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LOK SABHA DEBATES

LOK SABHA

Tuesday, March 20, 2012/Phalguna 30, 1933 (Saka)
The Lok Sabha met at Eleven of the Clock

[MaDAM SPEAKER in the Chair]

INTRODUCTION OF MINISTER

[English]
MADAM SPEAKER: Hon. Prime Minister.

THE PRIME MINISTER (DR. MANMOHAN SINGH):
Hon. Madam Speaker, with your permission, | wish to
introduce to you and through you, to this august House,
my colleague, Shri Mukul Roy, who has been promoted in
the Council of Ministers as Cabinet Minister of Railways.

CABINET MINISTER

Shri Mukul Roy Minister of Railways

MADAM SPEAKER: Question Hour.
11.01 hrs.

ORALANSWERS TO QUESTIONS

[English]

MADAM SPEAKER: Q. No. 81, Shri M. Venugopala
Reddy

Shortage of Drinking Water
+

*81.  SHRI M. VENUGOPALA REDDY:
SHRIMATI PRIYADUTT:

Will the Minister of URBAN DEVELOPMENT be
pleased to state:

(a) whether major towns/cities and metropolitan
cities face shortage of drinking water during summer every
year;

(b) if so, the details thereof;

(c) whether the Government has assessed the likely
shortage of drinking water in the urban towns/cities and
metropolitan cities in the ensuing summer season;

(d) if so, the details thereof; and

(e) the remedial measures taken/proposed to be
taken to supply adequate drinking water to these cities
and towns including the funds made available for the
purpose by the Union Government?

THE MINISTER OF URBAN DEVELOPMENT (SHRI
KAMAL NATH): (a) to (e) A Statement is laid on the Table
of the Sabha.

Statement

(a) to (e) Water, that is to say, water supplies is a
State subject as per List-ll (State List) in the Seventh
Schedule of the Constitution of India. The function has
been further devolved to Urban Local Bodies as per the
74th Constitutional Amendment Act. Hence it is the
responsibility of the State Governments/Urban Local Bodies
to provide, monitor, and maintain water supply. Central
Government has not assessed likely shortage of drinking
water in towns/cities and Metropolitan cities in the ensuing
summer season as the subject is dealt by States/Urban
Local Bodies.

The Government of India suppiements the efforts of
State Governments/Union Territories through sanction of
funds for the implementation of water supply schemes as
given in detail below:

(i} 157 projects accounting for a total investment of
Rs. 20478.63 crore have been sanctioned under
the Urban Infrastructure and Governance
component of the Jawaharlal Nehru National
Urban Renewal Mission (JNNURM) which
covers 65 identified cities. Under the Urban
Infrastructure Development Scheme for Small
and Medium Towns (UIDSSMT) component of
the Jawaharlal Nehru National Urban Renewal
Mission (JNNURM) which covers other cities
and towns, 438 projects accounting for a total
investment of Rs. 8412.36 Crore have been
sanctioned.
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(ii)y 4 projects accounting for a total investment of
Rs. 315.60 crore have been sanctioned under
the Asian Development Bank assisted North
Eastern Region Urban Development Programme
(NERUDP) which covers five capital cities in the
North East namely Shillong, Aizawl, Agartala,
Gangtok and Kohima.

(iiiy 5 projects accounting for a total investment of
Rs. 235.26 crore have been sanctioned under
the Urban Infrastructure Development Scheme
for Satellite towns (UIDSST).

(iv) 21 projects accounting for a total investment of
Rs. 227.92 crore have been sanctioned under
the 10% lump-sum scheme for the North-Eastern
region including Sikkim.

(v) Under the Accelerated Urban Water supply
Programme (AUWSP) which has since been
subsumed under the UIDSSMT, 1244 projects
accounting for a total investment of Rs.1822.87
crore had been.sanctioned.

(vi) An amount of Rs. 871 crores has been
sanctioned for the implementation of a 100 MLD
sea water reverse osmosis technology based
desalination plant at Nemmeli for Chennai city.

In addition, the Government of India provides technical
support through preparation of manuals, formulation of
service level benchmarks etc.

SHRI M. VENUGOPALA REDDY: Madam Speaker, |
thank you for giving me an opportunity to raise my voice
about scarcity of drinking water in major and metropolitan
cities, 48 hours prior to the World Water Day, that is, 22nd
March.

After going through the Minister's reply, provision,
monitoring, maintaining water supply and also ensuring
sufficient water during summer season, is the responsibility
of the State Governments and Urban Local Bodies. But in
Andhra Pradesh especially, the local bodies are not at all
functioning; they are vacant for the last 1'2 years. Moreover,
he has made a provision of Rs. 30,000 crore under the
JNNURM and UIDSSMT, for almost 600 projects all over
the country. | would like to know from the hon. Minister
what about those projects and what are the deadlines to
complete those projects. Is there any special budget
allocation for the States during summer seasons?

MARCH 20, 2012

to Questions 4

SHRI KAMAL NATH: There is a huge deficit of urban
infrastructure and in that, we have water supply also.
Water supply is a State subject as per the 7th Schedule
of the Constitution and as per the 74th Constitutional
Amendment. So, water is essentially a State subject.

However, the Central Government, under its scheme
of JNNURM, has been sanctioning funds for State
Governments and Urban Local Bodies to avail of some
financing. Primarily, it is the responsibility of the State
Governments.

With regard to the hon. Member's question about
incomplete projects, there are some on-going and
incomplete projects. We are considering to extend the
JNNURM for another two years. The JNNURM is supposed
to end this year. But before we launch the JNNURM-II,
which is in stages of finalization, we are looking at
extending the JNNURM-I for another two years.

SHRI M. VENUGOPALA REDDY: Madam, the Urban
Development Ministry has set up a 100 MLD desalination
plant at Chennai at a cost of Rs. 870 crore. May | know
whether the plant is efficient and whether the Government
is planning to set up some more desalination plants in
coastal Andhra Pradesh and coastal Odisha?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN DEVELOPMENT (PROF. SAUGATA ROY): Madam,
at present there is only one desalination project in Chennai
which is to be built at a cost of Rs. 900 crore. Desalination
by reverse osmosis is a costly process. Chennai, and
maybe Madurai, is the only city which has got genuine
lack of source of water due to inadequate rainfall. That is
why the Union Government is not considering the
desalination project for any other city. This is a stand
alone project which was announced by the present Home
Minister, when he presented the Budget in 2008. The
second instaliment for this desalination project is on the
way. We are not considering any other desalination project
for drinking water in the country. Only one small
desalination project is being set up at Lakshadweep by
the National Institute of Ocean Technology. That is a very
small project.

SHRIMATI PRIYA DUTT: Thank you Madam. Mumbai
faces water shortage of around 1000 mi per day. Moreover,
the population of Mumbai is ever increasing and the
demand for water is aiso increasing. | know that water is
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a State subject but | think the State also requires assistance
from the Central Government. Therefore, | would like to
know from the hon. Minister is there any project in the
pipeline for increase of supply of drinking water for Mumbai.
Maharashtra Government had requested the Central
Government for assistance in a desalination plant but the
hon. Minister has already replied to that question. So, |
would not like to pursue that. My question is, is there any
other project for Mumbai which the Central Government
would be assisting the State with.

PROF. SAUGATA ROY: Madam, for Greater Mumbai,
including Mumbai, Thane, Navi Mumbai, Kalyan, Dombivli
and Ulhasnagar, the cost of project sanctioned is
Rs.2,501.60 crore. If you take only Mumbai city, that is the
Bombay Municipal Corporation, the cost of project
sanctioned is Rs. 1718.35 crore. There are no projects to
be sanctioned immediately because as the hon. Minister
has replied JNNURM is coming to an end on 31st March,
2012. When the new JNNURM comes into effect only then
any fresh project for Mumbai city may be considered. As
| have replied earlier, Mumbai has no shortage of source
of water. It has got a number of lakes which are rain-fed
and Mumbai has high rainfall. So, we are not considering
any desalination project for Mumbai at the moment.

[Translation]

SHRI GANESH SINGH: Madam, first of ail | would
like to welcome the approval of 438 projects at the cost of
8,412 crore rupees under the Urban Infrastructure
Development Scheme for Small and Medium Towns
(UIDSS MT) being run by the Union Government for
providing assistance to the State Governments on their
proposals for implementation of water supply schemes in
urban areas. It is under the same scheme that Government
of Madhya Pradesh had forwarded a proposal to the
Ministry of Urban Development for supply of water to 11
urban areas with priority to Satna Municipal Corporation
on 24 June 2009 at the state level meeting. But as far as
| know the schemes pertaining to the Hon. Minister's area
out of the said 11 schemes have been approved but the
water supply scheme related to my Parliamentary
Constituency Satna Municipal Corporation which costs 73
crore rupees has been pending since 2009. The
government is forwarding it on priority basis every time
and | personally met the hon. Minister many a time and
requested him regarding the same. Thus, Madam, through
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you, | would like to ask the hon. Minister as to when will
the scheme related to my constituency is likely to be
approved?

Madam, today through you | would like to urge upon
the hon. Minister to approve the water supply scheme in
Satna Municipal Corporation.

SHRI KAMAL NATH: Madam Speaker, my colleague
is correct in saying that the proposal for the scheme with
regard to Satna received by the centre has been lying
pending. A lot of proposals have been forwarded by Madhya
Pradesh Government and few of them have been approved.
It is also correct that out of the approved schemes, a few
schemes were related to my constituency. It is natural that
the schemes related to my constituency would be approved.
...(Interruptions)

MADAM SPEAKER: Please at least listen to the hon.
Minister. Please do not complain so much.

...(Interruptions)

SHRI KAMAL NATH: Madam Speaker, | would like
to say that | agree with the hon. Member but request him
to ask the State government to give same priority to
schemes related to his constituency as he gives to them.
...(Interruptions)

SHRI TUFANI SARQJ: Madam Speaker, through you,
| would like to draw the attention of the hon. Minister
towards Jaunpur district. ...(Interruptions)

MADAM SPEAKER: Please sit down.
[English]
Nothing will go on record.
...(Interruptions)*
[Translation]

SHRI TUFANI SAROJ: Madam Speaker, Jaunpur is
known as the Sheeraj-e-Hind. The population of the city
is 2 lakh and there is a huge problem of water supply
there. The water tanks there were constructed in 1935 and
are in dilapidated condition. There are two 1000 kilolitre
water tanks, three 900 kilolitre water tanks, three 675
kilolitre tanks and one 1350 kilolitre water tank there which

*Not recorded
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are in dilapidated condition and are often dysfunctional.
Gomti river passes through the middle of the city. The
polluted water and waste of the city are polluting the river.
Fresh potable water is not available even after digging
boring wells till 200 feet underground. People are not
equipped enough to install machines and make the water
potable. | have been apprised that Sheesh Gomati and
Trans Gomati schemes were formulated under Gokulghat
scheme for water supply and sewerage which are still
pending at the centre. | would like to ask the hon. Minister
as to when is he likely to implement this scheme for
resolving the potable water supply problem in Jaunpur
district or whether he is likely to implement any other
scheme for resolving the issue of potable water.

PROF. SAUGATA ROY: Madam Speaker, 438
schemes were sanctioned under UIDSSMT. There are
5,161 small cities in our country. The sanctioned schemes
are woefully inadequate. We have sanctioned 36 projects
under UIDSSMT in Uttar Pradesh and even earlier we had
sanctioned 367 schemes in Uttar Pradesh

[English]

under the Accelerated Urban Water Supply
Programme

[Translation]

But it is not under the Central Government's purview
to include cities in it. We sanction schemes as per the
priority determined by the state governments. If the Uttar
Pradesh Government forwards any proposal, we would
consider it.

[English]

SHRI S. SEMMALAI: Thank you, Madam. The
shortage of drinking water in cities is mainly due to the
migration of rural population into urban areas and floating
population in the metros.

Nowadays, it is unavoidable. So, we have to devise
strategies to preserve water bodies to use water prudently.
in the statement given by the hon. Minister, there is no
mention about the rain water harvesting scheme. During
the earlier AIADMK rule in Tamil Nadu, my revered leader
Puratchi Thalaivi Amma has implemented rain water
harvesting scheme. It resulted in augmentation of ground
water level. The former President of India, Dr. Abdul Kalam,
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has also appreciated this Scheme. So, my question to the
hon. Minister is whether the Central Government will come
forward to extend special financial assistance, in addition
to the regular funding to the States, for the implementation
of the rain water harvesting scheme.

Generally, we are in the habit of wasting power and
water without realising the enormity of shortage problem.
So, | would like to know whether the Central Government
will make efforts to create awareness among the people
on the need to use water prudently.

SHRI KAMAL NATH: Madam, the hon. Member is
right that urbanisation is taking place. This urbanisation
coupled with supply side problems and demand induced
problems is causing the water shortage in the cities and
not only in the large cities but in the medium size-cities,
small municipalities and small urban local bodies also.
Supply side problems include diminishing of water supply
during summer, lack of precipitation and rainfall, increase
in evaporation, transpiration and percolation losses which
occur.

As regards demand side, it is the increased demand
which is taking place. There is demand for irrigation; there
is demand by water intensive industries; and there is
demand in the horticultural sector. All these are causing
huge demand. Then there is the mismanagement of it
which arises out of leakages and arises out of misuse and
wastage of water.

The JNNURM Scheme does envisage programmes
for awareness. Certainly, if there are specific proposals
from the States for specific urban local bodies, we will be
happy to look at it.

Then, rain water harvesting is an important
component of water conservation. There are several
schemes not only of my Ministry but of other Ministries
also of rain water harvesting which the Government of
India will be happy to support.

SHRI ARJUN CHARAN SETHI: Madam, shortage of
drinking water, especially in the summer days is, no doubt,
acute in some areas throughout the country. Under
JNNURM Scheme, not only the State Governments of
Andhra Pradesh and Madhya Pradesh but so many other
States also have forwarded Schemes to the Central
Government. The hon. Minister said that the schemes are
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not being implemented even after they provide money to
the State Governments. But | would like to know from the
hon. Minister whether it is not a fact that for many years,
not months, the schemes are pending with the Central
Government particularly relating to the State of Odisha. |
hail from the State of Odisha. There is shortage of water
not only in the cities but even Bhubaneswar town, the
Capital of Odisha, has not been provided with water related
schemes.

So, may | know from the Minister how many schemes
are still pending with the Central Government for
finalization and sanction? If these schemes are
implemented, the acute scarcity of water can be minimized
and people could be provided with the safe drinking water.

PROF. SAUGATA ROY: Madam, as | mentioned
earlier, this is the end year of the JNNURM. There are no
schemes from the State Governments which are pending
with us. | may inform the hon. Member that in the case of
Odisha, we have already sanctioned a 24x7 piped water
supply in Puri town at a cost of Rs. 166.90 crore. | may
also inform the hon. Member that under the Urban
Infrastructure Development for Small and Medium Towns
(UIDSMT) Scheme, 11 Schemes at a cost of Rs. 126.85
crore have been sanctioned as far as Odisha is concerned.

If the State Government has not submitted any water
supply project for Bhubneswar, then the Centre is not to
be faulted.

DR. RATNA DE: Madam, thank you for giving me
this opportunity to ask this supplementary question. Water
is an elixir of life and there cannot be two opinions about
it. But we can see water shortage everywhere. The reasons
are varied in nature. It is difficult to study the weather in
spite of the vast technological improvements in predicting
the weather. it seems there is no end to the ritual shortage
of drinking water everywhere, in every summer.
Governments after Governments have made efforts to attend
to this most pressing problem that mankind are facing. But
it seems that nothing is moving in the right direction. Have
the Ministry thought of regulating and controlling the ground
water resources in the country and has this aspect been
a part of the National Water Policy?

PROF. SAUGATA ROY: Madam, the hon. Member
has stated in general terms about the shortage of water.
It is very often said that the third World War, if fought,
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would be fought over the issue of water. But we are not
here to discuss generalities. | may also inform the hon.
Member that Water Resources Ministry is a separate
Ministry under the Government of India. Any question on
general availability of water should be addressed to that
Ministry. Our Ministry is concerned with water supply in
urban areas only. As has been replied earlier that urban
water supply essentially is a State subject which after the
74th Constitution Amendment has devolved the cities and
to prevent misuse of water or to maintain the ground water
or the aquifers will be the duties of the urban local bodies
as per the Constitution of India.

Direct Procurement by FCI

+
*82.  SHRIMATI HARSIMRAT KAUR BADAL:
DR. RATTAN SINGH AJNALA:

Will the Minister of CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether the decision of the Food Corporation of
India (FCI) to directly pay and procure from the farmers
rather than middlemen has been strongly resented to by
the commission agents in the country including Punjab;

(b) if so, the details thereof and the reaction of the
Government thereto;

{(c) whether FCI has assessed its capacity to depute
additional logistical support and manpower to pay and
procure directly from farmers in the country; and

(d) if so, the details and the outcome thereof
alongwith the remedial steps taken in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF
CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (PROF. K.V. THOMAS): (a) to (d) A
Statement is laid on the Table of the House.

Statement

(@) and (b) In the states of Punjab, Haryana and
Rajasthan procurement is made by State agencies/Food
Corporation of India (FCI) through commission agents
(Arhatias) in accordance with statutory provisions of relevant
Agricultural Produce Marketing Acts of these States. No
such decision has, however been taken by FCl to procure
foodgrains directly from farmers in these States. Regarding
payment for procurement of foodgrains, the policy of
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Government is to pay the same through account payee
cheque or bank transfer as far as possible.

(c) and (d) In view of the above, does not arise.

SHRIMATI HARSIMRAT KAUR BADAL: The answer
of the hon. Minister regarding the direct payment to the
farmers is totally unsatisfactory. He is not given a direct
reply. | would like to point out the hon. Minister that Punjab
has, over the years, developed an infrastructure which is
unmatched anywhere else in the country because they
provide almost half the amount of the food grains which
feeds the nation. This infrastructure is assisted by the
middlemen, the arhatias, 22,000 in number which help
purchase from 1800 purchase centers across the State of
Punjab where over 15, 00,000 farmers arrive with their
crops which is almost 100 lakh MT of wheat and over a
150 lakh MT of rice, all of which has to be purchased
within one month when it arrives at the mandi. The
Government every year repeatedly comes up with this
plan where they insist that the FCIl is going to procure
directly or it is going to give direct payment. Now, these
middle agents, or the commission agents, or these arhatias,
22,000 of them in Punjab, when the poor farmers arrive
with their heap of crops, right from helping him unload it,
clean it, weigh it, pack it, fili out his form and consolidate
all the heaps that have come in a day, make the form, give
it to FCI and then transport it and load it to the FCI godown
is all done by these middlemen. Every year the Government
says that direct payment has to be done to the farmer. The
middlemen do make an account payee cheque direct
payment to the farmer as soon as he receives the payment
from FCI. Are the 500 inspectors in a position to do the job
of 22,000 arhatias in a more effective and efficient manner?
Or, is this another ploy of FCl to increase the burden of that
poor farmer, harass him further and increase manifold the
corruption that the FCI has institutionalized over the years?

PROF. K.V. THOMAS: Madam, one of the major
issues that have been raised inside the House and outside
is that the farmers should get the Minimum Support Price.

Sir, in India, in Punjab, Haryana and Rajasthan, the
procurement is done by the arthias and it is about 70 per
cent. In Andhra Pradesh, the procurement is done by the
millers and we get the 75 per cent as the levy. So, we have
been writing to all the State Governments where there is
procurement that they should see that the MSP is given to
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the farmers. The Central Vigilance Commission (CVC) in
their letter 30th August, 2011 had advised that if payments
are made to the farmers through banking system/cheques
by FCl in all the States including Punjab and Haryana, the
scope of corruption would be minimized. The Department
of Food and Public Distribution was requested to issue
necessary instructions to all the concerned in this regard.
Sir, in 2010, the honourable Minister for Agriculture had
written to both the Governments of Punjab and Haryana
telling this to them. This is the letter he has sent.

"l wish to highlight that many States like Kerala,
Chhattisgarh, Karnataka, MP and Odisha make
cheque payments to their farmers for foodgrains
procured for central pool which not only ensures
that farmers get full and prompt payment for the
foodgrains sold by them directly from the Government
but also obviate any negative role of middlemen
and allegations of lesser payments."

This is the stand which we have taken but | can understand
that, in States like Punjab and Haryana, for a long time,
arthias services are being used. We have been in
discussion with the State Governments. But it should be
ensured that the farmers are getting the MSP. In the case
of arthias, we are giving 2.5 per cent commission and on
every increase in the MSP, this 2.5 per cent is also going
up. This is for the States of both Haryana and Punjab to
find out a genuine mechanism by which the farmers will
get the MSP. Sir, FCI, by and large, procures only about
15 per cent of the total procurement in Punjab FCI cannot
procure the entire food grains procured in the country. We
are procuring only 30 per cent of the total production in the
case of Punjab, the FCI procures only 15 per cent. It is the
different Government agencies which have to function for
procurement. In Chhattisgarh and Andhra Pradesh, there
are Self-Help Groups specially run by women who procure
food grains and they are getting that 2.5 per cent
commission. So, we are in constant touch with the Punjab
Government and Haryana Government to ensure that the
farmers get the MSP.

SHRIMATI HARSIMRAT KAUR BADAL: Madam
Speaker, the very policy of the Central Government is one
size fits all or one scheme suits all but the reality is that
one size does not fit all and one scheme does not suit all
the States. Whereas in UP, FCI procures directly because
the procurement is very small and the farmer has to go
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through middlemen because he cannot find an FCI agent
and get his money on time. So, in fact, they bring
middlemen, buy at a cheaper price from the farmer, bring
it to Punjab and then sell it at a higher MSP. If that is the
problem maybe in other States, then that does not mean
you put the same scheme in a State like Punjab where a
farmer has a choice of going to 22,000 different arthias in
case he is not getting his MSP. When the hon. Minister
talks about MSP, in the last two years, diesel price has
gone up by 50 per cent, potash by 80 per cent, DAP by
60 per cent and MSP hardly by five or seven per cent. If
they are so concerned about the farmers, why do they not
introduce the recommendations of the Swaminathan
Commission and give 50 per cent above the first price and
do that? What | would like to point out is in Punjab, the FCI
has a budget of almost Rs.32,000 crore and being a
Director of FCl or being the Regional Manager of FCl is
considered one of the most plum posts because of
institutionalised corruption by the FCL. | would like to know
one thing. When the hon. Minister says about direct
payments and the MSP, first of all, in Punjab it is account
payee cheques. So, there is no question of the farmer not
getting his MSP.

If some agent does not give him, he can go to
another agent or he can even file a case against him. So,
trying to implement a scheme in Punjab, shaking up the
already very good existing systems that are there without
going into the nitty-gritty of whether it is required or not, |
think, is just a case of wanting to increase the corruption
in the FCI further. It is because this 2.5 per cent commission
that the agents charge show that farmers want a hassle-
free lifting and procurement.

One crore farmers have to be issued cheques. Can
the FCl issue one crore cheques to the farmers and ensure
that the names are correct and the farmers are not harassed
to go round for their cheques? What kind of systems are
they putting in place? ...(Interruptions)

MADAM SPEAKER: All right. You ask the question.

SHRIMATI HARSIMRAT KAUR BADAL: How are they
going to ensure that the system is simplified and made
easier for the farmers? Will they ensure that another kind
of corruption does not take place in the FCI?
...(Interruptions)
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MADAM SPEAKER: Hon. Member, you please ask
the question.

...(Interruptions)

MADAM SPEAKER: Madam, you have made it very
long.

...(Interruptions)

MADAM SPEAKER: Hon. Members, please listen to
the reply.

PROF. K.V. THOMAS: Hon. Member has raised
certain issues. | would like to answer one by one. One
issue is the MSP. In 2001-02, the MSP of wheat was Rs.
620 which we have raised to Rs. 1,170 in 2010-11 with
a bonus of Rs. 50. Similarly, in the case of dais and rice,
for Grade A, in 2002-03, the MSP was Rs. 560 and now
it is Rs. 1,110. ...(Interruptions) Now, we have almost
doubled the MSP. ...(Interruptions)

MADAM SPEAKER: Please hear the reply.
...(Interruptions)

MADAM SPEAKER: Hon. Members, please sit down.
...(Interruptions)

PROF. K.V. THOMAS: | can understand that the
farmers need much better MSP. But this is being looked
after by the CACP. Whenever the CACP makes the
recommendation, the Ministry of Agriculture goes through
that and they give recommendation to the Cabinet and
then a decision is taken. But we should understand that
from 2001 to 2011 the MSP has been doubled. But the
Central Issue Price remains constant. ...(Interruptions)

MADAM SPEAKER: Nothing else will go on record.
...(Interruptions)*

MADAM SPEAKER: Nothing else will go on record.
...(Interruptions)*

MADAM SPEAKER: Hon. Members, let him complete
the reply.

...(Interruptions)

*Not recorded
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MADAM SPEAKER: Hon. Members, let him complete
the reply.

...(Interruptions)

MADAM SPEAKER: Nothing else will go on record.
...(Interruptions)*

MADAM SPEAKER: Hon. Members, listen to his reply.
...{Interruptions)

MADAM SPEAKER: Why have you stood up?
...(Interruptions)

PROF. K.V. THOMAS: In the case of arthias, there is
a policy matter which has to be discussed and settled.
...(Interruptions) The Government of India cannot come to
Punjab and procure the food grains. ...(Interruptions) We
want the services of the Governments of Punjab, Haryana
as well as the Government of Rajasthan because we
cannot directly purchase the food grains from any part of
the country. ...(Interruptions) What we can do is that we
can help the State Governments for procurement, storage
and transportation. ...(Interruptions) Our aim is to work
together with the State Governments. | have been in
constant touch with the Government of Punjab.

| have been in constant touch with the Punjab
Government and even very recently, | have discussed this
issue with the Government of Punjab. It is a policy matter
whether the arthias shou!d continue or not, which the
Punjab Government has to take a decision. ...(Interruptions)

MADAM SPEAKER: Dr. Ratan Singh Ajnala.
[Translation]

Let him speak, let him ask question. Please ask
question.

MADAM SPEAKER: Please let Shri Ratan Singhji
speak.

...(Interruptions)
[English]
MADAM SPEAKER: Nothing else will go in record.

...{Interruptions)*

*Not recorded
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DR. RATTAN SINGH AJNALA: Madam Speaker, thank
you very much for giving me this opportunity.

The major problem is that poor farmers are suffering
a lot from the commission agents. They are taking even 20
per cent interests from the poor farmers. So, | would like
to know what the Government is doing to save the poor
farmers from the clutches of the commission agents.

PROF. K.V.THOMAS: This shows the different views
on arthias. So, the hon. Member should also understand
that there is a different view on the arthias. It is said that
arthias are behaving as commission agents and private
bank. So, it is for the Government of Punjab to study about
the arthias, but the Government of India is prepared to
discuss with the Government of Punjab about it.
...(Interruptions)

MADAM SPEAKER: Shri Ninong Ering.
...(Interruptions)
[Translation]

SHRI NINONG ERING: Madam Speaker, through
you, | would like to ask the Minister of Food and Public
Distribution that. ...(Interruptions)

MADAM SPEAKER: Let him ask, you please sit down.
You had asked your question. Now give others a chance
to ask the question.

...(Interruptions)
[English]
MADAM SPEAKER: Nothing else will go in record.
...(Interruptions)*
MADAM SPEAKER: Nothing else will go in record.
...(Interruptions)*

MADAM SPEAKER: Let us have order in the House.
The hon. Member is asking about the North Eastern States.
So, let us hear him.

...(Interruptions)
[Translation]

MADAM SPEAKER: You please sit down. Let him
ask the Question. Shri Ninong Ering ji, you ask the
question.

...(Interruptions)

*Not recorded
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MADAM SPEAKER: Now you please sit down. Let
him ask the Question. Please don't do like this. You please
sit down.

SHRI NINONG ERING: in our North Eastern states
also the foodgrain procurement. ...(Interruptions)

MADAM SPEAKER: What is happening? What are
you doing? Please sit down.

SHRI NINONG ERING: | would like to tell the hon.
Minister that the work which is being done by the FC! in
the North Eastern states particularly in the bordering areas
is praiseworthy. | would not say anything about other
regions, however, the Chinese border. ...(Interruptions)

[English]
MADAM SPEAKER: Nothing else will go in record.
...(Interruptions)*
[Translation]

SHRI NINONG ERING: The foodgrains are distributed
through the PDS, there also. However, in our North Eastern
states like Assam and Arunachal Pradesh foodgrains
production is less. We have middlemen, as is in Punjab,
who procure foodgrains from the farmers at less than the
minimum support price. | would like to ask the hon. Minister
as to what provision the Government will make to ensure
that the rice produced by Arunachal Pradesh, Assam and
Manipur is procured by the FClI itself? ...(Interruptions)

[English]

PROF. K.V. THOMAS: Madam, because of the 'Look
East Policy' of the Government, in Eastern and North
Eastern States, West Bengal, Assam, there is a much more
production of food grains, especially of rice. So, these
States are requesting the Government of India to help
them for procurement. Madam, for procurement, essentially
certain mechanisms are needed. One is the procurement
mechanism ...(infrastructure), second is storage and then
money is needed for the procurement.

Madam, we have been in discussion with these
States to help them in procurement. As the steps initiated
by the hon. Minister of Agriculture, the FCI as well as
NAFED has opened centers in different States for
procurement. But we have told many States like West
Bengal to have the procurement directly. West Bengal

*Not recorded
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Government has started procurement and they are giving
to farmers direct payment through cheque. But the West
Bengal Government needs money. Today, we are having
discussion on that. Fortunately, the Finance Minister has
agreed that for the States of procurement, some financial
arrangement will be made through the RBI so that there
will be enough finance for the States for procurement.

In Punjab, almost 70 per cent is procured by the
Punjab State agency, Pungrain, and they are getting the
financial assistance from the RBI. If there is corruption, it
is for Pungrain and State agencies of Punjab to find out
what type of corruption takes places. ...(Interruptions)

MADAM SPEAKER: Nothing will go on record.
...(Interruptions)*
[Translation]

MADAM SPEAKER: Shri Haribhau Jawale. You
please sit down, now give others also a chance to ask the
Question.

SHRI HARIBAU JAWALE: Madam Speaker, it is true
that the farmers are being trapped in the procurement of
foodgrains and the traders and agents are given the benefit.
It is also a fact that corruption is prevailing in the
procurement process. When the process of procurement
of foodgrains starts, the farmers are called in groups and
their photographs are taken with the MLA of that area and
then it is advertised in the newspaper and then the next
day itself the procurement process is stopped without
procuring the foodgrains of farmers at minimum support
price. The foodgrains are procured through the Food
Corporation or the Maharashtra State Co-operative
marketing Federation. When the foodgrains of the farmers
arrive in the market, procurement is stopped on some
pretext or the other and later on when the foodgrains of
traders arrive in the market, the procurement process is
started once again. It clearly refiects that corruption is
prevailing in the procurement process. Since the hon.
Minister always talks about the policy and says that the
State Government should look into this, hence, through
you, | would like to ask the hon. Minister as to what action
the Union Government and the ministry is taking in this
regard and what is the responsibility of the Government
and what the officials of the Government think about it.

*Not recorded
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[English]

PROF. K.V. THOMAS: The total procurement of food
grains in a year comes to about 60 to 65 MT. So, this 60
to 65 MT cannot be procured alone by the FCI. Almost 15
to 20 per cent is what FCI procures directly. All other
procurements are through the State Government agencies
and there are States like Chhattisgarh where model
procurement is takes place. | have been over there and
there are Self-Help Groups by Women who procure and
they get 2.5 per cent commission. In Andhra and in many
other States, Self-Help Groups are procuring. It is for the
State Governments to see that there is procurement and
farmers are getting MSP. But wherever, FCl's help is
needed, we are prepared to give that help but finally, it is
for the State Governments to have a better procurement
mechanism.

Mock Drill

+
*83.  SHRI TARACHAND BHAGORA:
SHRI SANJAY DINA PATIL:

Will the Minister of HOME AFFAIRS be pleased to
state:

(a) whether a mega mock drill was conducted
recently by the National Disaster Management Authority
and the Delhi Disaster Management Authority in Delhi;

(b} if so, the details thereof;

(c) whether the response by the various authorities
was not satisfactory; and

(d) if so, the corrective steps taken by the
Government in this regard?

THE MINISTER OF HOME AFFAIRS (SHR! P.
CHIDAMBARAM): (a) to (d) A Statement is laid on the
Table of the House.

Statement

(a) Yes, Madam. A mega mock drill for earthquake
preparedness was conducted on 15th February,
2012 in Delhi.

(b) The Delhi Disaster Management Authority
(DDMA), in collaboration with the National
Disaster Management Authority (NDMA),
conducted a major earthquake preparedness
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exercise in Delhi several weeks preceding 15th
February, 2012. This disaster management
exercise comprised activities like workshops,
awareness programmes, mock drills, public
lectures and multi-media campaign. The exercise
culminated in a state wide mega mack drill on
15th February, 2012 at 11.30 AM covering all
the 9 districts of Delhi. The exercise was
conducted under the supervision of respective
Deputy Collectors with the participation of various
stake holders in important government buildings,
malls, cinema halls, high rise buildings, petrol
pumps, CNG depots, hospitals, metro stations
etc. falling under their jurisdiction.

(c) to’ (d) The objective was to calibrate and
measure the response and timeliness of various emergency
support functionaries, so that corrective measures and
necessary improvement can be effected. Improvement in
this regard is a continuous process.

[Translation]

SHRI TARACHAND BHAGORA: Hon. Madam
Speaker, | express my gratitude for giving me an opportunity
to ask Starred Question. The Mock Drill Exercise conducted
by the National Disaster Management Authority (NDMA)
recently is a step forward towards realizing the security
criteria. | would like to ask the Government as to what
steps the Government has taken to deal with other natural
calamities like Tsunami and Earthquake.

[English]

SHRI P. CHIDAMBARAM: Madam, the National
Disaster Management Authority and the State level Disaster
Management Authorities were set up with the objective of
increasing the preparedness to deal with natural disasters
and man-made disasters.

As far as tsunami is concerned, it is a natural disaster.
In the case of natural disasters, we can only increase the
preparedness of the society as such and of the
Governments and then deal with the consequences of a
natural disaster. With regard to tsunami, a huge amount of
investment has been made since the tsunami struck the
southern coast of India in 2004. Today we have a very
elaborate Tsunami Warning System and the Tsunami
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Warning System gives a warning by about 60 minutes to
120 minutes. | think we have one of the best Tsunami
Warning Systems in place. But if the hon. Member wishes
to know the technical details of the Tsunami Warning
System, | shall ask the department concerned to send him
a Technical Note on the Tsunami Warning System.

[Translation]

SHRI TARACHAND BHAGORA: | would like to ask
the Government as to what steps it has taken to protect the
population living near nuclear power plants in view of
Fukushima's nuclear disaster which occured last year.

[English]

SHRI P. CHIDAMBARAM: Madam, as | said, we
have no way of preventing a natural disaster like an
earthquake or a tsunami. These are natural disasters. We
can only increase our preparedness. Even Japan, which
is one of the most advanced countries as far as disaster
management is concerned, could not prevent the tsunami.
They can only deal with the consequences of a tsunami.
As | mentioned, we have in place a very elaborate,
sophisticated Tsunami Warning System and | will be quite
happy 1o send to the hon. Member a detailed Technical
Note on the subject.

SHRI SANJAY DINA PATIL: Madam Speaker, during
a mock drill carried out, many people had little or no idea
as to what was going on. When the siren sounded, there
were no signs, no diagrams, no direction etc. and in such
a drill conducted in Bangalore a woman was reported to
have died. The volunteers do not have any specific training.
Does the Government plan to have a specific training
programme conducted for the volunteers?

| would also like to know as to why our schools are
not included in the mock drill.

SHRI P. CHIDAMBARAM: Madam, many mock drills
have been conducted throughout the country. This question
relates to the mock drill that was conducted in Deihi. The
mock drill is preceded by a very elaborate campaign. | am
certainly not saying that in each one of the mock drills
conducted earlier this protocol was followed. But it was
followed in Delhi. We distributed fliers, preparedness
programmes were conducted, a mock drill was conducted
in schools, malils, hotels, orientation, sensitization
workshops were held and public lectures and awareness
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generation programmes were conducted. There was a
preparatory mega mock drill and finally the mock drill was
conducted. In fact, one of the objectives of this mock drill
is to assess the strengths and weaknesses of our system.
A large number of positives have been identified. At the
same time, a large number of negatives have also been
identified. | have requested the National Disaster
Management Authority that in all future mock drills
conducted anywhere in the country, they shouid apply the
lessons of the elaborate Delhi mock drill and run through
a programme of preparedness before the mock drill is
conducted. In fact, the preparedness stage runs for about
two months before the mock drill is conducted. In future,
all mock drills will follow the protocol that was followed in
Delhi.

[Translation]

SHRI ARJUN RAM MEGHWAL: Madam Speaker, |
thank you for giving me an opportunity to ask
Supplementary Question. There is a District Disaster
Management Authority regarding mock drill headed by the
District Collector and at times the mock drills are also
conducted. Now-a-days the road accidents in the country
are on rise and most of the accidents take place between
2AM to 6AM. Whenever there is a road accident nobody
stops to help the victim. If anyhow, the victim reaches the
district hospital, community health centre, primary health
centre or ANM centre, then there is no doctor or staff. If
staff is available there is no blood and if blood is available
then medicines are not available. Therefore, through you,
| would like to know as to whether this mock drill exercise
has ever been conducted in any district hospital? Through
you, | would like to know this much only.

[English]

SHRI P. CHIDAMBARAM: Madam, | am afraid road
accidents would not qualify as disasters. We are talking
about disasters and disaster management. Road accidents
are matters that concern roads and the kind of policing on
the roads. These are matters that fall under the State
Government. But | do know that the National Highways
Authority of India has a scheme of patrols, telephones, etc.
and they have also a scheme to locate hospitals along the
national highways. | cannot give the details but road
accidents will not fall under disaster management.

SHRI PREM DAS RAI: Thank you, Madam. | would
like to inform this august House that on the 18th of
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September, there was a massive earthquake in Sikkim
and the hon. Minister had also visited. At that time | had
also brought to his notice that the NDRF was not
acclimatized to do the kind of work which is required in the

mountains.

Now, the entire Himalayas is completely a Seismic
V Zone and | would like to know from the hon. Minister
whether any kind of mock drills are going to happen in the
mountain States and whether the preparedness level of
the NDRF would be upgraded so that they wouid be able
to deal with mountain related issues.

SHRI P. CHIDAMBARAM: Madam, NDRF is a nascent
organisation, which has only ten battalions. All of them
have been trained to a particular level now, including
even to deal with chemical, radiological, biological and
nuclear disasters.

| agree that more battalions have to be raised; they
have to be trained to deal with disasters ranging from
Tsunami to earthquake in the Himalayas. NDRF, | know,
did a magnificent job in Sikkim. The State Government is
on record. Ten teams of NDRF along with 14 dogs and
necessary equipment were immediately deployed for
search and rescue operations in a large number of places.
NDRF teams retrieved five dead bodies in the debris.
Medical camps were organised and 512 injured people
were provided first-aid. About 5,500 Army personnel were
deployed; 15 helicopters of Army and Air Force were
deployed.

In fact, | think, the post-earthquake management in
Sikkim, as a matter of collaboration between the Central
Government and the State Government, was one of the
best that has been recorded so far.

Agriculture Markets

*84. SHRIMATI SUSMITA BAURI: Will the Minister of
AGRICULTURE be pleased to state:

(a) whether the Government proposes to revamp
the Agriculture Produce Marketing Committee (APMC) and
strengthen the agriculture markets in the rural areas;

(b) if so, the details thereof;
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(c) whether the Government proposes to bring in
further reforms to assist the farmers in getting better price
for their produce; and

(d) if so, the details thereof?

THE MINISTER OF AGRICULTURE AND MINISTER
OF FOOD PROCESSING INDUSTRIES (SHRI SHARAD
PAWAR): (a) to (d) A Statement is laid on the Table of the
House.

Statement

(a) to (d) As 'Agriculture Marketing' is a State subject,
most of the States and Union Territories have their own
Agricultural Produce Marketing Committee (APMC) Act to
regulate agriculture marketing in their State/UT. However,
in order to bring reforms in the sector by facilitating better
price realization to the farmers through improved and
alternative marketing channels, enhancing investment in
development of post-harvest marketing infrastructure and
reducing marketing cost and post-harvest losses, the
Ministry of Agriculture prepared a model APMC Act and
circulated to all States and Union Territories in 2003 for
adoption. The model Act, inter-alia, includes provisions for
direct marketing and purchase of agriculture produce from
farmers, contract farming, establishment of markets in
private and cooperative sectors, special markets for
agricultural commodities, prohibition of commission agency,
rationalization of market fees, replacement of licensing
system with simple registration, promotion of Public Private
Partnership in development of markets, promotion of
grading and standardization, etc. It is for the States / Union
Territories to adopt provisions of the model APMC Act and
bring reforms in marketing sector. The Central Government
is regularly pursuing the States to amend their APMC Act.
So far, 16 State Governments have amended their
reépective APMC Acts on the lines with the model Act. The
State-wise status of reforms is given in the enclosed
Annexure.

The Government has also constituted a Committee
of State Ministers, in-charge of Agriculture Marketing on
2.3.2010 to promote the agriculture marketing reforms in
the country. The Committee has submitted its first report in
September, 2011 which has been circulated fo the States
for taking further action.
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Annexure

Progress of Reforms in Agricultural Markets (APMC Act) as on 29.02.2012

Sl. No. Stage of Reforms

Name of States/Union Territories

1. States/UTs where reforms to APMC Act has been done for Direct
Marketing; Contract Farming and Markets in Private/Coop Sectors.

2.  States/UTs where reforms to APMC Act has been done partially.

3.  States/UTs where there is no APMC Act and hence not requiring reforms.

4,  States/UTs where APMC Act already provides for the reforms.

5. States/UTs where administrative action is initiated for the reforms.

Andhra Pradesh, Arunachal
Pradesh, Assam, Goa, Gujarat,
Himacha! Pradesh, Jharkhand,
Karnataka, Maharashtra, Mizoram,
. Nagaland, Odisha, Rajasthan,
Sikkim, Uttarakhand and Tripura.

(a) Direct Marketing: NCT of Delhi,
Chhattisgarh, Madhya Pradesh.

(b} Contract Farming: Chhattisgarh,
Madhya Pradesh, Haryana, Punjab
and Chandigarh.

Bihar*, Kerala, Manipur, Andaman
and Nicobar lslands, Dadra and
Nagar Haveli, Daman and Diu and
Lakshadweep.

Tamil Nadu

Meghalaya, Haryana, Jammu and
Kashmir, West Bengal, Puducherry,
NCT of Delhi and Uttar Pradesh.

*APMC Act is repealed w.e.f. 1.9.2006.

SHRIMATI SUSMITA BAURI: | would like to know
from the hon. Minister whether the producers and farmers
are getting remunerative prices of their agricultural products
or not. | would also like to know from the Government
whether it has made a detailed study to find out the
problems of the farmers, agricultural labourers in getting
remunerative price.

SHRI SHARAD PAWAR: Madam, there are some
serious complaints from some of the States where farmers
are not getting Minimum Support Price. That is the reason
that in the year 2003 the Government of India has decided
to introduce some model bye-laws for all Agriculture
Produce Marketing Committees. That model proposal was
circulated to all the States and they were requested to
amend their Agriculture Produce Marketing Act. The model
Act suggests provisions for direct marketing and purchase
of agriculture produce from farmers, contract farming,

establishment of markets in private and cooperative sectors,
special markets for agricultural commodities, prohibition of
commission agents, rationalization of market fees, efc.

So all these suggestions have been made to the
State Governments with a request that they should change
their Agricultural Produce Market Act and make this
provision. Madam, 16 States have come forward and they
have made some amendments and they have started
implementing partially. There are some States which have
not taken decision yet. We are continuously following with
a request that they should take corrective action. Then the
farmers will be able to get a proper price.

SHRIMATI SUSMITA BAURI: Madam, | would like to
know whether MNCs' entry in the agricultural sector will
push out existing local traders and trading system seriously
impacting livelihood of small and medium farmers, traders,
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hawkers, coolies and associated service sectors. | would
also like to know whether it is a fact that in different
districts of West Bengal, the paddy producers are not
getting remunerative price and are forced to commit suicide.

SHRI SHARAD PAWAR: { have not received specific
complaints about West Bengal like this. But here the
question is about the improvement in Agricultural Produce
Market Act. The purchasing agency is something different.
That comes also under a different Ministry. Here, we are
requesting all the Governments to take collective action
where these types of incidents will not be heard.

DR. K.S. RAO: Madam, every Member of this House
is interested to ensure that the farmer gets the remunerative
price for his products. The question of our lady Member is
also the same thing. Now, she is asking the question
whether the Government proposes to bring further reforms
to assist the farmers in getting better price for their products.
Irrespective of whichever Government is in power, the
farmer is not getting right justice throughout. If a drug
manufacturer were to produce a drug at the cost of Rs. 10
and in the international market if he can sell it for Rs. 100,
there is no restriction to sell it in the international market.
When there are agricultural products produced by the
farmers, and if their price in the international market were
to be very high, he has no freedom to sell them in the
external market on the fear that if the food grains were to
be exported, prices of food grains may go up in the country
and then the Opposition will criticize the Government,
whichever is the Government is in power. So, no
Government is taking initiative to increase the prices. So
the justice is done in paying remunerative price.

Madam, when the prices in the international market
are low, they are making the customs duty 'zero' and then
subsidising the produce made outside the country. When
the produce is more here, and the international price is
high, they are banning the export of food grains. For
example, | raise the issue of palm oil; where there is
shortage of oil-seeds and edible oil, he is importing,
subsidising the producer by removing all the duties and
then making the local farmer who is producing the oil seed
suffer. And he is also giving subsidy of Rs. 15 per kilogram
to edible oil through the Public Distribution System. But he
refuses to give subsidy to the farmer who is ready to
produce all the edible seeds that are required for the
country.
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MADAM SPEAKER: There is very little time left. The
Minister has to answer.

DR. K.S. RAO: So | would like to know from the hon.
Minister whether the export of food grains whenever the
international prices are high will be permitted so that the
farmer can take benefit, and if necessary by creating a
price stabilization fund to meet the eventuality of ups and
downs in the prices, and whether he will subsidise and
encourage the oil palm farmers so that they can produce
the edible oil.

SHRI SHARAD PAWAR: Agriculture Produce Market
Committees are dealing with the purchases of cereals,
wheat, rice, everything. We have received request from
hon. Member that Government of India should allow export
of rice. With his request and others' request, the Government
of India has allowed 20 lakh tonnes of export of rice and
20 lakh tonnes of export of wheat. That permission is even
available today. If the hon. Member from his area wants
to export, definitely we will support it.

WRITTEN ANSWERS TO QUESTIONS

[English]
Funds to NGOs
*85. SHRI GURUDAS DASGUPTA:
SHRI! P. LINGAM:

Will the Minister of HOME AFFAIRS be pleased to
state:

(a) the details of the funds received by various Non-
Governmental Organisations (NGOs) from abroad during
each of the last three years;

(b) whether the Government has any mechanism to
monitor that the funds received by these NGOs are being
utilized for the purpose for which they are given;

(c) if so, the details thereof; and

(d) the action taken against the NGOs violating
these guidelines?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI MULLAPPALLY
RAMACHANDRAN): (a) As per the information available,
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the amount of foreign contribution received by Associations
registered and Associations granted prior permission under
the Foreign Contribution (Regulation) Act, 2010 during the
period 2007-2008, 2008-2009 and 2009-2010 is as follows:

Year Amount of
foreign contribution

received
2007-2008 Rs. 9914.19 Crore
2008-2009 Rs. 10987.05 Crore
2009-2010 Rs. 10340.25 Crore

{b) and (c) The Government monitors the receipt and
utilization of foreign contributions by any 'person' in the
Country through the Foreign Contribution (Regulation) Act,
2010 and Foreign Contribution (Regulation) Rules, 2011
framed under the Act.

(d) (i) 24 cases have been referred to CBI.
(i) 7 cases have been given to State Police.

(iii) 35 NGOs have been placed in Prior Permission
category.

(iv) Accounts of 30 NGOs have been frozen.

(v) 70 NGOs have been prohibited from receiving
foreign contribution.

Crime in Delhi

*86.  SHRIMATI INGRID MCLEQD:
DR. KIRODI LAL MEENA:

Will the Minister of HOME AFFAIRS be pleased to
state:

(a) whether several crimes against women
particularly hailing from the North-Eastern Region have
been reported in the National Capital Territory (NCT) of
Delhi;

(b) if so, the number of such cases reported, accused
arrested and action taken against them during each of the
last three years and the current year, crime-wise;

{(c) whether the Government has conducted any
study regarding crime and discrimination against people
from the North-Eastern Region;
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(d) if so, the details thereof and the outcome of the
study; and

{(e) the steps taken by the Government to prevent
such crimes in the National Capital Territory of Delhi?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI MULLAPPALLY
RAMACHANDRAN): (a) and {b) Madam, the details of
cases of crime against women/giris from the North-East
reported to the Delhi Police along with accused arrested
and action taken against accused persons during each of
the last three years and current year i.e. 2009, 2010, 2011
and 2012 (upto 29.02.2012) are given below:

2009
Crime Heads Cases Per- Pen- Pen-
reported sons ding ding
arrested Trial Inves-
tigation
Murder 03 03 02 -
Rape 05 04 02 -
Molestation 09 10 08 -
Kidnapping 02 03 02 -
Snatching 01 03 - -
Accident 01 01 - -
Eve-teasing 01 01 01 -
Threatening 01 01 - -
2010
Crime Heads Cases Per-  Pen- Pen-
sons ding ding
reported  arrested Trial Inves-
tigation
Rape 01 05 05 -
Robbery 01 04 - -
Molestation 07 06 05 -
Kidnapping 01 04 04 -
Snatching 02 02 02 -
Miscellaneous IPC 03 03 - -
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2011
Crime Heads Cases Per- Pen-  Pen-
sons ding ding
reported arrested Trial Inves-
tigation
Attempt to culpable 01 01 01 -
Homicide
Rape 01 01 0t -
Cheating 01 01 01 -
Molestation 06 09 08 01
Snatching 03 02 02 -
Burgiary 01 - -
Dowry death 01 01 01 -
Theft 01 02 - 02
House theft 01 01 01 -
Juvenile Justice Act 01 01 01 -
Miscellaneous |PC 01 01 - 01
2012 (unto 29.02.2012)
Crime Heads Cases Per- Pen-  Pen-

sons ding ding

reported  arrested Trial Inves-
tigation
Rape 01 01 - 01

(c) No Madam.
(d) Does not arise.

(e) Delhi Police has designated three DCP level
officers as Nodal Officers to specifically address the
problems faced by the students and other residents from
North-Eastern States in Delhi. These Nodal Officers hold
periodic meetings with the students and residents of the
North-Eastern States staying in their respective areas and
address the issues raised in such meetings. Besides, a
cell namely "North East Connect Cell”, headed by a Joint
Secretary level officer, has been formed in the Ministry of
Development of North Eastern Region to serve as a
coordination point with Resident Commissioners of all 8
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North-Eastern States and with the students/citizens bodies
of these States. An interactive website specifically devoted
to the people hailing from North Eastern Region has been
developed by the Ministry of Development of North Eastern
Region in consultation with NIC.

[Translation]

Preservation of Agricultural Produce

*87. SHRI VIRENDRA KUMAR: Will the Minister of
FOOD PROCESSING INDUSTRIES be pleased to state:

(a) whether most of the farmers in the country are
still practising primitive system of preserving their
agricultural produce;

(b) if so, the details thereof;

(c) whether the Government proposes to seek
assistance from developed countries for promoting the
latest technology in preserving the agricultural produce;

(d) if so, the assistance sought and provided,
country-wise; and

(e) the incentives provided/proposed to be provided
to the farmers for adopting latest technology in preservation
of their agricultural produce?

THE MINISTER OF AGRICULTURE AND MINISTER
OF FOOD PROCESSING INDUSTRIES (SHRI SHARAD
PAWAR): (a) Farmers of the country are storing agricultural
produce using different methods including modern storage
systems.

(b) A study conducted by the National Spot
Exchange Ltd. (NSEL) in December, 2010 analyzed
production, consumption and shelf life pattern of major
fruits and vegetables. The Study has estimated cold storage
requirements of 61.13 million tonnes in the country. The
present capacity of cold storage has been worked out at
23.51 million MT. The cold storage gap of about 38 million
metric tons has been worked out on the basis of peak
season production and highest arrival/harvesting of storable
fruits and vegetables in a month.

(c) There is no proposal of Government to seek
assistance from developed countries for latest technology
in preserving the agricultural produce. However, as per
the prevalent policy technology can be transferred through
commercial channels.
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(d) Does not arise.

(e) The Ministry of Food Processing Industries under
the Scheme for Cold Chain, Value Addition and
Preservation Infrastructure provides financial assistance in
the form of grant-in-aid @ 50% of the total cost of plant
and machinery and technical civil works in general areas,
and @ 75% of the total cost of plant and machinery and
technical civil works in difficult areas subject to a maximum
of Rs. 10.00 crore. The initiatives are aimed at filling the
gaps in the supply chain, strengthening of cold chain
infrastructure, establishing value addition with infrastructural
facilities like sorting, grading, packaging and processing
for horticulture including organic produce, marine, dairy,
poultry, etc. Other agencies of the Government like National
Horticultural Mission (NHM), National Horticulture Board
(NHB), Agricultural and Processed Food Products Export
Development Authority (APEDA), National Cooperative
Development Corporation (NCDC) and State Government
also provide assistance for cold storages under their
respective schemes.

[English]
Unprotected Monuments

88. SHRI VARUN GANDHI: Will the Minister of
CULTURE be pleased to state:

(a) whether the Government has established the
National Mission on Monuments and Antiquities (NMMA)
to document and prepare a database of the unprotected
built heritage and sites in the country;

(b) if so, the details thereof alongwith the details of
the unprotected monuments and sites compiled by NMMA
so far, State-wise;

(¢) whether the Government has framed any specific
guidelines for preservation and restoration of these
monuments and sites;

(d) if so, the details thereof; and
(e) if not, the reasons therefor?

THE MINISTER OF HOUSING AND URBAN
POVERTY ALLEVIATION AND MINISTER OF CULTURE
(KUMARI SELJA): (a) and {b) National Mission on
Monuments and Antiquities (NMMA) was launched with
the objective to prepare a National database on built
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heritage and sites from secondary sources. The Mission
was approved for the period 2007-2012.

The details of the monuments and sites compiled by
NMMA so far, State-wise, is given in the enclosed
Statement.

(c) to (e) The Government proposes to enact a new
legislation to establish a National Commission on Heritage
Sites, which Commission shall, inter-alia, recommend to
the GCentral Government and State Governments on short
and long term policies in respect of conservation, protection
and management of heritage sites.

Statement

State-wise List of Unprotected Monuments and Sites

in India

Sl No. State/UT No. of Monuments

1 2 3
1. Andhra Pradesh 2379
2. Andaman and Nicobar 73
3. Assam 89
4. Arunachal Pradesh 22
5. Bihar/Jharkhand 2330
6. Chandigarh (UT) 10
7. Chhattisgarh 718
8. Dadar and Nagar Haveli 16
9. Delhi 1245
10. Diu 290
11. Goa 1491
12. Gujarat 3179
13. Haryana 4355
14. Himachal Pradesh 1587
15. Jammu and Kashmir 5187
16. Karnataka 3598
17. Kerala 1058
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1 2 3
18. Madhya Pradesh 3440
19. Maharashtra 3201
20. Manipur 65
21. Mizoram 39
22. Meghalaya 47
23. Nagaland 07
24. (Qdisha 7439
25. Punjab 2309
26. Rajasthan 9717
27. Sikkim 305
28. Tamil Nadu/Puducherry 6812
29. Tripura 388
30. Uttarakhand 1635
31. Uttar Pradesh 7193
32. West Bengal 5025

Total 75,307
[Translation]

Involvement of DOW Chemicals in London Olympic
Games

*89.  SHRI MAHESHWAR HAZARI:
SHRI PRABODH PANDA:

Will the Minister of YOUTH AFFAIRS AND SPORTS
be pleased to state:

(a) whether DOW Chemicals responsible for the
Bhopal gas leak disaster has been nominated as the
official sponsor of the London Olympic Games, 2012;

(b) if so, the details thereof and the reaction of the
Government thereto;

(c) whether several International and Indian
Organisations including the Indian Olympic Association
have lodged protests in this regard with the Organising
Committee of the London Olympics;
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(d) if so, the details thereof and the response of the
Organising Committee thereto;

(e) whether the Indian Government has also taken
up this matter at the diplomatic level; and

{f) if so, the response thereto?

THE MINISTER OF STATE IN THE MINISTRY OF
YOUTH AFFAIRS AND SPORTS (SHRI AJAY MAKEN):
(a) to (d) M/s. Dow Chemicals is one of the sponsors for
the forthcoming London Olympics, 2012. Ministry has
received representations from various quarters for taking
up the matter with organizers of London Olympics, 2012
for removing Dow Chemicals from the sponsorship of the
Olympic Games, 2012.

The Ministry had advised the Indian Olympic
Association (IOA) to take up the matter emphatically with
International Olympic Committee (IOC) and London
Organising Committee of the Olympic & Paralympic Games
(LOCOQG) to draw their attention to the sensitivites of the
victims of Bhopal Gas tragedy, 1984. It was pointed out to
IOA that the association of I0C with Dow Chemicals
Company militates against the high ethical principles
represented by the Olympic movement. 10A took up the
matter with I0C and LOCOG conveying India's concerns
on this sensitive issue and asking them to consider the
decision about the sponsorship by Dow Chemicals for
London Olympics, 2012.

In response to I0A's taking up the matter with |OC,
the latter replied stating that Dow Chemicals had no
connection with the Bhopal tragedy since Dow did not
have any ownership stake in Union Carbide until 16 years
after the accident and 12 years after the US $ 470 million
compensation agreement was approved by the Supreme
Court of India.

The Ministry also took up the matter directly with 10C
urging it to go beyond lesser considerations, and in the
larger interests of the ideals of human rights, compassion
and solidarity, cancel the sponsorship of Dow Chemicals
for the London Olympics, 2012, thereby apart from
assuaging the feelings of millions of people, send a strong
message the world over, for upholding the noble ideals of
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the Olympic Movement. However, IOC has reiterated their
earlier stand on the issue.

(e) and (f) The matter at the diplomatic level has
been raised by the High Commission of India in London
with the LOCOG highlighting the enormous public
discontent in India over the continued suffering of the
victims of the Bhopal Gas leak tragedy. Further the
Government of India raised the issue with its United
Kingdom counterpart. The United Kingdom Government,
while expressing sorrow for the victims of the tragedy, has
said that the issue of Dow Chemicals sponsorship of the
London Olympic Games was arranged and done by the
International Olympic Committee.

Artificial Ripening of Fruits

*90.  SHRIIJYARAJ SINGH:
RAJKUMARI RATNA SINGH:

Will the Minister of AGRICULTURE be pleased to
state:

(a) whether certain farmers in the country are using
some chemicals for artificial ripening of fruits and
vegetables or giving it fresh look which is a cause of
concern for human health;

(b) if so, the details of such chemicals;

(c) whether these chemicals are banned in other
countries;

(d) if so, the details thereof; and

(e) the steps taken/proposed to be taken by the
Government to ban the use of these chemicals?

THE MINISTER OF AGRICULTURE AND MINISTER
OF FOOD PROCESSING INDUSTRIES (SHRI SHARAD
PAWAR): (a) to {e) In India, some farmers use ethylene for
ripening of fruits like banana and mango. As per rule 48-
E of the Prevention of Food Adulteration Rules 1955, there
is also provision for coating fresh fruits with food additives,
viz, bee wax, carnauba wax or shellac wax as glazing
agents. Ethylene is a ripening hormone, which triggers
maturity in fruits. In packhouses or commercial ripening
chambers, world over, ethylene gas is used for ripening
the fruits uniformly for enhancing market appeal and quality.
This chemical acts in the gaseous state, which easily
degrades in the atmosphere. Even under organic
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production system, where chemical fertilizers are not
permitted, use of ethylene for ripening is allowed. It is
universally recognized as safe and does not have
detrimental effect on human health.

There is no reports in the country on use of chemicals
which are banned in other countries for giving fresh look
to fruits and vegetables. The use of calcium carbide for
ripening of fruits, which is a cause of concern for human
health, has been banned by Government of India under
Prevention of Food Adulteration Act, 1954 and Rule 44 -
AA of Prevention of Food Adulteration Rules, 1955.

[English]
Dairy Development and Pouitry Farming

*91. CHAUDHARY LAL SINGH: Will the Minister of
AGRICULTURE be pleased to state:

(a) whether the Government proposes to educate
and promote entrepreneurship amongst farmers for
adoption of scientific methods for dairy development and
poultry farming in the country;

(b) if so, the schemes launched/proposed to be
launched for this purpose;

(c) the funds earmarked and provided to the farmers
under various schemes during each of the last three years,
State-wise; and

(d) the success achieved in developing
entrepreneurship among the farmers?

THE MINISTER OF AGRICULTURE AND MINISTER
OF FOOD PROCESSING INDUSTRIES (SHRI SHARAD
PAWAR): (a) Yes, Madam.

(b) to (d) Indian Council of Agricuitural Research
(ICAR) undertakes Research and Development (R&D)
programmes through institute based projects as well as
projects in All India Coordinated / Network mode in
collaboration with State Agricultural / Veterinary Universities,
Non Government Organizations and other State / Central
Government Departments. While there are no funds
earmarked for the farmers as such, these programmes are
for farmers' training and workshops. The names and
location of Animal Science Institutes, All India Coordinated
Research/Network Project Centres involved in dairy and
poultry farming R&D is given at Statement-l. Poultry
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germplasm in the form of fertile eggs, day old chicks and
parent stocks are provided to the State Governments and
poultry farmers on demand. The State-wise details of
germplasm supplied during the last three years is given at
Statement-Ii.

The Department of Animal Husbandry Dairying and
Fisheries (DAHD&F) implemented Dairy Venture Capital
Fund (DVCF) scheme from 2004-05 up to 31st August,
2010 for promoting dairy entrepreneurship among the
farmers. The scheme was modified after evaluation and
renamed as Dairy Entrepreneurship Development Scheme
(DEDS) with effect from 1st September, 2010. The DADH&F
is initiating the National Dairy Plan, Phase | (2011-12 to
2016-17) to promote dairy farming amongst the farmers so
as to supplement their income. The details of the schemes
are given at Statement-ill.

As far as Poultry is concerned, a Central Sector
Scheme, 'Poultry Venture Capital Fund' being implemented
through National Bank for Agricultural and Rural
Development and component of Centrally Sponsored
Scheme, "Poultry Development” viz. 'Poultry Estates'(on
pilot basis) with one of the objectives of developing
entrepreneurial skills among farmers. No State-wise funds
are earmarked / allocated for the schemes mentioned. The
funds released are for various purposes like infrastructure,
capacity building, waiving off of interests on 50% of the
loan etc. The releases made during the last three years
and the physical performance indicating the success are
given at Statement-1V.

Statement-|

Names and location of Animal Science Institutes
and All India Coordinated Research/Network
Project Centres involved in research
activities in the area of dairy
and poultry farming

SI. No. Name of the Institute Location

1 2 3

Deemed Universities

1. National Dairy Research Karnal, Haryana

Institute

2. Indian Veterinary Research 1zatnagar.
Institute Bareilly, UP
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National Institute

3. Central Institute for Research

on Buffaloes

Hisar, Haryana

4. Central Avian Research Institute 1zatnagar,

Project Directorates

5. Project Directorate on Poultry

6. Project Directorate on Cattle

Bareilly, UP

Rajendranagar,
Hyderabad, AP

Meerut, UP

Network Project on Buffalo Improvement

Sk No. Name of the Unit Location
2 3
Coordinating Unit Central Institute for

Cooperating Centres

1.

Murrah Breed

Murrah Breed

Murrah breed

Murrah breed

Nil-Ravi breed

Jaffrabadi breed

Pandharpuri Breed

Godavari breed

Research on
Buffaloes, Hisar,
Haryana

GADVASU,
Ludhiana, Punjab

HAU, Hisar,
Haryana

CIRB, Hisar,
Haryana

NDUAT, Faizabad,
Uttar Pradesh

CIRB Sub Campus,
Nabha, Punjab

JAU, Junagadh,
Guijarat

MPKYV, Kolhapur,
Maharashtra

SVVU, Venkataram-
anagudem, Andhra
Pradesh
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9. Swamp breed

10. Surti breed

11. Bhadawari breed
12. Bull and Semen
Certification Lab

Field Units

13. Murrah breed

14. Murrah breed

15. Murrah breed

New initiative in XI Plan

16. Murrah breed

17. Murrah breed

18. Murrah breed

AAU, Khanapara,
Assam

MPUAT, LRS,
Vallabhnagar,
Rajasthan

IGFRI, Jhansi, Uttar
Pradesh

CIRB, Hisar,
Haryana

GADVASU,
Ludhiana, Punjab

NDRI, Karnal,
Haryana

CIRB, Hisar,
Haryana

KAU, Mannuthy,
Kerala

SVVU, Anthergaon,
Andhra Pradesh

ICAR Research
Complex, Patna,
Bihar

All India Coordinated Research Project
(AICRP) on Cattie

Sl. No. Name of the Unit

Location

1 2

3

Coordinating Unit

Cooperating Units

1. Project Directorate on

cattle, Meerut, UP

Project Directorate
on Cattle, Meerut,
upP

Frieswal Bull Rearing Unit

Frieswal DRUs

Ongole GP Unit

Ongole DRUs

Field Progeny Testing Unit

Field Progeny Testing Unit

Field Progeny Testing Unit

New initiative in Xl Plan

1.

2.

7.
8.

9.

10.

Sahiwal GP unit

Sahiwal DRUs

Gir GP Unit

Gir DR Unit

Kankrej GP Unit

Military Dairy Farm,
Meerut, UP
Military Dairy Farm,
Meerut, UP

SVVU, Lam, Guntur,
AP

SVVU, Lam, Guntur,
AP

BAIF, Uruli-
kanchan,
Maharashtra

KAU, Mannuthy,
Kerala

GADVASU,
Ludhiana, Punjab

NDR1 Karnal,
Haryana

NDRI Karnal,
Haryana

GADVASU,
Ludhiana, Punjab

GBPUAT,
Pantnagar,
Uttarakhand

Bhiwani Gaushala,
Bhiwani (Haryana)

Sahiwal Cattle
Breeding Farm
Chakgajria,
Lucknow, UP

GLF Hisar, Haryana

JAU, Junagarh,
Gujarat

JAU, Junagarh,
Gujarat

SAU,
Sardarkrushinagar,
Gujarat
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1.

12.

13.

Kankrej DR Unit

FPT Unit

FPT Unit

SAU,
Sardarkrushinagar,
Gujarat

GBPUAT,
Pantnagar,
Uttarakhand

ICAR NEH Region,
Sikkim

AICRP on Poultry Breeding

Sl. No. Name of the Unit

Location

1

2

3

Coordinating Unit

Cooperating Centres

1.

Poultry for Egg

Poultry for Egg

Poultry for Egg

Poultry for Egg

Poultry for Meat

Pouitry for Meat

Poultry for Meat

Rural poultry production

Rural poultry production

Project Directorate
on Poultry,
Hyderabad

SVVU, Hyderabad,
Andhra Pradesh

AAU, Anand,
Gujarat

KAU, Mannuthy,
Kerala

CARI, lzatnagar, UP

KAVFSU, Bidar,
Karnataka

GADVASU,
Ludhiana, Punjab

QOUAT,
Bhubaneswar,
QOdisha

MPPCVVYV,
Jabalpur, Madhya
Pradesh

ICAR Research
Complex for NEH
Region, Agartala,

Tripura

to Questions 44

New initiative in X!| Plan

1.

AAU, Guwabhati,

Assam

HPKVV, Palampur,
Himachal Pradesh

BAU, Ranchi,
Jharkhand

MPUAT, Udaipur,
Rajasthan

Poultry Seed Project (New initiative
during X! Plan)

Sl. No. Name of the Unit

Location

1 2

3

Coordinating Unit
Cooperating Centres

1.

PDP, Hyderabad

Regional centre of ICAR
Research Complex for
NEH Region Imphal,
Manipur

Regional centre of ICAR
Research Complex for
NEH Region, Gangtok,
Sikkim

Regional centre of ICAR
Region,— Jharnapani,
Nagaland |

RAU Vety College,
Patna, Bihar

IGKVV, Raipur,
Chhattisgarh

WBUAFS, Kolkata,
West Bengal




Statement-Il

State-wise Germplasm (fertile eggs/day old chicks/parent stock) of Vanaraja, Gramapriva and Krishibro supplied during the last three years

State PDP AICRP Poultry Seed Project Grand

2009-10 2010-11  2011-12  Total 2009-10 2010-11 2011-12 Total 2009-10 2010-11 2011-12  Total Total

1 2 3 4 5 6 7 8 9 10 1 12 13 14
Andhra Pradesh 134317 203131 181042 518490 6000 1500 2000 9500 527990
Assam 10541 18645 5415 34601 34601
Bihar 1781 2328 0 4109 35000 98540 133540 137649
Chandigarh 0 913 15943 16856 16856
Chhattisgarh 7475 10721 0 18196 18196
Delhi 0 210 0 210 210
Goa 600 512 1442 2554 2554
Gujarat 1980 9119 810 11909 950 1440 2930 5320 17229
Haryana 0 650 0 650 650
Himachal Pradesh 160 0 0 160 160
Jammu and Kashmir 4116 4956 0 9072 9072
Jharkhand 1512 0 165 1677 1677
Karnataka 945 5530 19988 26463 64342 102567 102606 269515 295978
Kerala 240213 72724 50542 363479 15492 43298 16054 74844 438323
Manipur 4145 0 2210 6355 12879 35000 47879 54234
Mizoram 0 210 0 210 210
Madhya Pradesh 0 5225 14638 19863 7751 6766 8702 23219 43082
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1 2 3 4 5 6 7 8 9 10 11 12 13 14
Maharastra 4221 12513 10648 27382 27382
Nagaland 3871 2845 5250 11966 18950 42010 60960 72926
Odisha 31236 13667 20044 64947 40534 53268 68030 161832 226779
Port Blair 4406 13872 4470 22748 22748
Punjab 792 420 420 1632 24012 83257 89004 196273 197905
Sikkim 300 600 1021 1921 5571 21300 26871 28792
Tamil Nadu 0 0 1511 1511 1511
Tripura 550 0 0 550 5857 6200 5422 17479 18029
Uttar Pradesh 0 826 0 826 54767 53890 51895 160552 161378
West Bengal 9300 20635 1449 31384 13551 65000 78551 109935
Total 462461 400252 337008 1199721 219705 352186 346643 918534 85951 261850 347801 2466056
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Statement-lll
Dairy Venture Capital Fund (DVCF) scheme

Venture Capital Fund (DVCF) scheme was
implemented from 2004-05 upto 31st August, 2010 for
promoting dairy entrepreneurship among the farmers. The
scheme was maodified after evaluation and renamed as
Dairy Entrepreneurship Development Scheme (DEDS) with
effect from 1st September, 2010. The modified scheme
provides greater coverage in terms of area of
implementation, enhanced outlays for all components,
change in funding pattern and inclusion of new components
to make the scheme more effective. DEDS aims at
promoting entrepreneurship and self employment in rural
areas by providing credit assistance to agricultural farmers,
individual entrepreneurs and groups of unorganized sector
and organized sector and promote clean milk production

by setting up of modern dairy farms.

Some major changes have been made under the
scheme to make the scheme more effective are given
below:

(a) Central Assistance in the form of Interest Free
Loan of 50% of the project cost in DVCF has
been replaced by Back ended Capital Subsidy
in DEDS. The subsidy is 25% of the project cost
for general category and 33.33% for SC & ST

beneficiaries.

(b) Restriction on Operation Flood areas on the
component of establishment of small dairy units
under DVCF has been removed in DEDS.
Operation Flood Districts are eligible for

financing of all components under DEDS.

(c) Financing has been extended to indigenous
descript milch cows like Sahiwal, Red Sindhi,
Gir, Rathi etc and graded buffaloes upto 10
numbers under (DEDS) in addition to crossbred
cows (DVCF).

(d) Rearing of heifer calves, crossbred and
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indigenous descript breeds of cattie and
buffaloes upto 20 calves has been included in
DEDS which was not available in DVCF.

(e) New components added under DEDS are setting
up of (i) vermicompost unit (ii) Dairy Marketing
Outlet/Dairy Parlour (iii) Crossbred female calf,
indigenous cattle and graded buffalo calf for

rearing.

(f) The financial limits for various components under
the scheme have been increased in DEDS.

The scheme is demand driven. Hence the scheme
does not provide State-wise allocation of funds within the
year-wise budgetary outlay provided and no physical and
financial targets are fixed under the scheme. The scheme
is being implemented through NABARD. Bankable projects
approved by the Financial Institutions are eligible for the
subsidy. Funds are released by Government of India to
NABARD which is provided to eligible financial institutions
for disbursing the back ended capital subsidy to the
beneficiaries for the approved projects. Copy of the
Administrative Approval for the scheme (DVCF and DEDS)

is enclosed.

The details of funds allocated during last three years

as under DVCF and DEDS scheme are as follows:

Dairy Venture
Capital Fund/Dairy
Entrepreneurship

Development

Scheme*
Years Outlay (BE/RE) (Rs. in lakh)
2008-09 3500.00
2009-10 2000.00
2010-11 3240.00

*Dairy Venture Capital Fund scheme was closed on 31.08.20110
and modified scheme Dairy Entrepreneurship Development

Scheme is being implemented from 01.09.2010
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52

Statement indicating State-wise number of dairy units sanctioned and amount disbursed by NABARD under

scheme Dairy Venture Capital Fund (DVCF) and Dairy Entrepreneurship Development Scheme (DEDS) during

last three years (Rs. in Lakh)

(Rs. in Lakh)
SI. No. State DVCF* DEDS#
2008-09 2009-10 2010-11 (Upto 2010-11 (from
31.08.2010) 1.09.2010 to 31.03.2011)
Units Amount Units Amount  Units Amount Units  Amount
1 2 3 4 5 6 7 8 9 10
1. Andaman and Nicobar 0 0.00 0 0.00 0 0.00 0 0.00
2. Andhra Pradesh 8 12.00 4 6.00 10 14.83 105 120.89
3. Bihar 37 54.81 19 25.10 2 2.90 0 0.00
4. Chhattisgarh 0 0.00 0 0.00 0 0.00 0 0.00
5. Goa 0 0.00 2 10.93 0 0.00 0 0.00
6. Gujarat 0 0.00 0 0.00 0 0.00 195 78.12
7. Haryana 0 0.00 1 1.25 1 5.98 0 0.00
8. Himachal Pradesh 6 9.00 1124 1148.11 778 661.78 396 205.62
9. Jammu and Kashmir 19 33.25 38 6235 80 115.76 514 196.81
10. Jharkhand 7 10.50 1 0.95 0 0.00 0 0.00
11. Karnataka 0 0.00 3 4.90 0 0.00 2 2.45
12. Kerala 20 29.86 104 152.15 22 35.90 0 0.00
13. Madhya Pradesh 58 87.16 21 31.50 1 1.50 52 34.52
14. Maharashtra 3847 2903.92 1967 1874.80 1498 1482.26 51 23.78
15. Odisha 8 - 9.71 42 15.82 0 0.00 0 0.00
16. Punjab 0 0.00 0 0.00 0 0.00 0 0.00
17. Rajasthan 75 103.50 50 71.63 9 13.50 61 50.21
18. Tamil Nadu 139 95.02 63 72.10 48 37.52 267 46.07
19. Uttar Pradesh 57 118.74 68 101.50 21 31.45 27 12.93
20. Uttaranchal 79 65.00 597 664.02 80 78.90 139 71.67
21. West Bengal 49 51.71 72 25.92 0 0.00 0 0.00
Total 4409 3584.17 4176 4269.02 2550 2482.27 1809 843.06
N E States
1. Arunachal Pradesh 13 19.50 4 6.00 0 0.00 0 0.00
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1 2 3 4 5 6 7 8 9 10
2. Assam 205 243.33 297 334.76 190 203.23 153 104.70
3. Manipur 17 60.50 37 55.50 5 7.50 0 0.00
4. Meghalaya 1 1.41 2 3.00 5 6.52 1 0.83
5. Mizoram 13 19.50 66 99.00 14 32.00 1 1.00
6. Nagaland 0 0.00 0 0.00 0 0.00 0 0.00
7. Sikkim 0 0.00 0 0.00 0 0.00 14 19.58
8. Tripura 147 42.33 137 48.50 52 16.17 0 0.00
Total 396 386.57 543 546.75 266 265.M1 169 126.12
G.Total (Total A+B) 4805 3970.73 4719 4815.77 2816 2747.68 1978 969.18

Note: Dairy Venture Capital Fund scheme has been closed on 31.08.20110 and modified scheme Dairy Entrepreneurship Development

Scheme is being implemented from 01.09.2010

*the funds were disbursed by NABARD to sanctioned dairy units as Interest Free Loan under DVCF
#the funds were disbursed by NABARD to sanctioned dairy units as back ended capital subsidy.

National Dairy Plan, Phase | (2011-12 to 2016-17)
Background

Milk is the single largest agriculture commodity in
India in terms of the value of output. Due to higher GDP
growth and growing incomes, the demand for milk is
growing rapidly in the country. Emerging trends indicate
that the demand for milk is likely to be in the range of 200-
210 million tonnes in 2021-22 and the demand by 2016-
17 (end year of 12th Five Year Plan) could be in the range
of about 155 million tonnes. The incremental annual
production of milk over the last 10 years has been on an
average around 3.5 million tonnes per year; this must
gradually rise so as to reach an average of 6 million
tonnes per year over the next 12 years. Since bovine
productivity takes a long time to increase, it is imperative
that a scientifically planned multi-state initiative is launched
at the earliest to improve bovine productivity.

National Dairy Plan Phase-1 (NDP 1) is to be
implemented with a total investment of about Rs. 2,242
crore comprising Rs.1584 crore as IDA credit, Rs.176 crore
as Gol share, Rs. 282 crore as share of End Implementing
Agencies (ElAs) that will implement the project in
participating States and Rs. 200 crore by NDDB and its
subsidiaries for providing technical and implementation
support to the project.

Pattern of funding

100% grant-in-aid on nutrition and breeding (except
for installation of new semen stations, where 25% of the
project cost would be shared by End Implementing
Agencies). On village milk procurement systems 50% of
the cost of capital items will be shared by the End
Implementing Agencies. Administrative expenses including
training expenses under the scheme would be kept within
the admissible 6% ceiling of total expenditure proposed
under the scheme.

Approval Procedure

Projects under the scheme will be approved and
monitored by the Committees that are to be set up as
indicated below:-

(a) National Steering Committee (NSC) chaired by
Secretary, DADF, Gol would approve State Plans,
Annual Action Plans, sanction release of funds
to NDDB as weli as re-appropriation of funds,
and generally oversee and review
implementation of NDP. The NSC would have
the authority to consider and approve changes
in eligibility criteria with
implementing agency, project area, norms of
unit cost of componentsfitems, composition of

reference to
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National & Project Steering Committees,
component structure and re-appropriation
proposals.

(b) Project Steering Committee (PSC) to be headed
by Mission Director (NDP-I) will have
representatives of DADF & NDDB. The Secretary
(AH & Dairying) of the concerned State
Government or his representative would be an
invitee while discussing proposals pertaining to
that particular state. Proposals received from
ElAs and recommended by the Project
Management Unit (PMU) in NDDB will be placed
before the PSC for approval and sanction of
funds for disbursement.

The objective of the Plan:

(a) To help increase productivity of miich animals
and thereby increase milk production to meet
the rapidly growing demand for milk.

(b) To help provide rural milk producers with greater
access to the organised milk-processing sector.
These objectives would be pursued through the
adoption of focused scientific and systematic
processes in provision of technical inputs
supported by appropriate policy and regulatory
measures.

Implementing Agency:

The scheme will be implemented by NDDB through
end implementing agencies (ElAs) comprising State
Livestock Boards, State Cooperative Dairy Federations,
District Cooperative Milk Producer Unions, cooperative
forms of enterprises such as Producer Companies, Trusts
(NGO's, Section 25 companies), subsidiaries of statutory
bodies, ICAR institutes and Veterinary/Dairy Institutes/
Universities and any other entity as may be decided by the
National Steering Committee to be set up under the NDP-
I. The ElAs will be eligible for funding of various
components based on the eligibility criteria which will
comprise geographical, technical, financial and governance
parameters.

Key Components:
1. Productivity Enhancement

a) Production of high genetic merit (HGM) cattle
and buffalo bulls and import of Jersey/ HF Bulls
for semen production

MARCH 20, 2012
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(i) Progeny testing
(i) Pedigree Selection
(iii) import of bulls (equivalent embryos)

(b) Strengthening existing semen stations / starting
new stations for producing high quality disease
free semen doses

(i) Strengthening existing semen stations -
(A & B grade semen stations only)

(i) New Semen stations

(c) Setting up a pilot model for viable doorstep Al
delivery services (based on Standard Operating
Procedures [SOPs]) through a professional
service provider including animal tagging and
performance record

(d) Improving nutrition of milch animals to produce
milk commensurate with their genetic potential
and for reducing methane emission

(i) Ration Balancing Program
ii) Fodder Development

2. Village based milk procurement systems for
weighing, testing quality of milk received and
making payment to milk producers

(a) Milk weighing, testing and collection
(b) Milk cooling
(c) Support for creating institutional structure
(d) Training
3. Project Management and Learning
(i) ICT Based MIS
(i) Learning & Evaluation
Coverage:

Coverage of NDP-I would be to focus on areas with
higher potential in the 14 major milk producing States of
Uttar Pradesh, Punjab, Haryana, Gujarat, Rajasthan,
Madhya Pradesh, Bihar, West Bengal, Maharashtra,
Karnataka, Tamil Nadu, Andhra Pradesh, Odisha and
Kerala which account for 90% of the country's milk
production. Coverage of NDP | will however be across the
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country in terms of benefits accruing from the scheme.

Project Benefits/Results

a. Contributing to increasing the milk production
from a current level of 112 million tonnes to
around 150 million tonnes;

. Increasing the productivity of in-milk animals in
the project area - from a current level of under
4 kilograms/day to about 4.3 kilograms/day and
the proportion of in-milk animals to adult females
in the project area from a current level of 60
percent to about 64 percent;

. Increasing the total volume of milk sold by milk
producers through existing dairy cooperatives
and producer companies from a current level of
about 275 lakh kilograms/day to 425 lakh
kilograms/day.

. Produce about 2500 high genetic merit bulls
and imports of about 400 bulls or equivalent
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embryos/semen doses.

. An incremental production of about 47 million

disease free quality semen doses annually in
the terminal year.

. Close to an annual 4 million doorstep Als -

adopting the prescribed SOPs - by the terminal
year.

. Production of 7,500 tons of certified/truthfully

labelled fodder seed, setting up 2 straw
densification plants and about 1350 silage
making/ fodder conservation demonstrations.

. Pilots for re-vegetation of about 700 hectare of

common grazing land for production of green
fodder.

i. Coverage of an additional 23,800 villages under

milk procurement systems.

j- An additional milk procurement of about 54 takh

kg per day in the terminal year.

Statement-lV

Centrally Sponsored Scheme "Poultry Development” — component ‘Poultry Estates’ (this scheme component was

launched in 2009-10)

(Rs. in lakh)
Si. No. State 2009-10
Released to Released to Released to Released to
State Govt NABARD State Gowvt NABARD
1. Sikkim 98.25 203.27 60.00 -
2. Odisha - - 99.00 270.00
Total 98.25 203.27 159.00 270.00
Central Sector Scheme, "Poultry Venture Capital Fund™
{Rs. in lakh)
Sl. No State 2008-09* 2009-10 2010-11
1 2 3 4 5
On Interest-Free Loan basis
1. Andaman and Nicobar Island 0 0 0
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1 2 3 4 5
2. Andhra Pradesh 74.844 830.842 1448.858
3. Assam 0 25 25
4. Bihar 0 0 1.834
5. Chhattisgarh 0 0 0
6. Goa 0 0 0
7. Gujarat 0 0 0
8. Himachal Pradesh 0 0 0
9. Jammu and Kashmir 0 0 0
10. Jharkhand 4.25 0 0
11. Karnataka 8.921 29.38 29.942
12. Kerala 12.5 0 32.629
13. Maharashtra 276.834 18.741 1317.595
14. Mizoram 3.6 0 2.5
15. Odisha 15.04 0 0
16. Tamit Nadu 7.145 0 0
17. Tripura o] 0 1.5
18. Uttar Pradesh 0 0 7.936
19. Uttarakhand 0 0 11.702
20. West Bengal 12.5 0 0
Total 415.634 903.963 2856.996

“In 2008-09 the scheme was erstwhile 'Dairy/Poultry Venture Capital Fund Scheme' on interest-free loan mode; In 2009-10 it was

segregated and was implemented as 'Pouitry Venture Capital Fund Scheme'.

The uptake of number of units assisted under 'Poultry Venture Capital Fund' during last three years

SI. No. State 2008-09 2009-10 2010-11
1 2 3 4 5

1. Andaman and Nicobar - - -
2. Andhra Pradesh 5 59 100
3. Assam - 5 1
4. Bihar - - 1
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5. Chhattisgarh - - .
6. Goa - - -0V
7. Gujarat - - .00
8. Himachal Pradesh - - -

9. Jammu and Kashmir - - .

10. Jharkhand 1 - -
11. Karnataka 3 3 2
12. Kerala 1 - 4
13. Maharashtra 41 9 227
14. Mizoram 1 - 1
15. Odisha 2 - -
16. Tamil Nadu 1 - -
17. Tripura - - 1
18. Uttar Pradesh - - 1
19. Uttarakhand - - 4
20. West Bengal 1 - -

Total 56 76 342

It may be seen that under 'Poultry Venture Capital Fund' the number of units supported during the last three years has increased.

As far as 'Poultry Estates’ component is concerned, is being implemented on pilot basis at Sikkim and Odisha. The performance of
the scheme and its continuation in XlI Plan will be based on evaluation after they become operational.

Centrally Sponsored Scheme "Poultry Development” - component 'Poultry Estates’ (this scheme component was
launched in 2009-10)

(Rs. in lakh)
Sl. No. State 2009-10 2010-11
Released to Released to Released to Released to
State Gowt NABARD State Govt NABARD
1. Sikkim 98.25 2D3.27 60.00 -
2. Qdisha - - 99.00 270.00

Total 98.25 203.27 159.00 270.00
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Central Sector Scheme, "Poultry Venture Capital Fund™
(Rs. in lakh)

Sl. No State 2008-09* 2009-10 2010-11

1 2 3 4 5
On Interest-Free Loan basis

1. Andaman and Nicobar Island 0 0 0
2. Andhra Pradesh 74.844 830.842 1448.858
3. Assam 0 25 25
4. Bihar 0 0 1.834
5. Chhattisgarh 0 0 0
6. Goa 0 0 o
7. Gujarat 0 0 0
8. Himachal Pradesh 0 0 0
9. Jammu and Kashmir 0 0 0
10. Jharkhand 4.25 0 0
11. Karnataka 8.921 29.38 29.942
12. Kerala 12.5 0 32.629
13. Maharashtra 276.834 18.741 1317.595
14. Mizoram 3.6 0 2.5
15. Odisha 15.04 0 0
16. Tamil Nadu 7.145 0 0
17. Tripura 0 0 1.5
18. Uttar Pradesh 0 0 7.936
19. Uttarakhand 0 0 11.702
20. West Bengal 12.5 0 0

Total 415.634 903.963 2856.996

*In 2008-09 the scheme was erstwhile 'Dairy/Poultry Venture Capital Fund Scheme' on interest-free loan mode; In 2009-10 it was

segregated and was implemented as 'Poultry Venture Capital Fund Scheme'.
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The uptake of number of units assisted under 'Poultry Venture Capital Fund' during last three years

SI. No State 2008-09 2008-10 2010-11
1 2 3 4 5
1. Andaman and Nicobar - - -
2. Andhra Pradesh 5 59 100
3. Assam - 5 1
4. Bihar - . 1
5. Chhattisgarh - - -
6. Goa - -
7. Guijarat - - -
8. Himachal Pradesh - - -
9. Jammu and Kashmir - - -
10. Jharkhand 1 - -
11. Karnataka 3 3 2
12. Kerala 1 - 4
13. Maharashtra 41 9 227
14. Mizoram 1 - 1
15. Odisha 2 - -
16. Tamil Nadu 1 - -
17. Tripura - - 1
18. Uttar Pradesh - - 1
19. Uttarakhand - - 4
20. West Bengal 1 - -
56 76 342

It may be seen that under 'Poultry Venture Capital Fund' the number of units supported during the last three years has increased.

As far as 'Pouitry Estates’ component is concerned, is being implemented on pilot basis at Sikkim and Odisha. The performance of
the scheme and its continuation in Xl Plan will be based on evaluation after they become operational.

Import of Edible Oils

*92. SHRI ASADUDDIN OWAISL: Will the Minister of
CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION be pleased to state:

(a) whether there exists a gap between the demand

and supply of edibie oils in the country;

(b) if so, the details thereof and the reasons therefor
indicating the production, demand and import of edible
oils in the country during each of the last three years and
the current year;
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(c) whether the Government proposes to import
edible oils during the ensuing year to meet the domestic
demand and keep the prices under control; and

(d) if so, the steps taken or plan chalked out by the
Government in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF
CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (PROF. K.V. THOMAS): (a) and (b) Yes,
Madam. There is gap between demand and supply of
edible oile in the country. Though the production of oilseeds
has increased in the recent years, the gap between
demand and supply from domestic sources has not been
bridged. This is because demand for edible oils has also
increased due to increase in population and purchasing
power of the people. About half of the demand of edible
oils is met through imports. The details of production of
oilseeds, net availability from all domestic sources, import
of edible oils and total availability of edible oils in the
country during the last three years and current year are as
under:

(In Lakh Tons)

Year Production Net imports Total
{Nove- of availability of  Availability
mber- Oilseeds of edible edible of
Octaber} (Primary  oils from oils™** edible
Source*) all oils
domestic
sources™*

2008-2009 277.19 84.65 81.83  166.39
2009-2010 248.82 79.46 88.23  167.69
2010-2011 324.79 76.27 83.71 181.53
2011-2012 305.29 73.16 21.30 -
(Nov.'11-

(Provisionalt)

Jan,'12)

MARCH 20, 2012

Source:

*Ministry of Agriculture

**Directorate of Vanaspati, Vegetable Oils and Fats
***Solvent Extractors' Association of India, Mumbai

(c) and (d) The import of edible oils is under Open
General Licence (OGL) except coconut oil. There is also

to Questions 68

a Scheme for Distribution of Subsidized Edible Qils through
States/UTs within approved quantity of 10 lakh tons of
edible oils from October 2011 to September 2012. Central
Public Sector Undertakings import edible oils for this
purpose on behatf of State Governments. In order to meet
the requirement of edible oils in the country and to keep
the prices under control, Government has taken the
following steps:

(i) Import duties on crude and refined edible oils
have been reduced to nil and 7.5% respectively.

(i) Export of edible ocils has been banned except
coconut oil, edible oils from minor forest produce
and branded oils in small consumer packs within
a quantitative limit.

(i) State Governments have been authorized to
impose stock limits on edible oils and oilseeds.

(iv) In order to provide relief to consumers from
rising prices and to augment availability of edible
oils, since 2008, Government has introduced a
"scheme for distribution of subsidized imported
edible oils through States/Union Territories” for
distribution to ration card holders with a central
subsidy of Rs. 15/- per kg. The scheme has
been extended upto September, 2012. The
scheme is expected to moderate the prices of
edible oils in the domestic market.

[Translation]

Special Fund for Onion

*93.  DR. KIRIT PREMJIBHAI SOLANKI:
SHR! KUNVARJIBHAl MOHANJIBHAI
BAVALIA:

Will the Minister of AGRICULTURE be pleased to
state:

(a) whether the Government has taken note of the
crash in the prices of onion causing huge losses to the
farmers;

(b) if so, the details thereof alongwith the
assessment of causes for the distress sale;

{(c) whether suggestions have been received from
various quarters for setting up a special fund for onion on
the lines of the Sugar Development Fund (SDF); and
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{d) if so, the reaction of the Government thereto?

THE MINISTER OF AGRICULTURE AND MINISTER
OF FOOD PROCESSING INDUSTRIES (SHRI SHARAD
PAWAR): (a) and (b) Onion prices are function of demand
and supply and vary over the year, depending upon a host
of factors which influence production and arrivals in the
market. Generally, prices are minimum during March to
June, because of more arrivals of late Kharit followed by
rabi crop. Since, late kharif onions are not ideally suited
for storage and as such farmers are in a hurry to quickly
bring the produce to the market and dispose it off before
arrival of rabi onion leading to fall in prices. The decline
in prices of onion during the current season against the
corresponding period last year is mainly because of
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increased arrivals of onion in the markets. The details of
arrivals and prices of onion is given at enclosed Statement.

{c) and (d) Department of Agriculture & Cooperation
has not received any suggestions for setting up a special
fund for onion. However, Department of Agriculture &
Cooperation upon receipt of proposals from State
Governments implements Market Intervention Scheme
(MIS) for procurement of agricultural and horticultural
commodities, under which losses, if any, are shared
between the Central Government and the State Government
concerned on 50:50 basis. During the current year, MIS
proposals from Government of Karnataka for procurement
of 54,000 MT of onion @ Rs.6000 per MT, was agreed to,
of which 40,775 MT have been procured through Karnataka
State Cooperative Marketing Federation.

Statement

Arrivals and model prices of onion in major markets during the last five months of 2010-11 and 2011-12

A. Arrival of onion (qtl)

Period Bangalore Delhi Mumbai Chennai
2010-11 2011-12 2010-11 2011-12  2010-11  2011-12 2010-11  2011-12
October 1059835 1115174 223100 238292 252070 231370 109000 117650
November 661830 970352 303608 369789 248000 265000 104900 108710
December 662016 249024 346446 143288 237725 85400 109000 32500
January 375695 531906 197954 357155 262073 262850 102000 126000
February 367503 363037 207638 278303 246050 233440 128500 125700
B. Modal price of onion (Rs/qtl)
Period Bangalore Delhi Mumbai Chennai
2010-11 2011-12 2010-11 2011-12  2010-11  2011-12 2010-11  2011-12
Octaober 1317 980 1548 1096 1624 1132 2006 1469
November 1717 1047 1842 899 2383 1088 2687 1425
December 2802 966 2387 723 3236 962 3646 1433
January 2731 583 2657 490 2660 546 4082 891
February 1186 523 1039 535 988 491 1589 883
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[English]
Prices of Cotton Seeds

*94.  SHRI C.R. PATIL:
SHRI HARIN PATHAK:

Will the Minister of AGRICULTURE be pleased to
state:

(a) whether re-introduction of cotton seeds in the
list of Essential Commodities has been beneficial to the
cotton producing farmers;

(b) if so, the details thereof;

(c) whether the Government has any proposal to
deregulate the prices of cotton seeds;

. (d) if so, the details thereof; and

(e) the steps taken/proposed to be taken by the
Government to safeguard the interest of cotton growers
especially those cultivating Bt. cotton in the country?

THE MINISTER OF AGRICULTURE AND MINISTER
OF FOOD PROCESSING INDUSTRIES (SHRiI SHARAD
PAWAR): (a) and (b) Yes, Madam. Cotton seed has been
re-introduced in the Essential Commodities Act, 1955 by
Notifications issued by Department of Consumer Affairs on
22.12.2009, 18.06.2010 and 22.12.2010 to protect the
interest of cotton producing farmers by regulating the
production, supply, distribution and quality of cotton seeds.
This inclusion also acts as a deterrent for seed dealers
against selling spurious cotton seeds to farmers and useful
in strengthening the cotton seed quality regulation.

{c) and (d) There is no provision for regulating price
of seeds including cotton seeds under the Seeds Act,
1966, the Seed Rules, 1968 and the Seeds (Control)
Order, 1983. Although seed is an essential commaodity in
terms of the Seeds (Control) Order, 1983, the same is for
the purpose of quality regulation and not for the purpose
of reguiating the price of seeds.

(e) The Seeds Act, 1966, the Seed Rules, 1968, the
Seeds (Control) Order, 1983 and the Environment
(Protection) Act, 1986 and Rules for the Manufacture, Use,
Import, Export and Storage of Hazardous Micro-organisms
/ Genetically Engineered Organisms or Cells, 1989 have
adequate provisions to safeguard the interest of cotton

MARCH 20, 2012
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growers including Bt. Cotton growers. Some of the important
steps take to safeguard the interest of Bt. Cotton growers
are as under:

(i) Complete safety assessment is undertaken by
Ministry of Environment and Forests through
Genetic Engineering Appraisal Committee
(GEAC) before considering release of Bt. Cotton
varieties.

(ii) Department of Agriculture and Cooperation has
prescribed minimum limits of purity in respect of
Bt. Cotton seed under Section 6 of the Seeds
Act, 1966 and notified the laboratory of Central
Institute of Cotton Research, Nagpur as referral
laboratory for testing the Bt. Cotton seeds.

(i) The Ministry of Environment & Forests
empowered the Seed Inspectors notified under
Section 13 of the Seeds Act, 1966 and clause
12 of the Seeds (Control) Order, 1983 to draw
the seed samples of Bt. cotton seeds under
Section 10 of the Environment (Protection) Act,
1986 to test in the notified seed testing
laboratories for checking the quality of Bt. Cotton
seed.

Integrated Low Cost Sanitation Scheme

*85.  SHRIP.T. THOMAS:
SHRI BADRUDDIN AJMAL.:

Will the Minister of HOUSING AND URBAN POVERTY
ALLEVIATION be please to state:

(a) the number of proposals received from various
State Governments under the Integrated Low Cost
Sanitation (ILCS) scheme during each of the last three
years and the current year alongwith the status thereof,
State-wise;

(b) the funds allocated, released and utilized during
the above period, State-wise;

{(c) whether the Government has recently decided
to discontinue the ILCS scheme; and

(d) if so, the reasons therefore?

THE MINISTER OF HOUSING AND URBAN
POVERTY ALLEVIATION AND MINISTER OF CULTURE
(KUMARI SELJA): (a) and (b) The number of proposals
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received from the various State Governments under
Integrated Low Cost Sanitation (ILCS) Scheme during each
of the last three years and current year alongwith status
thereof, the funds allocated, released and utilized during
the above period, State-wise is given at Statement-I.

(c) and (d) The main objective of the scheme is {o
convert all reported dry latrines into twin pit pour flush
latrines in the urban areas of the country during the 11th
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Plan period. This Ministry has accorded sanctions for all
projected conversions of dry latrines as reported by the
States. 25% funds under the scheme was earmarked for
new construction of toilets for the Economically Weaker
Section (EWS) households in the urban areas to facilitate
the above. Under this category the entire allocated fund
has been committed. Funds have been earmarked for the
next financial year to meet the carry forward committed
liabilities.

Statement

Details of proposals received, sanctioned, funds allocated and released during the last three years and the
current year

Financial year 2008-09

Name of No. of units No of Total Central Subsidy Utilization Status of the proposals
the State proposed units Central released/adjusted of funds
sanctioned  Subsidy (Rs. in crore) as per
sanctioned details
{Rs. in crore) available
with the
Ministry
Bihar 9808 9808 7.48 7.48" Adjusted 4,57 Sanctioned and funds
released
Uttar Pradesh 235606 235606 179.64 70.74* (3710 70.74  Sanctioned and funds
adjusted +33.64 released
released)
Jammu and Kashmir 1116 1116 1.06 1.06" 1.06  Sanctioned and funds
adjusted released
West Bengal 6798 6798 5.18 1.29 1.29  Sanctioned and 1st
instaliment of funds
released
Kerala 1675 1675 1.28 0.32 0.32 Sanctioned and 1st
instaliment of funds
released
Manipur 7117 7117 6.78 1.69 1.69 Sanctioned and 1st
installment of funds
released
Nagaland 3404 3404 3.24 0.81 0.81 Sanctioned and  1st
installment of funds
released
Total 265524 265524 204.66 37.75 80.48

*Funds adjusted with unspent balance of earlier releases under previous ILCS scheme available with the States.
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Financial year 2009-10

to Questions 76

Name of No. of units No of Total Central Subsidy Utilization  Status of the proposals
the State proposed units Central released/adjusted  of funds
sanctioned  Subsidy (Rs. in crore) as per
sanctioned details
(Rs. in crore) available
with the
Ministry
1 2 3 4 5 6 7
Bihar 47416 2323 1.771 0.44* adjusted 0 Projects for conversion of

Uttar Pradesh 8174 2647 2.02 43.30 43.30
Jammu and Kashmir 35812 4781 4.48 1.12* adjusted 0.67
Nagaland 2076 2076 1.95 2917 2917
Uttarakhand 7698 1613 1.23 1.23 0.91
Mabharashtra 12237 12237 8.78 0.85 0.85
Madhya Pradesh 7423 7423 5.60 0.48 0.48
Tripura 2998 2998 2.85 1.08 1.08
Tamil Nadu 382 0 0 0 0
Kerala 6564 6564 0 0 0

Gujarat 4125 0 0 0 0

dry latrines sanctioned.
Incomplete proposals were
not considered.

Projects for conversion of
dry latrines sanctioned.
Incomplete proposals were
not considered.

Projects for conversion of
dry latrines sanctioned.
Incomplete proposals were
not considered.

Proposals sanctioned and
funds released.

Projects for conversion of
dry latrine sanctioned.
Proposals for new
construction not sanctioned
on technical grounds.

Sanctioned and 1st
instaliment of funds released

Sanctioned and funds
released

Sanctioned and funds
released

Incomplete Proposals not
considered.

Considered and sanctioned
funds not released

Not considered as proposals
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1 2 3 4 5 6 7
were incomplete.

West Bengal 9818 0 0 0 0 Not considered as it was not
on 'whole town’ basis.

Haryana 13933 0 0 0 0 The State was asked to
furnish priority list of ULBs
based on town wise Total
Sanitation Plan which was
not furnished.

Total 158656 42662 28.681 49.857 50.207

Financial year 2010-11

Name of No. of units No of Total Central Subsidy  Utilization Status of the proposals

the State proposed units Central released of funds

sanctioned  Subsidy (Rs. in crore) as per
sanctioned details
(Rs. in crore) available
with the
Ministry
1 2 3 4 5 6 7

Assam 7068 0 0 0 0 Incomplete Proposals not
considered.

Uttar Pradesh 0 0 0 62.19 45.00 Second installment of funds
released w.r.t. earlier
sanction.

Maharashtra 25021 25021 0 4.02 478 Funds sanctioned and
released.

Kerala 0 0 0 2.21 0  Second installment of funds
released w.r.t. earlier
sanction.

Madhya Pradesh 4358 4358 0 0.92 558  Projects sanctioned and
funds released alongwith
funds for earlier sanctions.

Rajasthan 5339 1039 0.792 0.198 1.198  Only complete proposals
sanctioned.

West Bengal 0 0 0 389 0  2nd instaliment of funds

released w.r.t. earlier

sanction.
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1 2 3 4 5 6 7

Jharkhand 13723 0 0 0 0 State was asked to re-work
on the proposals based on
town wise Total Sanitation
Plan.

Chhattisgarh 66675 0 0 0 0 State was asked to re-work
on the proposals based on
town wise Total Sanitation
Plan.

Odisha 29279 0 0 0 0  State was asked to re-work
on the proposals based on
town wise Total Sanitation
Plan.

Total 151463 30418 0.792 73.428 56.558

Financiat year 2011-12 (as on date)

Name of No. of units No of Total Central Subsidy  Utilization Status of the proposals

the State proposed units Central released of funds

sanctioned  Subsidy (Rs. in crore) as per
sanctioned details
(Rs. in crore) available
with the
Ministry
1 2 3 4 5 6 7

Assam 7530 0 o 0 0 Incomplete proposals not
considered.

Odisha 29279 4690 3.58 3.58 0.70 As per State's priority
projects sanctioned and
funds released.

Jharkhand 13723 3891 34 0.74 0  As per State priority projects
sanctioned and funds
released.

Chhhattisgarh 66675 26018 22.76 4.96 0 As per State priority projects
sanctioned and funds
released.

West Bengal 7751 7751 6.78 5.91 0 Proposals sanctioned and
funds released.

Nagaland 0 0 0 1.463 0 2nd installment of funds of

earlier sanctioned released.
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1 2 3 4 5 6 7

Manipur 0 0 0 5.09 0  2nd installment of funds of
earlier sanctioned released.

Madhya Pradesh 2500 2500 3.81 5.44 0 Proposals sanctioned and
funds released.

Tripura 22014 22041 241 5.25 0 Proposals sanctioned and
funds released.

Rajasthan 0 0 0 0.59 0 2nd installment of funds of
earlier sanctioned projects
released.

Maharashtra 2405 2405 0 0 0 Projects sanctioned and
funds could not released for
non-submission of pending
Utilization Certificates.

Total 151877 69296 64.43 33.023 0.70

Maintenance of Heritage Structures

*96. SHRIMATI POONAM VELJIBHAI JAT: Will the
Minister of CULTURE be pleased to state:

{a) whether the Union Government provides funds
for maintenance of heritage structures in the country that
are not under the protection of the Archaeological Survey
of India (ASl);

(b) if so, the details thereof and if not, the reasons
therefor;

(¢) whether certain State Governments inciuding
Gujarat have requested the Union Government to grant
separate funds for maintenance of the heritage structures
in the States; and

(d) if so, the details thereof alongwith the funds
released thereon to the States so far?

THE MINISTER OF HOUSING AND URBAN
POVERTY ALLEVIATION AND MINISTER OF CULTURE
(KUMARI SELJA): (a) to (d) Ministry of Culture does not
currently operate any Centrally Sponsored Scheme under
which funds can be provided to the State Governments for
maintenance of heritage structures in the country that are
not under the protection of the Archaeological Survey of
India (ASI). However, a number of proposals received from

the State Governments of Andhra Pradesh, Uttar Pradesh,
Punjab, Madhya Pradesh, West Bengal, Karnataka, Tamil
Nadu, Jharkhand, Arunachal Pradesh, Uttrakhand, Jammu
& Kashmir, Sikkim, Tripura, Mizoram and Manipur were
considered and forwarded by the Ministry of Culture with
its recommendations to the Ministry of Finance in
accordance with the guidelines for release and utilisation
of grants-in-aid for State Specific needs recommended by
the Thirteenth Finance Commission.

[Translation]

National Agricultural Insurance Scheme

*97.SHRI BHISMA SHANKAR AL/AS KUSHAL
TIWARI: Will the Minister of AGRICULTURE be pleased to
state:

(a) whether the Government is implementing the
National Agricultural Insurance Scheme (NAIS) in the
country on the basis of area approach;

{(b) if so, the details thereof and the notified unit
area under the said scheme;

{c) whether the Government has revised the NAIS
on the basis of the recommendations of the Joint Working
Group set up for suggesting improvements in the scheme;
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(d) if so, the details thereof; and

(e) the efforts made by the Government to make the
farmers well informed about the said scheme?

THE MINISTER OF AGRICULTURE AND MINISTER
OF FOOD PROCESSING INDUSTRIES (SHRI SHARAD
PAWAR): (a) and (b) Yes, Madam. The Government is
implementing NAIS in the country on the basis of area
approach from Rabi 1999-2000 with the aim to cover risk
to the crops. As per provisions of the scheme, the
implementing States/UTs are free to notify any unit area,
viz., Tehsil, Taluka, black, mandal, firka, gram panchayat/
village keeping in view the capacity of the State to
undertake requisite number of Crop Cutting Experiments
(CCEs) and availability of adequate past yield data.

{c) and (d) In order to make the scheme easier and
more farmer friendly, Modified National Agricultural
Insurance Scheme (MNAIS) has been approved in year
2010 incorporating the major improvements suggested by
the Joint Group such as reduction in unit area to the level
of village/village panchayat, increase in minimum indemnity
level from present level of 60% to 70% more precise
calculation of threshold yield, actuarial premium rates with
subsidy upto 75%, coverage of pre-sowing/planting risk
and post harvest losses, on account payment etc. The
scheme has been approved for implementation in 50
districts from Rabi 2010-11 on pilot basis.

{e) Continued efforts are made to create awareness
about ongoing crop insurance schemes by the
implementing agency, i.e., Agriculture Insurance Company
(AIC) in coordination with implementing states. The salient
activities for campaigning involving the publicity of features
& benefits of the scheme through advertisements in leading
National/local News Papers, telecast through audio-visual
media, distribution of pamphlets, participation in agriculture
fairs/mela/gosthi and organization of workshops/
trainings etc.

[English]
Attacks on Media Persons

*88.  SHRI JOSE K. MANL:
SHRI GANESHRAO
DUDHGAONKAR:

NAGORAO

Will the Minister of INFORMATION AND
BROADCASTING be pleased to state:
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(a) whether there has been an increase in the
incidents of violence, attacks including attempt to murder
against media persons across the country during the last
few years;

(b) if so, the details of such incidents reported during
each of the last three years and the reaction of the
Government thereto; and

{c) the corrective steps taken/proposed to be taken
by the Government in this regard?

THE MINISTER OF INFORMATION AND
BROADCASTING (SHRIMATI AMBIKA SONI): (a) to (c¢)
'Police’ and 'Public Order' are State subjects under the
Seventh Schedule to the Constitution of India and
therefore, the State Governments are primarily responsible
for prevention, detection, registration and investigation of
crime and aiso for prosecuting the accused or criminals
involved, under the extant and applicable laws, through
the machinery of their law enforcement agencies. The
State Governments are, therefore, primarily responsible
for ensuring protection of the life and property of all citizens
including media personnel and journalists within their
respective jurisdiction. The Union Government therefore
does not have any direct role in the matter. The specific
data regarding the incidents of violence, attacks including
attempt to murder against media persons across the country
is not centrally maintained.

The Ministry of Home Affairs has issued a
comprehensive advisory on Prevention, Registration,
Investigation and Prosecution of Crime to all State
Governments and UT Administrations on 16th July, 2010.

The Press Council of india, a statutory autonomous
body set up under the Press Council Act, 1978 with one
of its objectives to uphold the freedom of press has also
taken cognizance suo moto of incidents of attacks on
media persons. The Chairman, PCl has also requested
the concerned State Governments to take steps to ensure
safety of the journalists while discharging their duties.

PYKKA Scheme

*99.  SHRI PRALHAD JOSHI:
SHRI SUSHIL KUMAR SINGH:

Will the Minister of YOUTH AFFAIRS AND SPORTS
be pleased to state: '
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(a) the details of the aims and objectives achieved
under the Panchayat Yuva Krida Aur Khel Abhiyan (PYKKA)
Scheme being implemented to improve the standard of
sports and for promoting national rural sportsmen and

sportswomen in the country;

{b) the details of the sports infrastructure created in
the rural and tribal areas under the scheme during each

of the last three years and the current year, State-wise;

(c) the details of the sports competitions conducted
and the sports camps organised during the above period,

State-wise; and

(d) the number of sportspersons participated in
these competitions /camps during the said period, State-

wise?

THE MINISTER OF STATE IN THE MINISTRY OF
YOUTH AFFAIRS AND SPORTS (SHRI AJAY MAKEN): (a)
The 'Panchayat Yuva Krida Aur Khel Abhiyan (PYKKA)
scheme, which was introduced in 2008-09, aims at
development of playfields in all the village and block
panchayats across the country in a phased manner and
conduct of annual sports competitions for providing ample
opportunity of participation in competitions to rural youth.
Around 51,633 Village/block panchayats have been
covered under the PYKKA Scheme, for the last three years
(2008-09 to 2010-11) and upto 28.02.2012 of the current
financial year. Annual sports competitions are conducted
at block, district, state and national level. More than 43
lakh rural men and women participated in the annual

sports competitions during 2010-11.

(b) The State-wise details of number of village
panchayats and block panchayats covered under the

PYKKA scheme are given in the enclosed Statement-I.

{c) The State-wise details of number of participants
in the annual sports competitions held at block, district,

state and national level from 2008-09 to 2010-11 are
given in the enclosed Statement-il.
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(d) As stated in reply to part (c) of the question.
Statement-I

State-wise coverage of village panchayats and block
panchayats under PYKKA for the last three years
2008-09 to 2011-12 (upto 29.2.2012)

Sl Name of the
No. State/UT

Coverage of village/
block panchayats
under PYKKA scheme

No. of No. of
village block
panchayats panchayats

1 2 3 4
1. Andhra Pradesh 6570 339
2. Arunachal Pradesh 1065 96
3. Assam 333 | 22
4. Bihar 847 53
5. Chhattisgarh 982 14
6. Goa 19 04
7. Gujarat 1975 44
8. Haryana 1857 36
9. Himachal Pradesh 1296 32
10. Jammu and Kashmir 413 14
11. Jharkhand 403 21
12. Karnataka 1694 54
13. Kerala 200 30
14. Madhya Pradesh 4608 62
15. Maharashtra 5441 70
16. Manipur 79 04
17. Meghalaya 166 16
18. Mizoram 409 13
19. Nagaland 660 30
20. Odisha 1869 93
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1 2 3 4 1 2 3

21. Punjab 3699 42 27 Uttrakhand 2250 29
22. Rajasthan 869 24 28 West Bengal 335 33
23. Sikkim 96 60 uts

29 Andaman and Nicobar Islands 60 06
24. Tamil Nadu 1261 38

30 Lakshayadweep 02 09
28. Tripura 936 36 31 Pondicherry 50 05
26. Uttar Pradesh 9696 164 Total 50140 1493

Statement-il
State-wise details of participants in the annual sports competitions held under PYKKA
during 2008-09, 2009-10 and 2010-11

SI. No. Name of the State/UT 2008-09 2009-10 2010-11*
1 2 3 4 5
1. Andhra Pradesh 1,34,097 1,35,211 6,58,819
2. Arunachal Pradesh 29,310 46,832 2,808
3. Assam 1,359,900 #21 15,212
4. Andaman and Nicobar Island - - 296
5. Bihar #143 #161 1,71,166
6. Chhattisgarh #134 88,885 1,00,400
7. Chandigarh - - 1,368
8. Delhi - - 8,183
9. Dadar and Nagar haveli — - 1,126
10. Goa #156 -~ 3,285
11. Gujarat #164 1,54,359 16,735
12. Daman and Diu — - 9,33
13. Haryana #167 76,227 1,71,994
14. Himachal Pradesh 5,140 21,329 45,215
16. Jammu and Kashmir - - 60,484
16. Jharkhand #140 - 15,057
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17. Karnataka #168 1,13,584 2,00,686
18. Kerala #149 1,75,487 64,900
19. Madhya Pradesh #159 1,48,303 2,06,582
20. Maharashtra #166 2,05,749 3,22,073
21. Manipur - 190 7,657
22. Meghalaya - - 35,586
23. Mizoram 19,992 21,758 47,962
24. Nagaland - 22,253 28,421
25. Qdisha #64,367 64,896 2,43,540
26. Puducherry - - 4,088
27. Punjab 1,20,418 1,15,484 1,38,005
28. Rajasthan - 1,44,491 98,575
29. Sikkim - 15,568 2,497
30. Tamil Nadu #168 3,97,235 7,90,796
31. Tripura 16,859 15,516 32,464
32. Uttrakhand - 16,723 1,45,825
33. Uttar Pradesh 1,89,585 3,02,708 5,79,690
34. West Bengal #86 65,773 92,326
35. Delhi #51 - -

Total 7,21,519 22,48,944 43,14,754

*This includes participants of rural, inter-school, north east and women competitions;

#0Only participants of national level competitions.
() - Nil

[Translation]

Regulator for Real Estate Sector

*100. SHRI GORAKH PRASAD JAISWAL:
SHRi VIKRAMBHAI ARJANBHAI MADAM:

Will the Minister of HOUSING AND URBAN POVERTY
ALLEVIATION be pleased to state:

(a) whether the Government proposes to set up a
regulatory body for the real estate sector to protect the
consumers' interests and to facilitate smooth and speedy

development of the urban areas;
(b) if so, the details thereof;

(c) whether the Government has received
comments/suggestions from the public and other
stakeholders including State Governments and Union
Territory administrations on the draft Real Estate
(Regulation & Development) Bill;

(d) if so, the details thereof and the action taken
thereon; and
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(e) the time by which the Bill is likely to be
introduced and passed?

THE MINISTER OF HOUSING AND URBAN
POVERTY ALLEVIATION AND MINISTER OF CULTURE
(KUMARI SELJA): (a) and (b) Yes Madam. In order to
provide for a uniform regulatory environment which would
protect consumer interests, help speedy adjudication and
ensure orderly growth of the real estate sector, the Ministry
of Housing and Urban Poverty Alleviation is in the process
of drafting and introducing a Real Estate (Regulation and
Development) Bill. The said Bill proposes to set up
regulatory bodies in the States/Union Territories for the
real estate sector to protect the consumers' interests and
to facilitate smooth and speedy development of the sector
and the urban areas.

(¢} and (d) The Ministry circulated the draft Bill
amongst all stake holders including Central Government
Ministries, State Governments/Union Territories, Municipal
Administrations, Real Estate Associations, Industry
Associations, Consumer Welfare and Rights Associations,
Law Firms and Media. The Bill was also posted on the
website for soliciting response of the general public. More
than 750 suggestions were received which related mostly
to the bills' provisions regarding registration, scrutiny,
disclosure of information, introduction of real estate agents,
constitution of the Regulating Authority and the Tribunal,
penalty provisions & jurisdiction of courts among others. In
order to deliberate on these comments/suggestions, a
national consultation was organized under the
Chairmanship of Hon'ble Minister of Housing and Urban
Poverty Alleviation with all stake holders. Relevant
suggestions have been used in modifying and improving
the draft and a fresh draft of the Bill has been prepared.

{e) This Ministry intends to introduce this legislation
in the current Budget Session of the Parliament. This
Ministry however, cannot comment on the time by which
the bill is likely to be passed.

MARCH 20, 2012
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[Translation]

Suicide Cases

921.  SHRIP.L. PUNIA:
SHRI HAMDULLAH SAYEED:

Will the Minister of HOME AFFAIRS be pleased to
state:

(a) whether suicide cases are on the rise in the
country;

(b) if so, the details thereof alongwith the reasons
therefor;

(c) the total number of such cases registered during
each of the last three years and the current year, State-
wise and gender-wise; and

(d) the steps being taken to address the problem?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI JITENDRA SINGH): (a) to (c) The
States/UTs-wise and gender-wise number of suicides
reported in the country during 2008-2010 are enclosed as
Statement. The causes of suicide have their origin in the
social, economic, cultural, psychological and health status
of an individual. Suicide is multi-factorial, cumulative and
progressive in nature. Major mental health problems like
depression, schizophrenia, addiction to alcohol, affective
disorders, drug dependence, adjustment disorders, mood
and personality problems have been identified among
those committed or attempting suicides.

(d) The Government has approved implementation
of the District Mental Health Programme in some of the
districts of the country with added components of suicide
prevention services, work piace stress management, life
skills training and counseling in schools and colleges.

Statement
State/UT wise number of Suicides during 2008-2010

Sl. No. State/UT 2008 2009 2010
Male Female Total Male Female Total Male Female Total
1 2 3 4 5 6 7 8 9 10 11
States

1. Andhra Pradesh 9721 4633 14354

9887 4613 14500 10947 4954 15901




93 Written Answers PHALGUNA 30,1933 (Saka) to Questions 94
1 2 3 4 5 6 7 8 9 10 11
2. Arunachal Pradesh 77 33 110 77 33 110 91 40 131
3. Assam 1970 1019 2989 1882 1084 2966 2026 967 2993
4. Bihar 609 406 1015 514 537 1051 712 514 1226
5. Chhattisgarh . 3248 1697 4945 3954 1929 5883 4545 1977 6522
6. Goa 183 104 287 184 94 278 236 86 322
7. Gujarat 3735 2430 6165 3671 2485 6156 3813 2394 6207
8. Haryana 1974 682 2656 1815 688 2503 2178 717 2895
9. Himachal Pradesh 417 213 630 366 194 560 348 194 542
10. Jammu and Kashmir 177 133 310 168 153 321 122 137 259
11. Jharkhand 602 309 911 744 368 1112 795 437 1232
12. Karnataka 8216 4006 12222 8209 3986 12195 8407 4244 12651
13. Kerala 6130 2439 8569 6322 2433 8755 6346 2240 8586
14. Madhya Pradesh 4365 3264 7629 5100 4013 9113 5087 3916 9003
15. Maharashira 9889 4485 14374 9785 4515 14300 10858 5058 15916
16. Manipur 23 11 34 18 9 27 24 13 37
17. Meghalaya 57 28 85 67 45 112 80 28 108
18. Mizoram 35 6 41 62 7 69 67 9 76
19. Nagaland 32 10 42 25 6 31 11 1 12
20. Odisha 3155 1749 4904 2567 1798 4365 2430 1825’ 4255
21. Punjab 643 226 869 635 212 847 719 201 920
22. Rajasthan 3602 1564 5166 3511 1554 5065 3365 1655 4920
23. Sikkim 216 71 287 122 119 241 235 45 280
24. Tamil Nadu 9043 5382 14425 8950 5474 14424 10552 6009 16561
25. Tripura 442 310 752 467 27 738 441 284 725
26. Uttar Pradesh 2179 1909 4088 2239 1919 4158 1787 1841 3628
27. Uttarakhand 104 87 191 202 140 342 164 117 281
28. West Bengal 8369 6483 14852 8494 6154 14648 9301 6736 16037
Total (States) 79213 43689 122902 80037 44833 124870 85687 132226

Union Territories:

46539




95 Written Answers MARCH 20, 2012 fo Questions 96
1 2 3 4 5 6 7 8 9 10 11
29. Andaman and 98 45 143 86 45 131 112 44 156

Nicobar Islands
30. Chandigarh 58 25 83 44 31 75 31 40 71
31. Dadra and Nagar Haveli 32 28 60 30 26 56 37 26 63
32. Daman and Diu 14 5 19 15 8 23 19 12 31
33. Delhi (UT) 795 508 1303 933 544 1477 961 582 1543
34. Lakshadweep 0 0 0 0 1 1 0 1 1
35. Puducherry 334 173 507 326 192 518 333 175 508

Total (UTs) 1331 784 2115 1434 847 2281 1493 880 2373

Total (All India) 80544 44473 125017 81471 45680 127151 87180 47419 134599

Source: 'Accidental Deaths and Suicides in India’
[English]
Farm Land for Housing

922. SHRI K. SUGUMAR: Will the Minister of URBAN
DEVELOPMENT be pleased to state;

(a) whether the Government proposes to bring a
central Legislation to allow farm land for housing in Delhi
and other parts of the country; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN DEVELOPMENT (PROF. SAUGATA ROY): (a) and
(b) No, Madam. There is no such proposal in this regard.

[Translation]

Increase in Availability of Foodgrains

923. SHRI NARENDRA SINGH TOMAR: Will the
Minister of AGRICULTURE be pleased to state:

(a) whether the availability of foodgrains has
increased by 3.3 per cent per year during the Xi Five Year
Plan;

(b) if so, the details thereof;

(c) whether the advantages of this increase in
availability of foodgrains has reached to the common
consumers; and

(d) if not, the reasons therefor and the reaction of
the Government thereto?

THE MINISTER OF AGRICULTURE AND MINISTER
OF FOOD PROCESSING INDUSTRIES (SHRI SHARAD
PAWAR): (a) and (b) The per capital net availability of
foodgrains since 2007 is given below:

(Grams per day)

Year Per capita availability of foodgrains
2007 442.8
2008 436.0
2009 444.0
2010 437.1
2011(P) 462.9

P - Provisional

(c) and (d) As per the Household Consumption
Expenditure Survey (various rounds) carried out by National
Sample Survey Office (NSSO), between 2004-05 and 2009-
10 while the per capita consumption of cereals and pulses
and pulse products have declined in both rural and urban
households, the consumption of fruits and vegetables,
milk, eggs and fish etc. has increased both in rural and
urban households.
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Monuments in Madhya Pradesh

924. SHRI BHOOPENDRA SINGH: Wili the Minister
of CULTURE be pleased to state:

(a) the names of protected historical bridges and
monuments in the State of Madhya Pradesh particularly in
Sagar area;

(b) the amount of funds allocated and utilised for
their conservation during each of the last three years and
the current year;

(c) whether several forts and temples in the State
including the famous Khajuraho Temple are in dilapidated
conditions;

(d) if so, the details thereof; and

(e) the steps taken by the Government for the
maintenance/conservation and renovation of the said
monuments/bridges in Madhya Pradesh?

THE MINISTER OF HOUSING AND URBAN
POVERTY ALLEVIATION AND MINISTER OF CULTURE
(KUMARI SELJA): (a) There is no protected historical bridge
under the Archaeological Survey of India in the State of
Madhya Pradesh. The details of protected historical

PHALGUNA 30,1933 (Saka)
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monuments in Madhya Pradesh including Sagar area are
given in enclosed Statement.

(b} The details of funds allocated and utilized in the
State of Madhya Pradesh during the last three years and
allocation for the current financial year are as under:

(Rs. in lakhs)

Sl. No Year Funds allocated/
utilised
1. 2008-09 997.96
2. 2009-10 674.33
3. 2010-11 654.87
4. 2011-12 625.00
(allocation)

(c) and (d) No Madam. The protected monuments of
Archaeological Survey of India (ASl) in Madhya Pradesh
including Khajuraho Temples are in a good state of
preservation.

(e} The conservation work of the protected
monuments is attended regularly depending upon the need
of the repairs and availability of resources.

Statement

Centrally Protected Monuments in Madhya Pradesh (Bhopal Circle)

Si. No. Name of the Monument/site Location District
1 . 2 3 4

1. Temples Baihar Balaghat

2. Fort Garhi Balaghat

3. Old Fort Lanji Balaghat

4, An old temple within the limits of Piparwara forest Village Raigarh Balaghat

5. Temple of Koteswara Mahadeva & Hanuman Kashitola Balaghat

6. 53 images locally knows known as Sada Bhada Sonkhar Balaghat

7. Brick Temples (two) Kherat Bhind

8. Open Air Museum Kherat Bhind

9. Fort Ater Bhind
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10. Kamlapati Palalce Bhopal Bhopal

11. Chausath Yogini Temple Khajuraho Chhatarpur
12. Chitragupta temple Khajuraho Chhatarpur
13. Chopra or square tank Khajuraho Chhatarpur
14. Devi Jagdambi temple Khajuraho Chhatarpur
15. Kandariya temple Khajuraho Chhatarpur
16. Lakshman temple Khajuraho Chhatarpur
17. Lalguan Mahadeva temple Khajuraho Chhatarpur
18. Mahadeva Temple Khajuraho Chhatarpur
19. Matangeswara Temple Khajuraho Chhatarpur
20. Nandi Temple Khajuraho Chhatarpur
21. Parvati Temple Khajuraho Chhatarpur
22. Varaha Temple Khajuraho Chhatarpur
23. Vishvanath Temple Khajuraho Chhatarpur
24. Adinath Temple Khajuraho Chhatarpur
25. Brahma Temple Khajuraho Chhatarpur
26. Colossal statue of Shri Hanuman Khajuraho Chhatarpur
27. Ghantia Temple Khajuraho Chhatarpur
28. Kakra Marh Khajuraho Chhatarpur
29. Parsvanatha Temple Khajuraho Chhatarpur
30. Santinatha Temple Khajuraho Chhatarpur
31. Vamana Temple Khajuraho Chhatarpur
32. Javari Temple Khajuraho Chhatarpur
33. Duladeo Temple Khajuraho Chhatarpur
34. Jatakari or Chaturbhuj Temple Khajuraho Chhatarpur
35. Inscription in the fort of Bachau Bachhaon Chhatarpur
36. Temple remains and mounds at Bjiamandal Jatkara Near Chhatarpur

Khajuraho
37. Gond Fort Deogarh Chhindwara
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38. Nohta (Mahadeva) Temple Nohta Damoh
39. Rajnagar (Ruined) Fort Rajnagar Damoh
40. Rangmabhal Palace Hatta Damoh
41, (Siva) Tempie of Kunora Bari Kunora Bari Damoh
42, Jata Shankar Fort Jatashankar Damoh
43. Matha at Raneh Raneh Damoh
44, {Siva Temple) Old Temple Kodal Damoh
45. The remains of an old sculptures temple built without Kanoda {Konora) Damoh

mortar and attributed to Chandelas
46. A hill Fort Singorgarh Damoh
47. Ruined Fort Mariadoh Damoh
48. Sakhar Temple (Ruined Shiva Temple) Sakhara Damoh
49. Sculptures at Phutera tank Phutera tank Damoh
50. Flat roofed temples below the hill Kundalpur Damoh
51. Jain Temples on Hill No.1 to No. 58 Kundalpur Damoh
52. Beer Singh Palace Datia Datia
53. Rock inscription (Edict) of Ashoka Gujjara Datia
54. Sidheshwara Temple Nemawar, Dewas
55. Unfinished Temple Nemawar Dewas
56. Alamgir Gate Mandu Dhar
57. Ancietn Hindu Baodi Mandu Dhar
58. Andheri Baoli Mandu Dhar
59. Asharti Mahal Mandu Dhar
60. Baz Bahadur's Palace Mandu Dhar
61. Bhagwania Gate Mandu Dhar
62. Bhangi Gate Mandu 'Dhar
63. Champa Baoli Mandu Dhar
64. Chistikhan's Mahal Mandu Dhar
65. Chor Kot Mandu Dhar
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66. Chor Kot Mosque Mandu Dhar
67. Nahar Jharokha compound Mandu Dhar
68. Dai-ka-Mahal Mandu Dhar
69. Daike Chhoti Behen Ka Mahal Mandu Dhar
70. Darya Khan's Tomb Mandu Dhar
71. Delhi Gate Mandu Dhar
72. Dharmashala in the compound of Hoshang's Tomb Mandu Dhar
73. Dilawar Khan's Mosque Mandu Dhar
74. Ek Khamba Mahal Mandu Dhar
75. Gada Shah's Palace Mandu Dhar
76. Gada Shah's Shop Mandu Dhar
77. Gadi Darwaza Mandu Dhar
78. Hammam Mandu Dhar
79. Hathi Pole gate Mandu Dhar
80. Hathi Mahal Mandu Dhar
81. Hindola Mahal Mandu Dhar
82. Hoshang Shaha's Tomb Mandu Dhar
83. Jahaz Mahal Mandu Dhar
84. Jahangirpur gate Mandu Dhar
85. Jama Masjid Mandu Dhar
86. Kapoor Talao and the ruins on its bank Mandu Dhar
87. Lal Bag Mandu Dhar
88. Lal Bungalow Mandu Dhar
89. Lohani Gate Mandu Dhar
90. Lohani Caves Mandu Dhar
91. Jali Mahal Mandu Dhar
92. Nahar Jharokha Mandu Dhar
93. Mahmud Khilji's Tomb Mandu Dhar
94. Malik Mughith's Mosque Mandu Dhar
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95. Mosque near Sopi Tank Mandu Dhar
96. Mosque North-west of Darya Khan's Tomb Mandu Dhar
97. Mosque near Tarapur Gate Mandu Dhar
98. Nameless Tomb west of Shila Tank Mandu Dhar
99. Neelkantha (Nilkantheswar) Mandu Dhar
100. Rampol gate and the mosque apposite to it Mandu Dhar
101. Royal Palace in the west of Champa Baoli and Hammam Mandu Dhar
102. Roopmati's Pavalion Mandu Dhar
103. Carvan Sarai Mandu Dhar
104. Sat kothari Caves Mandu Dhar
105. Somavati Kund Mandu Dhar
106. Songadh Gate Mand Dhar
107. Tarapur Gate Mandu Dhar
108. Tavali Mahal Mandu Dhar
109. Tomb & Mosque between Chor kot mosque & Chhappan mahal Mandu Dhar
110. Tomb North of Daryakhan's tomb Mandu Dhar
111. Tomb North of Alamgir Gate Mandu Dhar
112, Tripolingate Mandu Dhar
113. Tower of Victory Mandu Dhar
114, Ujali Baoli Mandu Dhar
115. Water palace Mandu Dhar
116. Ruins in the west of Rewa kund Mandu Dhar
117. Bhojshala and kamal Maula's Mosque Dhar Dhar
118. Lat-ki-Masjid Dhar Dhar
119. Buddhist Caves No. 1 to 7 Bagh Dhar
120. Water palace Sadalpur Dhar
121. Rock cut temple Wasvi Dhar
122. Jains temple No. 1 to 5 Budhichanderi Ashok Nagai
123. Chanderi Fort Chanderi Ashok Nagar




107 Written Answers MARCH 20, 2012 to Questions 108
1 2 3 4

124, Bada Madarsa Chanderi Ashok Nagar

125. Battisi Baoli Chanderi Ashok Nagar

126. Badal Mahal Gateway Chanderi Ashok Nagar

127. Jama Masjid Chanderi Ashok Nagar

128. Kati Ghati Chanderi Ashok Nagar

129. Koshak Mahal Chanderi Ashok Nagar

130. Tomb of Nizam-ud-din’s Chanderi Ashok Nagar

131. Shahzadi ka Roza Chanderi Ashok Nagar

132. Monastery Kadwaha Ashok Nagar

133. Temple No. 2 to 7 Kadwaha Ashok Nagar

134. Loose Scuiptures Thubon Ashok Nagar

135. Sitamarhi Group of Temples Thoban, Tehsil Ashok Nagar
Chanderi

136. Hanuman Marhi Group of Temples Thoban, Tehsil Ashok Nagar
Chanderi

137. Hori ki Marhia Group of Temples Thoban, Tehsil Ashok Nagar
Chanderi

138. Gargaj and Mahadev Ghat Group of Temples Thoban, Tehsil Ashok Nagar
Chanderi

139. Kuti Group of Temples Thoban, Tehsil Ashok Nagar
Chanderi

140. Andhakuan Group of Temples Thoban, Tehsil Ashok Nagar
Chanderi

141, Mahadeva temple Amrot Gwalior

142. Ancient site Pawaya Gwalior

143. Tila Monument Pawaya Gwalior

144, Tomb of Abul Fazal Antri Gwalior

145, Tomb of Tansen and two mosque's Gwalior Gwalior

146. Gwalior fort: Gwalior Gwalior

i. Badal Mahal or Hindolagate

ii. Gwalior or Alamgiri gate
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iii. Ganesa gate
iv.  Chaturbhuj temple
V. Lakshmangate
vi.  Mansingh's palace
vii.  Rock-cut Jaina colossi
viii. Sas Bahu temple
ix. Teli-ka-Mandir
X. Urwai Gate
147. Tomb of Mohammad Ghauz Ghauspura Gwalior
148. Rock Shelter Baldeo Kundi Gwalior
149. Caves popularly known as Pandav Caves Pachmarhi Hoshanga-
bad
150. Old Mughal Fort Joga Hoshanga-
bad
151. Adamgarh rock shelter with paintings Kalmadi Rasulia Hoshanga-
bad
152. Rock Shelter known as Pulti lane near Sambourne cave Karian Hoshanga-
bad
153. Dorothy deep Rock Shelter Pachmarhi Hoshanga-
bad
154, Stature of a boar (Vishnu: Varah), an image of Mahadeo and
figures of other Hindu & Jain Gods scattered over four Tumuli
and under a Bargat tree Karanpur Jabalpur
155. Varaha Near Karitalai Karanpur Bala Jabulpur
156. Tortoise & fish hereby known as Kachha & Maccha Karitalai Jabalpur
157. The whole site of Kankali Devi Temple and Durgadevi temple Tigwan Jabaipur
158. Vishnu-Varaha Temple Bilhari Jabalpur
159. Tapsi-Math Bithari Jabalpur
160. Madan Mahal on the top of hill upon a large boulder rock Garha Jabalpur
161. Temple of Somnath and ruins of several temples Bargaon Jabalpur
162. Rock edict of Ashoka, Rupnath Padaria Jabalpur
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163. Ruined temple near the sources of the Kiyan river Marha Deori Jabalpur
164. Shiva Temple on a craved stone chabutra measuring Nanhwara Jabalpur
10" x 10" 4' and 8 stone Jain Images
165. Karanbel (Tripuri) Tewar Jabalpur
166. Temple of Gauri Shankar within the Chausath Yogini Bheraghat Jabalpur
167. Temple of Chausath Yogini Bheraghat Jabalpur
168. Large effiggy on Vishnu Varaha Panagarh Jabalpur
169. Ancient Mound Kakarehta Jabalpur
170. Ladaki Ka Tila Bilhari Katni
171. Rammukteswara Temple Kukaramath Mandla
172. Gond fort called Satkhanda and the twoer on Rajghat called Mandla Mand!a
Shahburja and the temple inside the fort
173. Begum Mahal Chaugan ding dindori Mandia
174. Sporting Palace by name Dal-Badal Chaugan ding dindori Mandia
175. Shiva's temple Khaddeori Mandla
176. Brahmanical Rock temple Dhamnar Mandsaur
177. Buddhist Caves (No. 1 to 51) Dhamnar Mandsaur
178. Nav Toran temple Khor Mandsaur
179. Yashodharman's pillar of Victory Sondhani Mandsaur
180. Ekattatso Mahadeva temple Mitaoli Morena
181. Gadhi Padavali Morena
182. Temple Padavali Morena
183. Siva temple (Locally known as Kakanmath temple) Suhania Morena
184. Tempie No. 1 to 22 Naresar Morena
185. Group of temples Bateshwar Morena
186. Tomb of Shah Nawaz Khan Bhurhanpur Burahanpur
187. Tomb of Adil Shah Faruki Bhurhanpur Burahanpur
188. Tomb of Shah Shuja & compound Bhurhanpur Burahanpur
189. Tomb of Nadir Shah & compound Bhurhanpur Burahanpur
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190. Raja's Chhatari near Bardhaghat Bhurhanpur Burahanpur
191. Bibi - Sahib's Masjid and compound Bhurhanpur Burahanpur
192. The palace situated in the fort Bhurhanpur Burahanpur
193. Hammam Khana Chowk Mohalla Burahanpur
194. Tomb of Shah Numa Asirgarh Burahanpur
195. Churiwalonki Masijid Burhanpur Burahanpur
196. The Whole fort including all walls Asirgarh Burahanpur
197. Mahadeva temple near Inspection Bungalow with compound wall Asirgarh Burahanpur
198. ldgah, front wall with open platform Asirgarh Burahanpur
199. Mhal Gulara palaces and building on both sides of Utoali Mahal Gulara Burahanpur
river and two masonary dams in the river
200. Ahukhana site with compound wall, the pavilion and tank Anukhana Burahanpur
201. Chaubis avtar temple with its contents Mandhata Nimar (East)
202. Chand Suraj Gateway Mandhata Nimar (East)
203. Siddeswara of Sidhanath tempe Mandhata Nimar (East)
204. Mamleshwara alias amleswara temple Mandhata Nimar (East)
205. Chaubara Dara Khargaon Nimar West
206. Jain tempe No. 1 to 3 Khargaon Nimar West
207. Temple of Mahakaleswara No.1&2 Khargaon Nimar West
208. Temple of Nilkantheswara Khargaon Nimar West
209. Excavated site Kasrawad Nimar West
210. Brindaban dedicated to the memory of srimant Bajirao Peshwa Raverkhedi Nimar West
211, Main gate and remaining portion of the Peshwa residence or fortress Raverkhedi Nimar West
212. The Chhatri inside the Sarai Raverkhedi Nimar West
213. Old Sarai Raverkhedi Nimar West
214. Ajaigarh fort and its remains Ajaigarh Panna
215. Two termples ascribed to Gupta peiod Ajaigarh Panna
216. Parvati temple Nachna Panna
217. Chaumukhnath temple Nachna Panna
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218. i. Saivite temple

ii. Ancient Rock Engravingst Bhojpur Raisen
219. Fort (including walls Gates and other ruins monuments in the fort) Raisen Raisen
220. Buddhist monuments Sanchi Raisen
221. Buddhist stupas with adjucent land Sonari Raisen
222. Buddhist stupas Muralkhurd Raisen
223, Buddhist stupas and remains Andher Raisen
224, Stupa and ofher remains Sonbhadra Raisen
225, Pre - historic rock sheiters Bhimbetka Raisen
226. Inscriptions Alhaghat Rewa
227. Fresce paintings Gahir Rewa
228. Gurgi & Rohunta remains Gurgi Rewa
229. Inscription in Cave Keoti Rewa
230. Rack Shelters with megaliths, monasteries and inscriptions Barhat Rewa
231, Temple Bamora Sagar
232. Fort Deori Sagar
233. Fort Dhamoni Sagar
234. Tomb and Mosque of balijati Shah Dhamoni Sagar
235. Rani Mahal Dhamoni Sagar
236. Ancient site Eran and Pahlezpur  Sagar
237. Ali structure in or connectuion with the Mahal (fort of the Garhpehra Sagar
Dangri rulers (Shish Mahal)

238. Fort Gourjhamar Sagar
239. Temple of Mahadeo or Mata Maronda Sagar
240. Satgarh Maronda Sagar
241, Tomb of Panj pirs Khimalasa Sagar
242, The walls of the city with gate Khimalasa Sagar
243. The walls of the citaded(fort) Khimalasa Sagar
244, Old Mosque well, gateway of the fort & Nagina Mahal Khimalasa Sagar
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245, Mahadeva temple Pali Sagar
2486, Fort including the monuments inside namely Rahatgarh Sagar

(i) Two Gates

(ii) Moti Mahal

(iii) Dargah of Guimali Shah & three graves

(iv)  Shish Mahal

v) Small Mosque

(vi) Dargah in ruins

(vi)  Samadhi

(viii)  Dohla tank

(ix) Ruined Palace

(%) Badal Mahal together with adjacent land
247. Buddhist Remains Barhut Satna
248. Remains (Shiv Temple) Bhumra Satna
249, Durga Temple Ashta Seoni
250. Standing Jain Image of Digamber Sect known as Nagbaba Ghansor Seoni

and the various fragmentary stone images and architectural

stone pieces
251, Kama Temple Amarkantak Anuppur
252 Siva Temple . Amarkantak Anuppur
253, Pataleswara Temple Amarkantak Anuppur
254, Caves bearing insciptions of last Century AD Silbara Shahdol
255. Virath Temple and remains Sohagpur Shahdol
256. Large Siva Temple Mahua Shivpuri
257. Small Siva Temple Mahua Shivpuri
258. Monastery (Khokhaimath) Ranod Shivpuri
259. Monastery Surwaya Shivpuri
260. Siva Tempie Surwaya Shivpuri
261. Open Air Museum Surwaya Shivpuri
262. Gadhi Surways Surwaya Shivpuri
263. Mohajamata temple Terahi Shivpuri
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264. Monastery Terahi Shivpuri
265. Torana gate Terahi Shivpuri

266. Siva temple & Monastery Chandrehi Sidhi
267. Buddhist stupas alongwith saru-maru monastric complex panguraria Sehore
268. Painted Rock Shelters, Buddhist stupas and other remains Talpura Sehore
269. Ancient Mound Bhairgarh Ujjain
270. Ancient Mound (Vishya Tekri) Undasa Ujjain
271. Ancient Mound (Kumbhar Tekri) Undasa Ujjain
272. Bijamandal Mosque Vidisha Vidisha
273. Lohanji Hill Capital Vidisha Vidisha
274, Dashavatgra temple Badoh Vidisha
275. Jain temple Badoh Vidisha
276. Gadarmal temple Badoh Vidisha
277. Ancient Site Besnagar Vidisha
278. Heliodours Pillars locally known as Khan Besnagar Vidisha
279, Athakarﬁba temple Gyaraspur Vidisha
280. Bajramath temple Gyaraspur Vidisha
281. Hindola torans Gyaraspur Vidisha
282, Buddhist stupa Gyaraspur Vidisha
283. Mala Devi temple Gyaraspur Vidisha
284, Bhimagaja Pathari Vidisha
285. Caves Pathari Vidisha
286. Caves No. 1 to 20 Udaygiri Vidisha
287. Ruins of a Gupta temple on hill top Udaygiri Vidisha
288, Bara Khambi Udaypur Vidisha
289. Udayaswara or Hilkanthanswara Mahadeva Temple Udaypur Vidisha
230. Town Hall alias Gandhi Bhawan Shivpuri Shivpur
291. Prehistoric Painted Rock Shelters at Chatarbhuj Nala Bhanpura Mandsaur
292, Prehistoric Painted Rock Shelters at Sita Khardi Bhanpura Mandsaur




121 Written Answers

Promotion of Culture

925.  SHRIMATI KAMLA DEVI PATLE:
SHRI N. CHELUVARAYA SWAMY:

Will the Minister of CULTURE be pleased to state:

{a) the details of schemes being implemented by
the Union Government for promaotion of national as well as
regional cultures of the country including those of
Chhattisgarh and Karnataka;

(b} the details of the assistance being given to
various States including Chhattisgarh and Karnataka for
the said purpose during each of the last three years and
the current year, State-wise;

(c) whether the Union Government proposes to
increase the assistance provided to the States for the said
purpose; and

(d) if so, the details thereof?

THE MINISTER OF HOUSING AND POVERTY
ALLEVIATION AND MINISTER OF CULTURE (KUMARI
SELJA): (a) to (d) The information is being collected and
will be placed on the Table of the House.

[English]
Monuments in North-East Region

926. SHRIMATI BIJOYA CHAKRAVARTY: Will the
Minister of CULTURE be pleased to state:
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{a) the details of the historical monuments/sites in
the North-Eastern Region of the country, monument-wise
and State-wise;

(b) whether several of these monuments/sites are
in dilapidated conditions;

(c) if so, the details of manuments/ sites developed
during each of the last three years and the current year;
and

(d) the steps taken to preserve the ancient historical
heritage of the region including the State of Assam?

THE MINISTER OF HOUSING AND URBAN
POVERTY ALLEVIATION AND MINISTER OF CULTURE
(KUMARI SELJA): (a) The details of protected monuments/
sites of Archaeological Survey of India (ASl) in North-
Eastern Region of the country, monument-wise and State-
wise are given at enclosed Statement.

(b) to (d) No Madam. The protected monuments are
in a good state of preservation. The conservation work of
the monuments is a continuous process. Every year the
conservation programme for the Region including Assam
is reviewed wherein the completed works are dropped
and new works are incorporated, depending upon the
need of the repairs at different monuments and availability
of resources.

Statement

List of Centrally Protected Monuments/Sites of Archarological Survey of India under North-Eastern Region

Sl. No. Name of the Moumuments/ Location District
Sites as per Gazette Notification
1 2 3 4
Assam
01. Cachari Ruins, viz:-
(a) A small unfinished dwelling house Khaspur Cachar
(b) The Snan Mandir -do- -do-
(¢) The Singh Darwaza -do- -do-
(d) The Temple of Ranachandi -do- -do-
(e} The Baradwari -do- -do-
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(f&(g) Two Small Temples -do- -do-
(h) The East Wall, 128 yards in length and 2% yards in
length situated to the north-east corner of the ruins -do- -do-
02. Bordole Temple Biswanath Sonitpur
03. Grave of Lieutenant Lewis Darang, Biswanath - do -
04. Grave of Lieutenant Thomas Kennedy - do - - do -
05. The Rock known as "Bishwanath Sivalinga” Village Bishwanath - do -
06. The Rock known as "Sakreswar” The island -do-
"Unatumani” in
the neighbourhood
of village Bishwanath
07. Dhandi Temple N.C.Kamdayal Viliage -do-
(Mauza Gohpur)
08. Ruins Singh Hili -do-
09. Masonry remains on the Bamuni Hills Tezpur -do-
10. The Mound and Ruins of the stonetemple at Parbatiya Tezpur -do-
1. The rock on the bank of the Brahmaputra about 2 miles below
Tezpur and the inscription thereon. -do- -do-
12. Sculptures in the Chummery Compound -do- -do-
13. Shri Surya Pahar Ruins Dasabhuja Devasthan Goalpara
14. Tomp of Lieutenant Cresswell Goalpara -do-
15. Monument over the grave of Mr. B.J. stow -do- -do-
16. Ancient tombs Jagighopa Bongaigaon
17. ldgah on the Rangamati Hill with its enclosure walls and a Rangamati Hill Dhubri
space of 16'-20' around there
18. Rangamati Mosque and the ablution tank attached thereto -do- -do-
19. The Carvings, inscriptions and pillar on the Urbasi island Guwahati Kamrup
20. The Rock-cut sculptures representing Vishnu (with adjoining -do- -do-
figures of Surya, Ganesha, Devi, etc) locally known as
Vishnu Janardan
21. The stone inscription inside "poa Mecca Mosque™. Hajo -do-
22. Shri Shri Hayagriva Mahava Temple -do- -do-
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23. Shri Shri Kedar Temple -do- -do-
24, Shri Shri Ganesh Temple -do- -do-
25. Shri Shri Kameshwar Temple -do- -do-
26. Duargarila Rock Inscription The foot of the
Kamakhya Hill
on the Guwahati
(Palasbari Road) -do-
27. (a) Figures of Ganesa-2 Kamakhya Hill -do-
(b) Siva-Lingas-12 -do- -do-
(¢} Four-handed Bhairabi-1 -do- -do-
(d) Miniature Sikhara Shrines-4 -do- -do-
(e) Figures of 'Narakasur'-1 -do- -do-
(fy  Two-handed 'Bhairabi'-1 -do- -do-
(g) Stone gateway-1 -do- -do-
(h) Dancing Bhairava (locally known as Bala-bhairava)
engraved on rock-1 -do- -do-
28. Group of four Maidams Charaideo Sivasagar
29. Gurhgaon Raja's Palace Sibsagar -do-
30. Bisnhudol Gaurisagar -do-
31. Sivadol -do- -do-
32. Devidol -do- -do-
33. Gaurisagar Tank -do- -do-
34, Bishnudol Joysagar, Mauza Sulaguri Sivasagar
35. Devidol Joysagar -do-
36. Ghanashyam's House Joysagar, Mauza Sulaguri -do-
37. Golakghar or Magazine Joysagar -do-
38. The Karenghar of the Ahom Kings Silakuti Mauza -do-
39. Ranghar Ruins Sibsagar -do-
40. Sivadol Joysagar -do-
41. Ranganath Dole Sibsagar in Mauza Meteka -do-
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42. Bishnu Dole Sibsagar -do-
43. Devi Doie -do- -do-
44, Siva Dole -do- -do-
45, Eight Cannons of the Ahom periocd on the bank of the -do- -do-
Sibsagar tank

46. Moniliths Kasomari Pathar Golaghat
47. Sivadol at Negriting Negriting -do-
48. Rock-cut Temple Maibong N.C. Hills
49. Two inscribed stones -do- -do-
50. Bolosan Group of Monoliths -do- -do-
51. The Derebara group of Monoliths -do- -do-
52. The Khartong Group of Monoliths -do- -do-
53. The Kobak Group of Monoliths -do- -do-
54. The gun of Emperor Sher Shah Sadiya Tinsukia
55. The two swivel guns belonging to the Mughal Nawwara -do- -do-
Arunachal Pradesh
56. Ruins Bhalukpung (Balipara) W. Kameng
57. Remains in Bhismak Nagar Debang Valley -do-
58. Copper Temple near Sadiya Near sadia Lohit
Manipur
59. Temple of Vishnu Bishenpur Bishnupur
Meghalaya
60. Megalithic bridge known as Thulu-um-wi Near Maput between

Jowai & Jarain Jaintia Hills
61. Megalithic bridge On the Um-Nyakaneh

between Jarain & Syndai -do-
62. Megalithic bridge On the Um-Kumbeh

near Syndai -do-
63. U-Mawthoh-dur Bhoi Country East Khasi

Hills
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64. U-Mathaw-dur-briew Nartiang Jaintia Hills
65. A tank Syndai -do-
66. Scott's Monument Cherrapuniji East Khasi
Hills

67. Manipur Memarial Shillong -do-
Nagaland
68. Remains of a Fort Dimapur Kohima
69. Memorial of Mr. G.H. Damant, Major cook and S{Jbedar

Nurbir Sahi Khonoma -do-
70. Stone cairn to memory of Mr. Damant Kohima -do-
71. Lt. H. Forbe's Grave Suchima -do-
Tripura
72. Ancient Remains at Bakshsnagar, locally known as Nath Badi Bakshanagar W. Tripura
73. Ancient mount called Pujakhola Pachim Pilak S. Tripura
74. Ancient mound called Syham Sundar Ashram Tilla Jolaibari S. Tripura
75. Ancient mound called Thakurani Tilla Pachim Pilak -do-
76. Temple of Chaturdasha Devata Radhakishorepur -do-
77. Gunavati Group of Temples -do- -do-
78. Bhubaneswari Temple Rajnagar -do-
79. Sculptures and rock-cut reliefs of the Unakotitirtha Unakoti Range N. Tripura

Security Threat from Satellite Phones

927. SHRI CHANDRAKANT KHAIRE: Will the
Minister of HOME AFFAIRS be pleased to state:

(a) whether incidents of foreign tourists having

satellite phones have increased in the country;
(b) if so, the details thereof;

(c) whether there is any threat to national security

on this account; and

(d) if so, the details thereof and the guidelines made

by the Government to check such incidents?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI JITENDRA SINGH): (a) and (b)
Instances have come to notice regarding use of satellite

phones by foreign tourists in India.

{c) Unregulated use of satellite phones could pose
a threat to security.

(d) The Central Board of Excise and Customs,
Ministry of Finance has issued a circular dated 24th
September, 2010 whereby arriving passengers importing
satellite phones as baggage are required to declare the
same to the Customs on arrival. Further, Department of
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Revenue has been advised to place a display board at the
arrival point of the Immigration check points regarding
obligation of the travelers to declare to the Customs
authorities whether they are carrying any satellite phones.
Besides above, Ministry of Civil Aviation has also been
advised to give adequate publicity at airport about the
restrictions on the usage of satphones in the country and
Ministry of External Affairs have been advised to issue/
publish suitable notices in this regard in the Indian
Embassies/High Commissions and also inform the visa
applicants accordingly. Ministry of Home Affairs has also
issued instructions to the Chief Secretaries, DGPs of all
the States and Union Territories and Commissioners of
Police of Delhi, Kolkata, Ahmedabad, Mumbai, Bengalury,
Chennai and Pune regarding seizure of the unauthorised
satellite phones and prosecution of the holder under
Section 6 of the Indian Wireless Act and Section 20 of the
Indian Telegraph Act.

Agricultural Production

928. SHRI RAVNEET SINGH: Will the Minister of
AGRICULTURE be pleased to state:

(a) whether agricultural production has increased
by just 16% since 2003 whereas consumption of fertilizers
increased by 46%; and

(b) if so, the details thereof and the reasons therefor?

THE MINISTER OF AGRICULTURE AND MINISTER
OF FOOD PROCESSING INDUSTRIES (SHRI SHARAD
PAWAR): (a) and (b) Details of percentage increase in the
production of major agricultural crops and the consumption
of fertilizers in 2010-11 as compared to 2003-04 are as
under:

Agricultural Production Percentage (%)
increase in
2010-11
as compared

to 2003-04

1 2

Foodgrains 14.82
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1 2
Oilseeds 28.96
Cotton 140.37
Sugarcane 46.40
Fertilizers Consumption 62.45

Besides application of micronutrients/fertilizers,
production and productivity of crops is also influenced by
other factors such as quantity and distribution of rainfall,
quality of seeds, weather/climate situation, pest
management etc. As such, increase in production of crops
is not directly proportional to increase in consumption of

fertilizers.

Spurious Cotton Seeds

929. SHRIMAT! SHRUTI CHOUDHRY: Will the
Minister of AGRICULTURE be pleased to state:

(a) whether there are reports that acres of cotton

land is under spurious seeds in some States;
(b) if so, the details thereof; and
(c) the reaction of the Government thereto?

THE MINISTER OF AGRICULTURE AND MINISTER
OF FOOD PROCESSING INDUSTRIES (SHRiI SHARAD
PAWAR): (a) to (c) No such reports have been received
from any State in the recent past. However, States are
empowered to take action in all such cases to check sale
of spurious/inferior/fake seeds under the provisions of the
Seeds Act, 1966, the Seed Rules, 1968 and the Seeds
(Control) Order, 1983. The Seed Inspectors notified under
relevant provisions of these legal instruments have powers
to draw the samples, seize the stock and issue 'Stop Sale'
order and file prosecution in the court if the seeds under
reference contravenes the provisions of law. The progress
report of the Seed Law Enforcement for the last three

years, State-wise is at Statement-1 to llI.
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Statement-I
Progress Report of Seed Law Enforcement during 2008-09

S!. No. State Total No. No. of No. of  No. of No. of No. of No. of No. of
of samples samples cases cases cases cases cases cases
drawn found  in which stop filed decided pen- where
sub- warning  sale in the by ding in seed
standard  issued  order Court Court Court  for-
issued of of of Law feited

Law Law

fine/

impriso-

nment

awarded
1 2 3 4 5 6 7 8 9 10
1. Andhra Pradesh 10352 93 - 115 93 - 93 -
2. Chandigrh (U.T)) 709 21 17 - - - - -
3. Delhi 128 4 4 - 4 - 4 -
4. Gujarat 2559 41 - - 18 1 17 -
5. Goa 891 11 1 - - - - -
6. Haryana 3205 33 - - - - - -
7. Himachal Pradesh 479 - - - - - - -
8. Karanataka 6426 56 52 14 4 - 4 -
9. Kerala 51 4 4 - - - - -
10. Madhya Pradesh 3693 750 750 - - - - -
11. Mabharastra 1107 187 - - - - - -
12. Mizoram 1005 127 127 - - - - -
13. Odisha 1607 455 455 - - - - -
14. Punjab 7571 1810 176 - - - 7 -
15. Puducherry (U.T.) 205 5 5 - - - - -
16. Rajasthan - - 17 - - - 124 -
17. Sikkim 1205 15 - - - - - -
18. Tamil Nadu 37186 1750 - 1750 484 348 136 -
19. Tripura - - - - - - - -
20. Uttar Pradesh 3951 91 23 6 5 2 3 -
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21. Uttarakhand 401 - - - - - - -
22. West Bengal 3009 421 512 507 - - - -

Statement-ll
Progress Report of Seed Law Enforcement during 2009-2010
Si. No. State Total No. No. of No. of  No. of No. of No. of No. of No. of
of samples samples cases cases cases cases cases cases
drawn found in which  stop filed decided pen- where
sub- warning  sale in the by ding in seed
standard issued  order Court Court Court  for-
issued of of of Law feited
Law Law
fine/
impriso-
nment
awarded
1 2 3 4 5 6 7 8 9 10
1. Andhra Pradesh 11448 279 - 225 225 - 318 -
2. Bihar 887 195 16 - - - - -
3. Chhatishgarh 1325 37 37 - - - - -
4. Delhi 138 2 - - 2 1 5 -
5. Gujarat 3042 42 - - 17 2 32 -
6. Goa 417 6 6 - - - - -
7. Harayaiia 2897 490 1 8 21 21 - -
8. Himachal Pradesh 1122 - - - -
9. Jammu and Kashmir 921 25 15 - 8 - 8 -
10. Jharkhand 811 97 20 20 - - -
11. Karanataka 7584 57 42 24 15 2 17 -
12. Kerala 712 98 - - - - - -
13. Madhya Pradesh 4197 1077 841 336 10 2 8 -
14. Maharashtra 12580 523 288 901 92 47 527 35
15. Nagaland 917 133 133 - - - - -
16. Qdisha 1579 151 151 - - - - -
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17. Punjab - - - - - - 7 -
18. Puducherry (U.T.) 261 20 7 - - - - -
19. Tamil Nadu 48061 1910 - 1910 492 387 241 -
20. Uttar Pradesh 4439 161 93 - - - 3 -
21. Uttarakhand 397 5 2 2 2 - 2 -
22 West Bengal 3127 91 211 - - - - -
Statement-iii
Progress Report of Seed Law Enforcement during 2010-2011
Si. No. State Total No. No. of No. of No. of No. of No. of No. of No. of
of samples samples cases  cases cases cases cases cases
drawn found in which  stop filed decided pen- where
sub- warning  sale in the by ding in seed
standard  issued  order Court Court Court  for-
issued of of of Law feited
Law Law
fine/
impriso-
nment
awarded
1 2 3 4 5 6 7 8 9 10
1. Andhra Pradesh 11316 262 - 222 84 - 402 -
2. Bibar 987 175 26 25 2 2 - -
3. Chhattishgarh 1325 41 41 - - - - -
4. Delhi 168 3 - - 3 1 7 -
5. Gujarat 2419 40 - - 26 5 53 -
6. Goa 407 9 - 9 - - - -
7. Harayana 2997 590 3 11 38 26 12 -
8. Himachal Pradesh 1122 25 10 10 8 2 6 -
9. Jammu and kashmir 1121 25 18 - 10 8 10 -
10. Jharkhand g1 a7 21 25 11 4 7 4
11. Karanataka 7168 72 57 19 15 - 32 -
12. Kerala 742 98 98 - - - - -
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13. Madhya Pradesh 4397 579 - 579 - - 8 -
14. Mabharastra 14340 662 350 1443 268 53 742 35
15. Nagaland 1017 133 133 - - - - -
16. Odisha 1596 151 151 - - - - -
17. Punjab 5800 251 75 75 5 3 9 -
18. Puducherry (U.T.) 261 20 15 - - - - -
19. Rajasthan 5635 122 9 114 65 15 174 -
20. Tamil Nadu 55016 1761 - 1761 523 431 333 -
21. Uttar Pradesh 5439 191 98 22 33 - 36 -
22, Uttarakhand 697 15 8 2 5 - 7 -
23. West Bengal 4127 91 251 - - - - -

[Translation]

Harassment of Elderly Persons

930. SHRI JA] PRAKASH AGARWAL : Wil the Minister
of HOME AFFAIRS be pleased to state:

(a) whether cases relating to harassment of eiderly
persons by their family members/children have been
reported; and

{(b) if so, the details thereof and the steps taken by
the Government to prevent such cases of domestic violence
and to bring in a Bill to protect the elderly persons in the
country?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI JITENDRA SINGH): (a) and (b)
There has been reported incidents of harassment of elderly
persons by their family members/Children. As per
information provided by National Crime Records Bureau
(NCRB), this specific data is not maintained by NCRB.

As per the Seventh Schedule to the Constitution of
India. "Police” and "Public Order” are State subjects and,
as such the primary responsibility of prevention, detection,
registration, investigation and prosecution of crime
including crime against senior citizens lie with the States/
UT administrations. However, the Union government

attaches highest importance to the matter of prevention
and control of crime against elderly persons and women.
Ministry of Home Affairs has issued a detailed advisory
dated 27.03.2008, to all the State Governments/UTs
advising them to take immediate measures to ensure safety
and security and for elimination of all forms of neglect,
abuse and violence against old persons through initiatives
such as identification of senior citizens; sensitization of
police personnel regarding safety, security of older
persons; regular visit of the beat staff; setting up of toll free
senior citizen helpline; setting up of senior citizen security
cell; verification of domestic helps, drivers, etc.

[English]
MNCs in FPIs

931.  SHRI VIKRAMBHAI ARJANBHAI MADAM:
SHRI NARAHARI MAHATO:
SHRI NRIPENDRA NATH ROY:

Will the Minister of FOOD PROCESSING
INDUSTRIES be pleased to state:

(a) the details of Multi-Nationat Companies (MNCs)
which have set up food processing units in the country,
Statewise and location-wise;

(b) the number of licences issued to MNCs to set
up food processing units during the last two years;
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{(c) the average annual turnover of food processing
industry in the country and the average annual growth rate
on the turnover during the last three years; and

(d) the share of small and medium scale industries
in this sector?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF FOOD PROCESSING INDUSTRIES (DR.
CHARAN DAS MAHANT): (a) and (b) The data on setting
up of Food Processing Units by Multi-National Companies
(MNCs) and the number of licences issued to MNCs to set
up food processing units are not centrally maintained by
Ministry of Food Processing Industries. As per Annual
Survey of Industries (2007-08) there were 26,221 registered
food processing units in the country. Details are given at
Statement.

(c) As per the latest data available, the value of
output for registered food processing industries was Rupees
4,46,701 crores in 2009-10 and the average annual growth
rate for the period 2007-08 to 2009-10 was 16.34%
(Source: Annual Survey of Industries).

(d) Data on share of Small and Medium Scale
Industries in this sector is not centrally maintained by the
Ministry of Food Processing Industries. However, the latest
data on share of un-registered food processing industries
in the GDP of food processing was 33.5% in 2009-10
(Source: National Accounts Statistics 2011).

Statement

Number of Registered Food Processing Units

(2007-08)
State Factories in Operation
1 2

Number
Andhra Pradesh 6127
Tamil Nadu 3589
Mabharashtra 2316
Uttar Pradesh 1700

Punjab 2072

PHALGUNA 30,1933 (Saka)
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1 2
Karnataka 1604
Gujarat 1401
West Bengal 1271
Kerala 1183
Assam 876
Haryana 501
Chhattisgarh 730
Odisha 580
Madhya Pradesh 533
Rajasthan 516
Uttaranchal 288
Bihar 179
Jharkhand 114
Delhi 116
Himachal Pradesh 112
Jammu and Kashmir 114
Goa 74
Puducherry 60
Tripura 54
Daman and Diu 28
Chandigarh (U.T.) 24
Nagaland 16
Meghalaya 14
Manipur 10
Dadra and Nagar Haveli 14
Andaman and Nicobar Islands 5

Total 26,221

Source: Central Statistical Organization (CSO) — Annual Survey

of Industries Time Series data, March 2011.
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[Translation]

Committee on Farmers

932. SHRI MAKAN SINGH SOLANKI: Will the Minister
of AGRICULTURE be pleased to state:

(a) whether the Government has set up a Committee
to address various problems of the farmers;

(b) if so, the details thereof; and

(c) the time by which the report is likely to be
presented by the Committee?

THE MINISTER OF AGRICULTURE AND MINISTER
OF FOOD PROCESSING INDUSTRIES (SHRI SHARAD
PAWAR): (a) to (c) Government has not set up any
Committee to address various problems of the farmers.
However, National Commission on Farmers (NCF) was
constituted in 2004 whose terms of reference included
wide range of issues pertaining to agriculture sector. The
Commission has since submitted its reports, based on
which the National Policy for Farmers (NPF), 2007 has
been formulated.

[English]
Integrated Farming System

933. SHRI RAJAIAH SIRICILLA: Will the Minister of
AGRICULTURE be pleased to state:

(a) whether the Government is taking steps for self
sustained integrated farming system model wherein 90
per cent of nutrient requirement is met through farm level
processing of waste bio-mass produced in the farm itself,
which is one of the basic principles of organic farming
practices;

(b) if so, the details thereof; and

(c) the action plan being prepared in this regard for
the 12th Plan period?

THE MINISTER OF AGRICULTURE AND MINISTER
OF FOOD PROCESSING INDUSTRIES (SHRI SHARAD
PAWAR): (a) and (b) Government is promoting the concept
of integrated farming system by encouraging use of on-
farm reclycling of bio-waste through various schemes like
National Project on Promotion of Organic Farming (NPOF),
Rashtriya Krishi Vikas Yojana (RKVY), National Horticulture
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Mission (NHM), Macro Management of Agriculture (MMA)
& National Food Security Mission (NFSM). Indian Council
of Agricultural Research (ICAR) is also developing and
disseminating location specific self sustainable farming
system approach for small and marginal farmers.

(c) During 12th Plan Integrated Farming System
will be promoted under National Mission for Sustainable
Agriculture.

Projects under UIDSSMT Scheme

934. DR. KRUPARANI KILLI:
SHRI K.P. DHANAPALAN:

Will the Minister of URBAN DEVELOPMENT be
pleased to state:

(a) the number of proposals received from the
various State Governments under the Urban Infrastructure
Development Scheme for Small and Medium Towns
(UIDSSMT) during each of the last three years and the
current year, State-wise;

(b) the present status with regard to sanctioning of
the said projects alongwith the funds allocated, released
and utilised thereunder during the above period, State-
wise;

(c) the reasons for delay in sanctioning of projects
and release of funds for the pending projects; and

(d) the States found violating the norms for utilisation
of the said assistance?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN DEVELOPMENT (PROF. SAUGATA ROY): (a) and
(b) State-wise details of projects sanctioned, ACA committed
and funds released so far and during the last three years,
the current year under Urban Infrastructure Development
Scheme for Small and Medium Towns (UIDSSMT), are
given in the Statement.

(c) Under UIDSSMT, sanctioning of projects is
dependent upon technical clearance, State Level
Sanctioning Committees (SLSCs) approval and availability
of funds.

(d) No such generic case has been reported so far.
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Statement

State-wise and Year-wise Projects Sanctioned, ACA committed, funds released so far under UIDSSMT and
during 2008-09, 2009-10, 2010-11 & 2011-12

{as on 29.02.2012)

(Rs. in Lakh)

Sl. No. Name of States No. of Total Release Release  Release Release Total ACA
Projects Commitment of ACA of ACA of ACA of ACA released

made during during during during (2005-upto

so far 2008-09 2009-10 2010-11 2011-12 29.02.2012)

1 2 3 4 5 6 7 8 9

1. Andhra Pradesh 84 199157.32 75586.14 476.88  43079.00 22017.66 195193.67
2. Arunachal Pradesh 9 3542.38 1771.19 1771.19 3542.38
3. Assam 30 18953.14 6946.79 2408.73 12364.67
4. Bihar 11 21119.94 4342.50 10674.38
5. Chhattisgarh 4 13472.92 0.00 2447 .46 4289.00 13472.92
6. Goa 3 2211.00 0.00 | 337.20 768.30 1105.50
7. Gujarat 52 35195.53 12169.71 4651.09 2460.81 30407.36
8. Haryana 8 13277.69 2524 .58 2913.22 9627.79
9. Himachal Pradesh 7 4961.83 85.59 345.82 2098.37 3279.22
10. Jammu and Kashmir 45 36294.40 1508.92 4020.85 18354.04
11. Jharkhand 5 7861.94 0.00 4003.32
12. Karnataka 38 55116.01 14891.23 17662.95 2069.43 .48931.42
13. Kerala 25 34532.14 8783.42 17340.72
14. Madhya Pradesh 58 8789259 12973.96 3871.53 13330.16 48594.45
15. Maharashtra 94 216850.87 88262.04 14072.30 22781.21 21036.71 168101.72
16. Manipur 5 5670.09 2200.95 2845.44
17. Meghalaya 2 1289.93 644.97 644.97
18. Mizoram 2 1399.54 699.77 699.77
19. Nagaland 1 381.50 0.00 190.75 190.75
20. Qdisha 17 18171.55 4410.38 90.37 9170.22
21. Punjab 17 31785.23 8367.20 1982.00 17936.24
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1 2 3 4 5 6 7 8 9
22. Rajasthan 37 49063.07 19181.72 28421.99
23. Sikkim 5 3617.25 1085.40 17986.77 3617.25
24. Tamil Nadu 123 70618.38 29231.76 1935.35 2135.61 75.20 56039.84
25. Tripura 4 7100.13 1577.38 2458.69 6041.07
26. Uttar Pradesh 64 94447.49 16865.71 10918.80 16933.84 1038.08 76630.69
27. Uttaranchal 1 4938.60 2469.30 2469.30
28. West Bengal 34 45893.21 11388.39 2005.51 7346.82 30130.10
29. Delhi 0 0.00 0.60 0.00
30. Pondicherry 1 3134.40 0.00 1567.20 811.00 2378.20
31. Andaman and Nicobar 0 0.00 0.00 0.00
32. Chandigarh 0 0.00 0.00 0.00
33. Dadar and Nagar Haveli 1 1491.78 26.00 719.89 745.89
34. Lakshadweep 0 0.00 0.00 0.00
35. Daman and Diu 1 753.90 31.00 31.00
Total 788 1090195.87 328026.00 29881.17 122344.44 88690.14 822986.28
[Translation] was at 13.9% in 2011-12. The share of Agriculture and

Contribution of Agriculture to GDP

935. SHRI A.T. NANA PATIL: Will the Minister of
AGRICULTURE be pleased to state:

(a) whether the contribution of agriculture to the
Gross Domestic Product (GDP) is declining in the country;

(b) if so, the details thereof and the reasons therefor;

(c) whether the Government has formulated any
scheme for investment in agriculture to augment its
contribution to the GDP; and

{d) if so, the details thereof?

THE MINISTER OF AGRICULTURE AND MINISTER
OF FOOD PROCESSING INDUSTRIES (SHRI SHARAD
PAWAR): (a) and (b) As per the latest available estimates
from Central Statistics Office (CSQ) the share of Agriculture
and Allied Sector in GDP of the country at 2004-05 prices

Allied Sector in GDP of the country declined from 16.8%
in 2007-08 to 14.7% in 2009-10 and further to 14.5% in
2010-11. This is due to structural changes in the economy.

(c) and (d) The Government of India has launched
several schemes to increase investments in agriculture
sector and to increase the agricultural share in GDP. Some
of the major schemes are Rashtriya Krishi Vikas Yojana
(RKVY), National Food Security Mission (NFSM),
Development and Strengthening of Infrastructure facilities
for Production and Distribution of Quality Seed, National
Horticultural Mission (NHM), Integrated Scheme of
Oilseeds, Pulses, Oil Palm and Maize (ISOPOM), Gramin
Bhandaran Yojana etc.

[English]
Rehabilitation in Naxal Affected Areas

936. SHRI PONNAM PRABHAKAR: Will the Minister
of HOME AFFAIRS be pleased to state:
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(a) whether the Government is focussing on the
tribals to win the anti-maoist battle by addressing the
issues of resettlement and rehabilitation of people affected
by various projects; and

(b) if so, the details thereof, State-wise including
Andhra Pradesh?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI JITENDRA SINGH): (a) and (b) The
Department of Land Resources has formulated the National
Rehabilitation and Resettlement Policy, 2007. One of its
aims is to minimize large-scale displacement. As far as
possible, only minimum area of land commensurate with
the purpose of the project is to be acquired. To give the
policy legal backing, the Land Acquisition, Rehabilitation
and Resettlement Bill, 2011 has been introduced in the
Parliament on 7th September, 2011. The Bill has
comprehensive provisions for rehabilitation & resettlement
of the affected families including special provisions for
Scheduled Castes/Scheduled Tribes. The Bill has been
preferred to the Parliamentary Standing Committee on
Rural Development for examination and report to the
Parliament.

Grameen Bhandaran Yojana

937.  SHRI NARAHARI MAHATO:
SHRI NRIPENDRA NATH ROY:

Will the Minister of AGRICULTURE be pleased to
state:

(a) the total amount sanctioned and spent under
Grameen Bhandaran Yojana;

(b) the total storage capacity created and godowns
set up, under the scheme;

(c) whether the Government is considering to
increase the capacity of these godowns; and

(d) if so, the details thereof and the funds provided
by the Union Government thereon?

THE MINISTER OF AGRICULTURE AND MINISTER
OF FOOD PROCESSING INDUSTRIES (SHRI SHARAD
PAWAR): (a) The Total amount sanctioned so far under
Grameen Bhandaran Yojana is Rs.912.68 Crore with an
expenditure of Rs. 872.44 Crore.

(b) The total number of projects sanctioned so far
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under the Scheme is 27,110 with a total storage capacity
creation of 310.29 Lakh Metric Tonnes (MT).

(c) and (d} The Government has already provided
for an amount of Rs.716 crore under the Scheme for 2012-
13 to increase the capacity of godowns as against an
amount of Rs.150 crore for 2011-12.

Development of inland Fisheries

938. SHRI SOMEN MITRA: Will the Minister of
AGRICULTURE be pleased to state:

(a) whether the Union Government has received
any proposal from the State Government of West Bengal
under the Centrally Sponsored Scheme for Development
of Inland Fisheries and Aquaculture for 2011-12 and 2012-
13;

(b) if so, the details thereof; and

{c) the amount sanctioned and refeased so far, year-
wise?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF FOOD PROCESSING INDUSTRIES (DR.
CHARAN DAS MAHANT): (a) to (c) Yes, Madam. A proposal
for Rs. 357 lakh was received from Government of West
Bengal for development of freshwater, brackish water
aquaculture and cold water fisheries during 2011-12. A
sum of Rs. 180 lakh has been released as first installment.
No proposal for 2012-13 has been received from the State
Government under the said scheme.

Modernisation of State Police Force

939. SHRIC. SIVASAMI:
DR. KIRIT PREMJIBHAI SOLANKI:
SHRI MAHENDRASINH P. CHAUHAN:
SHRI SYED SHAHNAWAZ HUSSAIN:

Will the Minister of HOME AFFAIRS be pleased to
state:

(a) whether the Union Government provides financia!
assistance to the State Governments under the scheme of
Modernisation of State Police Force;

(b) if so, the total funds granted, released and utilised
by the State Governments for modernisation of police force
during each of the last three years and the current year,
State-wise including Gujarat;



151 Written Answers

(c) whether the Union Government has received
any request from various State Governments to sanction
additional funds and more sophisticated equipment for
modernisation of police force in view of increased terrorist
activities and naxal violence in the country;

(d) if so, the details thereof and the action taken by
the Government in this regard; and

(e) the other measures taken by the Union
Government for modernisation of State Police Force in the
country?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI MULLAPPALLY
RAMACHANDRAN): (a) and (b) Yes, Madam. The Ministry
of Home Affairs is implementing a Non-Plan Scheme for
Modernization of State Police Forces (MPF Scheme)
towards supplementing the efforts of State Governments in
modernizing their police forces, especially for meeting the
emerging challenges to internal security in the form of
terrorism, naxalism etc. A statement indicating State-wise
and year-wise release of funds to States, including Guijarat,
under the MPF Scheme in he last three years. 2008-09,
2009-10 and 2010-11, utilization reported by State
Governments and funds released in the current financial
year 2011 -12 (as on 15.3.2012) is given in the enclosed
Statement.
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{c) to (e) During the current financia! year 2011-12,
the following proposals were received from States seeking
additional funds:

Name of Additional Purpose

the State funds sought
(Rs. in crore)

Punjab 4.50 Procurement of
equipment  for
strengthening of
Intelligence Wing.

Haryana 5.00 Upgradation of Sports

' Infrastructure at Police
Sports Complex,
Madhuban.

Manipur 12,17 Procurement of vehicles
for Manipur Police
Stations.

Accordingly, funds to the tune of Rs. 4.50 crore, Rs.
5.00 crore and Rs. 12.17 crore has been released to the
State Governments of Punjab, Hafyana and Manipur,
respectively, from out of the Contingency Reserve Funds
under the MPF Scheme in the current financial year 2011-
12.

Statement
(Rs. in crore)
2008-09 2009-10 2010-11  2011-12
Funds Funds
Name of State Funds Amount Amount  Funds Amount Amount
released released
released spent unspent released spent unspent )
in 2010-11 in 2011-12
(as on
15.3.2012)
1 2 3 4 5 6 7 8 9
Andhra Pradesh 83.83 74.53 9.30 115.54 56.94 58.60 89.96 4.09
Arunachal Pradesh 14.72 14.72 0.00 11.50 11.30 0.20 10.75 6.99
Assam 68.11 59.72 8.39 60.79 49.93 10.86 48.51 46.97
Bihar 41.57 41.57 0.00 59.34 41.34 18.00 63.67 27.02
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1 2 3 4 5 6 7 8 9
Chhattisgarh 26.54 24.81 1.73 17.04 17.04 0.00 29.08 5.59
Goa 4.00 3.51 0.49 7.08 1.06 6.02 2.30 0.08
Gujarat 48.02 46.75 1.27 52.18 43.74 8.44 55.27 33.23
Haryana 27.51 27.51 0.00 46.63 46.63 0.00 30.41 5.23
Himachal Pradesh 9.99 9.93 0.06 7.10 7.10 0.00 6.36 5.91
Jammu and Kashmir 109.65 109.65 0.00 111.18 111.18 0.00 148.25 109.72
Jharkhand 69.85 66.00 3.85 33.49 28.30 5.19 36.90 4.95
Karnataka 69.61 69.61 0.00 63.96 60.10 3.86 83.01 52.50
Kerala 22.90 22.90 0.00 32.54 32.54 0.00 42.68 26.74
Madhya Pradesh 40.37 40.37 0.00 54.87 47.28 7.59 72.41 36.92
Maharashtra 75.86 72.08 3.78 72.48 70.48 2.00 42.26 63.55
Manipur 39.23 33.63 5.60 27.44 27.08 0.36 26.63 25.85
Meghalaya 10.81 10.81 0.00 9.73 8.59 1.14 8.48 5.41
Mizoram 12.69 12.13 0.56 11.48 11.28 0.20 19.55 10.94
Nagaland 38.42 38.42 0.00 31.50 31.50 0.00 33.77 29.40
Odisha 42.54 42.54 . 0.00 51.87 51.84 0.03 54.24 14.33
Punjab 21.56 21.56 0.00 33.50 32.45 1.05 26.08 32.08
Rajasthan 49.10 47.77 1.33 51.18 44.00 7.18 47.88 32.37
Sikkim 6.12 5.78 0.34 4.72 4.12 0.60 217 5.01
Tamil Nadu 50.10 50.10 0.00 60.67 45.44 15.23 92.52 42.73
Tripura 20.66 20.66 0.00 22.92 7.00 15.92 23.08 15.95
Uttar Pradesh 102.31 91.43 10.88 125.17 92.93 32.24 77.61 49.85
Uttarakhand 19.39 19.39 0.00 5.29 5.29 0.00 6.35 5.75
West Bengal 32.18 31.93 0.25 48.81 48.76 0.05 43.73 46.52
Total 1157.64 1109.81 47.83 1230.00 1035.24 194.76 (*)1224.63 (**)745.63

(*) Utilization certificates for the funds released during 2010-11 will become due from the State Governments on 01-04-2012.

(**) Utilization certificates for the funds released during 2011-12 will become due from the State Governments on 01-04-2013.
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{Transiation]

Inadequate Water Supply in DDA Areas

940. SHRIMATI USHA VERMA:
SHRIMAT! SEEMA UPADHYAY:
SHRI MAHESHWAR HAZARI:
SHRIMATI SUSHILA SARQJ:

Wili the Minister of URBAN DEVELOPMENT be
pleased to state:

{(a) whether the Delhi Development Authority (DDA)
is working on a scheme for construction of one lakh houses
annually;

(b) if so, the details thereof;

(c) whether the DDA is finding it difficult to provide
adequate water for houses under construction as well as
the houses already allotted under various schemes of
DDA;

(d) the number of complaints received by DDA
regarding short supply of water in DDA areas in Delhi
including Dwarka and Rohini; and

(e) the measures undertaken to address the said
complaints?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN DEVELOPMENT (PROF. SAUGATA ROY): (a) Yes,
Madam. The Deihi Development Authority (DDA) has
reported that planning process has started for about 95000
dwelling units.

(b) DDA has stated that 95384 dwelling units being
planned, 78371 units will be for people under Low Income
Group/Economically Weaker Sections and the rest 16977
units will be under other categories.

(c) to (e) DDA has informed that there are complaints
from certain pockets on inadequate supply of water and in
some areas drinking water is supplied through tankers.
Some of complaints are received from few pockets which
are yet to be taken over by Delhi Jal Board in Rohini &
Dwarka Zone. In those areas where complaints of
inadequate water supply are received, matter is taken up
on regular basis with Delhi Jal Board for improvement of
water supply. In addition water is also being supplied
through tankers engaged by DDA and by boring tube
wells.
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[English]
Registration of FIR

941. SHR!I N. CHELUVARAYA SWAMY: Will the
Minister of HOME AFFAIRS be pleased to state:

(a) whether the Government has received any
complaint with regard to non-registration of First Information
Reports (FIRs) by police personnel;

(b) if so, whether the Government has any proposal
to introduce a system of online registration of FIRs; and

{(c) if so, the details and purpose thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI JITENDRA SINGH): (a) to {c) 'Police'
and 'Public Order' being State subjects under the Seventh
Schedule to the Constitution of India, the State
Governments are responsible for prevention, detection,
registration and investigation of crime and for prosecuting
the accused / criminals involved through the machinery of
their law enforcement agencies. The Union Government,
however, attaches highest importance to the matter of
prevention of crime and an Advisory on Prevention,
Registration, Investigation and Prosecution of Crime has
been issued to all State Governments and UT
Administrations on 16th July, 2010. Crime and Criminal
Tracking Network and System (CCTNS), a flagship project
of Ministry of Home Affairs, contemplates to provide an
online facility for the online registration of the FIRs.

[Translation]

Escape of Terrorists

942.  SHRI JITENDRA SINGH BUNDELA:
SHRI P.C. MOHAN:

Will the Minister of HOME AFFAIRS be pleased to
state:

(a) whether several terrorists who surrendered in
the past have run away in the absence of camps in the
North-Eastern Region;

(b) if so, the details thereof;

(c) the steps taken by the Government in this
regard;

(d) the action taken against the officials found
responsible for not setting up camps for the purpose;
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(e) whether the Government has chalked out any
scheme to provide shelters/camps to the said terrorists on
time; and

(f) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME  AFFAIRS  (SHRI  MULLAPPALLY
RAMACHANDRAN): (a) No, Madam.

(b) to (f) Do not arise.
[English]
National Centre for Cold Chain Development

943. SHRI K. SUDHAKARAN: Will the Minister of
AGRICULTURE be pleased to state:

(a) whether the Government has set up a National
Centre for Cold Chain Development (NCCD); and

(b) if so, the aims and objectives thereof?

THE MINISTER OF AGRICULTURE AND MINISTER
OF FOOD PROCESSING INDUSTRIES (SHRI SHARAD
PAWAR): (a) National Centre for Cold Chain Development
(NCCD) has been constituted as an autonomous body
which has been registered as a Society under the Societies
Registration Act 1860.

(b) The aims and objectives of the Society are:

i. To recommend standards and protocols for cold
chain infrastructure/building including post
harvest management so as to harmonize with
international standards and best practices and
suggest mechanism for bench marking and
certification of infrastructure/building, process
and services provided by cold chain industry.

ii. To suggest indicative guidelines for preparation
of project reports for potential investors/
entrepreneurs.

iil. To assess and develop appropriate |T-based
management information system for the cold
chain infrastructure.

iv. To undertake and coordinate Research and
Development (R&D) work required for
development of cold chain industry in
consultation with stakeholders.

v. To undertake and coordinate the task of Human
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Resource Development (HRD) and capacity
building. It may also conduct in-house training,
short-term/long courses relevant for cold chain
development.

vi. To launch publicity campaign to educate the
stakeholders of integrated cold chain.

vii. To recommend appropriate policy framework
relating to development of cold chain.

viii. To facilitate and foster the development of muiti-
modal transportation facilities for perishable
agricultural, horticultural and ailied commodities
and establishment of National Green Grid
Perishable Commodities.

Creation of Battalions for CPMFs

944. DR. P. VENUGOPAL: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether the Government has any proposal to
create more battalions/reserve battalions for the Central
Para Military Forces (CPMFs) to deal with the law and
order situation in the country; and

(b) if so, the details thereof and the time by which
such battalions are likely to be created?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI JITENDRA SINGH): (a) and (b) At
present there is no proposal to create additional Battalions/
Reserve Battalions in Central Armed Police forces apart
from the Battalions already sanctioned for raising as per
the schedule given below:

Year-wise  BSF CRPF ITBP SSB
raising
schedule
1 2 3 4 5

2011-12 07 04 08

2012-13 07* 04 04 04

2013-14 06* 04 04

2014-15 03 09* 04
(Including
1 Mabhila

Bn)
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1 2 3 4 5
2015-16 04 04
2016-17 04
2017-18 04
2018-19 04
Total 20 Bns 31 Bns 13 Bns 24 Bns

Sanc- Sanc- Sactioned Sactioned

tioned tioned

in 2009 in 2009 in 2011 in 2010

Apart from above, CISF has been sanctioned 02 additional Reserve
Battalions in 2010.

* Raising schedule subject to change depending upon the
operational/administrative consideration.

Sale of Food Items by NAFED

945. SHRI M. SREENIVASULU REDDY: Will the
Minister of AGRICULTURE be pleased to state:

(a) whether the National Agriculture Cooperative
Marketing Federation of India Ltd. (NAFED) is selling food
items directly to consumer at subsidised prices;

(b) if so, the details thereof; and

(c) the action plan prepared by the NAFED for the
Xl Five Year Plan for the purpose?

THE MINISTER OF AGRICULTURE AND MINISTER
OF FOOD PROCESSING INDUSTRIES (SHRI SHARAD
PAWAR): (a) and (b) National Agricultural Cooperative
Marketing Federation of India Ltd. (NAFED) is a Multi State
Cooperative Society and the apex organization of
marketing cooperatives in the country. The prime objective
of NAFED is to provide marketing support to the farmers
and help them in getting remunerative price for their
produce.

NAFED has reported that in order to reduce the
price spread between the producers and consumers,
NAFED has ventured into consumer marketing. Presently
NAFED is selling food items of daily need including pulses,
rice, sugar, mustard oil, tea, eggs etc at affordable prices
directly to the consumers through its five outlets in Delhi
and two in Shimla. NAFED is also running a retail outlet

MARCH 20, 2012

to Questions 160

at Cochin from the premises of Coconut Development
Board (CDB), which exclusively sells coconut products
procured from CDB affiliated farmers.

In addition to running the above retail outlets, NAFED
is also supplying food and other products to various
institutions/organizations including Rashtrapati Bhawan,
AlIMS, Safdarjung Hospital, ESIC Hospital, RML Hospital,
GTB Hospital and institutions like Ashoka Hotel, Janpath,
EIL, CWC, IIT Hostels, IRCTC, BEML, BHEL, Sports
Authority of India, etc. The total turnover registered by
NAFED from sale of consumer product up to 29.2.2012 is
Rs. 21.47 Crores.

(c) NAFED prepares its business budget on yearly
basis and for the ensuing financial year 2012-13, NAFED
has drawn the business budget of Rs.31.26 Crores for
sale of consumer products.

[Translation]

Seed Banks

946. SHRI KAPIL MUNI KARWARIA: Will the Minister
of AGRICULTURE be pleased to state:

(a) the number of seed banks functioning in the
country, State-wise;

(b) whether existing banks are sufficient to meet the
needs of the farmers;

(c) if not, whether the Government proposes to set
up more seed banks in the country;

(d) if so, the details thereof;

(e) the details of funds allocated and utilised during
each of the last three years for this purpose; and

(fy the number of farmers who have utilised the
services of seed banks during the said period, State-wise?

THE MINISTER OF AGRICULTURE AND MINISTER
OF FOOD PROCESSING INDUSTRIES (SHRI SHARAD
PAWAR): (a) A total of 18 seed banks are functioning in the
country. These Seeds Banks are located in states of Andhra
Pradesh, Assam, Bihar, Gujarat, Haryana, Karnataka,
Maharashtra, Madhya Pradesh, Odisha, Punjab, Rajasthan,
Tamil Nadu, Uttrakhand, Uttar Pradesh, West Bengal and
Kerala through the State Seeds Corporations
(SSCs)/Authority and State Departments of Agriculture in
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these States. In addition National Seeds Corporation and
State Farms Corporation of India also maintain Seed Banks.

(b) to (d) The existing seeds banks are sufficient to
meet the needs of the farmers. Seed banks are established
based on needs expressed by the States.

(e) The details of funds allocated /utilized, during
each of the last three years is given below:

Year Amount allocated Amount utilized
(Rs. in lakh) (Rs. in lakh)
2008-09 453.00" 453.00
2009-10 445.55" 445.55
2010-11 672.98* 608.22

*Based on the claims received from the implementing agencies.

{) Implementing agencies distribute seeds through
dealers' network and co-operative institutions to farmers
as per contingent situation.

[English]
Kisan Call Centres

947. SHRI R. DHRUVANARAYANA: Will the Minister
of AGRICULTURE be pleased to state:

(a) whether Kisan Call Centres are gaining
popularity in the country;

(b) if so, the details thereof alongwith the number of
Kisan Call Centres sanctioned and functioning in the
country, State-wise;

(c) whether the Government is considering to set
up more Kisan Call Centres in the country;

(d) if so, the details thereof, State-wise; and

(e) the amount allocated and spent thereon during
each of the last three years and the current year, State-
wise?

THE MINISTER OF AGRICULTURE AND MINISTER
OF FOOD PROCESSING INDUSTRIES (SHR!I SHARAD
PAWAR): (a) Yes, Madam.

(b) The Department of Agriculture & Cooperation,
Ministry of Agriculture, Government of India iaunched Kisan
Call Centre (KCC) Scheme in the country on January 21,
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2004. At present, Kisan Call Centres are functioning from
25 locations in the country covering all the States/UTs. All
KGCC locations are accessible by dialing single toll free
number 1800-180-1551 from 6.00 AM to 10.00 PM on all
7 days in a week nationwide. This number is accessible
through all mobile numbers of all telecom networks even
of private services providers and land lines as well.

The Department is closely monitoring the
performance of Kisan Call Centres at different locations
and taking necessary steps to improve their performance
and also encourage farmers to avail the services of these
Kisan Call Centres. With massive awareness campaign
launched by the Ministry during 2009-10 onwards, there
has been significant improvement in the call flow at the
Kisan Call Centres. The details of Kisan Call Centres
(KCCs) sanctioned and functioning in the country are at
Statement-I.

(c) and (d) No, Madam. However, with the increase
call traffic at the KCCs number of seats has been increased
in different Kisan Call Centres from earlier 144 to 212 as
detailed at Statement-Il.

(e) Funds are not allocated State-wise under Kisan
Call Centre Scheme, but to different implementing
organizations (such as service provider, BSNL etc.)
centrally. The funds sanctioned and utilized under, KCC
Scheme for the last three years and the current year have
been tabulated at Statement-IIl.

Statement-|

Location of Kisan Call Centres (KCCs) currently
operational in the country and the area of
jurisdiction (States/UTs covered
by each KCC)

Sl. No Location of
Kisan Call Centre
by each KCC)

Area of jurisdiction
(States/UTs covered

1 2 3

1. Hyderabad Andhra Pradesh

2. ltanagar Arunachal Pradesh

3. Guwahati Assam, Manipur, Nagaland
4. Patna Bihar

5. Raipur Chhattisgarh
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2 3 1 2 3 4
6. New Delhi NCT of Delhi 2. Andhra Pradesh 4 5
7. Ahmadabad Guijarat, Daman and Diu, 3. Arunachal Pradesh 3 3
Dadra and Nagar Haveli
4. Assam 3 6
8. Shimla Himachal Pradesh
5. Bihar 4 5
9. Jammu Jammu and Kashmir
. 6. Chhattisgarh 4 6
10. Ranchi Jharkhand
7. Dadra and Nagar Haveli 2 2
11. Bengaluru Karnataka g
. Ihi
12. Trichur Kerala and Lakshadweep 8. Delhi 3 6
13. Jabalpur Madhya Pradesh 9. Goa, Daman and Diu 2 2
14. Nagpur Maharashtra and Goa 10. Gujarat 6 9
15. Shillong Meghalaya 11. Haryana 5 7
16. Aizwal Mizoram 12. Himachal Pradesh 3 6
17. Bhubaneswar Odisha 13. Jammu and Kashmir 6 9
18. Chandigarh Punjab, Haryana and 14. Jharkhand 4 5
Chandigarh
15. Karnataka 4 9
19. Jaipur Rajasthan
16. Kerala 3 3
20. Gangtok Sikkim
17. Lakshadweep 2 2
21. Coimbatore Tamil Nadu and Puducherry
18. Madhya Pradesh 5 18
22. Agartala Tripura
19. Maharasht 12 13
23. Dehradun Uttarakhand ashira
24. Kanpur Uttar Pradesh 20. Manipur 3 8
25. Kolkata West Bengal and Andaman 21. Meghalaya 3 3
and Nicobar [stands 22. Mizoram 3 3
Statement-l] 23. Nagaland 3 3
State-wise number of seats (Call Centre Agents) in 24. Odisha 4 7
different Kisan Call Centres
25. Punjab and Chandigarh 10 11
Sl No. State Total number of seats
26. Rajasthan 5 9
Earlier  After increase
in number 27. Sikkim 2 2
of seats 28. Tamil Nadu and Puducherry 5 6
1 2 3 4 29. Tripura 3 3
1. Andaman and Nicobar 30. Uttar Pradesh 16 25

2 2
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31. Uttaranchal 5 10
32. West Bengal 5 9

Total 144 212
Statement-ili

Details of funds sanctioned and utilized under
Kisan Call Centre Scheme

(Rs. in Lakh)
Year Amount Sanctioned Amount utilized
2008-09 500.00 469.31
2009-10 521.31 510.48
2010-1T 545.32 545.32
2011-12 500.00 468.75

(till February, 2012)

[Translation]

Monuments in Maharashtra

948. SHRI HARISHCHANDRA CHAVAN: Will the
Minister of CULTURE be pleased to state:

(a) the details of protected monuments in the State
of Maharashtra including those in Nasik area;

{b) whether the Union Government has received
any request from the State Government of Maharashtra for

to Questions 166

inclusion of more monuments in the list of protected
monuments;

(c) if so, the details thereof, monument-wise?

(d) the details of the revenue earned by the
Government from the protected monuments of the State
during 2009-2010; and

(e) the amount of funds spent for conservation of
the protected monuments of the State during the last one
year?

THE MINISTER OF HOUSING AND URBAN
POVERTY ALLEVIATION AND MINISTER OF CULTURE
(KUMARI SELJA): (a) In the State of Maharashtra there
are 285 monuments/sites which have been declared as of
national importance of which 168 monuments are under
the jurisdiction of Aurangabad Circle and 117 monuments
are under Mumbai Circle. The list of centrally protected
monuments under the control of Aurangabad and Mumbai
Circle in the State of Maharashtra is given in the enclosed
Statement.

(b) No, Madam.
(c) Does not arise.

(d) There are sixteen ticketed monuments in
Maharashtra. An amount of Rs. 541.17 lakhs was earned
through entrance fee during the year 2009-10.

(e) The expenditure incurred during the last year
(2010-11) towards conservation, preservation, and
maintenance of monuments/sites declared as of national
importance in Maharashtra is Rs. 704.99 lakhs.

Statement

List of Centrally Protected Monuments/Sites in Maharashtra

Sl. No Name of Monuments/Sites Location District

1 2 3 4
Aurangabad Circle

1. Damri Masjid Ahmednagar Ahmednagar
2. Gate near Niyamat Khan's Place Ahmednagar Ahmednagar
3. Kotla of Twelve Imams Ahmednagar Ahmednagar
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4. Mucca Masijid Ahmednagar Ahmednagar
5. Old tomb near Changiz Khan's palace Ahmednagar Ahmednagar
6. Tomb of Nizam Ahmedshah Ahmednagar Ahmednagar
7. Hemadpanthi Temple Bernini Ahmednagar
8. Dhokeshwar Caves Dhoke Ahmednagar
9. Building Known as Faria Bagh Ghotan Ahmednagar
10. Jain Temple Bhingar Cantonment Ahmednagar
11. Temple of Mallikarjuna Ghotan Ahmednagar
12. Cave & Temple Harishchandra Gad Ahmednagar
13. Jarasangh Nagari Jorve Ahmednagar
14. Temple of Mallikarjuna Karjat Ahmednagar
15. Temple of Shiva called Naktichedeul Karjat Ahmednagar
16. Old Temple Kokamthan Ahmednagar
17. Tempie of Devi Mandavagaon Katrabad Ahmednagar
18. Salbathan's Tomb Mohekari Ahmednagar
19. Temple of Shiva on the futher side of the stream Parner Ahmednagar
20. Baleshwar Temple Pedgaon Ahmednagar
21. Temple of Laxmi Narayan Pedgaon Ahmednagar
22. Temple of Amriteshwar Ratanwadi Ahmednagar
23. Triple shrined temple of Bhavani Tahakri Ahmednagar
24. Five Stone Gates Tisgaon Ahmednagar
25. Temple of Devi Toka Ahmednagar
26. Temple of Siddheshwar Mahadev Toka Ahmednagar
27. Temple of Vishnu & Five Ghats at attached thereto Toka Ahmednagar
28. Ancient sites and remains at Daimabad Daimabad (Ladgaon) Ahmednagar
29. Ancient site locally known as Ladmod Newasa Ahmednagar
30. Dahihanda gate of outer city wall Akola Akola
31. Khirki gate in the outer city wall Akola Akola
32. South-East bastion of the outer city wall together with
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10 years of the adjacent wall on each side, variously

known as panch Burj Hasrath Yab and containing a

persion inscription. Akola Akola
33. Balapur fort Balapur Akola
34. Chhatri near Dak Banglow Balapur Akola
35. Black stone temple of Bhawani Barsi Takil Akola
36. Narnala Fort:

i. Akot Gateway

ii. Ambar Mabhal

iii. Delhi Gateway

iv. Large & Two smaller Guns

2 Mahakali Gateway

Vi, Mendheao Gateway

vii. Shahapur Gateway

viii. Sirpur Gateway

ix. Small Mosque

X. Tank buikt to contain Qil & Ghee. Patur Akola
37. Patur Cave (Two Cave) Patur Akola
38. Tank in front of tomb of Lalkhan Amner Akola
39. Tomb of Lalkhan Amner Amaravati
40. Gawilgarh Fort (The walls & the whole area contained

by them) Chikalda Amaravati
41. City wall of Nawab Ismail Khan Ellichpur {Achalpur) Amaravati
42. Dula Gate Eltichpur (Achalpur) Amaravati
43. Haripura Gate Ellichpur {Achalpur) . Amaravati
44, Hauz Katora Ellichpur (Achalpur) Amaravati
45. Jiwanpura Gate Ellichpur (Achalpur) Amaravati
46. Temple of Anandeshwar Lasur Amaravati
47. Ajanta Caves Ajanta Aurangabad
48. Aurangabad Caves Aurangabad Aurangabad
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49. Tomb of Rabia Daurani (Bibi-Ka-Magbara) Aurangabad Aurangabad
50. Daulatabad Fort & Monument therein (i.e. Chand Minar) Daulatabad Aurangabad
51. Ellora Caves Ellora Aurangabad
52. Tomb of Aurangazeb Khultabad Aurangabad
53. Tomb of Malik Ambar Khiltabad Aurangabad
54. Ancient Site/Mound Paithan Aurangabad
55. Pitalkhora Caves Paitalkhora Aurangabad
56. Ghrishneshwar Temple, chattries & other ancient sites Verul (Ellora) Aurangabad
57. Area containing the old remains of two temples consisting

of a collection of Massive stones in two separate heaps,

One immediately outside padampur to the north & the other

immediately to the south of Ganeshpur Padampur Bhandara
58. Remains of the temple to the North of the Village Padampur Bhandara
59. Remains of the temple to the North-west of the village Padampur Bhandara
60. Remains of the temple close to the south of the

village Ganeshpur Padampur Bhandara
61. Remains of the temple locally known as Nath Bawa Padampur Bhandara
62. Fort Pratapgrah Bhandara
63. All the remains of the circumambutation wail of Pauni Fort Pauni Bhandara- .
64. Ancient mounds on which the modern temple of

jagannath stands Pauni Bhandara
65. Mound known as Hardulala-ki-Tekri Pauni Bhandara
66. Cromlesh known as Tillota' (Frying Pan) Pipalgaon Bhandara
67. Ukkadeshwar Mahadev Temple Ukkad Pimpri Bheed
68. Moti Samadhi Deulgaon Raja Buldhana
69. Three old Temples Dhotra Buidhana
70. Mosque Fathekheyda Buldhana

(Sakharkheda)

71. Two old Temple Kothali Buldhana
72. Dharmasala locaily called chhatri Lonar Buldhana
73. Fifteen Temple Lonar Buldhana
74. Gaimukha Temple & Tank Lonar Buldhana
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75. Gaimukha Temple No. 1 of Daitya Sudana . Lonar Buldhana
76. Square Kunda on the East of the Town Lonar Buldhana
77. Temple of Daitya Sudana Lonar Buldhana
78. Dharmasala at North-East corner of the town Mehkar Buldhana
79. Mosque Rohinkhed Buldhana
80. Temple of Mahadev Sakegaon Buldhana
81. Temple of Vishnu, remains of an old building to the

east of that temple and remains of small temple Satgaon Buldhana
82. Tank Sindhkhed Raja Buldhana
83. Temple of Mahadev Sindhkhed Raja Buldhana
84. Lakhuji Jadhavrao's Samadhi Sindhkhed Buldhana
85. Fort Walli Baliarpur Chandrapur
86. Fort Bhandak Chandrapur
87. Large high knoll immediately to the east of Bhandranath

temple with remains of a temple, with huge stone carved

blocks & a figure of Ganapati Bhandak Chandrapur
88. Pandavas caves containing three images Bhandak Chandrapur
89. Achaleshwar Temple & another small temple

within an enclosure Chandrapur Chandrapur
90. Enclosure & buldings of the Gond Raja's Tomb just

outside the Achaleshwar gate the city. Chandrapur Chandrapur
91. Fort Wall Chandrapur Chandrapur

92. Lalpeth monoliths consisting of the sixteen
colosal stone images:

i Anna Purna
. Bhim

iii. Fish

iv. Ganga

V. Ganpati

vi. Hanuman

vii. Hanuman
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vii. Kali

iX. Mahadev

X. Mahadev

Xi. Nandi

Xii. Rawan

Xiii. Snake

Xiv. Tortoise

XV. Ganpati

XVi. Ganga Chandrapur Chandrapur
93. Mahadev Temple close to the Municipal office Chandrapur Chandrapur
94. Temple of the Mahakali Chandrapur Chandrapur
95. Temple of Keshavanath Churul Chandrapur
96. Ancient Temple Deotek Chandrapur
97. Hemadpanthi Temple containing images of Dattatraya,

Mahadev & Laxminarayan Dhanora Chandrapur
98. Old Bridge Ghutkala Chandrapur
99. Old Temple of Chandikadevi Ghutkala Chandrapur
100. Remains of an old Fort Khatora h Chandrapur
101. Tempie of Mahadev Mahadwari Chandrapur
102. Temple of Mahadev " Neri * Chandrapur
103. Ramdigi temple & Ramd.igi pool ;Nimdhela Forest Chandrapu‘r
104. Old Hemadpanthi Temple Palebaras ‘Chandrapur
105. Old Temple of Mahadev 'Rajgarh Chandrapur
106. Math Balsana Dhulia
107. Small Temple on Survey No. 141 Balsana Dhulia
108. Temple of Durga Balsana Dhulia
109. Temple of Shiva Balsana Dhuiia
110. Temple of the left side of shiva's Temple in Survey No. 418 Balsana Dhulia
111. Temple in front of the above in Survey No. 418 Balsana Dhulia
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112. Temple between Durga's Temple and Math in Survey No. 141 Balsana Dhulia
113. Old gateways in the ruined fort & caves Bhamer Dhulia
114. Seven Mohammedan Tombs Thalner Dhulia
115. Three Mohammedan Tombs Thalner Dhulia
116. Ancient site & remains Prakasha Dhulia
117. Old Temple Armori Gadchiroli
118. Stone Circle Arsoda Gadchiroli
119. Group of twenty cromiechs or Kistvaens Chamurshi Gadchiroli
120. Rock Caves Jharapapra Gadchiroli
121. Group of Temple Markanda Gadchiroli
122. Fortress of Tipagarh Murumgaon Gadchiroli
123. Large Temple Thanegaon Gadchiroli
124. Fort wall Waira Gadchiroli
125. Temple of Bhandareshwar Waira Gadchiroli
126. Ancient mound & monument known as Pawar's Gadhi Bahal Jalgaon
127. Temple of Changdev Changdev Jalgaon
128. Temple of Debi & Sambha Dighi Jalgaon
129. Maheswara Temple Patan Jalgaon
130. Temple of Chandika Devi Patan Jalgaon
131. Temple of Nagarjun Patan Jalgaon
132. Temple of Shringer Chavdi Patan Jalgaon
133. Mahadev Temple Sangameshwar Jalgaon
134. Mudhai Devi Temple Vaghli Jalgaon
135. Old Temple of Siddheshwar with three inscriptions slabs Vaghli Jalgaon
136. Ancient site and remains Tekwada Jalgaon
137. Archaeological site & remains Bhokardan Jalna
138. Remains of an old fort on the hill Bhiwagarh Nagpur
139. Fort Dpnagartal Nagpur
140. Temple of Mahadev Ghogra Nagpur
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141. Stone Circle Junapani Nagpur
142. Stone Circle Ghorar Nagpur

143. Ancient Buddhist remains comprising monastery, stupas,

Rock-cut inscription etc. Mansar & Kahari Nagpur
144. Stone circle Nildho Nagpur
145. Kalimata's Temple Ramtek Nagpur
146. Remains of a very old shrines upon the western ride at the

end of the Remtek hill consisting of a partion of porch of a

temple and the mutilated image of Trivikram Avatara of Vishnu Ramtek Nagpur
147. Tank and Mandapa opposite to the Dattatraya's Temple Ramtek Nagpur
148. Stone Circle Takalghat Nagpur
149. Brahmanical caves locally known as a Pandeviena Mahoor Village Nanded .
150. Hindu Temple Ambegaon Nasik
151. Old Temple Anjaneri Nasik
152. Caves Ankai Nasik
153. Hindu Temple Deothan Nasik
154. Old Matichi-Gadhi Nasik Nasik
155. Pandev Lena Caves Pathardi Nasik
156. Temple of Aeshwar Sinnar Nasik
157. Temple of Gondeshwar Mahadev Sinnar Nasik
158. Trimbakeshwar Temple Tringalwadi Nasik
159. Jain Temple Tringalwadi Nasik
160. Hemadpanthi Temple of Mahadev Zodge Nasik
161. Fort Paunar Wardha
162. Hemadapanthi Temple of Mahadev Neir Yeotmal
163. Temple of Goddess pandardevi Pandhardevi Yeotmal
164. Temple of Kamaleshwar Pathrot Yeotmal
165. Mahadev Temple Rant Swangi Yeotmal
166. Mahadev Temple Rui-Wai Yeotmal
167. Hemadpanthi Temple of Shree Mahadev (Taponeshwar) Tapona Yeotmal
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168. Mahadev Temple Yelabara Yeotmal
Mumbai Circle
1. Ancient site at Brahamapuri Kolhapur Kolhapur
2. Panhala Fort
i. Ambarkhana
ii. Andhra Vav
iii. Dharma Kopthi
iv. Naikinicha Sajja
V. Teen Darwaja
vi. Wagh Darwaja
vii. Tatabani together with bastions Panhala Kolhapur
3. Buddhist Caves Panhala Kolhapur
4. Whole hill fort of Sion together with all ancient Protugese
remais of buildings situated to the north, east and
south-east sides of the hill Sion Mumbai
5. Monolithic bass relief depicting Siva Parel village Mumbai
6. Old Portuguese Churches, tower and caves Mandapeshwar Mumbai Suburban
7. Buddhist Caves Kanheri Mumbai Suburban
8. Jogeshwari Caves Majas Mumbai Suburban
9. Kondivate Caves Kondivate Mumbai Suberban
10. Mandapeshwara Caves Mandapeshwar Mumbai Suburban
11. Portuguese Monastery over the cave & the large watch
tower on the adjoining hill Mandapeshwar Mumbai Suburban
12. Songad Achloli Raigad
13. Cathedral Agarkot Raigad
14. Chouaburji-Castle or Factory of Cheul Agarkot Raigad
15. Church & Convent of the Augustinians Agarkot Raigad
16. One Dominican Church & Covent Agarkot Raigad
17.  Jusuit Monastery Agarkot Raigad
18. Kothi Agarkot Raigad
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19. Buruj Agarkot Raigad
20. St Francis Xavier's Chapel Agarkot Raigad
21. Satkhani St. Barbara's Tower Agarkot Raigad
22. Two gates-Potra Da Mar & Pota da Terra Agarkot Raigad
23. Hirakota old Fort Agarkot Raigad
24. Kolaba Fort Containing:

(i) Manik Chawada

(ii} Nanisahib's Palace

(iii) North Causeway

(iv) Padmavati Shrine

(V) Reservoir Apsaras

{vi) Sarja Kot

(vii) Shrine of Bhawani

(viii)  Shrine of Maruti

(ix) Shrine of Yashvantadari

(xi) Talghar

(x) South causeway

(xii) Temple of Bopdec

(xiii)  Temple of anpati-pen-Chyatenv

(xiv)  Temple of Gulabai or Mahtshuri

(xv) Temple of Kanoba

(xvi)  Thorle wada

(xvii) Temple of Mahadev

{xviii) Tomb of a Mahammadan saint Agarkot Raigad
25. Cave Ambivli Raigad
26. Birwadi Fort Birwadi Raigad
27. Barber's Mahel Cheul Raigad
28. Dader (Stair Case) Cheul Raigad
29. Kaman (Arch) Cheul Raigad
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30. Mosque Cheul Raigad
31. Rajkot Cheul Raigad
32. Tomb of Angre Cheul Raigad
33. Wada of Dancing Girls Cheul Raigad
34. Chandragad Dhavala Raigad
35. Elephanta Caves Gharapuri Raigad
36. Ghereagad or Surgad Fort Ghera Surgad Raigad
37. Ghosalgad Fort Ghosale Raigad
38. Old Fort containing a temple of the God

Kangormet & Two tanks Kadasari Kangori Raigad
39. Buddhist Caves Gomashi Raigad
40. A precipitious hill near Raigad Fort Containing one

rock-cut cistern of water. It was formerly used as

a Jail for prisoners Kadasari Lingana Raigad
41. Caves Kol Raigad
42. Caves in Survey No. 49 & No. 50 Kol Raigad
43. Caves Kondhane Raigad
44. Old Fort Korlai Raigad
45. Awchitgad Medhe Raigad
46. Caves Kuda Raigad
47. Kasa (Kamsa) Fort Murud Raigad
48. Thanala Caves Nadsur Raigad
49. Nagothana Bridge Nagothana Raigad
50. Khadsamla Caves Nenawali Raigad
51. Jijamata's Samadhi consisting of four towers Pachad Raigad
52. Jijamata's Wada comprising four dilapidated houses &

three wells surrounded by a stone wall Pachad Raigad
53. Caves Pale Raigad
54. Caves Near the Kotali Fort Peth Raigad
55. Kotali Fort with two iron guns and one bronze gun Peth Raigad
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56. Janjira Fort Rajapuri Raigad
57. Tombs at Kholkar Najik Ghumaj (Khokeri Ghumaj) Rajapuri Raigad
58. Fort of Raigad Raigad Raigad
59. Tala Fort Tala Raigad
60. Ancient Bricks stupa at Elephanta Island. Gharapuri Raigad
61. Kondane caves Khapoli Raigad
62. Aga Khan Palace Building Pune Pune
63. Cave Temple of Bhamburada Poona Pune
64. Old Citadel know as Shaniwar Wada Poona Pune
65. Old European Tombs Poona Pune
66. Fort Rajmarchi Pune
67. Excavations & Inscriptions Shelarwadi Pune
68. Fort Visapur Pune
69. Small Dargah near Habsi Gumaz Agar Pune
70. Cave Temple and Inscription Bedsa Pune
71. Cave temple and Inscription Bhaja Pune
72. Caves and inscription at the Nana Pass (Naneghat) Ghatghar Pune
73. Caves, Temple and Inscription Junnar Pune
74. Fort of Shivneri Junnar Pune
75. Habsi Gumbaz Junnar Pune
76. Caves, Temple and inscription Karla Pune
77. Ancient dam with lock, and sluice gates Khed Pune
78. Diiawar Khan's Masjid Khed Pune
79. Dilawar Khan's Tomb Khed Pune
80. Lohagad Fort Lohagad Pune
81. Bhuleshwar Mahadeo Temple Maisiras Pune
82. Mohammed Tughlak's Mosque Khanapur Sangli
83. Mosque Dabhol Ratnagiri
84. Rock cut Caves (Ganesh lena group) Dapoli Ratnagiri
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85. Suvarnadurga fort Harnai Ratnagiri
86. Jaygad fort Jaydgad Ratnagiri
87. Vijaydurg fort Vijaydurg Ratnagiri

88. Panta's Kot or Got open space Karad Satara
89. Old Temple of the River Krishna Old Mahabaleshwar Satara
90. Jhabreshwar Mahadev Temple Phaitan Satara
91. Buddhist caves Jakhinwadi Satara
92. Tomb of Begami Ghodeshwar Sholapur
93. Aurangazeb's Fort Machnur Sholapur
94. Old Temple of Sri Siddeshwar (enclosed in a paved court) Machnur Sholapur
95. Covered colonnade (to the south of the well) Mahalung Sholapur
96. Hemadpanthi Temple of Mahadev Mahalung Sholapur
97. Hemadpanthi Temple of Vithoba Mahalung Sholapur
98. Hemadpanthi Well Mahalung Sholapur
99. Mahadev Stones Mahalung Sholapur
100. Temple of Devi (Yamai) Mahalung Sholapur
101. Old Fort Sholapur Sholapur
102. Gateway and old Maruti temple with Viragal

stones on either side Velapur Sholapur
103. Old doubled shrined temple Velapur Sholapur
104. Old Temple & Viragals or sculptural memorial stones Velapur Sholapur
105. Old Temple of Sarkarvada locally known as Parasnath temple Velapur Sholapur
106. Temple of Haranareshwar & Ardhanarinateshwar, one

Hemadpanthi tank (small square kunda) & Vinagal

stone kept in the comound Velapur Sholapur
107. Sindhdurg fort Maivan Sindhdurg
108. Temple of Ambarnath Ambarnath Thane
109. Fort Arnala Thane
110. Fort and portuguese remains Bassein Thane
111. Tank by the west side of ther road from |

Umarale village to Bolin; Bolinj Thane
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112. Mound locally known as "Sonar Bhat” Gas Thane

113. Caves on Burud Hill Khunwada Thane

114. Mahuli Fort Mahuli Thane

115. Mound locally known as "Burud kot” Mardes Mardes Thane

116. Brahmanical Caves Polu Sonala Thane

117. Carved Stones Vada Thane

[English]
Replacement of Buffer Stocks

949. SHRIMATI HARSIMRAT KAUR BADAL: Will the
Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION be pleased to state:

(a) whether foodgrains kept in buffer stocks are
mandatorily replaced every year,;

(b) if so, the details thereof and if not, the reasons
therefor; and

(c) the changes proposed to be made in the system
of storage, maintenance and distribution of foodgrains to
contain damages to foodgrains stocks?

THE MINISTER OF STATE OF THE MINISTRY OF
CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION
(PROF. K.V. THOMAS): (a) and (b) No particular stock of
foodgrains is earmarked as buffer stock so as to avoid the
stock from getting deteriorated due to longer storage. The
foodgrain stocks i.e. wheat and rice from FCI godowns are
issued on First In First Out (FIFO) principle.

{(c) For safe and scientific storage of foodgrains in
Covered and CAP storage, Ministry has issued instructions
to all State Governments/UT Administration and Food
Corporation of India from time to time to take required
measures, recently reiterated on 19.12.2011 and
11.1.2012. These measures include continuous monitoring
of quality of foodgrains during procurement, storage and
distribution, to follow code of practices for safe storage in
covered and CAP storage, to take all precautionary
measures like prophylactic and curative treatment for insect

pest control, regular periodic inspection of stocks to assess
the quality etc.

Shortage of Foodgrains

950. SHRIMATI JAYSHREEBEN PATEL: Will the
Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION be pleased to state:

(a) whether the country has been facing the crisis
of shortage of foodgrains and essential commodities and
also increase in their prices;

(b) if so, the details thereof and the remedial steps
taken or proposed to be taken by the Government in this
regard;

{c) whether the Union Government has directed the
State Governments to maintain buffer stock of foodgrains
so that foodgrain crisis is addressed and the prices are
kept under check; and

{d) if so, the details thereof and the reaction of State
Governments thereto?

THE MINISTER OF STATE OF THE MINISTRY OF
CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION
(PROF. K.V. THOMAS): (a) No, Madam. The Country has
sufficient stock of foodgrains to meet the requirement of
Public Distribution System. As on 1.3.2012, 212.55 lakh
tonnes of wheat and 331.78 (akh tonnes of rice was
available in the Central Pool. There has also been record
procurement of wheat and rice during Rabi and Kharif
marketing seasons 2009-10, 2010-11 and 2011-12.
Procurement of wheat and rice during the last 3 years is
as follows:-
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(in lakh tonnes)

Marketing Year Wheat Rice
2008-10 253.82 320.34
2010-11 225.14 341.98
2011-12 283.35 276.04

**As on 15.3.2012

Prices of wheat and rice are also stable in the country.
A Statement showing wholesale and retail wheat and rice
prices during last one year is given in the enclosed
Statement-1.

Availability of other essential commodities like pulses,
sugar and edible oil is also sufficient in the country. The
prices of sugar, major pulses and edible oils are either
stable or have shown only marginal increase. Prices of
sugar, major pulses and edible oils during the period of
last one year are given in the enclosed Statement-Il.

(b) In view of (a) above, does not arise.

{c) No, Madam. No such instructions have been
issued to State Governments. However, 1o meet the
requirement of Public distribution system and to moderate
the prices of foodgrains, buffer norms including strategic
reserve for Central Pool wheat and rice stocks have been
fixed by Government of India as follows:

(In lakh tonnes)

Statement-l

to Questions
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Wholesale and retail wheat and rice prices during

last one year

Date Wheat price Rice price
Wholesale Retail Wholesale Retail
(Rs./qtl. (Rs./kg (Rs. qtl. (Rs./kg
at Delhi) at Delhi) at Delhi) at Delhi)
1.1.2011 1320.00 14.00 1975.00 23.00
1.2.2011 1345.00 15.50 1940.00° 23.00
1.3.2011 1340.00 15.50 1950.00 23.00
1.4.2011 1240.00 15.50 1950.00 23.00
1.5.2011 1220.00 15.50 1950.00 23.00
1.6.2011 1190.00 15.00 1965.00 23.00
1.7.2011 1290.00 15.00 1975.00 23.00
1.8.2011 1200.00 15.00 1950.00 23.00
1.9.2011 1180.00 15.00 1975.00 24.00
1.10.2011  1200.00 15.00 1950.00 24.00
1.11.2011  1210.00 156.00 1950.00 24.00
1.12.2011 1245.00 15.00 1950.00 24.00
1.1.2012 1265.00 16.00 1950.00 24.00
1.2.2012  1280.00 16.00  1950.00 24.00
1.3.2012 1280.00 16.00 1950.00 24.00

Buffer Buffer  Total Strategic Grand
NOTMS NOMMS Reserve Total Source: Department of Consumer Affairs, Government of india.
Rice Wheat Rice  Wheat Statement-Il
1st April 122 40 162 20 30 212 Prices of Sugar,. Major Pulses and Edible Qils
during last one year
Ist July 98 171 269 20 30 319 Sugar: Retail Prices (In Rs. per Kg)
1stOct. 52 110 162 20 30 212 Centre Prices on 1 Month 3 Month 6 Month 1 Year
1st Jan. 118 82 200 20 30 250 02/03/2012 Back Back Back Back
These buffer norms were fixed by Govt. of India w.e.i. Delhi 34 34 36 33 33
April, 2005 and Strategic Norms were fixed with effect from Mumbai 33 34 34 32 31
July, 2008.
Kolkata 34 34 35 32 32
(d) In view of (c) above, does not arise. Chennai 34 30 32 30 30
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Tur Dal: Retail Prices (In Rs. per Kg)

MARCH 20, 2012

Centre Prices on 1 Month 3 Month 6 Month 1 Year
02/03/2012 Back Back Back Back

Delhi 68 68 74 72 74
Mumbai 70 69 71 72 61
Kolkata 65 60 62 54 62
Chennai 64 65 65 62 72

Urad Dal: Retail Prices (In Rs. per Kg)

Centre Prices on 1 Month 3 Month 6 Month 1 Year
02/03/2012 Back Back Back Back

Delhi 71 71 75 76 73
Mumbai 68 67 79 79 75
Kolkata 62 60 60 58 60
Chennai 62 65 68 68 68

Vanaspati Oil: Retail Prices (In Rs. per Kg)

Centre Prices on 1 Month 3 Month 6 Month 1 Year
02/03/2012 Back Back Back Back

Delhi 77 77 80 78 77
Mumbai 88 89 85 80 77
Kolkata 58 58 60 66 65
Chennai 79 79 77 78 75

Groundnut Oil: Retail Prices (In Rs. per Kg)

Centre Prices on 1 Month 3 Month 6 Month 1 Year
02/03/2012 Back Back Back Back

Delhi 136 142 135 128 129
Mumbai 121 112 110 116 85
Kolkata 120 120 110 105 100
Chennai 125 123 112 100 80

(Source: Department of Consumer Affairs, Govt. of India)

to Questions 196

Shortage of Houses

951, SHRI NAVEEN JINDAL: Will the Minister of
HOUSING AND URBAN POVERTY ALLEVIATION be
pleased to state:

(a) the housing shortage estimated for the EWS/LIG
category living in the urban areas of the country;

(b) the number of urban poor provided with houses
under the Basic Services to the Urban Poor (BSUP) and
Integrated Housing and Slum Development Programme
(IHSDP) under the Jawaharlal Nehru National Urban
Renewal Mission (JNNURM) alongwith the details of the
expenditure incurred thereon during each of the last three
years and the current year, State-wise;

(c) the total funds spent for the purpose and the
number of urban poor that availed subsidy under the
JHSDP during each of the last three years, State-wise; and

(d) whether the Government has reviewed the
maximum eligible amount for interest subsidy under the
IHSDP, as the cost of construction of houses has increased
in recent years; and

(e) if so, the details thereof?

THE MINISTER OF HOUSING AND URBAN
POVERTY ALLEVIATION AND MINISTER OF CULTURE
(KUMARI SELJA): (a) A Technical Group constituted by
the Ministry of Housing and Urban Poverty Alleviation has
estimated urban housing shortage as 24.67 million
households for Economically Weaker Section (EWS)/Lower
Income Group (LIG) category at the beginning of 11th
Plan.

(b) and (c) State-wise details of houses sanctioned
for the urban poor and the Central share sanctioned and
spent through release of Additional Central Assistance
under the Basic Services to the Urban Poor (BSUP) and
Integrated Housing and Slum Development Programme
(IHSDP) - components of the Jawaharlal Nehru National
Urban Renewal Mission (JNNURM) during each of the
last three years and the current year are at Statement-|
and Statement-li respectively.

(d) and (e) The Ministry of Housing and Urban
Poverty Alleviation has no component of interest subsidy
under IHSDP. However, the ceiling cost for a dwelling unit
was increased from Rs. 80,000 to Rs. 1,00,000 under
IHSDP with effect from 1.4.2008.



Statement-|

JNNURM

Basic Service to the Urban Poor (Sub Mission I}

Status as on 06.03.2012

Rs. in Crores

Sl.  Name of 2008-09 2009-2010 2010-2011 2011-2012
No. State/UT
No. of  Total Cen- Total ACA No.of Total Cen- Total ACA No.ot Total Cen- Total ACA No.of Total Cen- Total ACA
Proj- Proj- tral no. rele-  Proj- Proj-  tral no. rele- Proj- Proj- tral no. rele- Proj-  Proj- tral no. rele-
ects ect Sha- of ased ects ect Sha- of ased ects ect Sha- of ased ects ect Sha- of ased
Appr- Cost re Dwe- Appr- Cost re Dwe- Appr- Cost re Dwe- Appr-  Cost re Dwe-
oved Appro- Appro- lling oved Appro- Appro- lling oved Appro- Appro- lling oved Appro- Appro- lling
ved ved unit ved ved unit ved ved unit ved ved unit
appro- appro- appro- appro-
ved ved ved ved
(new+ (new+ (new+ {(new+
upgra- upgra- upgra- upgra-
dation) dation) dation) dation)
1 2 3 4 5 6 7 8 9 10 11 12 13 14 15 16 17 18 19 20 21 22
1 Andhra 17 1302.40 650.50 40699 247.85 240.89 306.93 1 99.24 58.94 3360 113.64
Pradesh
2 Arunachal 1 4515 40.59 752 0.00 10.99 0.84 1 11.68 10.52 144 0
Pradesh
3 Assam 1 5449 49.04 1028 0.00 24.40 12.26
4 Bihar 9 342.27 133.22 7776 33.30 0.00
5 Chhattisgarh 1 28.79 23.03 888 0.00 1 4225 29.77 1136 83.80 7.44
6 Chandigarh 94.03 89.91 38.28 1 11.55 8.62 0 48.03
T
7 Delhi 2 127.32 52.80 2848 15.78 0 71905.13 893.88 35940 183.69 2 51210 227.82 8660 83.23
8 Goa 0.00
9 Guijarat 3 168.02 78.75 7580 175.34 2 216.19 103.22 8336 137.25 2 27.61 1249 544 158.44 5 220.81 130.86 6256 23.41
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1 2 3 4 5 6 7 8 9 10 11 12 13 14 15 16 17 18 19 20 21 22
10. Haryana 15.59 7.79
11.  Himachal 0.00
Pradesh
12. Jammu and 3 57.22 49.56 1469 7.47 4.92 3.19 3.19
Kashmir
13. Jharkhand 6 175.38 118.69 5008 9.47 1.80 3 159.71 77.15 4498 37.48
14. Karnataka 11 234.91 13499 6272 21.88 74.37 49.97 39.06
15. Kerala 1 3955 31.18 1369 0.00 24.00 50.72
16. Madhya 3 183.98 87.59 8157 17.80 51.63 56.65 15.69
Pradesh
17. Maharashtra 18 1363.23 705.34 27466 436.48 5 943.11 467.99 14323 232.55 293.87 3 19142 86.25 3904 182.63
18. Meghalaya 1 2130 16.58 168 0 10.09 10.09
19. Manipur 1t 5123 43.91 1250 0 10.98 10.98
20. Mizoram 2 56.99 51.20 688 0 12.80 7.23 12.80
21. Odisha 1 7.45 5.41 192 1.35 0 9.95 6.36
22. Punjab 0 8.32 9.04
23. Puducherry 0 1 92.00 50.89 1660 13.78 1.07
24. Sikkim 2 30.33 26.26 202 0 6.56 7.96 6.57
25. Nagaland 11.01 0 26.40
24. Rajasthan 0 0 2 181.5 88.11 5814 43.17
27. Tamil Nadu 27 193.21 9444 5711 57.83 126.71 162.36 44.01
28. Tripura 3.49 6.98
29. Uttar Pradesh 55 1893.13 937.76 46240 235.57 71.14 Addi- 11.47 5.40 0 284.49 1 11.28 4.80 225 131.86
tional
30. Uttarakhand 4 13.24 9.93 249 3.20 4 4991 37.33 1026 0.00 10.61 1.29
31. West Bengal 15 881.74 44087 24872 211.13 87.84 12 710.33 355.17 15240 150.33 4 261.36 130.32 5317 236.41
184 7273.33 3781.62 190884 1598.77 13 13435 689.20 26481 1331.73 26 2995.95 143220 62036 1920.16 18 1319.44 658.13 27866 969.25
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Statement-il
Integrated Housing & Slum Development Programme (IHSDP)

Status as on 06.03.2012

(Rs. in crores)

SI.  Name of 2008-09 2009-2010 2010-2011 2011-2012
No. State/UT
No. of  Total Cen- Total ACA No.of Total Cen- Total ACA No.of Total Cen- Total ACA No.of Total Cen- Total ACA
Proj- Proj- tral no. rele- Proj- Proj- tral no. rele-  Proj- Proj- tral no. rele- Proj- Proj- tral no. rele-
ects ect Sha- of ased ects ect Sha- of ased ects ect Sha- of ased ects ect Sha- of ased
Appr- Cost re Dwe- Appr- Cost re Dwe- Appr- Cost re Dwe- Appr- Cost re Dwe-
oved Appro- Appro- lling oved Appro- Appro- lling oved Appro- Appro- lling oved Appro- Appro- lling
ved ved unit ved ved unit ved ved unit ved ved unit
appro- appro- appro- appro-
ved ved ved ved
(new+ (new+ (new+ (new+
upgra- upgra- upgra- upgra-
dation) dation) dation) dation)
1 2 3 4 5 6 7 8 9 10 11 12 13 14 15 16 17 18 19 20 21 22
1. Andhra 19 379.44 230.92 15279 12.62 195.03 114.86
Prdesh
2. Arunanchal 1 9.95 8.96 176 0.00 0 0 4.48
Pradesh
3. Assam 3 2876 23.38 1974 7.39 1 17.92 13.73 1301 11.17
4. Bihar 6 113.39 64.21 3264 32.10 4 81.10 38.51 3192 5 156.63 67.40 5986 19.26 24.11
5. Chhattisgarh 4 49.10 36.82 3076 0.00 43.57 13.74
6. Goa - 0.00 0.00 1 410 1.40 70 0
7. Gujarat 9 11458 73.22 6364 33.84 6 39.71 17.13 3655 13.99 6.46 12 176.58 98.83 7144 12.63
8. Haryana 3 3342 26.74 1785 0.00 13.37 19.81 8.20
9. Himachal 3 3190 20.88 800 6.39 10.44 2 17.38 11.71% 338 5.85
Pradesh
10. Jammu and 15 42.60 34.50 3408 13.80 12 2572 17.86 608 9.61 13 36.88 29.72 953 5.38 22.33
Kashmir
11. Jharkhand 6 123.67 72.39 6576 33.33 3 7459 4335 3676 13.94 10.60
12. Karnataka** 9 138.81 76.93 4184 0.00 38.46 37.84 61.15
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2 3 4 5 6 7 8 9 10 11 12 13 14 15 16 17 18 19 20 21 22
13. Kerala 11 55.50 42.18 5800 47.82 16 80.59 55.29 7636 8.24 30.72 6.27
14. Madhya 4 2848 21.88 1708 10.94 7 48.90 28.87 1869 12.48 5 2646 16.78 1104 6.77 4 16.68 1096 667 18.23
Pradesh
15. Maharashtra 56 1166.39 772.57 48683 386.79 1 30.50 20.19 1488 92.29 84.06 24 583.31 356.87 23452 13.73
16.  Manipur 1 10.83 8.33 663 6.18 3 16.04 1166 1063 4.48 5.66 10.356
17. Meghalaya 2 19.66 13.46 456 3.58 6.72
18. Mizoram 7 31.00 23.57 1450 3.77 11.12 14.89
19. Nagaland 0.00 0.00 1 2.39 0.60 265 7.85
20. Odisha "16 184.06 123.30 7709 55.34 1 16.99 9.45 456 17.92 2 8.17 5.42 316 4.73 16.22
21. Punjab 1 21.01 8.22 720 3.54 11 253.01 99.76 5326 50.46
22. Rajasthan 4 83.37 62.12 3214 40.24 5 8185 4594 3215 43.94 18 304.28 196.00 12647 122.00 1 33.91 13.34 752
23. Sikkim 0.00 0.00 1 1991 17.92 39 8.96
24. Tamil Nadu 52 249.24 184.17 15500 77.38 2 40.97 18.73 2322 90.85 70.92 3.94
25. Tripura 2 20.01 17.40 1150 0.00 2 16.44 1411 1565 19.02 12.36
26. Uttar Pradesh 124 771.75 509.10 29733 256.50 10 160.35 100.63 5456 18.49 15 299.77 177.76 8479 198.20 6 59.92 33.70 1495 161.51
27. Uttrakhand 0.00 0.00 19 155.42 87.66 4801 26.99 16.84 7.78
28. West Benga! 34 377.09 297.60 18706 227.42 1 0.64 0.15 75 72.14 34.15 106.56
29. Delhi 0.00 0.00 0
30. Puducherry 0.00 0.96 0.43
31. Andaman 1 9.88 8.90 o] 0.00 3.16
and Nicobar
Island
32. Chandigarh 0.00 0.00
33. Dadra and 0.00 0.00 1 5.24 2.89 144 1.44
Nagar Haveli
34. Lakshadweep 0.00 0.00
35. Daman 0.00 0.00
and Diu
393 4093.89 2751.94 183378 1259.92 93 84068 501.32 3950 780.72 74 117717 64790 38825 879.93 48 87450 515.10 33580 498.50
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[Translation]

Registration of Correspondents in PIB

952.  SHRI LAXMAN TUDU:
SHRI ANJANKUMAR M. YADAV:

Will the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) the criteria adopted/procedure for registration
as a correspondent in the Press Information Bureau (PIB);

(b) whether any discrimination/irregularity have been
reported in registration of correspondents in PIB;

{¢) if so, the reaction of the Government thereto;
and

(d} the corrective steps taken by the Government in
this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
INFORMATION AND BROADCASTING (SHRI
CHOUDHURY MOHAN JATUA): (a) The Press Information
Bureau (PIB), an attached office under the Ministry of
Information and Broadcasting,  accredits journalists who
reside at Delhi or in its periphery. The procedure for grant
of accreditation to newsmedia representatives in PIB has
been provided in "The Central Newsmedia Accreditation
Guidelines, 1999", a copy of which is given in the enclosed
Statement.

(b) A few complaints have been received. However,
as the accreditation is granted in accordance with the
Central Newsmedia Accreditation Guidelines, the gquestion
of discrimination/irregularity in registration of
correspondents in the Bureau does not arise.

(c) and (d) Do not arise.
Statement

Press Information Bureau
Government of India

Guidelines for Grant of Accreditation to News Media
Representatives at the Headquarters of the Government of
India and the Norms for the Constitution of Centrai Press
Accreditation Committee (As amended on 27th January,
2011)

PHALGUNA 30,1933 (Saka) to Questions 206

Short Title:

These guidelines may be called 'The Central
Newsmedia Accreditation Guidelines, 1939'.

Commencement and Scope:

2.1 These guidelines shall apply to the grant of
accreditation to representatives of news media
organizations at the headquarters of the
Government of India and shali supercede all
previous rules in this regard.

Amendments:

The Central Press Accreditation Committee or the
Principal Director General can make
recommendations to the Central Government for
amendment of the guidelines from time to time as
considered necessary.

Definitions:

4.1 "Central Press Accreditation Committee” means
a Committee constituted by the Government of
India under these Guidelines.

4.2 Newspaper' shall have the same definition as
given in the Press and Registration of Books
Act, 1867.

4.3 News Media' shall include newspapers, wire
service and non-wire service news agencies,
News Feature Agencies, Electronic Media
Agencies and organizations containing news and
comments on public news.

4.4 A 'Daily Newspaper' shall be published on not
less than five days in a week or as defined in
the PRB Act.

4.5 A 'Weekly' and 'Fortnightly' newspaper shall have
not less than 45 or 22 issues in a year,
respectively.

4.6 'Principal Director General' means the Principal
Director General, PIB, Government of India,
hereinafter referred to as the Pr. DG

4.7 Working Journalist means any working journalist
as defined in the Working Journalist & Conditions
of Service and Miscellaneous Provision Act,
1955.
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4.8 ‘Accreditation’ means recognition of news media

49

5.1

5.2

5.3

54

5.5

5.6

5.7

representatives by the Government of India for
purpose of access to sources of information in
the Government and also to news materials,
written or pictorial, released by the Press
Information Bureau and/or other agencies of the
Government of India.

‘Electronic News Media Organization' (Television
or Radio) will include any TV/Radio News
Programme Production Unit and TV/Radio News
Agency.

The Central Press Accreditation Committee:

The Government of India shall constitute a
Committee the Central
Accreditation Committee (hereinafter referred to
as the CPAC) to discharge the functions laid
down under these guidelines.

called Press

The CPAC shali consist of Pr. DG as Chairperson
and a maximum of 25 other members,
representing Associations/Organizations of
working journalists/mediapersons who should
otherwise be eligible for accreditation under
these guidelines.

The CPAC once constituted shall function for a
period of ftwo years from the date of its first
meeting.

The CPAC shall meet generally once in a quarter
or more frequently, as considered necessary.

The decisions of the CPAC shall be taken on
the basis of majority of the members present
and voting.

There will be a Standing Sub-Committee of the
CPAC consisting of five Delhi based members
to consider and take decisions on the
accreditation cases of urgent nature and other
related matters. These cases will be placed
before the CPAC at its next meeting.

The Pr. DG will have the power to grant regular
accreditation in cases where an accredited news
media representative changes his organization
to another accredited organization.

MARCH 20, 2012

to Questions 208

6. General Terms of Accreditation:

6.1

6.2

6.3

6.4

6.5

6.6

6.7

6.8

6.9

Accreditation will be given in accordance with
these guidelines to news media representatives
of various categories in different types of News-
Media organizations as per eligibility conditions
laid down in schedule 1 and within the Quota
limits specified in Schedule Il & I of these
guidelines. :

Accreditation shall be granted only to those
representatives who reside at Delhi or its
periphery.

Accreditation shall not confer any official or
special status on news media representatives,
but shall only recognize their identity as a
professional working journalist.

Accreditation of representatives of only those
media organization will be considered which
have been functioning or operating for at least
one year, continuously.

The publication should carry at least 50 per cent
of its contents as news and/or comments of
general public interest. It should also include
news and information emanating from the
headquarters of the Government of India.

Publications containing information of sectional
interest such as house journals, technical/
professional publications etc. are not eligible for
accreditation.

The organizations owned and run by Cable
Operators providing Cabie television service
through Cable Television Network will not be
eligible for accreditation.

Accreditation shall be withdrawn as soon as the
conditions on which it was given cease to exist.
Accreditation is also liable to be withdrawn/
suspended if it is found to have been misused.

If an applicant or a media organization is found
to have supplied false/fraudulent/forged
information/documents the representative/media
organization shall be debarred form accreditation
upto a maximum of five years but not less than
two years, as decided by CPAC.
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6.10 The CPAC reserves to itself the right to
recommend or reject grant of accreditation. In
all accreditation cases, decision of the CPAC
will be final.

7.2

7. Procedure for Accreditation:

7.1 The procedure for accreditation shall be laid
down by the Pr. DG in consultation with

Annexure-l

PHALGUNA 30,1933 (Saka)

to Questions 210

the CPAC.

The Pr. DG can call for any information and
documents considered necessary for the
purpose of ensuring credibility and genuineness
of cases of accreditation, at the time of
accreditation or at its renewal or at any other
time if so required.

Eligibility Conditions (Rule 6.1)

{A) News Representatives:

Sl. No. Category

Conditions

2

3

1. Correspondents/Cameraman and other categories except freelance

2. Cameraman-cum -Correspondent

3. Freelance Correspondents/Camerapersons

Minimum 5 years professional experience
as a full time working journalist/cameraman
in news organization(s). Working
Journalist seeking accreditation should
also be getting the gross salary at least
equivalent to the total emoluments of the
lowest grade as notified by the Govt. for
the journalists in the light of the
recommendation of the wage board.
(Rs.4500/- per month as on 1.10.2005).
Latest revision of pay scales will be taken
into account. For accreditation on behalf of
news organizations, the journalist should
be working full-time for the organization
and persons working on honorarium/
retainership/part-time basis will not be
treated as working journalist for the purpose
of accreditation.

Minimum 5 years of professional
experience as a full-time working journalist
as a cameraman/correspondent. His/Her
designation should be shown as
Cameraman-cum-correspondent in the
appointment letter and the Editorthead of
the organization should specifically
recommend for his/her accreditation in this
category.

Minimum 15 years professional experience
as a full time working journalist.

(a)
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4.

5.

(B)

1.

Journalists of Long and Distinguished Service

Technicians

News Organizations (Print Media):

Newspapers (Daily)

(b)

a)

d)

Annual income not fess than Rs. 36,000/-
per financial year from the journalistic work
only, for correspondents and still
photographers.

For TV camerapersons/correspondent-cum-
cameramen, a minimum revenue of Rs. 5
lakh per year from news related
programmes.

PIO may issue accreditation card to a
freelance journalist in the category of Long
and Distinguished Service subject to the
following conditions.

Journalist should have attained the age of
65 years.

He/She has been in the profession of
journalism for at least 30 years in reputed
news organization(s) whose
correspondents are accredited with PIB.

He/She should have been accredited with
PIB for at least 20 years and hoid valid
accreditation on the date of application.

Journalists associations/unions having
representation in the CPAC should
recommend their case to PIO for issue of
I/card.

The accreditation card will be eligible for
automatic renewal annually for a period of
5 years from the date of issue of the
accreditation card.

The technician must be working full time
with the organization. Editor/head of the
organization should specifically
recommend for his/her accreditation in
this category.

Circulation should not be less than 10,000
copies of 6 full size pages or 12 pages of
tabloid size per publishing day.
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1 2 3

2. Newspaper (Weekly/fortnightly) Circulation should not be less than 10,000
copies per publishing day. The size of the
newspaper should be 6 full size pages or
12 pages of tabloid size for weekly
newspaper; and 8 full size pages or 16
pages of tabloid size for fortnightly
newspaper.

3.  Periodicals/Magazines (Upto fortnightly only) Circulation should not be less than 10,000
copies with a minimum of 40 pages per
publishing day.

4.  Wire News Agency (a) Annual Revenue not less than Rs. 20.00
lakh.

(b) Should have at least 30 news subscribers.

5. News Photo Agency/News Feature Agency (a) Annual Revenue not less than Rs. 2.50
lakh.

(b) Should have at least 20 paying subscribers.

(C) News Organizations (Electronic Media):

1. TV Programme Production/Telecast Organisations

(i) TV/Radio News Production Organizations having air time Should have at least one news bulletin/
arrangements with Channels/Stations programme of minimum 30 minutes
(i) Satellite Channels duration per day.
At least 15 percent of their respective
airtime (approx. 3.5 hours in a 24 hours
cycle) dedicated to telecast/transmission of
news and news related programmes per
day.
(i} ews magazine producing organizations having A minimum total cumulative programme
telecast/broadcast tie-up with TV Channels/ duration of 60 minutes per week on news
Stations. and news related contents.

2.  Television News Agencies (a) A minimum annual revenue of Rs. 20.00
lakh from news clips etc.

{b) Should supply news clips to at least 5
subscribing Satellite TV News telecasting
organization on regular basis.

3. Radio News Agencies (a) A minimum annual revenue of Rs. 15.00
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4.

Online Media

(b)

4

9

(10)

lakhs from news clips etc.

Should supply news clips to at least 5
subscribing Radio organisation on regular
basis.

The general terms and conditions
prescribed for the representatives of print
and visual media will also be applicable in
case of online editors, correspondents,
camerapersons.

A news site/portal means a website which
has at least 1/3rd of its visible content
related to news & current affairs originally
reported by its own correspondents.

The publications on behalf of which
accreditation has already been given will
accommodate their online journalists within
their existing quota.

The site should have paid subscribers.
However, it should not be insisted on the
subscribers right now but some preference
will be given to the news sites having
subscribers.

Online news agencies will be governed as
per the existing rules prescribed for news
agencies.

The site should have a minimum annual
revenue of either Rs. 20 lakhs from its
news portions only OR Rs. 2.5 crores from
the entire website including its news portion.

The site should be updated regularly and
at least 6 times daily.

The news portal should be observing the
laws of the land in terms of content, service,
promotions, finances and any other aspect
of functioning.

The news site should have been
functioning for at least one year.

The domain name of the site should be
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(11)

(12)

registered for at least the next 5 years from
the date of application.

The site should have at least 10,000 page
views per day of its news-portion.

The issue of determining the authenticity of
the site may be decided in consultation
with VSNL in case of any doubt.

In the event of a website/portal found
involved in any activity perceived as cyber
crime now or in future, all accreditations
given to representatives of that website/
portal will be withdrawn at the discretion of

the DG (M&C).

(D) Foreign News Media Representatives and
Organizations will also be governed by the same eligibility
as mentioned at (A), (B) and (C) of this schedule. However,
no foreign freelance journalist will be eligible for grant of
accreditation.

Annexure-ll

Schedule of Quolas Fixed for Various Categories of
Newspapers/Media Establishments (Rule 6.1)

Print Media

Maximum No.
of Accreditation

1. Newspapers Belonging to
Chains and Common
Ownership Units With
Aggregate Circulation:

1. Between 75000 and One lakh 15
2. Between 1 lakh and 2 lakh 18
3. Between 2 lakh and 3 lakh 33
4. Between 3 lakh énd 5 lakh 45
5. Between 5 lakh and 10 lakh 60
6. 10 lakh and above 67

2. Dailies with Circulation:

1. Between 10,000 and 15,000 01

Between 15,000 and 25,000 03
Between 25,000 and 35,000 04
Between 35,000 and 50,000 06
Between 50,000 and 75,000 07
Between 75,000 and one lakh 12
1 lakh and above 15
Periodicals with Circulation:

Between 10,000 and 25,000 03
Between 25,000 and 75,000 04
Between 75,000 and 1 lakh 06
Between 1 lakh to 1.5 lakh 09
Between 1.5 lakh to 2 lakh 12
2 lakh and above 18
Periodicals belonging to chains

with common ownership/multi-

lingual editions and combined

circulation above 5 lakh 22
Cartoonist and Cartographers of
Newspapers 0t each

Cameramen:



affairs programmes
of a minimum of 30
minutes per day

An electronic media
organization having
news Bulletins/Current
Affairs programmes of
more than 30 minutes
and upto 2 hours

per day

An electronic media
organization having
news Bulletins/Current
Affairs programmes for
more than 2 hours
per day

A TV Programme
production/telecast
organization producing
a minimum total
cumulative programme
duration of 60 minutes
per week on news and
news related contents.
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8 Cameramen and
8 Correspondents

15 Cameramen and
15 Correspondents

3 Cameramen and
3 Correspondents

Electronic Media News Agencies:

The eligibility of quota of accreditation in respect of
TV/Radio News Agencies from news and news

related programmes with a verifiable revenue will

be as follows:
Radio News Agencies

Revenue of Rs. 15 lakh
to 25 lakh per annum

Revenue of more than
Rs. 25 lakh to 75 lakh
per annum

Revenue of over 75 lakh
and upto2 crore per annum
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1. Circulation between 10,000 and 25,000 02
2. Circulation between 25,000 and one 04
lakh
3. Girculation between one lakh and 5 lakh 12 )
4. Circulation above 5 lakh 22
6. News Agencies (Wire) with Gross
Annual Revenue:
1. Between Rs. 20 lakh and 1 crore 18
2. Between Rs. 1 crore and Rs. 5 crore 27 .
3. Between Rs. 5 crore and Rs. 10 crore 37
4. Rs. 10 crore and above (Having
services in one or more languages) 60
7. News Feature Agencies with Gross
Annual Revenue: .
1. Between Rs. 2.50 lakh and 5 lakh 03
2. Rs. 5 1akh and above 06
8. Indian News Photo Agencies
with Gross Annual Revenue:
1. Between Rs. 2.50 lakh and Rs. 5 lakh 03
2. Rs. 5 fakh and above 07 2,
3. Photo (Wire) Agencies 15
9. Foreign Based Dailies and Periodicals 07
10. Foreign News Agencies:
1. Foreign News Agencies 15 (a)
2. Foreign Photo News Agencies 07 .
Annexure-lll
Schedule of Quotas fixed for Various Categories of )
Electronic Media
(Guideline 6.1) .
1. TV News Production/Telecast/Organisation:
» The Electronic Media 5 Cameramen and .

Organization having
news Bulletins/current

5 Correspondents

Revenue of more than
2 crore and upto Rs. 10
crore and per annum

3 Cameramen and
3 Correspondents

6 Cameramen and
6 Correspondents

9 Cameramen and
9 Correspondents

12 Cameramen and
12 Correspondents
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15 Cameramen and
15 Correspondents

» Revenue of more than
Rs. 10 crore Per annum

(b) TV News Agencies

PHALGUNA 30,1933 (Saka)
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1

2

Annual Revenue between
Rs. 2.5 crores to Rs. 5 crores

12 Correspondents
and 4 Cameramen

+ Revenue of Rs. 20 lakh ~
to 2.5 crores per annum

« Revenue of more than
Rs. 2.5 crores to 5 crores
per annum

* Revenue of over 5 crores
to 10 crores per annum

* Revenue of more than
Rs. 10 crore Per annum

3. Foreign Electronic Media:

+ Radio Broadcasting
Organizations

« TV News Telecasting
Organization and News
Agencies

« TV and Radioc News
Channels with hourly
telecast of News and

current affairs programmes

4. Online Media:

3 Cameramen and
3 Correspondents

6 Cameramen and
6 Correspondents

9 Cameramen and

9 Correspondents

12 Cameramen and
12 Correspondents

4 Correspondents

8 teams of one

Cameramen and one
Correspondent each

12 teams of one

Correspondent and one

Cameramen each

Annual Revenue

Quota

1

2

Annual Revenue between Rs. 20
lakhs to Rs.1 crores earned from

news subscriptions only

OR

Rs. 2.5 crores to Rs. 5 crores from

the entire website

Annual Revenue between Rs. 1
crores to Rs. 2.5 crores earned

from news subscriptions only

OR

Rs. 5 crores to Rs. 7.5 crores from

the entire website

3 Correspondents
and 1 Cameraman

6 Correspondents
and 2 Cameramen

earned from news
subscriptions only

OR

15 Correspondents
and 5 Cameramen

Rs. 7.5 crores to Rs. 10 crores
from the entire website

Annual Revenue above Rs. 5
crores earned from news
subscriptions only

OR

Rs. 10 cores and above from
the entire website

5. Quota for the 'Technician’ category:

The number of technicians per organization shall
be the same as the number of camerapersons allotted
to it under the same schedule of these guidelines.

[English]
FDI in Radio Broadcasting Sector

953. SHRI ASHOK TANWAR: Will the Minister of
INFORMATION AND BROADCASTING be pleased to state:

(a) whether the Government proposes to invite
Foreign Direct Investment in the radio broadcasting sector;

(b) if so, the details thereof;

{(c) the total allocation made in the sector during
each of the last three years;

(d) whether any initiatives/schemes have been
undertaken for improving the Broadcasting Engineering
Consultants India Limited; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
INFORMATION AND BROADCASTING (SHRI
CHOUDHURY MOHAN JATUA): (a) and (b) As per
approved policy guidelines on expansion of FM radio
broadcasting services through private agencies in Phase-
Hl, Foreign Direct Investment (FDI) in the private FM radio
is permitted upto 26%.
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(c) For private FM radio stations there is no
budgetary allocation as the expenditure on establishment
of private FM radio stations is borne by the private FM
Operators themselves. However, FM radio stations run by
All India Radio are provided plan support by the
Government. Details of allocation is given in the enclosed
Statement.

{(d) and (e) Broadcasting Engineering Consultants
India Limited (BECIL) is a premier consultancy agency,
system integrator and turnkey solution provider in all the
spheres of Broadcast Engineering. It also undertakes
operation and maintenance of various types of broadcast
projects/systems.

Statement

Annexure Referred to in Reply to Part (c) of Lok
Sabha Unstarred Question No. 953 for Answer on
20.03.2012

Year Amount Allocated
(Rs. Crores)

Total Budgetary
Allocation
(Rs. Crores)

Plan Revenue

Non-Plan
2008-09 195.00 1007.16 1202.16
2009-10 261.00 1214.38 1475.38
2010-11 183.48 1279.26 1462.74
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Award to Police Personnel

954. SHRI S. SEMMALAI: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) the total number of medals awarded to the
Central Para Military Forces (CPMFs) and police personnel
on the Republic Day function during each of the last two
years and the current year, State-wise and force-wise;

(b) whether any criteria has been laid down for
selection of police personnel to receive the awards; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHR! JITENDRA SINGH): (a) The total
number of Service & Gallantry medals awarded to the
Central Para Military Forces Personnel (CPMFs) and Police
personnel on the Republic Day during the years 2010,
2011 and 2012 are at Statement-|, Ill, and IV respectively.

(b) The criteria for award of above medals is
detailed in the Statute published vide President’s
Secretariat Notification No. 3-Pres and 4-Pres dated 1st
March, 1951 in the enclosed Statement-V.

{c) Police personnel are selected for award of the
above medals on the basis of conspicuous and exceptional
courage and skill exhibited while on duty.

Statement-{

Medals Awarded to Central Para Military Police Forces (CPMFs) on the Occasion of Republic Day-2010

Sl. No. Name of Organization CPMFs President's Police President's Police Police
Police Medal Medal for Medal for Medal for
for Gallantry Gallantry Distinguished Meritorious

(PPMG) (PMG) (PPMDS) Service
(PMMS)

1 Border Security Force (BSF) 04 01 03 42

2 Central Reserve Police Force (CRPF) 01 26 05 50

3 Central Industrial Security force (CISF) - - 02 18

4 Indo-Tibetan Border Police (ITBP) - - 03 08

5 Sashastra Seema Bal (SSB) - - 01 11
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Medals Awarded to Central Para Military Police Forces (CPMFs) on the Occasion of Republic Day-2011

Si. No. Name of Organization CPMFs President's Police President’'s Police Police
Police Medal Medal for Medal for Medal for
for Gallantry Gallantry Distinguished Meritorious

(PPMG) (PMG) (PPMDS) Service
(PMMS)

1. Border Security Force (BSF) - 01 05 45

2.  Central Reserve Police Force (CRPF) 06 62 05 50

3.  Central Industrial Security force (CISF) - - 02 19

4. Indo-Tibetan Border Police (ITBP) - - 03 09

5.  Sashastra Seema Bal (SSB) - - 01 10

Medals Awarded to Central Para Military Police Forces (CPMFs) on the Occasion of Republic Day-2012

SI. No. Name of Organization CPMFs President's Police President's Police Police
Police Medal Medal for Medal for Medal for
for Gallantry Gallantry Distinguished Meritorious

(PPMG) (PMG) (PPMDS) Service
(PMMS)

1. Border Security Force (BSF) - 01 06 46

2. Central Reserve Police Force (CRPF) 04 14 06 57

3.  Central Industrial Security force (CISF) - - 02 24

4. Indo-Tibetan Border Police (ITBP) - 01 01 12

5. Sashastra Seema Bal (SSB) - - 01 11

Statement-|I

Medals Awarded to States/UTs on the Occasion of Republic Day-2010

SI. No. Name of States/ President's Police President's Police Police
Organization Police Medal Medal for Medal for Medal for
for Gallantry Gallantry Distinguished Meritorious
(PPMG) (PMG) (PPMDS) Service
(PMMS)
1 2 3 4 5 6
1. Andhra Pradesh - 13 2 19
2. ArunachalPradesh ' - . - 02

3. Assam - - 01 08
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1 2 3 4 5 6
4. Bihar - - 02 14
5. Chhattishgarh - 05 02 07
6.  Delhi - 11 03 13
7. Goa - - 01 01
8.  Gujarat - - 01 13
9. Haryana - - 01 09
10. Himachal Pradesh - - 01 03
1. Jammu and Kashmir 02 13 01 12
12. Jharkhand - 13 01 10
13. Karnataka - - 03 15
14. Kerala - - 01 10
15. Madhya Pradesh - 01 02 16
16. Maharashtra - - 02 33
17.  Manipur - - - 01
18. Meghalaya - - 01 02
19. Mizoram - - - 02
20. Nagaland - - 01 02
21. Odisha - - 02 08
22. Punjab - - 02 15
23. Rajasthan - - 02 15
24. Sikkim - - - 01
25. Tamil Nadu - - 03 14
26. Tripura - - 01 04
27. Uttar Pradesh - 08 03 34
28. Uttarakhand - - 01 04
29. West Bengal - - 02 17
30. UTs
(a) Andaman and Nicobar Island - - 01 01

(b) Chandigarh - - 01 01
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(c) Dadra and Nager Haveli - - _ - .
(d) Daman and Diu - - . .
(e) Lakshdweep - - - 01

()  Puducherry - - - 01

Statement-li}

Medals Awarded to States/UTs on the Occasion of Republic Day-2011

Sl. No. Name of States/ President's Police President's Police Police

Organization Police Medal Medal for Medal for Medal for

for Gallantry Gallantry Distinguished Meritorious

(PPMG) (PMG) (PPMDS) Service

(PMMS)

1 2 3 4 5 6

1.  Andhra Pradesh - 03 | 02 19
2. Arunachal Pradesh - - - 02
3. Assam 01 10 01 10
4. Bihar - 07 02 14
5. Chhattisgarh 03 05 0t 07
6. Delhi - 03 02 13
7. Goa - - - 01
8. Guijarat - - 02 13
9. Haryana - - 02 09
10. Himachal Pradesh - - 01 03
11.  Jammu and Kashmir - 09 01 13
12. Jharkhand - 03 - -
13. Karnataka - 04 02 15°
14. Kerala - - 02 09
15. Madhya Pradesh - - 03 16
16. Maharashtra - - 03 34
17.  Manipur - 17 01 04

18. Meghalaya - - 01 02
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1 2 3 4 5 6
19.  Mizoram - - 01 02
20. Nagaland - - 01 01
21. Odisha - - 02 08
22. Punjab - 8 02 16
23. Rajasthan - - 02 16
24. Sikkim - - 01 01
25. Tamil Nadu - - 03 19
26. Tripura - - 01 04
27. Uttar Pradesh - 03 03 34
28. Uttarakhand - - 01 04
29. West Bengal 01 - 02 19

30. UTs
(a) Andaman and Nicobar Island - - - 01
(b) Chandigarh - - - -
(c) Dadra and Nager Haveli - - - 01
(d) Daman and Diu - - - 01
(e) Lakshdweep - - - -
(f) Puducherry - - - 02
Statement-IV
Madals Awarded to States/UTs on the occasion of Republic Day-2012
Si. No. Name of States/ President’s Police President's Police Police
Organization Police Medal Medal for Medal for Medal for
for Gallantry Gallantry Distinguished Meritorious
(PPMG) (PMG) (PPMDS) Service
(PMMS)
1 2 3 4 5 6
1. Andhra Pradesh 03 02 04 25
2. Arunachal Pradesh - - - 02
3. Assam - 02 02 03
4. Bihar - - 02 12
5.  Chhattisgarh - 04 02 07
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1 2 3 4 5 6
6. Delhi - - 03 17
7. Goa - - - 01
8. Gujarat - - 02 11
9. Haryana - 02 01 07
10. Himachal Pradesh - - 01 04
11, Jammu and Kashmir - 22 02 16
12.  Jharkhand - 02 - 08
13. Karnataka - 02 04 19
14. Kerala - - 03 08
15. Madhya Pradesh - 07 04 17
16. Maharashtra - - 03 40
17.  Manipur - 02 01 07
18. Meghalaya - - - 01
19.  Mizoram - - 01 03
20. Nagaland - - - 05
21. Odisha - - 03 11
22. Punjab - - 02 15
23. Rajasthan - - 02 16
24.  Sikkim - - 01 01
25. Tamil Nadu - - 03 21
26. Tripura - - 01 06
27. Uttar Pradesh - 18 04 73
28. Uttarakhand - - 01 05
29. West Bengal - - 02 20

30. UTs
(a) Andaman and Nicobar Island - - 01 -
(b) Chandigarh - - - -
(c) Daman and Diu - - 01 -
(d) Lakshadweep - - - ;
(e) Puducherry - - 01 02
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Statement-V

Statutues and Rules relating to the President's
Police Medal and the Police Medal

The following is a reprint of Notification Nos. 3-Pres
and 4-Pres, dated 1st March, 1951 as amended upto the
28th July, 2006.

PRESIDENT'S SECRETARIAT

NOTIFICATION
New Delhi, the 1st March, 1951

No. 3-Pres - The President is pleased to institute the
following awards to be conferred on members of Police
Forces, Central Police/Security Organizations throughout
the Indian Union in consideration of the meritorious service
or gallantry and outstanding devotion to duty to be
designated 'President's Police Medal' and ‘Police Medal'
respectively and to make ordain and establish the following
statues governing them which shall be deemed to have
effect from the twenty sixth day of January in the year one
thousand nine hundred and fifty.

President's Police Medal:

Firstly: The award shall be in the form of a medal
and styled and designated the PRESIDENT'S POLICE
MEDAL and (hereinafter referred to as the Medal).

*Secondly: The Medal shall be circular in shape,
made of silver gold gilt, one and three eighth inches in
diameter, and shall have embossed on the obverse the
design of a heraldic Star in the Centre and shall have
engraved on the upper edge, the words ".................... and
the words "President's Police Medal - INDIA inscribed on
the lower edge thereof. Hindi and English inscription shall
be separated by a small Star appearing on either side. On
the reverse, it shall have embossed the State Emblem in

the centre and words "............cccccovvunee " and the words "For
Gallantry” or "For Distinguished Service” on the upper and
lower edge respectively. The words "..........ccccevevrveeinene " shall

be embossed below the State Emblem. The State Emblem
and the writings around it, shall be encircled by a wreath.
On the rim, the name of the person to whom the medal has
been awarded, shall be inscribed.

Thirdly: The Medal shall only be awarded to those
who have either performed acts of exceptional courage
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and skill or exhibited conspicuous devotion to duty as
members of police forces and Central Police/Security
Organizations within the territory of india.

Fourthly: The names of those to whom this medal
may be awarded may be published in the Gazette of India
and a Register of such names may be kept in the Ministry
of Home Affairs by such person as the President may
direct.

Fifthly: Each Medal shall be suspended from the left
breast and the riband, of an inch and three eighth in width,
shall, in the case of distinguished service, be half blue and
half silver white, and in the case of awards for acts of
exceptional courage and gallantry the riband will be half
blue and half silver white, the two colours being separated
by a vertical red line 1/8" in width.

Sixthly: Any act of gallantry which is worthy of
recognition by the award of PRESIDENT'S POLICE MEDAL
but is performed by one upon which the Decoration has
already been conferred, may be recorded by a Bar attached
to the riband by which the medal is suspended. For every
such additional act an additional Bar may be added and
for each Bar awarded a small silver rose with gold gilt
shall be added to the riband when worn alone. »

Seventhly: It shall be competent for the President to
cancel and annul the award to any person of the above
Decoration and that there upon his name in the Register
shall be erased. It shall, however, be competent for the
President to restore any Decoration, which may have been
so forfeited. Every person to whom the said decoration is
awarded shall, before receiving the same, enter into an
agreement, to return the medal if his name is erased as
aforesaid. Notice of cancellation or restoration in every
case shall be published in the Gazette of India.

Eighthly: It shall be competent for the President to
make rules to carry out the purpose of these statutes.

Police Medal:

Firstly: The award shall be in the form of a medal
and styled and designated the POLICE MEDAL (hereinafter
referred to as the MEDAL).

*Secondly: The Medal shall be circular in shape
made of bronze, one and three eighth inches in diameter
and shall have embossed on the obverse the State
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Emblem in the Centre and the words "..........c..ccccovnn.
inscribed thereunder. The words ".........c.cccccocee... " and
..................... " shall appear on the upper edge and lower
edge respectively.

Hindi and English inscriptions shall be separated by
a small 3tax- appearing on either side. On the reverse, it
shall have embossed the words the "Indian Police” on the
upper and lower sides respectively. These inscriptions
shall be separated by two paraliel horizontal straight lines
wherein the words For Gallantry and "For Meritorious
Service” shall be inscribed. This will be semi-circled by
wreaths on either side of these lines. On the rim the name
of the person to whom the medal has been awarded, shall
be inscribed”.

Thirdly: The Medal shall be awarded to only those
members of a recognized police force or Central Police
Security Organization within the territory of India, who
have performed service of conspicuous merit and gallantry.

Fourthly: The names of those to whom this medal
may be awarded may be published in the Gazette of India
and a Register of such names shall be kept in the Ministry
of Home Affairs by such a person as the President may
direct.

Fifthly: Each medal shall be suspended from the left
breast, and the riband of an inch and three eighth in width
shall be dark blue with a narrow silver stripe on the either
side and a rison stripe in the centre, and in the case of
awards for acts of conspicuous gallantry each of the blue
portions of the riband shall contain a silver line down the
middle.

Sixthly: Any distinguished conduct or act of gallantry
which is worthy of recognition by the award of the POLICE
MEDAL but is performed by one upon whom the decoration
has already been conferred may be recorded by a Bar
attached to the riband by which the medal is suspended.
For every such additional act an additional Bar may be
added and for each Bar awarded a small silver rose shall
be added to the riband when worn alone.

Seventhly: It shall be competent for the President to
cancel and annul the award to any person of the above
medal and that thereupon his name in the Register shall
be erased. It shall, however, be competent for the President
to restore any Medal which may have been so forfeited.
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Every person to whom the said decoration is awarded
shall before receiving the same, enter into an agreement
to return the medal if his name is erased as aforesaid.
Notice of cancellation or restoration in every case shall be
published in the Gazette of India.

Eighthly: It shall be competent for the President to
make rules to carry out the purpose of these statutes.

Sd/-xx
Shavax A. Lal
Secretary

*Substituted vide President's Sectt. Notification No.
88-Pres/98 dated the 20th July, 1998.

PRESIDENT'S SECRETARIAT

NOTIFICATION
New Delhi, the 1st March, 1951

No. 4-Pres - In accordance with the Statute 'eighthly’
of the statutes relating to the award of the President's
Police Medal and the Police Medal, the following rules
governing them are notified.

President's Police Medal

1. Recommendations for award on the ground of
conspicuous gallantry shall be made as soon
as possible after the occasion of which the
conspicuous gallantry was shown and in special
circumstances recommendations for awards on
other grounds may be made at any time for an
immediate award.

2. All the recommendations shali state the name
and rank of the person recommended, the name
of the Police Force, or the Unit of the Central
Police/Security Organizations of which he is or
was a Member and particulars of the gallantry
of service for which the grant of the medal is
recommended.

3. The number of medals awarded for
Distinguished Service in any one year shall not
exceed 140. * There will be no limit on the
number of medals to be awarded for gallantry in
any one year.
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4. The medal shall be awarded:

(i

(ii)

(iif)

(iv)

v)

For conspicuous gallantry in saving life
and property, or in preventing crime or
arresting criminals, the risks incurred
being estimated with due regard to the
obligations and duties of the officer
concerned.

A special distinguished record in police
service or in the Central Police/Security
Organizations.

Success in organizing Police Service or
the Units of Central Police/Security
Organization or in maintaining their
organizations under special difficulties.

Special Service in dealing with serious
or wide spread out breaks of crime or
public disorder.

*Substituted vide President Sectt.'s
Notification No. 81-Pres/2006 dated 28th
July, 2006.

Prolonged service, but only when
distinguished by very exceptional-ability
and merit.

5. When awarded for gallantly the medal shall carry
a monetary allowance at the rates and subject
to the conditions set forth below. The charges
thereof shall be borne by the revenues of the
State/Union Territories concerned in respect of
recipients belonging to the State/Union Territories
and by the respective Central Police/Security
Organizations in respect of Officers belonging to
these organizations.

(a)

Where an officer, who has already been
awarded either the King's Police and
Fire Service Medal or that Medal and a
Bar, or Bar thereto for gallantry, is
subsequently awarded the President's
Police Medal for a further act of
gallantry, he shall be paid a monetary
allowance attached to the latter Medal
in addition to the original allowance and
not the full allowance attached to the
Medal itself. Where an officer who has
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already been awarded the Indian Police
Medal for Gallantry is subsequently
awarded the President's Police Medal
for a further act of gallantry, he shall
be paid the full allowance attached to
the latter Medal in addition to the
original allowance.

(b) The allowance shall be granted from
the date of the act for which the award
is given and unless, it is forfeited for
misconduct, shall continue until death.

(c) Where a recipient is in receipt of the
allowance at the time of his death, it
shall be continued for life or till re-
marriage of his widow (the first married
wife having the preferences), in the case
of posthumous award of the Medal or a
Bar, the allowance shall be paid, from
the date of the act for which the award
is made, to the widow (the first married
wife having preference) for her life or
till re-marriage.

(d) When the award is made posthumously
to a bachelor the monetary allowance
shall be paid to his father or mother
and in case the posthumous awardee
is widower, the allowance shall be paid
to his sons below 18 years or unmarried
daughter, as the case may be.

(e) All the recipients of this gallantry award
shall be entitled to the monetary
allowance on the uniform rate,
irespective of their ranks. The rate of
Monetary Allowance * for the Medal as
also for the Bar to the Medal shall be
“* as may be fixed by the Central Govt.
from time to time.

* Refixed at Rs. 200/- P.M. with effect from 1.8.1997
vide President Sectt. Notification No. 101-Pres/98 dated
18.8.1998 and enhanced to Rs. 750/- with effect from
6.12.1999 vide MHA OM No. 11026/10/98-PMA dated
6.12.1999 respectively.

** Qubstituted vide President Sectf. Notification No.
101-Pres/98 dated 18.8.98.
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6.

The Medal is liable to be forfeited when the
holder is guiity of disloyalty, cowardice in action
or such conduct as in the opinion of the
President, brings the force into disrepute.

Recommendations for the announcement of
awards for distinguished service on the 26th
January (Republic Day) and the 15th August
(Independence Day) should be forwarded so as
to reach the Secretary to the Government of
India, Ministry of Home Affairs, not later than the
26th October, and the 15th May, respectively
each year.

Police Medal

1.

4.

(i)

Recommendations for awards on the ground of
conspicuous gallantry shall be made as soon
as possible after the occasion of which the
conspicuous gallantry was shown and in special
circumstances recommendations for awards on
other grounds may be made at any time for an
immediate award.

Each recommendations shall state the name
and rank of the person recommended, the name
of the Police Force or the Unit of the Central
Police/Security Organizations of which he is or
was a Member and particulars of the action or
service for which the grant of the medal is
recommended.

The number of medals awarded for meritorious
service in any one year shall not exceed 1035™*.
There will be no limit on the number of medals
to be awarded for gallantry in any one year.

The Medal will be awarded:

For conspicuous gallantry. Awards for
gallantry will be made as soon as
possible after the event occasioning the
grant.

(ii) For valuable services characterized by

resource and devotion to duty including
prolonged service or ability and merit.

5. (a) When awarded for gallantry the medal

as also the Bar to the Medal shall,
subject to the conditions set forth for
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President's Police Medal for Gallantry,
carry a monetary allowance # on a
uniform rate as may be fixed by the
Central Govt. from time to time
irrespective of the rank of the
recipient. ## The charges thereof, shall
be borne by the revenues of the State/
Union Territories concerned in respect
of recipients belonging to the State/
Union Territories and by the concerned
Central Police/Security Organizations in
respect of the recipient belonging to
these organizations.

**Substituted vide President Sectt. Notification No.
99-Pres/90 dated 17.12.1990. Fixed at 175 in 1951 and
thereafter re-fixed at 200, 275, 400, 475, 500, 650, 740
and 860 in 1963, 1966, 1971, 1979, 1984, 1988, 1990
and 2001 respectively. Amended vide President's Sectt.
Notification No. 81-Pres/2006 dated 28th July, 2006 with
effect from the 28th July, 2006. Refixing the number as
1035.

(b) Where an officer who has already been
awarded either the Indian Police Medal
or that Medal and Bar or Bars thereto
for gallantry is subsequently awarded
the Police Medal for a further act of
gallantry, he shall be paid a monetary
allowance attached to the latter Medal
in addition to the original allowance and
not the full allowance attached to the
Medal itself. Where an officer who has
already been awarded the King's Police
and Fire Services Medal for Gallantry is
subsequently awarded the Police Medal
for a further act of gallantry he shall be
paid the full allowance attached to the
latter Medal in addition to the original
allowance.

6. The Medal for gallantry shall be worn next to
and immediately after the PRESIDENT'S POLICE
AND FIRE SERVICE MEDAL/President's Palice
Medal for Distinguished Service.

7. The award of the Medal will not be a Bar to the
subsequent award of the PRESIDENT'S POLICE
MEDAL.
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8. The Medal is liable to be forfeited when the
holder is guilty of disloyalty, cowardice in action
or such conduct as in the opinion of the President
brings the force into disrepute.

9. Recommendations for the announcement of
awards for meritorious service on the 26th
January (Republic Day) and the 15th August
(Independence Day) should be forwarded so as
to reach the Secretary to the Government of
India, Ministry of Home Affairs, not later than the
26th October, and the 15th May, respectively
each year.

Sd/-
(Shavax A. Lal)
Secretary

# Refixed at Rs. 120/- P.M. with effect from 1.8.1997
vide President Sectt. Notification No. 101-Pers/98 dated
18.8.1998 and enhanced to Rs. 450/- with effect from
6.12.1999 vide MHA OM No. 11026/10/98-PMA dated
6.12.1999 respectively.

## Substituted vide President Sectt. Notification No.
101-Pers/98 dated 18/8/98.

[Translation]

Construction of Houses

955. SHRI MADHUSUDAN YADAV: Will the Minister
of HOUSING AND URBAN POVERTY ALLEVIATION be
pleased to state:

(a) whether the Chhattisgarh Government has sent
any proposal to the Union Government for Central
assistance for construction of 9874 houses under six
schemes meant for lower income groups;

(b) if so, the details thereof and the reaction of the
Government thereto; and

{c) the time by which above-said assistance is likely
to be sanctioned and released?

THE MINISTER OF HOUSING AND URBAN
POVERTY ALLEVIATION AND MINISTER OF CULTURE
(KUMARI SELJA): (a) and (b) Yes. Government of
Chhattisgarh had submitted 6 proposals for Central
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Assistance from Chhattisgarh Housing Board and Raipur
Development Authority under the Affordable Housing in
Partnership Scheme for construction of 9784 affordable
units. Of these, 4 projects have been approved with the
total project cost of Rs. 75.21 crores and Central share of
Rs. 5.48 crores for construction of 3740 affordable units.
The State Government has not submitted revised proposals
for the remaining projects.

{c) The funds for the approved projects have not
been released as the State has not complied with all the
conditions stipulated by the Central Sanctioning and
Monitoring Committee (CSMC).

Levy Sugar Fund

956. SHRI RAGHUVIR SINGH MEENA: Will the
Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION be pleased to state:

(a) the reasons for not releasing the claims of Levy
Sugar Price Equalisation Fund (LSPEF) to CONFED;

(b} the reasons for not restructuring the levy sugar
margin during the last 11 years; and

{(c) the time by which it is likely to be done?

THE MINISTER OF STATE OF THE MINISTRY OF
CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (PROF. K.V. THOMAS): (a) Food
Corporation of India (FCl) has released the levy sugar
claims of the Government of Rajasthan/CONFED against
bills upto August, 2011. Some amount has been withheld
for want of clarification from the Government of Rajasthan
regarding the use of packaging material.

(b) and (c) In so far as fixation of levy sugar margins
for the State of Rajasthan is concerned, the proposals for
the years 1999-2000 to 2010-11 had been received by the
Central Government during the fast calendar year 2011.
These proposals were pending finalization for want of
certain clarification from the State Government which has
recently been received. Meanwhile, the Central
Government has allowed, on provisional basis, 85% of the
transportation charges claimed by the Government of
Rajasthan for the years 2007-08 to 2009-10 which is the
major component of the wholesaler's margin.
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[English]
Expenditure on Storage

957. SHRI G.M. SIDDESHWARA: Will the Minister of
CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION be pleased to state:

(a) the comparative figures of the per quintal
expenditure incurred on storage and maintenance of
foodgrain stocks in the Government-owned and private
godowns; and

(b) the total quantum of foodgrains stored in the
Government godowns and the amount spent on their
maintenance during each of the last three years and the
current year?

THE MINISTER OF STATE OF THE MINISTRY OF
CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (PROF. K.V. THOMAS): (a) The FCI hires
godowns from the Central Warehousing Corporation(CWC)
and State Warehousing Corporations(SWCs) which charge
at the rate of Rs. 4.90 per quintal per month for storage
and maintenance. This rate was finalized for the year
2008-09. Payment for subsequent years is also being
made at this rate.

For Godowns hired from the private parties,General
Manager(Regions) have powers to pay rentals upto Rs.
4.16 per quintal per month. ED(Zones) have power upto
Rs. 5.21 per quintal per month and if higher rates are
received the proposals are then finalized by the FCI,
Headquarters.

(b) The details of quantity of foodgrain stock stored
by FClI in its owned and hired godowns for the last 3 years
and the current year is as below:-

(Fig. in lakh MT)

Year FCI Hired
owned

State Govt. CWC SWC

March, 2009 99.20 4.16 2096 55.68
March, 2010  100.66 5.53 2583 68.69
March, 2011 93.48 5.49 29.90 82.29

February, 2012 98.88 5.26 33.73 95.98
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The rent paid by FCI to various Govt. Warehousing
Agencies for storage and maintenance of foodgrains in
the last three years and for 2011-12 (RE), along with
details of expenditure on maintenance in FCl| owned
godowns are as under:-

(Rs. Crores)

Year Rent paid Maintenance Total
to CWC/ cost incurred
SWC/ in FCI Owned

Govt. Godowns
godown
2008-09 362.94 53.82 416.76
2009-10. 660.89 64.70 725.59
2010-11 (Unaudited) 758.82 71.57 830.39
2011-12 (RE) 1011.38 87.13 1098.51

Farming along Indo-Pak Border

958. SHRI SUKHDEV SINGH: Will the Minister of
HOME AFFAIRS be pleased to state:

(a) whether the farmers having land along the Indo-
Pak border are facing difficulties in cultivating their farm
land;

(b) if so, the details thereof; and

(c) the remedial measures taken by the Government
in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI MULLAPPALLY
RAMACHANDRAN): (a) Farmers are facing no difficulties
while cultivating their lands behind and ahead of the border
fencing. Adequate number of gates have been provided in
the baorder fence for facilitating the farmers to cultivate their
lands, which are ahead of border fencing. These gates are
opened to allow farmers to cultivate their lands from
morning to evening.

(b) and (¢) Not applicable in view of para (a) above.

Dope Test by NADA

959. SHRI S.S. RAMASUBBU: Will the Minister of
YOUTH AFFAIRS AND SPORTS be pleased to state:

(a) whether the National Anti-Doping Agency
(NADA) has conducted surprise checks at various sports
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centres/institutes in various parts of the country recently
and found banned substances from the possession of
athletes which have tested positive;

(b) if so, the details thereof, sports, event-wise and
State-wise;

(c) whether the Government has issued any
directions to Sports Authority of India (SAl) and the sports
federations 1o issue stern warning to the players to ensure
stopping of banned drugs; and

(d) if so, the action taken by the SAl and the sports
federations to ensure its compliance?

THE MINISTER OF STATE IN THE MINISTRY OF
YOUTH AFFAIRS AND SPORTS (SHRI AJAY MAKEN): (a)
and (b) Yes, Madam. National Anti Doping Agency (NADA)
has conducted surprise checks recently at various sports
centres/institutes in various parts of the country. However
no banned substances were found from the possession of
athletes when the surprise checks were conducted. The
details of surprise checks conducted by NADA in the recent
past, sports event-wise and state-wise are as under:

Sl. No. Sports event Centre/Institute

1. Weightlifting, Athletics, Netaji Subhas
Boxing and Wrestling  National Institute of Sports
(NSNIS), Patiala.

2. Weightlifting, Athletics, Sports Authority of India
Swimming and Hockey Southern Centre,
Bangalore.

Sports Authority of India
Central Centre, Bhopal.

3. Boxing, Wushu,
Judo, Hockey and
Water Sports

Calicut, PT Usha School of
Athletics.

4. Athletics
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(c) and (d) The Government has issued directions to
NADA to conduct surprise checking of centres/institutes of
Sports Authority of india and the sports federations. NADA
has taken the following steps to curb the menace of doping
in sports:-

(i) Increasing the frequency of testing of athletes
during in competition and out of competition
including Core probables undergoing training
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at various centres for London Olympics, 2012.

(i) Surprise checking of rooms of Athletes, Coaches
and Support Personnel at training institutes and
surprise collection of samples.

(it} Distribution of educational material related to
dope related issues amongst Sportspersons,
Coaches & Support Personnel.

(iv) Increase in Seminar, Workshops/Teaching
Sessions with Athletes and Coaches.

(v) Closer surveillance and vigilance on Coaches
and Support Personnel through their Employers

Surrender Policy for Naxalites

960. SHRI PRATAP SINGH BAJWA: Will the Minister
of HOME AFFAIRS be pleased to state:

(a) whether various amnesty and surrender
schemes for left wing extremists in the Naxal affected
States have borne the desired results;

(b) if so, whether the Government proposes to
introduce any uniform policy in this regard;

(c) if so, the details thereof; and

(d) the measures taken by the Government to check
violation of human rights and to punish the violators in
naxal affected areas?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI JITENDRA SINGH): (a) to (d) 'Police’
and 'Public Order' are State subjects and action with respect
to maintenance of law and order primarily lies in the
domain of the State Governments concerned, who deal
with the various issues related to Left-Wing Extremist
activities in the States including investigation and
prosecution of crimes relating to violation of human rights.
The Central Government also closely monitors the situation
and supplements the efforts of the State Governments
over a wide range of schemes.

In order to bring Left-Wing Extremists to the
mainstream, the States have their own surrender and
rehabilitation policies. The Government of India has
formulated a model surrender-cum-rehabilitation policy for
Left-Wing Extremists which inter alia provides for an
immediate grant of Rs. 1.5 lacs, a stipend of Rs. 2000 per
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month for three years, vocational training and incentives
for surrender of weapons.

Details of Left-Wing Extremists who surrendered
during the last three years and the current year are as
under:

Year LWE cadres
surrendered
2009 150
2010 266
201 393
2012 (Upto 29.2.2012) 36

High Prices of Seeds

961. SHRI HAMDULLAH SAYEED: Will the Minister
of AGRICULTURE be pleased to state:

(a) whether farmers in the country go into more
debt since the signing of initial contracts for 'crop packages'
of genetically modified seeds like Bt. Cotton, that require
a companion herbicide for best results;

(b) if so, the details thereof;

(¢) whether farmers have to buy expensive seeds
from seed companies which is a breach of contract with
them;

(d) if so, the details thereof;

(e) whether rural farmers are compelled to deal
with private money lenders to borrow loan in the absence
of official document of their lands; and

(f) if so, the details thereof?

THE MINISTER OF AGRICULTURE AND MINISTER
OF FOOD PROCESSING INDUSTRIES (SHRI SHARAD
PAWAR): (a) and (b) No, Madam. Bt. Cotton is the only
crop approved for commercial cultivation in nine states by
the Genetic Engineering Approval Committee (GEAC)
notified as per the provisions of 'Rule 1989 for the
Manufacture, Use/Import/Export and Storage of Hazardous
Micro Organisms/Genetically Engineered Organism of Cells’
under the Environment (Protection) Act, 1986. The Bt.
cotton hybrids approved tili date do not require any
herbicide, in addition, to those required by their non Bt
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counterparts for enhancing the results. Also, Cotton farmers
in the country are not required to sign any contract.

(c) and (d) No, Madam. Indian farmers have a wide
choice of seeds to buy from, ranging from varietal seeds
to Bt cotton seeds. More than 500 different type of seeds
produced by around 50 Indian companies are available
for farmers to choose from. By use of high quality hybrid
cotton seeds Indian farmers experienced the biggest gain
in form of reduced insecticide usage from 46% in 2001 to
less than 26% after 2006 and 21% during the last two
years 2009 and 2010. Introduction of Bt. cotton hybrids
has helped in production increase from 156 lakh bales
(170 Kg. lint per bale) in 2001 to an estimated 356 lakh
bales in 2011. Bt. cotton was introduced in 2002 and the
area increased from 0.29 lakh hectares in 2002 to 95.04
lakh hectare in Kharif 2011 (Target). The productivity was
309 Kg. per hectare in 2001 before the introduction of Bt.
cotton which increased to 495 Kg/ha in 2010.

(e) and (fy No, Madam. The limit of collateral free
farm loan has been raised from Rs. 50,000 to Rs. 1,00,000.
In addition, Government has taken several measures for
improving agricultural credit flow and bringing down the
rate of interest on farm loan. The interest Subvention
Scheme is being implemented by the Government of India
since 2006-07 to make short-term crop loans up to Rs.
3.00 lakhs for a period of one year available to farmers at
the interest rate of 7 per cent per annum. The Government
of India has since 2009-10 been providing additional
interest subvention to prompt payee farmers, i.e. those
who repay their loan in time. The additional subvention
was 1% in 2009-10 and 2% in 2010-11. This has been
increased to 3% in 2011-12. In addition, the Government
is implementing revival package for Short-term Rural
Cooperative Credit Structure involving financial outlay of
Rs.13, 596 crore. Twenty five State Government have signed
Memorandum of Understanding with Government of India
and NABARD. As on January 2012, an amount of
Rs.9002.98 crore has been released by NABARD as
Government of India's share for recapitalization of 53205
Primary Agricultural Cooperative Societies (PACS) in
seventeen States.

Ban on Foodgrain Export

962. SHRI SURESH KUMAR SHETKAR: Will the
Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION be pleased to state:
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{(a) whether the Government has ruled out lifting the
ban on wheat and sugar export till a final view is taken on
the National Food Security Bill;

(b) if so, the details worked out in this regard; and

(c) the views of the State Governments and the
experts in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF
CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (PROF. K.V. THOMAS): (a) to (c) No,
Madam. The Government has already allowed export of
wheat under Open General Licence (OGL) on 9-9-2011.
The exports of sugar are permitted by the Government
from time to time and regulated through release order
mechanism under Advance Authorisation Scheme (AAS)/
Open General License (OGL) with quantitative limits.
However, export of Organic Sugar is allowed without
release orders up to 10,000 tons per annum. Hence, there
is no ban on export of wheat and sugar. In so far as
National Food Security Bill is concerned, the same has
already been introduced in the Lok Sabha on 22-12-2011.

[Translation]

Skilled Manpower in Agriculture Sector

963. SHRI HANSRAJ G. AHIR: Will the Minister of
AGRICULTURE be pleased to state:

(a) whether the Government has encouraged co-
operation between india and USA at university level to
provide skilled manpower in agriculture sector and also
promote significant changes/improvement therein;

(b) if so, the details thereof;

(c) whether any recommendation has been made
by the Government to increase the allocation for the
agriculture sector in the ensuing Five Year Plan in order
to promote new developments in the sector; and

(d) if so, the details thereof and the other steps
being taken by the Government to make new changes in
agriculture sector and to strengthen skilled manpower?

THE MINISTER OF AGRICULTURE AND MINISTER
OF FOOD PROCESSING INDUSTRIES (SHRI SHARAD
PAWAR): (a) and (b) The Indian Council of Agricuitural
Research (ICAR) has signed MOUs with American
Universities such as Cornell University, Michigan State
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University and University of lllinois. Areas of cooperation
include exchange of faculty and students, sandwich
educational programme for students, training of scientists/
faculty, joint research programmes and exchange of
information, academic materials and publications.

(c) and (d) The 12 Pian Working Group on
Agricultural Research and Education constituted by the
Planning Commission has recommended the Public
investment in agricultural research and education to be
increased to one percent of AgGDP. The group has
recommended an amount of Rs.55,000/- crore for ICAR for
the 12th Plan.

The current focus of ICAR is on innovations for
promoting knowledge-intensive agriculture, conserving the
natural resource-base, developing stress-resistant varieties,
cutting-edge biotechnological research, and capacity
building for the same.

Superstitious Programmes on TV

964. SHRI NARANBHAI KACHHADIA: Wil the
Minister of INFORMATION AND BROADCASTING be
pleased to state:

(a) whether the Government is aware that certain
TV channels including Doordarshan are telecasting
superstitious/religious programmes encouraging
irrationality and vulgarity;

(b) if so, the details thereof, channel-wise;

{¢) whether the Government proposes to ban such
programmes/serials being telecast by the said channels;

(d) if so, the details thereof; and

(e) if not, the corrective measures taken by the
Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
INFORMATION AND BROADCASTING (SHRI
CHOUDHURY MOHAN JATUA): (a) and (b) Some
instances of private satellite TV channels showing
programmes based on superstition have come to the notice
of the Government. While some programmes portray
superstitious practices and beliefs, some other relate to
beliefs about haunted houses and abodes.

{c) to (e) Cable Television Networks(Regulation) Act,
1995 and the Rules framed thereunder regulates the
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telecast of programmes by private satellite TV channels.
The Act does not provide for any pre-censorship of
programmes telecast by such television channels. However,
the Act clearly provides that ail programmes telecast by
private satellite television should be strictly in accordance
with the Programme Code laid down thereunder. Clause
6(1)(j) of the Programme Code already provides that no
programme can be transmitted/re-transmitted through
Cable Service which encourages superstition or blind-
belief. However, considering that despite such provisions,
some television channels were telecasting programmes
based on superstition and blind belief, the Ministry has
recently issued an Advisory to all TV channels to telecast
programmes with due care and maturity, strictly adhering
to the Programme Code prescribed under the Cable
Television Networks (Regulation) Act, 1995 and rules
framed thereunder.

[English]
Area under Groundnut Cuitivation

965. SHRI KIRTI AZAD: Will the Minister of
AGRICULTURE be pleased to state:

(a) the area under groundnut cultivation in the
country, State-wise;

(b) whether the area under groundnut production is
shrinking in the country;

(c) if so, the details thereof and the reasons therefor;
and

{d) the steps taken by the Government to expand
the area of groundnut cultivation?

THE MINISTER OF AGRICULTURE AND MINISTER
OF FOOD PROCESSING INDUSTRIES (SHRI SHARAD
PAWAR): (a) State-wise details of area coverage under
groundnut during 2011-12 (2nd advance estimates) are
given in the enclosed Statement.

{b) and (c) As indicated in the following table, the
area coverage under groundnut in the country has declined
from 62.92 lakh hectares in 2007-08 to 51.92 lakh hectares
in 2011-12 (2nd Advance Estimates):
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Year Area (‘000 Hectares)
2007-08 6292.0
2008-09 6164.9
2009-10 5477.5
2010-11 5856.1
2011-12* 5192.2

2nd Advance
Estimates For
2011-12

Major reasons for decline in area coverage under
groundnut in the recent years include weather aberrations,
intermittent dry spells, drought like conditions in major
groundnut producing states, the crop's 'susceptibility’ to a
number of pests and lack of marketing infrastructure and
higher fluctuation in prices leading to uncertainty in
economic returns.

(d) To encourage farmers to grow oilseeds crops
including groundnut in the country, Government is
implementing a Centrally Sponsored integrated Scheme
of Oiiseeds, Oil Palm and Maize (ISOPOM) in 14 major
oilseeds growing States, 15 maize growing States and 9
oil paim growing States.

Under the scheme, incentives are given to States for
implementation of Annual Action Plan under ISOPOM for
Qilseeds and Maize Crops. The assistance is given to
farmers on production of foundation & certified seeds and
distribution of certified seeds of Groundnut @ Rs.1000/-
per quintal and Rs. 1200/- per quintal respectively. Under
the scheme, a provision for supply of seed minikits has
been made for varietal diversification free of cost to the
farmers and the varieties of oilseeds including groundnut
released during last 10 years are being distributed.

Statement

State-wise Area coverage under Groundnut during
the Year 2011-12 (2nd advance . estimates)

State Area (‘000 Hectares)
1 2
Andhra Pradesh 1281.0

Bihar 1.7
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1 2
Chhattisgarh 26.8
Gujarat 1542.2
Haryana 4.0
Himachal Pradesh 0.1
Jharkhand 25.2
Karnataka 689.0
Kerala 1.7
Madhya Pradesh 195.1
Maharashtra 302.6
Odisha 71.6
Punjab 1.6
Rajasthan 414.7
Tamilnadu 467.3
Uttar Pradesh 92.0
Uttarakhand 1.0
West Bengal 67.8
Others 6.8
All-India 5192.2
[Translation]

Daily Rated Mazdoors

966. SHRI BISHNU PADA RAY: Will the Minister of
HOME AFFAIRS be pleased to state:

(a) the total number of Daily Rated Mazdoors
(DRMs) working in the Secretariat and under Andaman
Public Works Department (APWD) in the Andaman and
Nicobar Administration, separately;

(b} the number of years for which the said DRMs
have been working thereunder alongwith the reason for
appointing the said DRMs;

{(c) whether the Secretariat is facing shortage of
manpower;

(d) if so, the details thereof;
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(e) whether the DRMs employed for skilled/semi-
skilled work are paid wages fixed for unskilled workers;
and

(fy if so, the details thereof and the steps taken by
the Government to make such DRMs permanent?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI MULLAPPALLY
RAMACHANDRAN): (a) The total number of Daily Rated
Mazdoors (DRMs) working in the Secretariat and under
Andaman Public works Department (APWD) is 32 and 988
respectively.

(b) In the Secretariat of Andaman and Nicobar
Administration Daily Rated Mazdoor have been working
for periods ranging from less than 1 year to 6 years. In
APWD, Daily Rated Mazdoor have been working from
periods ranging from 3 months to 10 years. DRMs have
been engaged in APWD for civil and connected works. In
Secretariat, DRMs have been engaged due to delay in
filing up of erstwhile Group 'D' posts.

(c) and (d) Yes, Madam, due to ban on creation of
new posts, there is shortage of manpower in the
Secretariat.

(e) No, Madam.

() DRMs are engaged to manage the works for
specific period. There is no provision to make DRMs
permanent. Regular vacancies are filled up in accordance
with the notified Recruitment Rules.

[English]

Metro Rail between Ahmedabad
and Gandhinagar

967. SHRI MAHENDRASINH P. CHAUHAN: Will the
Minister of URBAN DEVELOPMENT be pleased to state:

{a) whether it is a fact that Detailed Project Report
(DPRY) to introduce Metro Rail between Ahmedabad and
Gandhinagar has been completed by Delhi Metro Rail
Corporation (DMRC);

(b) whether it is also a fact that company for project
implementation has been formed; and

(c) if so, the time limit by when the work on the said
project is likely to start and completed?
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THE MINISTER OF STATE IN THE MINISTRY OF
URBAN DEVELOPMENTS (PROF. SAUGATA RQY): (a)
Yes, Madam. The State Government of Gujarat has
forwarded the Detailed Project Report for Metro Rail
between Ahmadabad and Gandhinagar prepared by Delhi
Metro Rail Corporation Limited (DMRC) for central
assistance to the extent of at least 25% of total cost of the
project.

(b) A special Purpose Vehicle (SPV), Metro-link
Express for Gandhinagar and Ahmedabad (MEGA)
Company limited fully owned by the Government of Gujarat
has been incorporated under the Companies Act,1956
with the authorised share capital of Rs. 200 crore.

(¢} No such time limit has been fixed for the project.

Cultural Activities in States

968. SHRI DUSHYANT SINGH:
SHRI SYED SHAHNAWAZ HUSSAIN:

Will the Minister of CULTURE be pleased to state:

(a) whether the Government or any of its
autonomous organizations have undertaken any cultural
activities/programmes for promotion and development of
culture in the States of Rajasthan and Bihar during the last
three years and the current year;

(b) if so, the details thereof during each of the said
period, State-wise; and

{c) the achievements made in this regard?

THE MINISTER OF HOUSING AND POVERTY
ALLEVIATION AND MINISTER OF CULTURE (KUMARI
SELJA): (a) to (c) The information is being collected and
will be placed on the Table of the House.

Technological Changes in
Certification of Films

969. SHRI R. THAMARAISELVAN: Will the Minister
of INFORMATION AND BROADCASTING be pleased to
state:

(a) whether the Central Board of Film Certification
(CBFC) proposes to bring in technological changes in the
certification of films;

(b) if so, the details thereof;
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{c) whether the CBFC proposes to introduce a
mechanism for online submission of film for getting a
certification; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
INFORMATION AND BROADCASTING (DR. S.
JAGATHRAKSHAKAN): (a) to (d) Central Board of Film
Certification (CBFC) is computerizing entire certification
process i.e. from receiving applications to issue of
certificates online so as to reduce interface between the
CBFC offices and the applicants for certification of films.
CBFC has already started receiving applications online.

Assistance for Motorised Boats

970. SHRI NALIN KUMAR KATEEL: Wil the Minister
of AGRICULTURE be pleased to state:

(a) whether the Union Government is extending
financial assistance to fishermen to motorise their
traditional boats in the country including Karnataka;

(b) if so, the details thereof;

(c) whether the State Governments including
Karnataka have submitted proposals to the Union
Government seeking funds under the scheme; and

(d) if so, the details thereof and the funds released
to various States including Karnataka during each of the
last three years and the current year?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF FOOD PROCESSING INDUSTRIES (DR.
CHARAN DAS MAHANT): (a) and (b) Yes, Madam. The
Ministry of Agriculture, Department of Animal Husbandry,
Dairying and Fisheries under a Centraily Sponsored
Scheme provides financial assistance to all Coastal State
Governments and Union Territories (UTs) for motorisisation
of traditional fishing boats plying in their respective States/
UTs. Under the CSS, financial assistance to the tune of 50
percent of the unit cost with a ceiling limit of Rs.30,000 per
Out Board Motor (OBM)/In Board Motor(IBM) is provided.
This financial assistance is shared equally between the
Centre and concerned State Government. In case of UTs,
the entire financial assistance is met by the Central
Government.
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(c) and (d} Yes, Madam. The details of proposals
received and funds released to various coastal States
including Karnataka during the last three fiscal years and
current year is as below:

MARCH 20, 2012

Sl. No. States Financial year-wise funds
released (Rs. in lakhs)
2008-09 2009-10 2010-11 2011-12
1. Gujarat 26.60 0.00 0.00 36.90
2. Goa 5.00 10.00 15.00 11.25

3. Karnataka 247 13.78 59.28 41.60
4. Kerala 0.00 0.00 30.00 0.00

5. Tamil Nadu 50.00 150.00 100.00 400.00

6. Andhra 20.00 42.00 0.00 0.00
Pradesh

7. Odisha 50.00 50.00 30.00 15.00

8. Daman 0.00 6.00 6.00 0.00
and Diu

9. Laksha- 0.00 6.00 0.00 0.00
dweep
Islands

10. Andaman 0.00 0.00 15.00 64.45
and Nicobar
Islands
Total 176.30 277.78 255.28 569.2

Recovery of Dues

971. SHRI AVTAR SINGH BHADANA: Will the
Minister of INFORMATION AND BROADCASTING be
pleased to state:

(a) whether the Government/Doordarshan has
appointed arbitrators for recovery of dues amounting to
several crores of rupees from the producers;

(b) if so, the total fees paid so far to the arbitrators;

(c) whether the Government/Doordarshan have
sought any legal opinion from the Law Ministry and other
autonomous body for recovery of such dues;

(d) if so, the details thereof; and
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(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
INFORMATION AND BROADCASTING (SHRI
CHOUDHURY MOHAN JATUA): (a) and (b) Prasar Bharati
has informed that former Judges of the Supreme Court
and High Courts have been appointed as Arbitrators in 27
cases for a total claim of Rs.395,09,09,803/- for
Doordarshan and a sum of Rs.204,29,450/- has been paid
to the Arbitrators as fee.

(c) to (e) Prasar Bharati has informed that as per
Arbitration clause contained in the agreements with the
producers and agencies, when a dispute is covered by an
arbitration agreement, it cannot be adjudicated upon by
any other judicial authority. Accordingly, Doordarshan
initiates recovery proceedings with Arbitral Tribunal only.

Inclusion of Tribals under AAY

972. SHRI M.B. RAJESH: Will the Minister of
CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION be pleased to state:

(a) whether the Union Government has permitted
the States to include all the tribals under the Antyodaya
Anna Yojana (AAY);

(b) if so, the details thereof;

(c) whether the State Governments including Kerala
have requested the Union Government to increase the
number of families to be covered under AAY and
accordingly increase the allocation of foodgrains; and

(d) if so, the details thereof and if not, the reasons
therefor?

THE MINISTER OF STATE OF THE MINISTRY OF
CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (PROF. K.V. THOMAS): (a) to (d) The
guidelines issued to the State/Union Territory (UT)
Governments for identification of Antyodaya Anna Yojana
(AAY) families stipulate that all primitive tribal households
may be identified as AAY families.

Requests have been received from some State
Governments including State Government of Kerala for
coverage of additional families and allocation of foodgrains
under AAY. As the State Governments are required to
identify AAY families within the ceiling on number of AAY
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families given to each State/UT, their request for coverage
of additional families under AAY beyond the targeted
number could not be acceded to.

Further, the State Government of Kerala ha4d
requested for enhancing the number of AAY families in the
State to include all tribal families and allocation of
foodgrains to such families. The request from the State
Government was considered and State Government was
informed that the present guidelines for identification of
AAY families provide for inclusion of all primitive tribal
households and that the State may prioritize inclusion of
the tribal families under AAY.

[Translation]

Banned Books

973. SHRI SYED SHAHNAWAZ HUSSAIN: Will the
Minister of HOME AFFAIRS be pleased to state:

(a) whether the number of banned books in the
country have risen over the past several years;

(b) if so, the number of books banned alongwith the
reasons therefor during each of the last three years and
the current year; and

(c) the details of the books which are presently
banned in the country?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI JITENDRA SINGH): (a) to (c) State
Governments can invoke Section 95 Cr PC, if the contents
of any publication/book are such as to attract punishment
under Section 124-A or 153-A or 153-B or 292 or 293 or
295-A of the Indian Penal Code. Therefore, the Government
of India does not have a complete list of banned/proscribed
book(s) in the country.

Police Reforms Programme

974. SHRI ARJUN RAM MEGHWAL.: Will the Minister
of HOME AFFAIRS be pleased to state:

(a) whether the Union Government has any proposal
to declare the police reforms programme as a national
programme;

(b) if so, the details thereof;

{(c) whether the Union Government has issued any
advisory to the State Governments for implementation of
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the recommendations received from the various committees
regarding police reforms;

(d) if so, the details thereof;

(e) whether the Union Government has received
feedback from the State Governments in this regard; and

(f) if so, the details thereof alongwith the action
taken by the Union Government thereon?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME  AFFAIRS  (SHRI  MULLAPPALLY
RAMACHANDRAN): (a) No, Madam.

(b) Does not arise.

(c) to (f) Notable amongst the various Commission/
Committees which were constituted for reforms in the police
force in the country during the last three decades are: the
National Police Commission (1977), Ribeiro Committee
(1998), the Padmanabhaiah Committee (2000), Group of
Ministers on National Security (2000), Malimath Committee
on Criminal Justice System (2001), and a Review
Committee (2004). The recommendations of the
Commission/Committees were sent to State Governments
and Union Territory Administrations for implementation.

The Review Committee submitted its report in 2005.
The reports of all previous Commission/Committees were
also examined minutely by the Review Committee and all
actionable recommendations culled out. The Committee
made 49 recommendations to the Govt. These
recommendations were sent to the State Governments for
implementation. The matter is regularly followed up with
State Governments. Implementation of these
recommendations is at various stages.

'Police’ being a State subject in the Seventh Schedule
to the Constitution of India, it is the State Governments /
UT Administrations, which have to implement the various
police reforms measures. The Centre can at best persuade
the States from time to time to bring the requisite reforms
in the Police administration to meet the expectations of the
people.

" Grants for Promotion of Culture

975. SHRI MAHESH JOSHI: Will the Minister of
CULTURE be pleased to state:

(a) whether the Ministry of Culture provides grants
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to institutions and individuals for promotion of cuitural
activities including drama and theatre in the country;

(b) if so, the details thereof;

(c) whether there are reports of irregularities in the
process of giving grants by the Ministry;

(d) if so, the details thereof; and

(e) the details of the steps taken proposed to prevent
recurrence of such incidents alongwith the action taken
againsi the guilty officers?

THE MINISTER OF HOUSING AND POVERTY
ALLEVIATION AND MINISTER OF CULTURE (KUMARI
SELJA): (a) and (b) Yes, Madam. Apart from providing
grants to all its autonomous institutions, Ministry of Culture
provides awards and grants to Non-Government
organizations and individual artistes, for promotion of
diverse cultural activities, under its various schemes given
in the enclosed Statement.

(c) and (d) During the year, certain irregularities
came to the notice of Ministry in respect of seven cases
of Odisha for grant under the scheme of "Financial
Assistance to Professional Groups and Individuals engaged
for specified Performing Arts Projects”.

{e) While necessary corrective and remedial action
has been initiated to fix responsibility in the present case,
Ministry has taken following steps to ensure better
transparency in the sanction of grants:

(i) grants are given only on the recommendation of
an expert committee;

(ii) recommendations of the expert committee are
placed on Ministry's website, for public
information;

(iii} all the documentary requirements like indemnity
bond, etc. are insisted upon at the application
stage;

(iv) all the cases recommended in a particular
meeting of the expert committee are processed
together, for necessary approvals; and

(v) sanctioned funds are transferred electronically
direct into bank account of the beneficiary.
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Statement

SI. No. Name of Scheme
1. Financial Assistance to Professional Groups and
Individuals engaged for specified Performing Arts

Projects.
2. Cultural Functions Grant Scheme (CFGS).

3. Grant in aid to Voluntary Organisations for organizing
Centenaries/Anniversaries

4, Financial Assistance for Preservation and
Development of Buddhist/Tibetan Culture and Art.

5. Financial Assistance for Development of Cultural
Heritage of the Himalayas.

6. Cultural Heritage Youth Leadership Programme.

7. Financial Assistance for Publication of Magazines
and Journals dedicated to Indian Culture and
Heritage.

8. Financial Assistance for Book Fairs, Book Exhibitions

and Participation in International Book Fairs/
Publishing Events, etc.

9. Award of Scholarships to Young Artistes in Different
Cultural Fields.

10.  Award of Fellowships to Outstanding Persons in the
field of Culture.

11.  Tagore National Fellowship for Cultural Research.

12.  Financial Assistance to Persons Distinguished in
Letters, Arts and Such other Walks of life who may
be in Indigent circumstances and their dependents.

13.  Building Grants including Studio Theatres.
14. Tagore Cultural Complexes.

15.  Financial Assistance for Setting Up, Promotion and
Strengthening of Regional and Local Museums.

16. Revised Norms/Guidelines for Setting up of New
Science Cities and Science Centres.

17.  Grant in Aid to Voluntary Organizations/Societies for
deveiopment and maintenance of National
Memorials. :

18. Tagore Commemoration Grant Scheme (TCGS)
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Agricultural Technology Management Agency

976. SHRI BHAUSAHEB RAJARAM WAKCHAURE:
Will the Minister of AGRICULTURE be pleased to state:

(a) the details of the Agricultural Technology
Management Agency (ATMA) being run in the country as
on date, State-wise;

(b) whether the Government proposes to establish
more such agencies during the current year; and

(c) the details of activities organised or proposed to
be organised thereunder?

THE MINISTER OF AGRICULTURE AND MINISTER
OF FOOD PROCESSING INDUSTRIES (SHRI SHARAD
PAWAR): (a) Presently, Agriculture Technology
Management Agency (ATMA) is in operation in 604 districts
of 28 states and 3 UTs. State-wise list is given at Statement.

(b) No, Madam.

(c) The activities undertaken under the Scheme
include capacity building of extension functionaries and
farmers, front line demonstrations, exposure visits, Kisan
melas, farmer' group mobilization, farm schools and farmers
scientists interactions.

Statement

State-wise List of ATMA Set up

Sl. No. Name of State Number of
ATMAs
set up

1 2 3
1. Andhra Pradesh 22
2. Bihar 38
3. Chhattisgarh 18
4. Delhi 1
5. Goa 1
6. Gujarat 26
7. Haryana 21
8. Himachal Pradesh 12
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1 2 3
9. Jammu and Kashmir 22
10. Jharkhand 24
11. Karnataka 30
12. Kerala 14
13. Madhya Pradesh 50
14. Maharashtra 33
15. Odisha 30
16. Punjab 20
17. Rajasthan 33
18. Tamil Nadu 29
19. Uttaranchal 13
20. Uttar Pradesh 72
21. West Bengal 19
22. Arunachal Pradesh 16
23. Assam 14
24. Manipur 9
25. Mizoram 8
26. Meghalaya 7
27. Nagaland 11
28. Sikkim 4
29. Tripura 4
30. Andaman and Nicobar 1
31. Pondicherry 2

Total 604
[English]
Inter-Cropping

977. SHRI RAYAPATI SAMBASIVA RAO: Will the
Minister of AGRICULTURE be pleased to state:

(a) whether inter-cropping is beneficial in cutting
down the use of chemicals which helps in production but
harm the environment;
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(b} if so, the details thereof;

(c) whether any research has been made by the
research institutes in this regard; and

(d) if so, the details and the outcome thereof?

THE MINISTER OF AGRICULTURE AND MINISTER
OF FOOD PROCESSING INDUSTRIES (SHRI SHARAD
PAWARY): (a) and (b) Intercropping systems which are
having synergistic effect help to reduce use of chemicals.
Intercropping with trap crops reduces use of pesticides
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while intercropping with leguminous crops in cereals
reduces rate of application of chemical fertilizers.

(c) and (d) Project Directorate for Farming Systems
Research, Modipuram studies crop intensification/
diversification of prevailing cropping systems of the country
through its 31 on-station and 32 on-farm centres. Trap
crops are also tested for pest and disease management
in arganic farming at 13 locations through Network Project
on organic farming. Some of the salient research findings
are given in the enclosed Statement.

Statement

Research Findings of Inter-Cropping

Sl. No. Cropping System

Research Findings

1.

Maize for cobs+ vegetable cowpea in 1:1 ratio on broad beds and
sesbania in furrows during Kharif and mustard in furrows and 3 rows
of lentil on broad beds in Rabi while 3 rows of green gram on beds

21.84 t/ha as Rice Equivaient Yield with
productivity of 59.84 kg grain/ha/day.

in summer.

2. Rice-potato-onion + maize relay cropping.

3. Rice-garlic-maize relay cropping.

4. Conventional tillage, cropping system of castor+ green gram-summer

greengram, mulch/residue incorporation.

5. Cotton + cowpea-pearlmillet crop sequence followed by cotton+

Additional rice-equivalent yield of 20.43 t/
ha.

Additional net returns of Rs. 51.910/ha/
year over existing rice-wheat system.

Recorded the highest pearimillet
equivalent yield and net returns.

Net return up to Rs. 91.508/ha.

cowpea-fodder pearlmillet and intensification of cotton-pearimillet.

6. 1/3 Farm Yard Manure (FYM) + 1/3 Vermicomr.;ost (VC) + 1/3 Neem
Cake with intercropping of soybean in maize, radish in potato and

coriander in onion.

Scope for management of pest and
diseases through trap cropping reduces
use of chemical fertilizers through
complimentary intercropping systems.

Fall in Pulses Production

978. SHRI S. PAKKIRAPPA: Will the Minister of
AGRICULTURE be pleased to state:

(a) whether the production of pulses is falling day
by day;

(b) if so, the details thereof and the reasons therefor;
and

(c) the steps taken by the Government to boost the
pulse production?

THE MINISTER OF AGRICULTURE AND MINISTER
OF FOOD PROCESSING INDUSTRIES (SHRI SHARAD
PAWARY): (a) to (c) The production of total pulses has
increased from 14.20 million tonnes during 2006-07 to
18.24 million tonnes during 2010-11 which is 4.03 million
tonnes higher as compared to 2006-07(iast year of 10th
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plan period) recording a continuous increase in production
in 11th Five year Plan.

In order to enhance the production and productivity
of pulses in the country, National Food Security Mission-
Pulses (NFSM-Pulses) is being implemented since 2007-
08. Presently, NFSM-Pulses is under implementation in
468 districts of 16 States. Under the programme, assistance
is being provided for seed production, seed distribution,
Integrated Nutrient Management (INM), Integrated Pest
Management (IPM), Herbicides, Improved farm implements,
assistance for increased water use efficiency through
distribution of sprinklers, pipeline for carrying water to the
fields and pumpsets etc. Besides, training of farmers and
extension workers are also organised for transfer of latest
production technology.

In addition, to demonstrate the production and
protection technology of pulses among the farmers on
their fields through compact area approach, Accelerated
Pulses Production Programme (A3P) is implemented in
the country with 1000 units (one unit of 1000 ha each)
covering one million hectare area of pulses during 2010-
11 and 2011-12.

Further, a programme of Integrated Development of
60,000 Pulses Villages in Rainfed Areas is also being
implemented in 11 major pulses growing States in the
country to provide support for in-situ moisture conservation,
accelerated pulses production programme with inclusion
of mini kits & pests surveillance and market linked extension
support through Small Farmers Agriculture Consortium
(SFAC) for framework of Farmers Producer Groups(FPOs)
& extending end to end support to the farmers for ensuring
better economic return to the farmers. The Government
has also increased the Minimum Support Price (MSP) for
kharif and rabi pulses. These incentives will help the
farmers to adopt modern techniques for increasing pulse
production at farm level.

Master Plan of Greater Noida

979. SHRIMATI ASHWAMEDH DEVI: Will the Minister
OF URBAN DEVELOPMENT be pleased to state:

{(a) whether the National Capital Region Planning
Board(NCRPB) has received the Master Plan of Greater
Noida (Noida Extension) for approval;
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(b) if so, the details thereof?

(c) the reasons for delay in approval of the said
Master Plan and the steps being taken by the Board to
expedite the approval process; and

(d) the time by which the Master Plan is likely to be
approved by the Board?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN DEVELOPMENT (PROF. SAUGATA ROY): (a) to
(d) NCRPB has informed that an compliance to the
Allahabad High Court Order dated 21.10.2011, the
Government of Uttar Pradesh (Housing & Urban Planning
Department) has submitted the Master Plan for Greater
Nolda-2021 which includes the Noida Extension also to
the NCR Planning Board on 15.12.2011, The Master Plan
of Greater Noida is a Comprehensive Development Plan
for the entire Greater Noida area with the perspective year
2021. This has been examined and placed before the
Planning Committee constituted under section 4 of the
National Capital Region Planning Board Act 1985 on
16.3.2012 for consideration and recommendation. As per
existing practice, the recommendations of the Planning
Committee would be placed before the Board.

Surveillance on Maoists

980. SHRI BAIJAYANT PANDA:
SHRI NITYANANDA PRADHAN:

Will the Minister of HOME AFFAIRS be pleased to
state:

(a) whether there is any proposal to create
fingerprint database for surveillance of maoists in various
districts of the country;

(b) if so, the details thereof;

(c) whether the Government is facing some hurdles
or impediments in the implementation of this project; and

(d) if so, the details thereof alongwith the action
plan to overcome the same?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI JITENDRA SINGH): (a) and (b)
There is no specific proposal to create fingerprint database,
especially for surveillance of Maoists in the country.
However, under the Crime & Criminal Tracking System
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(CCTNS) Scheme of the Ministry of Home affairs, there is
a provision to build National and State level fingerprint
databases.

{c) and (d) The scheme is at nascent stage of
implementation. Therefore, it is premature to comment
upon anticipated hurdles or impediments to the project.

[Translation]

Allotment of Houses to Slums Dwellers

981.  DR. SANJAY SINGH:
RAJKUMARI RATNA SINGH:

Will the Minister of URBAN DEVELOPMENT be
pleased to state:

(a) whether there is a report that the houses allotted
to slum dwellers have been illegally occupied by others in
collusion with the officers of the DDA;

(b) if so, whether any committee has been
constituted by the Government for conducting investigation
in this regard;

{c} if so, the details thereof; and

(d) the reaction of the Government to the outcome
of the said committee?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN DEVELOPMENT (PROF. SAUGATA ROY): (a)
Delhi Development Authority (DDA) and Delhi Urban
Shelter Improvement Board (DUSIB), Government of NCT
of Delhi have informed that there is no report that the
houses aliotted to slum dwellers have been illegally
occupied by others in collusion with the officers of the
DDA.

(b) to (d) Does not arise in view of answer given at
(a).
Museum at Vaishali

982. DR. RAGHUVANSH PRASAD SINGH: Will the
Minister of CULTURE be pleased to state:

(a) whether the relic of Lord Buddha was found in
Vaishali during an excavation in 1958;

(b) if so, whether the High Court of Patna had
directed the Government to set up a museum in Vaishali
to house the said remains of Lord Buddha;
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(c) if so, whether the Government had agreed in
the court that it would bear the cost of setting up such a
museum;

(d) if so, whether the Government has not set up
the said museum even after one year has passed since
the court's directive;

(e} if so, the reasons therefor; and

(f) the steps proposed to be taken by the
Government in this regard?

THE MINISTER OF HOUSING AND URBAN
POVERTY ALLEVIATION AND MINISTER OF CULTURE
(KUMARI SELJA): (a) Yes, Madam.

(b) Yes, Madam.

(c) The Central Government has agreed to provide
financial assistance to the project subject to the submission
of detailed proposal from the Government of Bihar.

(d) and (e) According to information received from
the Government of Bihar, out of the total required area for
the museum, an area of 2.5 acres of land has been
acquired so far.

() The matter is being pursued with the State
Government.

[English]
Delay in Implementation of CCA Decision

983. SHRI PURNMASI RAM:
SHRI SUSHIL KUMAR SINGH:

Will the Minister of URBAN DEVELOPMENT be
pleased to state:

(a) whether the Cabinet Committee on
Accommodation (CCA) and Cabinet Secretariat has
directed to evict and recover market rent from Kendriya
Bhandar following cancellation of their allotment of
accommaodation;

(b) if so, whether the Ministry has failed to implement
the said directions;

(c) if so, the details thereof and the reasons therefore
alongwith the action proposed to be taken against the
officials responsible therefore;
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(d) whether any delay in implementation of Cabinet
decision is required to be reported to the competent
authority;

(e) if so, whether the delay in implementation of the
eviction order of the CCA issued in 2005 has been reported
to the authorities; and

(fy if so, the details thereof and the reaction of the
said authorities thereto?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN DEVELOPMENT (PROF. SAUGATA RQY): (a)
Madam, the Cabinet Committee on Accommodation
directed as under:-

(iy The residential/Office accommodation allotted
to the Kendriya Bhandar at various places so far
shall be got vacated in a phased manner over
a period of three years with one-third of the
units of accommodation being vacated at the
end of the 1st calendar year (twelve months)
from the month of November, 2005.

(i) Market rate of Licence fee, as fixed by the Central
Government from time to time, shall be charged
w.e.f. 1.11.2005 onwards from the Kendriya
Bhandar for the residential/office accommodation
aliotted to it at Delhi and other stations till the
date of vacation of accommodation.

(b) No, Madam. The CCA decision has been
implemented and Kendriya Bhandar has been asked to
vacate all allotted units of GPRA within a period of 3 years,
in phased manner, vide Dte. of Estates O.M. dated
10/11/2005. Kendriya Bhandar has vacated 17 units of
GPRA so far. For remaining 25 units, market rent is being
charged by the Dte. of Estates However, eviction proceeding
have not been initiated, keeping in view the Draft Note for
CCA circulated by DOP&T for review of its earlier decision
and recommendation of Parliamentary Standing Committee
to allow Kendriya Bhandar function from the exiting GPRA
units. The final CCA Note is yet to be placed before CCA
by DOP&T.

(c) Not required in view of reply to Part (b) above.
(d) Yes, Madam.
(e} Not required in view of reply to part (b) above.

(f) Not required in view of reply to Part (b) above.
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[Translation]

Funds for Recruitment of Police Personnel

484. SHRI JAGDANAND SINGH: Will the Minister of
HOME AFFAIRS be pleased to state:

(a) whether the Union Government has provided
funds for recruitment of police personnel and modernisation
programmes for the police forces;

(b) if so, the details thereof and the total funds
granted/utilised during each of the last three years and the
current year, State-wise;

(c) whether the State Governments have utilised
the said funds;

(d) it so, the details thereof and if not, the reasons
therefor, State-wise; and

(e) the details of the schemes being implemented
for strengthening the police force in order to maintain law
and order in the country?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI MULLAPPALLY
RAMACHANDRAN): (a) to (e) The Ministry of Home Affairs
has not released any funds to State Governments for
recruitment of police personnel. However, the Ministry of
Home affairs is implementing a Non-Plan Scheme for
Modernization of State Police Forces (MPF Scheme)
towards supplementing the efforts of State Governments in
modernizing their police forces, especially for meeting the
emerging challenges to internal security in the form of
terrorism, naxalism etc. A statement indicating State-wise
and year-wise release of funds under MPF Scheme in the
last three years, 2008-09, 2009-10 and 2010-11, utilization
reported by State Governments and funds released in the
current financial year 2011-12, as on 15.3.2012, is given
in the enclosed Statement.

Besides the MPF Scheme, the Ministry of Home
Affairs has been supplementing the efforts and resources
of State Governments by various measures which include
deployment of Central paramilitary forces to assist the
State Police Farces, sanctioning of India Reserve Battalions
to States, reimbursement of security related expenditure
under the SRE Scheme, assistance in training of State
Police Forces through the Ministry of Defence, Central
Police Organizations and Bureau of Police Research &
Development etc.
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Statement
(Rs. in crore)
Name of State 2008-09 2009-10 2010-11 2011-12
Funds Amount  Amount Funds Amount Amount Funds Funds
released spent unspent released spent unspent released released
in in
2010-11 2011-12
(as on
15.3.2012)
1 2 3 4 5 6 7 8 9
Andhra Pradesh 83.83 74.53 9.30 115.54 56.94 58.60 89.96 4.09
Arunachal Pradesh 14.72 14.72 0.00 11.50 11.30 0.20 10.75 6.99
Assam 68.11 59.72 8.39 60.79 49.93 10.86 48.51 46.97
Bihar 41.57 41.57 0.00 59.34 41.34 18.00 63.67 27.02
Chhattisgarh 26.54 24.81 1.73 17.04 17.04 0.00 29.08 5.59
Goa 4.00 3.51 0.49 7.08 1.06 6.02 2.30 0.08
Gujarat 48.02 46.75 1.27 52.18 43.74 8.44 55.27 33.23
Haryana 27.51 27.51 0.00 46.63 46.63 0.60 30.41 5.23
Himachal Pradesh 9.99 9.93 0.06 7.10 710 0.00 6.36 5.9
Jammu and Kashmir 109.65 109.65 0.00 111.18 111.18 0.00 148.25 109.72
Jharkhand 69.85 66.00 3.85 33.49 28.30 5.19 36.90 4.95
Karnataka 69.61 69.61 0.00 63.96 60.10 3.86 83.01 52.50
Kerala 22.90 22.90 0.00 32.54 32.54 0.00 42.68 26.74
Madhya Pradesh 40.37 40.37 0.00 54.87 47.28 7.59 72.41 36.92
Maharashtra 75.86 72.08 3.78 72.48 70.48 2.00 42.26 63.55
Manipur 39.23 33.63 5.60 27.44 27.08 0.36 26.63 25.85
Meghalaya 10.81 10.81 0.00 9.73 8.59 1.14 8.48 5.41
Mizoram 12.69 12.13 0.56 11.48 11.28 0.20 19.55 10.94
Nagaland 38.42 38.42 0.00 31.50 31.50 0.00 33.77 29.40
Odisha 42.54 42.54 0.00 51.87 51.84 0.03 54.24 14.33
Punjab 21.56 21.56 0.00 33.50 32.45 1.05 26.08 32.03
Rajasthan 49.10 47.77 1.33 51.18 44.00 7.18 47.88 32.37
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1 2 3 5 6 7 8 9
Sikkim 6.12 5.78 0.34 4.72 412 0.60 2.17 5.01
Tamil Nadu 50.10 50.10 0.00 60.67 45.44 15.23 92.52 42.73
Tripura 20.66 20.66 0.00 22.92 7.00 15.92 23.08 15.95
Uttar Pradesh 102.31 91.43 10.88 125.17 92.93 32.24 77.61 49.85
Uttarakhand 19.39 19.39 0.00 5.29 5.29 0.00 6.35 5.75
West Bengal 32.18 31.93 0.25 48.81 48.76 0.05 43.73 46.52
Total 1157.64 1109.81 47.83 1230.00 1035.24 194.76 (*)1224.63 **745.63

(*) Utilization certificates for the funds released during 2010-11 will become due from the State Governments on 01-04-2012.

(**) Utilization certificates for the funds released during 2011-12 will become due from the State Governments on 01-04-2013.

[English]
Rehabilitation of Poor Families

985. SHRIMATI DARSHANA JARDOSH:
SHRI L. RAJAGOPAL:

Will the Minister of HOUSING AND URBAN POVERTY
ALLEVIATION be pleased to state:

(a) the scheme/projects implemented to rehabilitate
poor families living in urban areas nearby railway stations
and tracks in the country including Gujarat;

(b) whether any communication from the Ministry of
Railways has been received in this regard;

(c) if so, the details and the present status thereof
alongwith the action taken by the Government thereon;
and

{d) the extend to which the schemes like Rajiv Awas
Yojana, Jawaharlal Nehru National Urban Renewal
Mission, interest Subsidy Scheme for Housing the Urban
Poor etc. are helpful in providing dwelling units to such
poor people?

THE MINISTER OF HOUSING AND URBAN
POVERTY ALLEVIATION AND MINISTER OF CULTURE
(KUMARI SELJA): (a) This Ministry is implementing the
Basic Services to the Urban Poor and Integrated Housing
and Slum Development Programme under Jawaharlal
Nehru Urban Renewal Mission which focus on basic
services to the urban poor and integrated development of
slums. Under these programmes, the selection of the

projects is done by the States/UTs and resettlement of
slums near the railway tracks can also be taken up.

In pursuance of the Government's vision of creating
a Sium-free India, a new scheme 'Rajiv Awas Yojana'
(RAY) has been launched on 02.06.2011.

The Phase | of RAY is for a period of two years from
the date of approval of the scheme with an outlay of Rs.
5,000 crores. Under this Scheme, financial assistance will
be provided to States that are willing to assign property
rights to slum dwellers for provision of decent shelter and
basic civic and social services for slum redevelopment,
and for creation of affordable housing stock. The scheme
emphasizes a 'whole city' ‘all slums' 'whole slum' approach.
In respect of Central Government land including Railways
land, it is expected that the agencies concerned will work
in cooperation with the State Governments/Urban Local
Body, and design suitable solutions to redevelop/relocate
the slums.

(b) No project proposal has been received from the
Ministry of Railways with regard to slum rehabilitation
projects in Gujarat.

(c) Does not arise.

{d) Under BSUP and IHSDP, 1524 Projects with the
total project cost of Rs. 40217.02 Crores and Central
share (ACA) of Rs. 21,836.16 Crores has been approved
for construction of 1.57 million dwelling units across the
country.

Under the Interest Subsidy Scheme for Housing the
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Urban Poor (ISHUP), 9910 beneficiaries have availed
benefits and a subsidy of Rs.8.8 Crore has been released
during the last 3 years.

Under RAY, 8 Pilot Projects with a total project cost
of Rs. 446.22 Crores have been approved.

[Translation]

Paddy Production in Nalanda

986. SHRI MANIKRAO HODLYA GAVIT: Will the
Minister of AGRICULTURE be pleased to state:

{a) whether a Gram Panchayat in Nalanda district
of Bihar has surpassed the Chinese record of paddy
production;

(b) if so, the details thereof;

(c) whether the Union Government proposes to
provide assistance on similar lines for paddy farming to
other farmers of the country in order to increase production
in other States and districts in the country;

(d) if so, the details thereof; and
(e) if not, the reasons therefor?

THE MINISTER OF AGRICULTURE AND MINISTER
OF FOOD PROCESSING INDUSTRIES (SHRI SHARAD
PAWAR): (a) to (e) Yes, Madam. As per the reports received
from the State Government, the yield of wet paddy has
been recorded at 22.4 tonnes/ha and that of dry paddy at
20.16 tonnes/ha in the district of Nalanda, Bihar under the
demonstration on System of Rice Intensification (SRI) which
was organized at farmer's field during Kharif 2011. It has
surpassed the yield of 19 tonnes/ha which was recorded
earlier in China. The crop cutting experiments were
conducted by the State Government in the presence of
Block Development Officer, Circle Officer, Biock Agriculture
Officer and others.

The Government of India has been providing financial
assistance of Rs.3,000/-for organizing demonstration of
0.4 ha each on SRI under National Food Security Mission-
Rice (NFSM-Rice) in identified districts of 16 States namely
Andhra Pradesh, Assam, Bihar, Chhattisgarh, Gujarat,
Jammu & Kashmir, Jharkhand, Karnataka, Kerala, Madhya
Pradesh, Maharashtra, Odisha, Tamil Nadu, Tripura, Uttar
Pradesh and West Bengal. Similarly, under the sub-scheme
'Bringing Green Revolution in Eastern India (BGREI)' of
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Rashtriya Krishi Vikas Yojana (RKVY), rice crop promotion
programmes including SRI are being extended to the
farmers in the seven States of eastern India namely Assam,
Bihar, Chhattisgarh, Jharkhand, Odisha, Eastern Uttar
Pradesh and West Bengal and other Centrally Sponsored
Schemes. Besides, the farmers are being trained in the
States by organizing Farmers Field School (FFS) at
Panchayat leveil by the State Department of Agriculture of
the concerned States. The Government of India is providing
financial assistance of Rs. 17,000/- per training of 30
farmers under NFSM and other crop development
programmes.

[English]
Setting up of Central Agricultural University

987. SHRI BHAKTA CHARAN DAS: Wil the Minister
of AGRICULTURE be pleased to state:

(a) whether the Government has any plan to open
Central Agricultural University in the remote under
developed areas of the country including Odisha;

(b) if so, the details thereof; and

(c) the time by which the University is likely to be
set up?

THE MINISTER OF AGRICULTURE AND MINISTER
OF FOOD PROCESSING INDUSTRIES (SHRI SHARAD
PAWAR): (a) It has been decided to set up a Central
Agricultural University eacn m Bundelkhand and Barapani.
There is no proposal at present to set up a Central
Agricultural University in Odisha.

(b) and (c) Setting up of these two Central Agricultural
Universities has been approved in principle.

[Translation]

Foreign Nationals in Jails

988. SHRI SHAILENDRA KUMAR:
SHRI RAVINDRA KUMAR PANDEY:
SHR!I A. SAMPATH:

Wili the Minister of HOME AFFAIRS be pleased to
state:

(a) the total number of foreign nationals arrested
and lodged in various jails in the country alongwith the
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expenditure incurred thereon during each of the last three
years, State-wise and nationality-wise;

(b) the total number of such prisoners released
during the said period, State-wise and nationality-wise;

(c) whether the Government has received any
complaints that certain prisoners who have completed
their term are still lodged in jails;

(d) if so, the details thereof, State-wise and
nationality-wise;

(e) whether the Supreme Court has given any
judgment in this regard; and

(fy if so, the details thereof and the action taken by
the Government thereon?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI JITENDRA SINGH): (a) and (b) As
per data compiled by National Crime Record Bureau
(NCRB) at the end of year 2010, a total of 5108 foreign
prisoners were kept in various jails of the country. Data on
expenditure on foreign national lodged in jails and total
number of prisoners released are not maintained centrally.

(c) and (d) No, Madam. Does not arise.

(e) and (f) "Prison” is a State subject under List Il of
the Seventh Schedule to the Constitution and, therefore,
Prison Administration is primarily the responsibility of the
State Government.

[English]
Visa on Arrival Scheme

989. SHRI ANANTHA VENKATARAMI REDDY: Will
the Minister of HOME AFFAIRS be pleased to state:

(a) whether the number of nations whose citizens
are eligible for visas on arrival in India is likely to be
expanded to include more countries; and

(b) if so, the details of countries likely to be offered
the facility?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS {SHRI MULLAPPALLY
RAMACHANDRAN): (a) No, Madam. Presently, there is no
proposal to extend visa on arrival facility to more countries.

(b) Does not arise.
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Violation by DTH operators

990. SHRI P. KUMAR: Will the Minister of
INFORMATION AND BROADCASTING be pleased to state:

(a) whether the Government is aware that some
Direct to Home (DTH) operators are down linking foreign
channels to win customers in the domestic market by
violating the downlinking/uplinking guidelines;

{b) if so, the details thereof;

(c) whether the Government has assessed the
impact thereof on the domestic DTH operators;

(d) if so, the details thereof; and

(e) the corrective measures taken by the
Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
INFORMATION AND BROADCASTING (SHRI
CHOUDHURY MOHAN JATUA): (a) The Direct to Home
(DTH) guidelines for obtaining ficense enjoin that no DTH
licensee shall carry or include in his DTH service any
television broadcast or channel which has not been
registered by the Central Government for being viewed
within the territory of India. The Ministry of information and
Broadcasting is the administrative Ministry for issue of
DTH licenses and no reports of any violation of uplinking/
downlinking guidelines have been reported against the
six private DTH operators holding license for DTH
operations.

{b) to (e) Do not arise.

[Translation]

Caste Based Census

991. SHRI BALKRISHNA KHANDERAO SHUKLA:
Will the Minister of HOME AFFAIRS be pleased to state:

(a) the details of agencies to whom the work of
caste based census have been assigned, State-wise; and

{(b) the present status of the caste based census?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI JITENDRA SINGH): (a) The field
work for the Socio-Economic and Caste Census (SECC)
is being conducted by the respective State/UT
Governments. The financial and technical support for this
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exercise is being provided by the Government of India.
The Nodal Ministries in the Government of india are the
Ministry of Rural Development and the Ministry of Housing
and Urban Poverty Alleviation. Technical support is being
provided by the Ministry of Home Affairs (Office of Registrar
General and Census Commissioner, India).

The field data-collection in each Enumeration Block
is being conducted by a team of 2 persons, an enumerator
who is appointed by the State/UT Government and a Data
Entry Operator who is handling the Tablet PC for data
entry operation. The tasks related to hardware and software
development and field data entry operations has been
entrusted to a consortium of three Central Public Sector
Undertakings, namely, the Bharat Electronics Limited (BEL),
the Electronics Corporation of India Limited (ECIL) and the
indian Telephone Industries (ITl) Limited. The State-wise
allotment is given in the enciosed Statement.

(b) The field-work of the SECC has already
commenced in 31 States/UTs. So far, enumerator's data
collection has been completed in more than 8 lakh 25
thousand census enumeration blocks of these States/UTs.
The dates of field-work for the remaining four States,
namely, Uttar Pradesh, Manipur, Kerala and Tamil Nadu
are being finalized by the nodal Ministry in the Central
Govt., namely, the MoRD in consultation with the respective
State Governments.

Statement

State-wise allocation

Name of State/UT Nodal CPSU
1 2
Chandigarh BEL
Dadra and Nagar Haveli BEL
Daman and Diu BEL
Puducherry BEL
Tripura BEL
Haryana BEL
Punjab ITl
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1 2
Andhra Pradesh ECIL
Chhattisgarh BEL
Goa Im
Himachal Pradesh im
Karnataka BEL
Nagaland ECIL
Rajasthan BEL
Sikkim ECIL
Uttarakhand Im
Madhya Pradesh ITl
Maharashtra BEL
Odisha ECIL
Meghalaya ITl
Arunachal Pradesh Tl
Assam ECIL
Bihar ECIL
Delhi Tl
Gujarat BEL
Jammu and Kashmir Im
West Bengal ECIL
Andaman and Nicobar Islands ECIL
Jharkhand ECIL
Lakshadweep ITl
Mizoram ECIL
Kerala Im
Manipur BEL
Tamil Nadu BEL
Uttar Pradesh Tl
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Bundelkhand Package

992. SHRI RAM SUNDAR DAS: Will the Minister of
AGRICULTURE be pleased to state:

(a) whether the Government is aware that farmers
of the country particularly Bundelkhand area are on the
verge of death due to starvation, hunger and debt;

{b) if so, the reasons therefor;

(c) whether package for Bundelkhand area has not
reached the farmers; and

(d) if so, the reasons therefor?

THE MINISTER OF AGRICULTURE AND MINISTER
OF FOOD PROCESSING INDUSTRIES (SHRI SHARAD
PAWAR): (a) to (d) Ministry of Agricuiture does not maintain
data on death of farmers due to starvation, hunger and
debt. In so far as Bundelkhand region is concerned,
Government of India is implementing a Special Package
for drought mitigation with an outlay of Rs. 7266 crore
(Rs.3506 crore and Rs.3760 crore for Uttar Pradesh and
Madhya Pradesh respectively) for a period of three years
(2009-2012). The Package focuses on rainwater harvesting
and water management especially through completion of
ongoing and incomplete irrigation projects for speedy
accrual of benefits to farmers. Bundelkhand Package also
includes components of crop diversification, strengthening
livelihood systems through appropriate interventions in
animal husbandry, horticulture and agricultural marketing
sectors. Under this package, an amount of Rs. 925.69
crore to Uttar Pradesh and Rs. 1287.03 crore to Madhya
Pradesh has been released so far as Additional Central
Assistance.

Awareness Campaigns on Central Schemes

993. SHRI NARAYAN SINGH AMLABE: Will the
Minister of INFORMATION AND BROADCASTING be
pleased to state:

(a) whether the Government is contemplating to
launch any campaign/formulate any plan to familiarize the
common people with the Central schemes;

(b) if so, the details thereof;

(¢) whether the Government proposes to provide
additional assistance for targeted schemes keeping in
view the feedback of the people received through the
above campaign;
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(d) if so, the details thereof; and
{e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
INFORMATION AND BROADCASTING (SHRI
CHOUDHURY MOHAN JATUA): (a) and (b) Directorate of
Advertising and Visual Publicity (DAVP) of the Ministry of
Information & Broadcasting has the mandate for launching
awareness generation and familiarization campaigns for
Central Government Schemes including the flagship
programmes like Mahatma Gandhi National Rural
Employment Guarantee Scheme, National Rural Health
Mission, Sarva Shikhsa Abhiyan, Universal Mid-Day Meal
Programme, etc. Accordingly, it has launched campaigns
for awareness generation about Bharat Nirman programme
and other Central Government Schemes during 2011-12.

The Ministry, since 20086, through Press Information
Bureau (PIB) has been organizing 'Public Information
Campaigns (PICs)' to disseminate information to the
targeted beneficiaries all over the country focusing on the
Bharat Nirman and flagship programmes of Government
of India. The campaign seeks to empower ordinary citizens
particularly from the rural, remote, hilly and disturbed areas
including SC/ST areas so that they can avail the
advantages of these programmes to improve the quality of
their life. PIC is a 3 day campaign organized normally at
a rural venue in collaboration with other media units of this
Ministry, local district administration and other State
Government departments. This multimedia, multi sectoral
campaign hosts about 25 to 40 stalls. The information is
also disseminated through advertisements in newspapers,
audio-visuals and outdoor publicity, film shows, photo
exhibitions and folk and traditional arts.

Directorate of Field Publicity (DFP) organizes
Publicity Programmes by using the method of film shows,
photo exhibitions, group discussions etc.

Song & Drama Division puts up theatre and other
live Arts shows at various venues all over the country to
exhibit Government Schemes taken up for the welfare of
the people.

(c) to (e) The Central Government Schemes are
reviewed from time to time by the concerned Ministries
incharge of these Schemes and corrective measures taken
including provision of additional assistance, wherever
necessary.
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[English]
Indo-Pak Intelligence Sharing Agreement

994. SHRI MANOHAR TIRKEY: Will the Minister of
HOME AFFAIRS be pleased to state:

(a) whether the Government of India and Pakistan
have mutually agreed to share intelligence related to
terrorism affecting both the nations;

(b) if so, the details thereof; and

{c) the benefits likely to accrue to India from such
sharing of information?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI JITENDRA SINGH): (a) No, Madam.

{(b) and (c) Does not arise.

Basic Facilities for Fishing Community

995. SHRI M.K. RAGHAVAN: Will the Minister of
AGRICULTURE be pleased to state:

(a) whether the Government has any proposal for
providing drinking water and better sanitation to the
fishermen in the country including Kerala;

(b} if s0, the details thereof;
(c) the present status of these schemes; and

(d) the amount released and utilised under the
scheme during the last three years and the current year,
State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF FOOD PROCESSING INDUSTRIES (DR.
CHARAN DAS MAHANT): (a) to (d) There is no proposal
with the Government for providing drinking water and better
sanitation to the fishermen in the country. However, under
the Centrally Sponsored 'National Scheme of Welfare of
Fishermen' there is a provision for providing assistance for
installation of a tube-well for every 20 houses in a fisherman
village under the component ‘Development of Model
Fishermen Villages'. All the States including Kerala are
eligible to seek assistance under the said Scheme. The
cost of installation of a tubewell is limited to Rs. 30,000/-
(Rs.35,000/- for North-Eastern States), which is shared by
the Centre and the States on 50:50 basis. In the case of
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North-Eastern States this sharing is on 75:25 basis while
the entire cost is borne by the Centre in respect of Union
Territories. The details of tubewells approved during the
last three years and current year are as under:

Name of Number of Tubewells approved
States 2008-09 2009-10 2010-11 2011-12
Bihar 0 0 102 0
Gujarat 21 0 ) 0
Jharkhand 24 72 66 10
Madhya Pradesh 0 4 0 50
Manipur 11 0 0 8
Meghalaya 0 0 3 0
Mizoram 0 11 0 0
Nagaland 23 26 30 0
Rajasthan 0 3 0 0
Uttarakhand 3 1 3 0
[Translation]

Growth of Retail Market

996. SHRI HARSH VARDHAN: Will the Minister of
CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION
be pleased to state:

(a) whether the organised retail market including
franchise market is growing constantly in the country;

(b) if so, the turnover thereof during the last financial
year;

(c) whether the said sector has penetrated
substantially into two and threetier cities; and

(d) if so, the details thereof alongwith the share of
the said cities during the last one year?

THE MINISTER OF STATE OF THE MINISTRY OF
CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION
(PROF. K.V. THOMAS): (a) and (b) Gross Domestic Product
(GDP) accounted by the trade sector as per National
Accounts Division of Central Statistical Organization,
2010-11, has increased at current prices from Rs. 7,05,025
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crores in 2007-08 to Rs. 11,02,285 crores in 2010-11.
However no separate data for retails trade is centrally
maintained.

(c) and (d) No such data is centrally being
maintained.

National Authority under AMASR Act

997. SHRI RAJU SHETTI: Will the Minister of
CULTURE be pleased to state:

(a) whether the proposed National Authority/
Competent Authorities under the Ancient Monuments and
Archaeological Sites and Remains {Amendment and
Validation) (AMASR) Act, 2010, have been constituted;

(b) if so, the details thereof;

{(c) whether there is any provision in the Act for
constitution of such an authority at Tehsil and Block levels;

(d) if so, the details thereof; and

(e) if not, whether the proposed national authority
would be within reach of the poor people?

THE MINISTER OF HOUSING AND URBAN
POVERTY ALLEVIATION AND MINISTER OF CULTURE
(KUMARI SELJA): (a) and (b) National Monuments
Authority (NMA) has been constituted and 26 Competent
Authorities in almost all the states, have been appointed
as per the provisions of "The Ancient Monuments and
Archaeological Sites and Remains (Amendment and
Validation) Act, 2010.’

(c) to (e) There is no such provision in the amended
Act to constitute such an authority at Tehsil and Block
levels. However, the Competent Authorities appointed by
the Government have been entrusted the work of receiving
of applications from the individuals, government agencies,
etc., who intend to construct/reconstruct/repair/renovate
their properties in the buffer zone of any centrally protected
monument/site. The Competent Authorities after getting
the field report and with his recommendation forwarded
the NOC applications to the NMA for its consideration. In
addition, Competent Authorities have been delegated
powers to dispose off NOC applications for repairs and
renovation in regulated area. As such the authority is
within the reach of the concerned people.
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Tree Borne Oilseeds

998.  SHRI GORAKH PRASAD JAISWAL:
SHRI MAHESH JOSHI:
RAJKUMARI RATNA SINGH:

SHRI ANTO ANTONY:

Will the Minister of AGRICULTURE be pleased to
state:

(a) whether the Government has issued any norms
for the cultivation of Jatropha to promote model plantation
of various Tree Borne Qilseeds (TBOs);

(b) if so, the details thereof for the last three years
and the current year;

(c) whether the Government is considering to open
a separate department for promoting model plantation of
various tree borne oilseeds including Jatropha and Oi!
Palm;

(d) if so, the details thereof; and

(e) the time by which the department is likely to be
opened?

THE MINISTER OF AGRICULTURE AND MINISTER
OF FOOD PROCESSING INDUSTRIES (SHRI SHARAD
PAWAR): (a) and (b) Yes, Madam. The norms for promotion
and cultivation of Tree Borne Qilseeds inciuding Jatropha
have been issued. The details of the norms are given in
the enclosed Statement. For promoting TBOs including
Jatropha on waste land of State Governments/Institutes
under the Central Sector Scheme "Integrated Development
of Tree Borne Oilseeds”, the details of targets and
achievements are given in the enclosed Statement-lI.

(c) and {d) No, Madam. The National Qilseeds and
Vegetable Oils Development Board under the
administrative control of the Department of Agriculture &
Cooperatio'n is in existence since 8th March, 1984 under
the National Qilseeds and Vegetable Oils Development
Board Act, 1983 (29 of 1983) as a statutory body and has
been entrusted with the nodal responsibility for
implementation of a Central Sector Scheme "Integrated
Development of tree borne oilseeds” for promotion of Tree
Borne Oilseeds including Jatropha since 9th Plan onwards.
However, the oil palm development programme under
Integrated Scheme on Qilseeds, Pulses, Oil palm & Maize
(ISOPOM) is being implemented in the states of Andhra
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Pradesh, Karnataka, Tamilnadu, Gujarat, Goa, Odisha,
Kerala, Mizoram and Maharashtra. Besides ISOPOM,
Government of India has launched Oil Palm Area
Expansion (OPAE) programme for bringing 60,000 hectares
during 2011-12 under Rashtriya Krishi Vikas Yojna (RKVY).

(e) In view of (c) and (d) above, question does not
arise.

Statement

Norms for Assistance under Central Sector Scheme on
“Integrated Development of Tree Borne Oilseeds”

1. Back ended credit linked subsidy (30% subsidy,
50% loan, 20% own share) Quantum of assistance
- Subsidy restricted to 30% of project cost with
ceiling as under:-

(i) Government/Semi Govt. Organizations
(il) NGOs/VOs/Individuals

1.1 Establishment of model seed procurement
centre & installation of pre-processing and
processing equipments

1.1.1 Establishment of model seed
procurement centre - One

1.1.2 Installation of multi-purpose pre-
processing and processing equipments

1.1.3 Instaliation of oil expeller

1.2 Nursery raising, commercial plantation &
maintenance

2, Promotional programmes

Organisations: Central and State Government
Organizations, Autonomous bodies like [nstitutes of
ICAR, ICFRE and CSIR; Central/State/Deemed
Universities, Semi Govt. organisations.

Assistance: Maximun of Rs. 75.00 lakhs with ceiling
under different project as under:-

2.1 Technology development & refinement: 100%
assistance.

2.2 Development of elite planting material and
model plantation

SI. No. Name of Plants per ha. Assistance

lant
P (Nos.) Actual cost with

ceiling of (Rs.)

1. Simarouba 500 16,000
2.  Neem 400 11,000
3. Jojoba 2500 80,000
4. Karanja 500 13,000
5. Mahua 200 9,000
6. Wild apricot 400 10,000
7. Jatropha 2500 25,000
8. Cheura 250 9,000
9.  Kokum 250 10,000
10. Tung 500 14,000
2.3 Maintenance (For 2 years after plantation)
Sl. No. Name of Year of Actual
Plant maintenance expenditure
subject to
ceiling per
year {Rs.)
1. Simarouba 2 1500
2. Neem 2 1500
3. Jojoba 2 2500
4. Karanja 2 1500
5. Mahua 2 1500
6. Wild pricot 2 1500
7. Jatropha 1 2500
8. Cheura 2 1500
9. Kokum 2 1500
10. Tung 4 1500

2.4 Establishment of TBO garden/park

Assistance: 80% of the actual expenditure
subject to ceiling of Rs. 0.40 lakh/ha garden
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area towards cost of nuresey raising, plantation, 3.1 Farmers Training and Trainers Training (Two

maintenance, fencing, irrigation efc.

2.5 Feasibility studies for various components

Assistance: Actual expenditure towards survey,

days for 50 participants)

Assistance: Actual expenditure subject to the
ceiling of Rs. 20000/- for farmers training and
Rs. 40,500/~ for trainers training.

project staff, survey equipments, contingency or

any other expenditure.

Transfer of Technology

3.2 Publication & publicity material

Assistance: 100% assistance for publication and
publicity material in regional languages on
different TBOs.

Central and State Government

Organizations, Autonomous

bodies like Institutes of ICAR,

3.3 Observation-cum-study tour

ICFRE and CSIR; Central/

State/Deemed Universities,
Co-operative Institutions,
Federation, Corporations etc.

Assistance Rs. 75.00 lakh/year

Organisations: NGOs/VOs Assistance

Rs. 1.00 lakh/year

Assistance: Rs. 31,500/- plus actual bus fare/
Second Class Train Fare for 50 farmers/seed
collectors for visit to potential areas/institutions.

3.4 Seminar/workshop/ Need based.
exhibition:

4. Monitoring, evaluation &
technical support: Actual expenditure.

Statement-Il

Details of Target and Achievement made in Plantation of Tree Borne Oilseeds including Jatropha during the

last three years
(Area in ha.)
Sl. No. TBOs Year
2007-08 2008-09 2009-10 Total
Plantation Target  Achieve- Target Achieve-  Target  Achieve- Target Achieve-
ment ment ment ment
1. Jatropha 1445 1323 1079 963 662 660 3186 2946
2. Karanja 55 44 386 372 1050 1002 1491 1418
3. Neem 120 120 287 274 135 86 542 480
4. Simarouba 20 16 15 10 200 200 235 226
5. Mahua 20 0 66 51 20 10 106 61
6. Tung 25 25 100 100 415 415 540 540
7. Wild Apricot - - 50 50 100 0* 150 50
8. Jojoba 3.75 2 26 15 - - 29.75 17
Grand Total 1688.75 1530 2009 1835 2582 2373  6279.75 5738 **
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Model plantation programme of Tree Borne Oilseeds
(TBOs) including Jatropha plantation is not under
implementation since 2010-11 as Research Work
has been undertaken to develop authentic dat on
state wise acreage/availability of land under different
category of TBOs cultivation in addition to
identification of elite planting material of TBOs, seed
resources assessment, developing suitable package
of practices, developing high yielding varieties with
better quality of reliable seed source.

Programme not implemented by the organization.

**Short fall in achievement is due to non-availability
of elite planting material. However the total achievement
is about 91.37% of the targets set.

Quality of Soil

999. SHRIANANT KUMAR HEGDE:
SHRI ANTO ANTONY:
SHRI GAJANAN D. BABAR:
SHRI ARJUN ROY:
SHRI DHARMENDRA YADAV:
SHRI KAPIL MUNI KARWARIA:
SHRI ADHALRAO PATIL SHIVAJ!:
SHRI! P. KUMAR:
SHRI ANANDRAO ADSUL:

Will the Minister of AGRICULTURE be pleased to
state:

(a) whether the Government has assessed the
health of soil including the quality after continued use of
chemical fertilisers, pesticides etc. and its likely impact on
the overali food production;

(b) if so, the details thereof alongwith the plan of
action initiated to improve soil health and productivity;

{c) whether the Government proposes to promote
sustainable growth in agriculture in the country;

(d) if so, the steps taken by the Government in this
direction;

{(e) the number of soil testing laboratories in each
State/UT at present; and

(fi the steps taken by the Government to set up
more such laboratories?

THE MINISTER OF AGRICULTURE AND MINISTER
OF FOOD PROCESSING IDUSTRIES (SHRI SHARAD
PAWAR): (a) and (b) Yes, Madam. Indian Council of

MARCH 20, 2012
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Agricultural Research (ICAR) investigations have revealed
emergence of multi-nutrient deficiencies including micro
and secondary nutrients (viz. sulphur, zinc and boron) is
several parts of the country particularly in intensively
cultivated Indo-Gangetic plains. The latest estimates on
nutrient deficiencies at the country level are of the order
of around 90, 80, 50, 41, 49, 33, 13, 12, 5 and 3 percent
for nitrogen, phosphorous, potassium, sulphur, zinc, boron,
molybdenum, iron, manganese and copper respectively.

Investigations under All India Coordinated Research
project (AICRP) on 'long term fertilizer experiments' over
the last few decades concluded that only integrated use
of optimal dose of NPK and organic manure can maintain
soil health and give higher sustainable quality yields.
Accordingly, Government is advocating Integrated Nutrient
Management (INM) envisaging conjunctive use of both
inorganic and organic sources of nutrients viz. Farm Yard
manure (FYM)/Compost, bio-fertilizers, green manures etc.
to sustain good scil health and higher crop productivity in
the country.

(c) and (d) In order to promote sustainable
agricultural growth in the country, soil test based balanced
and judicious use of fertilizers in conjunction with organic
manures like Farm Yard Manure (FYM), compost, vermi-
compost, green manure and bio-fertilizer is being promoted
through the scheme National Project on Management of
Soil Health & Fertility (NPMSH&F).

(e) There are 1049 soil testing laboratories (STLs)
in the country. The number of STLs in each State/UT is
given in the enclosed Statement.

(fi The Government is encouraging setting up of
STLs under National Project on Management of Soil Health
& Fertility (NPMSH&F) and also under flagship schemes
such as Rashtriya Krishi Vikas Yojna (RKVY) and Macro
Management of Agriculture (MMA) Scheme.

Statement

State-wise Number of Soil Testing Laboratories
(STLs) in the country during 2010-11)

Sl. No. Name of the State No. of STLs
1 2 3
. South Zone
1 Andhra Pradesh 118

2 Karnataka 26
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1 2 3
3 Kerala 24
4  Tamil Nadu 47
5 Puducherry 2
6 Andaman and Nicobar Island 2
Total 219
. West Zone
7 Gujarat 148
8 Madhya Pradesh 30
9 Maharashtra 39
10 Rajasthan 48
11 Chhattisgarh 10,
12 Goa 2
Total 277
ll. North Zone
13 Haryana 32
14 Punjab 70
15 Uttarakhand 16
16 Uttar Pradesh 283
17 Himachal Pradesh 15
18 Jammu and Kashmir 18
19 Delhi 1
Total 435
IV. East Zone
20 Bihar 39
21 Jharkhand 8
22 Odisha 1
23 West Bengal 20
Total 78
V. NE Zone
24 Assam 11
25 Tripura 6

to Questions 298

1 2 3
26 Manipur 5
27 Meghalaya 3
28 Nagaland 3
29 Arunachal Pradesh 6
30 Sikkim 1
31 Mizoram 5

Total 40
Grand Total 1049

Year of Horticulture

1000. SHRI ZAFAR ALI NAQVL:
SHRI JAGDANAND SINGH:
SHRIMATI KAMLA DEVI PATLE:

Will the Minister of AGRICULTURE be pleased to
state:

(a) whether the Government has declared 2012 as
the year of Horticulture;

(b) it so, the special schemes and benefits likely to
accrue to the farmers during this year;

(c) whether the consumers are also likely to be
benefited by this announcement;

(d) if so, the details thereof; and

(e) the funds likely to be released to each State/UT
in this regard?

THE MINISTER OF AGRICULTURE AND MINISTER
OF FOOD PROCESSING INDUSTRIES (SHR!I SHARAD
PAWAR): (a) and (b) Yes, Madam. Department of
Agriculture & Cooperation is celebrating 2012-13 to
highlight the significant achievements of the horticulture
sector and to give it a renewed thrust. Efforts will be made
to create awareness among the masses and various
stakeholders by organizing workshops/seminars
conferences, Exhibitions, Kisan Melas etc.

During the Eleventh Plan, area under horticulture
crops increased from 19.39 million ha in 2006-07 to 21.82
million ha in 2010-11. Similarly, production of horticulture
crops increased from 191.8 million MT to 240.43 million



299 Written Answers

MT during the corresponding period. This resulted in higher
per capita availability of fruits and vegetables, besides
substantial increase in its exports, which helped the country
to earn foreign exchange to the tune of Rs. 14,000 crore.

(c) and (d) Consumers will benefit from enhanced
production, reduction of post harvest losses and improved
marketing. Thus better produce will be available to
consumers at affordable prices.

{(e) During 2012-13, an amount of Rs. 1850 crore
have been allocated for implementation of National
Horticulture Mission (NHM) and Horticulture Mission on
North East and Himalayan States (HMNEH) schemes.

[English]
Committee for TV Content

1001. SHRI SANJAY DHOTRE:
SHRI REWAT!I RAMAN SINGH:
SHRI NISHIKANT DUBEY:
SHRI RAMESH BAIS:
SHRI BADRUDDIN AJMAL:
SHRI MANGANI LAL MANDAL:
SHR!A.T. NANA PATIL:
SHRI SOMEN MITRA:
SHRI HARI MANJHI:
SHRI HARISHCHANDRA CHAVAN:

Will the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether the Government has taken note of
increasing depiction of violence, vulgarity, obscenity, etc.
on various TV channels;

(b) if so, whether the Government has constituted
an Inter-Ministerial Committee to look into the specific
complaints or take suo-moto cognizance against violations
of TV programmes and Advertising codes and
recommended appropriate course of action;

{c) if so, the details thereof alongwith the
composition of the committee;

(d) the number of complaints received and the action
taken on such complaints during each of the last three
years and the current year, channel-wise; and

(e) the steps taken/proposed to be taken by the
Government to take concrete action against the violators?

MARCH 20, 2012
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THE MINISTER OF STATE IN THE MINISTRY OF
INFORMATION AND BROADCASTING (SHRI
CHOUDHURY MOHAN JATUA): (a) Some instances of
depiction of obscenity, vulgarity and violence, etc. on
various TV channels have been brought to the notice of
the Ministry. All private satellite TV channels are required
by the Cable Television Networks (Regulation) Act, 1995
to telecast programmes strictly as per the Programme and
Advertising Codes stipulated thereunder. Whenever any
violation thereof takes place, appropriate action is taken
as per the said Act.

(b) The Government has constituted an Inter-
Ministerial Committee to look into the cases of violation of
the Programme and Advertising Codes and to make
recommendations thereon.

(¢} The composition of the Committee is as under:

(i) Add. Secretary, M/o |1&B Chairman

(i) Joint Secretary, M/o Home Affairs Member
(i} Joint Secretary, M/o Law & Justice - Member

(iv) Joint Secretary, M/o Women &

Child Development - Member
(v) Joint Secretary, M/o Health & - Member
Family Welfare
(vi) Joint Secretary, M/o External Affairs - Member
(vii) Joint Secretary, M/o Defence - Member
(viii) Joint Secretary, Dept. of - Member
Consumer Affairs
(ix) Representative from ASCI - Member
(x) Joint Secretary (Broadcasting) - Member-
M/o Information & Broadcasting Convener

(d) The details of action taken during the last three
years in case of proganmmes and advertisements showing
obscenity, vulgarity and violence are given in the enclosed
Statement.

(¢) Whenever violation of Progamme and
Advertising Codes is established, the Government takes
appropriate action, viz, issue of Show Cause Notices,
Advisories and Warnings to the erring channels and in
some cases, orders are also issued to take the channel oft
air for a prescribed duration of time.



Statement
Si. No.Name of Reasons for issue of Show Date of Action Taken
Channel Cause Notice (SCN) SCN
2 3 4 5
MTV Telecast of obscene, indecent, and vulgar programme titled 31.03.2009 Order dated 01.07.2009 issued to the
MTV Rodies'. Channel directing it to run apology scrol!
for three days. Matter Closed.
MTV Channel Telecast of the programme titled 'Vodafone MTV Splitsvilla-2'
uttering unfair remark to another participant. 02.06.2009 A Warning dated 04.01.2010 issued to
the channel with the direction to run
apology scroll for three days. The channel
complied with the direction. Matter Closed.
Indiavision News item regarding act of suicide committed by a nun at
Channel Thiruvananthapuram. No SCN An advisory dated 23.06.2009 issued to
the Channel.
Asianet News item regarding act of suicide committed by a nun at No SCN An advisory dated 23.06.2009 issued to
Thiruvananthapuram. the Channel.
India TV Telecast of news item based on the show 'Sach Ka No SCN An Advisory dated 24.08.2009 issued to
Saamna' being aired on Star Plus Channel the channel.
Aaj Tak Telecast of news item based on the show 'Sach Ka Saamna’ No SCN An Advisory dated 24 08.2009 issued to
being aired on Star Plus Channel the channel.
9X TV Telecast of a tele-serial titled 'Black’ telecasting horrifying visuals 27.07.2009 A Warning dated 04.01.2010 issued to
the channel. Matter Closed.
NDTV Imagine Telecast of a tele-serial titled 'Bandini' showing indecent visuals 28.07.2009 An Advisory dated 01.12.2009 issued to
the channel. Matter Closed.
Bindass Telecast of an indecent serial 'Sun Yaar Chill Maar' 29.07.2009 An Advisory dated 29.12.2009 issued to

the channel. Matter Closed.
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10.

11.

12.

13.

14.

15.

Channel [V]

VH-1

Bindass

Sony

FTV.com India

Colors Channel

Year-2010

1.

Bindass

MTV

TV 5

Telecast of an indecent programme titled 'launch Pad'
Telecast of the programme 'Saturday Night Live' showing
indecent visuals

Telecast of the Reality Show 'Dadagiri’

Telecast of the Reality Show ‘iss Jungle Se Mujhe Bachao'

Telecast of obscene visuals

Telecast of the reality show 'BIG BOSS Season-3'

Telecast of reality show 'Emotional Attyachar'

Telecast of reality show 'Splitsvilla-3'

Telecast of a programme titled 'Chintamani' and 'Big Screen’
showing obscene visuals

29.07.2009

19.08.2009

26.08.2009

26.08.2009

11.09.2009

26.10.2009

02.02.2010

03.02.2010

25.02.2010

A Warning dated 11.12.2009 issued to
the channel. Matter Closed.

A Warning dated 08.12.2009 issued to
the channel. Matter Closed.

A warning dated 04.03.2010 issued to
the channel. Matter Closed.

A Warning dated 11.12.2009 issued to
the channel. Matter Closed.

An order dated 10.03.2010 issued to the
channel prohibiting the transmission of
channe! for 9 days.

A warning dated 18.12.2009 issued to
the channel. Matter closed.

A letter has been sent to the
channeldirecting them to shift the timing
of thereality show to 11.00 P.M.The
channel complied with the abovedirection.

A Warning dated 26.04.2010 issued to
the channel with the direction to run
apology scroll for three days. The channel
complied with the above direction. Matter
Closed.

A Warning dated 18.08.2010 was issued
to the channel with the direction to run
apology scroll. The channel complied with
the above direction. Matter Closed.
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1 2 3 4 5
4. NDTV Telecast of nude images of Tennis Player ‘Serena William' 26.04.2010 A Warning dated 16.11.2010 issued to
the channel.
5. FOX History Telecast programme 'Madventures' which shown visuals of 26.04.2010 A Warning dated 23.08.2010 issued to
Channel a man lying naked with 'Sushi' spread on him. the channel.
6. Jai Hind TV Telecast programme 'Life Sketches' which denigrate women 26.04.2010 A Warning dated 23.08.2010 issued to
through depiction in an obscene manner. the channel.
7. SS Music Telecast of programme titled 'Sizzling Hits' which appeared 13.05.2010 An Order dated 16.11.2010 was issued
to be obscene and vulgar to the channel for prohibition of the
channel from its transmission/
re-transmission for 7 days. The channel
filed a writ petition in the hon'ble Madras
High Court and obtained a favorable
verdict. The Ministry filed an appeal before
the Division Bench of the Hon'ble Madras
High Court. The Hon'ble H/C has allowed
the appeal. Accordingly, the channel was
prohibited for 7 days from 15-02-2012 to
22-02-2012.
8. Hungama Telecast of the animated tele-serial 'Shin Chan' containing 06.07.2010 No violation established.
obscene and indent content
9. Star Plus Telecast of serial "Tere Liye” containing vulgar remarks likely to 26.08.2010 A warning dated 28.02.2011 has been
be offensive against a particular community. issued.
10. Imagine TV Telecast of a reality show 'Rakhi Ka Insaaf’, which was not suitable No SCN An Order dated 16.11.2010 issued to the
for unrestricted public exhibition. channel directing them, inter-alia, to shift
the timing of the show after 11.00 p.m.
The channel complied with the direction.
11. Colors Telecast of reality show "Bigg Boss -4” for being against good 09.12.2010 An Order dated 23.12.2010 issued to the

taste and decency, obscene and not suitable for unrestricted

channel directing to shift the programme
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1 2 3 4 5
public exhibition anytime after 11.00 p.m. and to run an
apology scroll. The channel has obtained
a stay order from the hon'bile Bombay
High Court. The programme came to an
end in January 20011.
12. Colors Telecast of a tele-serial 'Rishto Se Badi Pratha' - for showing 29.12.2010 The channel has agreed to drop the
excessive violence, denigrating women, and being not suitable programme.
for unrestricted public exhibition.
13. Imagine TV Telecast of tele-serial 'Armaanon Ka Balidaan - Arakshan' 30.12.2010 An Advisory dated 23.02.2011 was issued
to the channel.
Year 2011
1 Bindass Telecast of the programme 'Emotional Atyachar - Season 2' 22.02.2011 An Order dated 26.07.2011 issued to the
contaning obscene visuals and indecent and vuigar language. channel directing them to run apology
scroll for 7 days.
2. Bindass Telecast of programme "Dadagiri-Revenge of the Sexes” showing 19.04.2011 A Warning issued to the Channel on
indecent content. 3.8.2011.
3. TLC Telecast of different programmes showing obscenity and vulgarity. 19.04.2011 An Advisory issued on 9.8.2011.
4. Sony TV Telecast of reality show 'Comedy Circus Mahasangram’ showing 20.04.2011 An Advisory dated 25.07.2011 issued to
indecent and child denigrating content. the channel
5. Bindass Telecast of indecent Reality Show titled 'love Lock UP' 05.05.2011 Warning issued on 28.07,2011 to the
channel.
6. Channel [V] Telecast of reality show 'Full Toss Vella Boys' showing obscene 05.05.2011 A Warning dated 25.07.2011 issued to
and indecent content. the channel.
7. PEOPLE TV Telecast programme Aazhcha Kazhcha' showing obscene content 19.05.2011 An Advisory issued to the channel on
19.08.2011.
8. Bindass Telecast programme 'Meri To Lag Gay Naukari' appears vulgar, 27.05.2011 A Warning issued on. 20.9,2011

obscene an indecent
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1 2 3 4 5
9. News 9 Telecast programme 'Sheyla's Size Problemsi' appears vulgar, 01.06.2011 An order issued on 23.9.2011 for apology
obscene and indecent. The visuals appear to degrade and scroll.
denigrate women,
10. Sony Pix Telecast of some English feature films, certain content of which 11.07.2011 Under consideration
appeared to offend good taste and decency.
11. FX channel Telecast of various programmes containing obscene, vulgar 18.07.2011 -do-
and indecent content.
12. NDTV Good Telecast of programme 'Life's a Beach' showing obscene 25.07.2011 A letter has been sent to EMMC to watch
Times and indecent visuals. the programme for any violation.
13. Star world Telecast of various programmes containing obscene, vulgar 27.07.2011 An advisory dated 14-12-2011 has been
channel and indecent content. issued to the channel.
1
14. Fox crime Telecast of various programmes containing obscene, vulgar 28.07.201 Under consider;iﬁon.
channel and indecent content.
15. Various TV Advertisement of Axe Effect deodorant. No SCN The matter was taken up with ASCI. ASCI
channels has issued direction to the advertisers to
modify/ withdraw the advertisement.
16. Various TV Advertisement of Set Wet deodorant. No SCN -do-
channels
17. Various TV Advertisement of Zatak deodorant. No SCN -do-
channels
18. Channel [V] Telecast of programme 'love Net 2' containing indecent, vulgar 12.09.2011 Under Consideration
and obscene content.
19. Zee Trendz Telecast of programme 'Bikini Destination' containing obscene, 12.09.2011 -do-.
indecent and vulgar visuals.
20. MTV Telecast of programme 'Rodies 8-Shortcut to Hell' containing 14.09.2011 Under Consideration

obscene, vulgar, indecent portrayal.
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1 2 3 4 5
21. Sony Telecast of promotional trailer of the film "The Dirty Picture”, 29.09.2011 -do-
certified 'A' by CBFC.
22. Times Now Telecast of promotional trailer of the film "The Dirty Picture”, 29.09.2011 -do-
certified A' by CBFC.
23. FTV Telecast of programmes "Designers in high definition", 'Chantellie 03.11.2011 -do-
Ligerie, Paris' and 'Lingerie’ which were obscene.
24, Sahara Samay Telecast of a news item which contained obscene visuals. 11.11.2011 Order issued on 22.11.2011 for apology
scroll. The channel has complied.
25. P7 Telecast of a news item which contained obscene visuals. 11.11.2011 -do-
26. All Channels To follow rule 6(1)(n) of cable Television Networks Rules 1994 to No SCN An advisory dated 06-01-2011 was issued
telecast films or film promos or trailers etc. alongwith CBFC certificate. to all TV channels and IBF to follow rule
6(1)(n) of cable Television Networks
Rules 1994 to telecast films or film promos
or. trailers etc. alongwith CBFC certificate.,
Year 2012
1 Enterr 10 Telecast of Hindi feature film 'Musafir' and 'Plan’' - 'A’ cerificate films. 27.01.2012 Under consideration
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[Translation]

Security Measures in Government Buildings

1002. SHR! KAUSHALENDRA KUMAR: Will the
Minister of HOME AFFAIRS be pleased to state:

(a) whether on the recommendation of a committee
the Government proposes to prohibit the staff and visitors
to carry their mobile phones inside the Government
buildings in view of security threat;

(b) if so, the details thereof; and
(c) the reaction of the Government thereto?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI MULLAPPALLY
RAMACHANDRAN): (a) No, Madam.

(b) and (c) Do not arise in view of (a) above.
[English]
Productivity of Crops

1003. SHRI NRIPENDRA NATH ROY:
SHRI RAJIV RANJAN SINGH ALIAS LALAN
SINGH:
SHRI DINESH CHANDRA YADAV:
SHRI NARAHAR! MAHATO:
SHRI JITENDRA SINGH BUNDELA:
SHRI NARENDRA SINGH TOMAR:

Will the Minister of AGRICULTURE be pieased to
state:

(a) whether the productivity of various crops like
paddy, wheat, pulses, etc. in the country is far less in
comparison to the neighbouring countries and research
activity in the field of agriculture in the country has also

PHALGUNA 30,1933 (Saka)
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slowed down to a great extent;
(b) if so, the details thereof, country-wise;

{c) whether the Government proposes to strengthen
the research activity in the country so as to ensure that the
farmers are benefited to a large extent; and

(d) if so, the details thereof?

THE MINISTER OF AGRICULTURE AND MINISTER
OF FOOD PROCESSING INDUSTRIES (SHRI SHARAD
PAWAR): (a) and (b} Yes, Madam. The comparative
productivity in the region is given in Annexure. Productivity
depends on various factors such as dependence on rainfall,
extent of inputs such as fertilizer, micro nutrients, etc.,
seed replacement rate, duration of the crop of the crop, the
extent of the area sown under any crop and the nature of
lands used for its cultivation. India's crop productivity per
unit area, per unit time and per unit energy is almost
comparable to other countries.

(c) and (d) Department of Agricultural Research
(DARE)/Indian Council of Agricultural Research (ICAR) is
working in frontier areas of research viz. marker assisted
selection, stem cell research, nanotechnology, cloning
genome resource conservation etc. so as to enhance
agricultural production. DARE/ICAR in the X| Plan has
established a National Institute of Abiotic Stress
Management in Maharashtra to address the issues related
to impending climate change and two institutes namely
National Institute of Biotic Stress Management and Indian
Institute of Agricultural Biotechnology are in the pipeline
for undertaking high quality research. In addition, the
Central Government has launched several schemes
including Rashtriya Krishi Vikas Yojana, National
Horticulture Mission and National Project for Soil Health
and Fertility for enhancing agricultural productivity.

Statement

Productivity of Rice, Wheat, Maize and Pulses in India and neighbouring countries (FAO, 2010)

Crop Productivity in India and neighbouring countries (kg/hectare)
India China Pakistan  Bangladesh Nepal Myanmar  Srilanka
1 2 3 4 5 6 7 8
Rice 3264 6548 3059 4182 2716 4123 4055
Wheat 2829 4748 2552 2395 2128 1906 -
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1 2 3 4 5 6 7 8
Maize 1958 5459 3558 5837 2118 3636 2806
Pulses* 694 1567 762 871 791 1114 -
Pigionpea 696 - - 951 875 1246 -
Pea 1076 1123 652 955 - 1161 -
Lentil 692 2000 454 919 809 700 -

*DAC

National Mission on Micro Irrigation Scheme

1004. SHRI HARIBHAU JAWALE: Will the Minister
of AGRICULTURE be pleased to state:

(a) the criteria adopted under the National Mission
on Micro Irrigation (NMMI) for in distribution of subsidy to
the States including Maharashtra;

{b) whether the subsidy has been disbursed to
farmers of Jalgaon area of Maharashtra as per the criteria
under the said scheme;

(c) if so, the details thereof during 2010-11 and
2011-12; and

(d) if not, the reasons therefor?

THE MINISTER OF AGRICULTURE AND MINISTER
OF FOOD PROCESSING INDUSTRIES (SHRI SHARAD
PAWAR): (a) Under National Mission on Micro Irrigation
(NMMI) assistance is being provided @ 60% of total system
cost to small, marginal, SC & ST farmers and @ 50% for
general farmers including 10% of state share. The States
have the flexibility to enhance their share of assistance
from their own resources.

(b) to (d) Details are given in the enclosed Statement.
Statement

Subsidy disbursed under National Mission on Micro
Irrigation scheme in Jalgaon Area of Maharashtra

Year Area (ha) Amount (Rs. in crore)
2010-11 23690 78.21
2011-12* 29445 .35 79.72

*Till February, 2012

Due to the pendency of proposals of previous year
at the time of launch of NMMI in June, 2010. Government
of Maharashtra decided to give 50% subsidy instead of
60% to all farmers as per the earlier norms under Micro

Irrigation (MI) scheme till the previous back log is cleared.

Criteria for Bharat Ratna

1005. PROF. RANJAN PRASAD YADAV: Will the
Minister of HOME AFFAIRS be pleased to state:

(a) whether the Government has modified the
eligibility criteria for the Bharat Ratna to include

sportspersons in its ambit;
(b) if so, the details thereof; and

(c) the details of individuals who have been

awarded the Bharat Ratna since its institution?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI MULLAPPALLY
RAMACHANDRAN): (a) and (b) The eligibility criteria for
Bharat Ratna earlier was exceptional service towards the
advancement of Art, Literature and Science, and in
recognition of public service of the highest order. With the
approval of the President of India this eligibility criteria has
been modified with effect from November 18, 2011,
according to which Bharat Ratna is to be awarded in
recognition of exceptional service/performance of the
highest order in any field of human endeavour.

(c) A list of Bharat Ratna awardees is given in the

enclosed Statement.
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Statement
List of Recipients of Bharat Ratna
SI. No. Name Awarded in
1 2 3

1. Shri Chakravarti Rajagopalachari 1954
(1878-1972)

2. Dr. Sarvapalli Radhakrishnan 1954
(1888-1975)

3. Dr. Chandrasekhara Venkata 1954
Raman (1888-1970)

4. Dr. Bhagwan Das (1869-1958) 1955

5. Dr. Mokshagundam Visvesvaraya 1955
(1861-1962)

6. Pt Jawaharlal Nehru (1889-1964) 1955

7. Pt. Govind Ballabh Pant (1887-1961) 1957

8. Dr. Dhondo Keshav Karve (1858-1962) 1958

9. Dr. Bidhan Chandra Roy (1882-1962) 1961

10. Shri Purushottam Das Tandon 1961
(1882-1962)

11. Dr. Rajendra Prasad (1884-1963) 1962

12. Dr. Zakir Husain (1897-1969) 1963

13. Dr. Pandurang Vaman Kane 1963
(1880-1972)

14. Shri Lal Bahadur Shastri 1966
(Posthumous) (1904-1966)

15. Smt. Indira Gandhi (1917-1984) 1971

16. Shri Varahagiri Venkata Giri 1975
(1894-1980)

17. Shri Kumaraswamy Kamraj 1976
(Posthumous) (1903-1975)

18. Mother Mary Teresa Bojaxhiu 1980
(Mother Teresa) (1910-1997)

19. Shri Acharya Vinoba Bhave 1983

(Posthumous) (1895-1982)
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20. Khan Abdul Ghaffar Khan (1890-1988) 1987
21. Shri Marudur Gopalan Ramachandran 1988
(Posthumous) (1917-1987)

22. Dr. Bhim Rao Ramji Ambedkar 1990
(Posthumous) (1891-1956)

23. Dr. Nelson Rolihlahla Mandela 1990
(b-1918)

24. Shri Rajiv Gandhi (Posthumous) 1991
(1944-1991)

25. Sardar Vallabhbhai Patel 1991
(Posthumous) (1875-1950)

26. Shri Morarji Ranchhodji Desai 1991
(1896-1995)

27. Maulana Abul Kalam Azad 1992
(Posthumous) (1888-1958)

28. Shri Jehangir Ratanji Dadabhai 1992
Tata (1904-1993)

29. Shri Satyajit Ray (1922-1992) 1992

30. Shri Gulzarilal Nanda (1898-1998) 1997

31. Smt. Aruna Asaf Ali (Posthumous) 1997
(1909-1996)

32. Dr. A.P.J. Abdul Kalam {b-1931) 1997

33. Smt. Madurai Shanmukhavadivu 1998
Subbulakshmi (1916-2005)

34. Shri Chidambaram Subramaniam 1998
(1910-2000)

35. Shri Jayaprakash Narayan 1999
(Posthumous) (1902-1979)

36. Professor Amartya Sen (b-1933) 1999

37. Lokpriya Gopinath Bordoloi 1999
(Posthumous) (1890-1950)

38. Pandit Ravi Shankar (b-1920) 1999

39. Sushri Lata Dinanath Mangeshkar 2001
(b-1929)

40. Ustad Bismillah Khan (1916-2006) 2001

41. Pandit Bhimsen Gururaj Joshi 2009

(1922-2011)
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Graft Cases

1006. DR. PRASANNA KUMAR PATASANI: Will the
Minister of HOME AFFAIRS be pleased to state:

(a) whether the Municipal Corporation of Delhi has
referred some cases of graft to the Central Vigilance
Commission for investigation during 2011-12;

(b) if so, the details and the present status thereof;
and

(c) the time frame fixed for disposal of such cases?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI MULLAPPALLY
RAMACHANDRAN): (a) Municipal Corporation of Delhi
has informed that no such cases have been referred by its
Vigilance Department to the Central Vigilance Commission
for investigation during the year 2011-12,

(b) and (c) Do not arise, in view of (a) above.

[Translation]

Infiltration and Terrorism in Jammu and Kashmir

1007. SHRIMATI RAMA DEVI:
SHRI JAGDISH SHARMA:
DR. P. VENUGOPAL:
SHRI MANSUKHBHAI D. VASAVA:
SHRI R. THAMARAISELVAN:

Will the Minister of HOME AFFAIRS be pleased to
state:

(a) whether the strength of security forces in
terrorism prone States of Jammu and Kashmir and North-
Eastern States have been reduced;

(b) if so, the details thereof alongwith the reasons
therefor during the last three years and the current year,
State-wise;

(c) whether the cases of terrorism and infiltration
have witnessed a decline during the said period;

(d) if so, the details thereof alongwith the measures
taken by the Government in this regard;

(e) the details of instances of infiltration reported
from international borders during the said period, border-
wise; and
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() the steps taken by the Government to check
infiltration on borders?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI JITENDRA SINGH): (a) and (b) The
level of deployment and withdrawal of Forces in the States
of J&K and North-East is dependent upon the assessment
of the overall security situation at any point of time.
However, the details of deployment/withdrawal are not
disclosed in public interest.

(¢) The situation in Kashmir, in terms of terrorist
violence and infiltration in the last 3 years and current year
is given in the enclosed Statement-I. The information on
extremist violence in the last 3 years and current year in
North-Eastern States are given in the enclosed
Statement-Il.

(d) The Govt. in tandem with the State Government
have adopted a multipronged approach to contain cross
border infiltration in Jammu & Kashmir, which includes,
inter-alia, strengthening of border management and multi-
tiered and multi-modal deployment along international
border/line of control and infiltration routes, construction of
border fencing, improved technology, weapons and
equipment for security forces, improved intelligence and
operational coordination, synergizing intelligence flow to
check infiltration and pro-active action against the terrorists
within the States. The counter infiltration efforts are reviewed
periodically at various levels in the State Govt. and in the
Central Government. The Government has adopted various
counter terrorist methods to neutralise the efforts and
capabilities of militants to disturb peace in the State. The
Government has also encouraged policies to mainstream
the youth and discourage the local youth from joining
militancy.

(e) The information is being collected and will be
laid on the table of the House.

() Government has adopted muiti-pronged strategy
to check infiltration on international borders viz.:

(i) Effective domination of the border by carrying
out round the clock surveillance of the borders,
viz., patrolling, laying nakas, establishing of
observation posts all along the international
Border (IB) & strengthening of existing defences
of the BOPs.
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{iiy Erection of Border Fencing along the 1B with
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Bangladesh, Pakistan and Myanmar.

(ili) Installation of Border Floodlight on the IB with

Bangladesh and Pakistan.

(iv) Introduction of Force multipliers and Hi Tech

surveillance equipments for further enhancing
the border domination.

Statement-|

to Questions

coordination with sister agencies.

and in depth areas.
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(v) Up-gradation of intelligence network and

(vi) Conduct of special operations along the border

(vii) Frequent visit to border by unit Commandant

and other Senior Officers to supervise effective
domination of the border.

Terrorist violence & infiltration in the last 3 years and current year in Jammu and Kashmir

Year No. of incidents  Civilians killed SFs killed Terrorists Infiltration
neutralised attempts
2009 499 71 79 239 485
2010 488 47 69 232 489
2011 340 31 33 100 247
1st Jan to 15th March 2012 34 4 0 6 12*
*Upto February, 2012.
Statement-li
Extremist violence in the last 3 years in North-Eastern States
State No. of incidents Extremists killed SFs killed Civilians Kilied
2009 2010 2011 20122009 2010 2011 2012 2009 2010 20112012 2009 2010 20112012
Assam 424 251 145 26 194 109 46 5 22 12 14 - 152 53 18 2
Meghalaya 12 29 56 35 6 14 11 1 - - 8 - 3 4 12 12
Tripura 19 30 13 11 - - - 1 2 - - 8 2 1 -
Arunachal 53 32 53 13 19 11 21 2 - - - - 3 2 6 1
Pradesh
Nagaland 129 64 61 37 15 5 8 16 - - - - 16 - 7 2
Mizoram 1 - 1 - - - - - - - - - 1 - -
Manipur 659 367 298 246 336 108 28 21 19 6 10 5 81 33 26 7

Note:- For the year 2012, the information is given upto 15th March, 2012
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Disaster Management

1008. PROF. RAMSHANKAR:
SHRI MANICKA TAGORE:
SHRI PRATAP SINGH BAJWA:

Will the Minister of HOME AFFAIRS be pleased to
state:

{(a) whether the Government is contemplating to set
up a separate force to effectively tackle natural disasters
in the country;

(b) if so, the details thereof;

(c) whether State and District level disaster
management plans are in place for implementation in
times of disasters;

(d) if so, whether the concerned civic and
emergency response agencies have been thoroughly
briefed on these plans;

(e) if so, the details thereof;

(fi whether the Government proposes to conduct
mock drills to test the preparedness for disaster response
in the metro cities as held in Delhi recently; and

(g) if so, the details of such drilis that have been
conducted so far and the findings thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI MULLAPPALLY
RAMACHANDRAN): (a) and (b) Government of India has
already constituted National Disaster Response Force
(NDRF) under Section 44 of the DM Act, 2005 by up-
gradation/conversion of standard battalions of Central
Armed Police Force, as a specialist force to deal with the
disaster or threatening disaster situation. A total of 10
battalions of NDRF have been raised, out of which 04
battalions have been trained to deal with Chemical,
Biological, Radiological and Nuclear (CBRN) calamities
besides natural calamities. Based on vulnerability profile
of different regions of the country, these specialist battalions
have been presently stationed at the various strategic
locations all over the country viz. Guwahati (Assam), Kolkata
(West Bengal), Mundali (Odisha), Arrakonam (Tamil Nadu),
Pune (Maharashtra), Gandhi Nagar (Gujarat), Bhatinda
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(Punjab), Ghaziabad (Uttar Pradesh), Bihta, Patna (Bihar)
and Vijayawada (Andhra Pradesh).

(c) to (e) Sections 23 and 31 of the Disaster
Management Act, 2005 provides that State Disaster
Management Plan for every State and District Disaster
Management Plan for every District shall be prepared by
State Executive Committee and District Disaster
Management Authority respectively and shall be approved
by State Disaster Management Authority. The State Disaster
Management Plan is required to prepare in accordance
with the guidelines laid down by the National Disaster
Management Authority (NDMA). The guideline for
preparation of State Disaster Management Plans has been
issued by NDMA on July 2007 and till date 14 States have
prepared draft State Disaster Management Plans.

(f) and (g) NDMA undertakes mock exercises in
vulnerable Districts and industries on various types of
natural and man-made disasters to help the State
Governments and District administration in reviewing the
adequacy and efficacy of the State and District level
Disaster Management Plans and to identify gaps in
resources and systems. It is mentioned that this was for
the first time that a mega mock drill was conducted in
Delhi and it contemplates to undertake similar such mock
drills in other vulnerable States.

The details of mock drills carried out by NDMA for
the period 2006- March 2012 are as given below:

Sl. No. Details Nos.

(a) Mock exercises conducted 231
in States/UTs.

(b} Mock exercises conducted in 96
schools/colleges.

(c) States/UTs covered. 35
(d) Districts covered. 127
{e) First responder trained. 8.5 lakh
approx.
(i Community sensitized. 16.5 lakh
’ approx.
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[English]
Reorientation of NCCF

1009. SHRIMATI ANNU TANDON: Will the Minister
of CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION be pleased to state:

(a) whether the Government is considering to
reorient the role of the National Cooperative Consumer
Federation of India Limited (NCCF) to allow it greater
autonomy to engage with market institutions;

(b) if so, the details thereof;

(¢) whether the Government is planning to allow
NCCF to generate money from market sources; and

(d) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION
(PROF. K.V. THOMAS): (a) and (b) The NCCF as a
Cooperative Body already enjoys autonomy under Multi-
State Cooperative Act. 2002. 1t has full freedom to engage
with market institutions. No re-orientation is under
consideration of Government.

(c) and (d) NCCF generates money from its usual
business in different consumer items. Government has
given comfort letter for Rs. 100.00 crores to NCCF to
borrow from banks. As and when NCCF requests for more
funds, such proposal will be considered.

Export of Processed Foods Products

1010. SHRIMATI J. SHANTHA:
DR. KIRODI LAL MEENA:
SHRI NISHIKANT DUBEY:
DR. KRUPARANI KILLI:

Will the Minister of FOOD PROCESSING
INDUSTRIES be pleased to state:

(a) whether the exports of commodities related to
food processing industries have witnessed a rising trend
during the last three years;

(b) if so, the details of processed food products
exported alongwith the details of foreign exchange earned
therefrom during each of the last three years and the
current year, State-wise;
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(c) whether the Government has extended/ provided
various technical/ financial facilities to the industry to
encourage the export of processed food products;

(d) if so, the details thereof; and

(e) the steps taken by the Government for the
development and modernisation of food processing
industries to make them more competitive in the global
market?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE (N THE
MINISTRY OF FOOD PROCESSING INDUSTRIES (DR.
CHARAN DAS MAHANT): (a) Yes, Madam.

{b) Export of processed food products during the
last three years was:

Year Quantity in Value Rs.
Metric Tonne in lakhs
2008-09 4925584.96 1697868.81
2009-10 3441470.37 1550800.95
2010-11 4667511.68 2474233.27
2011-12 1715645.76 1130618.29

(April to July)

However, State-wise figures are not maintained.
(¢} Yes, Madam.

(d) The Agricultural and Processed Foods Products
Export Development Authority (APEDA) provides financial
assistance under it's various schemes such as scheme for
Market Development, scheme for Infrastructure
Development, scheme for Quality Development, scheme
for Research & Development and scheme for Transport
Assistance for promotion of exports. They also participate
in international trade fairs along with its member exporters.
They carry out regular interaction with exporters, provide
facilities for creation of infrastructure facilities and R&D
support as and when required and disseminate market
intelligence through website and Agri Trade Portal.

{e) The Ministry of Food Processing Industries under
its various plan schemes viz. Technical upgradation/setting
up/expansion of Food Processing Industries, Hazard
Analysis and Critical Control Point and International
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Organisation for Standardization provides financial
assistance for the development and modernization of food
processing industries to make them more competitive in
global markets.

Foodgrain Procurement Cost

1011. SHRI P.R. NATARAJAN: Will the Minister of
CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION
be pleased to state:

(a) whether the foodgrain procurement cost is high
across the country;

(b) if so, the details thereof and the reasons therefor;
and

{c) the details of foodgrains arrival in the market
and procurement by the Union Government during the last
two years and the current year, State-wise and
foodgrainwise?
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THE MINISTER OF STATE OF THE MINISTRY OF
CONSUMER AFFAIRS FOOD AND PUBLIC DISTRIBUTION
(PROF. K.V. THOMAS): (a) and (b) No, Madam. The
foodgrains are procured at Minimum Support Price (MSP)
from the farmers which is uniform across the country. The
acquisition cost of foodgrains includes MSP and statutory
taxes levied by the concerned State Governments and
procurement incidentals such as mandi labour charges,
storage and interest charges, gunny cost, milling charges
for rice and administrative charges paid to State
Government procurement agencies etc. The acquisition
cost for 2011-12 as per revised estimates is Rs.1892.88
per quintal for rice and Rs.1399.46 per quintal for wheat.
Out of those, the procurement incidentals were only
Rs.178.17 per quintal for Rice and Rs.134.74 per quintal
for Wheat while the balance comprised of MSP and taxes
and statutory levies.

{(c) Details of foodgrain arrivals and procurement
are given in the enclosed Statement-l and Il

Statement-1

Statewise Arrivals and Procurement of Rice during KMS 2008-09, 2009-10, 2010-11 and 2011-12

(In lakh tonnes)

States /U.T. 2008-09 2009-10 2010-11 2011-12*

Arrival Procure- Arrival Procure- Arrival Procure- Arrival  Procure-
ment ment ment ment

1 2 3 4 5 6 7 8 9
Andhra Pradesh 186.15 .90.58 150.03 75.55 181.67 96.09 83.59 43.1
Assam 0.04 0.03 0.12 0.08 0.23 0.16 0.08 0.05
Bihar 12.35 10.83 10.68 8.9 11.44 8.82 15.63 10.49
Chandigarh 0.13 0.1 0.21 0.14 0.19 0.1 0.21 0.13
Chhattisgarh 57.66 28.48 58.4 33.57 62.7 37.46 65.88 40.95
Delhi 2.32 - 4.27 - 2.89 - 3.44 -
Gujarat - - - - - - 4.11 0.04
Haryana 22.18 14.25 28.16 18.19 26.38 16.87 30.09 19.78
Himachal Pradesh - - - - Negligible 0.01 - Negligible
Jammu and Kashmir 0.28 0.07 - - 0.04 0.11 0.02 0.02
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1 2 3 4 5 6 7 8 9
Jharkhand 0.38 1.43 0.14 0.23 Negligible Negligible 2.73 1.83
Karnataka Neg 1.07 0.16 0.86 0.35 1.8 1.6 2.57
Kerala 3.54 2.37 3.89 2.61 3.93 2.63 2.54 1.7
Madhya Pradesh 3.16 2.47 2.69 2.55 473 5.16 13.48 6.32
Maharashtra 1.65 2.61 2.33 2.29 1.94 3.08 2.07 1.39
Odisha 42.14 28.01 37.71 24.97 36.95 24.65 27.69 18.31
Puducherry 0.11 0.07 0.01 0.08 - 0.4 - 0.02
Punjab 131.58 85.54 141.34 92.75 130.77 86.35 120.17 77.31
Rajasthan 0.41 0.11 0.07 - 0.08 - 0.07 -
Tamil Naidu 17.93 12.01 18.53 12.41 23.04 15.43 18.49 12.39
Uttar Pradesh 69.1 40.07 41.63 29.01 35.02 25.54 41.46 28.42
Uttrakhand 7.03 3.49 8.09 3.75 8.86 4.22 8.3 2.84
West Bengal 12.49 17.44 8.32 12.4 11.76 13.1 415 9.17
All India Total 570.63 341.03 516.78 320.34 542.97 341.98 445.80 276.83
*Position as 16/03/2012

Statement-lI
Statewise Arrivals and Procurement of Wheat during the last three years and the current years
(In '000 Tonnes)
States /U.T. 2008-09 2009-10 2010-11 2011-12*
Arrival Procure- Arrival Procure- Arrival Procure- Arrival  Procure-
ment ment ment ment

1 2 3 4 5 6 7 8 9
Bihar 500 500 497 497 183 183 557 557
Chandigarh 12 10 12 12 10 9 8 7
Delhi 118 6 31 0 52 10 37 8
Gujarat 629 415 451 75 367 1 850 105
Haryana 5337 5237 6931 6924 6362 6347 6949 6928
Himachal Negligible Negligible 1 1 1 Neg 1 1

Pradesh
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1 2 3 4 5 6 7 8 9
Jammu and 1 1 1 1 - - - -
Kashmir
Jharkhand 2 2 Negligible Negligible Negligible Negligible - -
Madhya Pradesh 2720 2410 2398 1968 4434 3539 6181 4965
Maharashtra 10 10 0 0 - 0
Punjab 10583 9941 10980 10725 10280 10209 11094 10958
Rajasthan 1149 935 1385 1152 756 476 1611 1303
Uttar Pradesh 3137 3137 3882 3882 3269 1645 4934 3461
Uttrakhand 214 85 290 145 224 86 240 42
West Bengal - - - - 9 9 - -
Total 24412 22689 26859 25382 25947 22514 32462 28335
[Transiation] THE MINISTER OF AGRICULTURE AND MINISTER

Cold Storages

1012. SHRIMATI SUMITRA MAHAJAN:
DR. BHOLA SINGH:
SHRI K. SUDHAKARAN:
SHRI B.Y. RAGHAVENDRA:

Will the Minister of AGRICULTURE be pleased to
state:

(a) whether tonnes of fruits, vegetables and
foodgrains perished due to nonavailability of cold storage;

(b} if so, the reaction of the Government thereto;

(c) the total number of cold storages in the country
at present, State-wise;

(d) whether any scheme is under consideration of
the Government to increase the number of cold storage in
the country including Kerala;

(e) if so, the details thereof, State-wise;

(f) whether the Government proposes to aliow
external commercial borrowing to set up cold storages;
and

{(g) if so, the details thereof?

OF FOOD PROCESSING INDUSTRIES (SHR! SHARAD
PAWAR): (a) to (e) Post Harvest losses to the extent of 5.8-
18.0% in fruits and vegetable category and to the extent
of 2.8 - 10% in food grains category have been reported
by Central Institute of Post Harvest Engineering and
Technology (CIPHET) while conducting a comprehensive
quantitative assessment of storage losses of agriculture
produce at various levels.

To reduce post harvest losses, presently, Government
of India implements National Horticulture Mission (NHM)
and National Horticulture Board (NHB) schemes under
which credit linked back-ended subsidy @ 40% of project
cost in general areas and 55% in hilly and scheduled
areas are available for cold storage, CA/MA storage, refer
vans and other post harvest infrastructure in the country.
Under Horticulture Mission for North Eastern and Himalayan
States (HMNEH) scheme credit linked back-ended subsidy
@ 55% of project cost is available for these components
for North Eastern and Himalayan States. Kerala is covered
under NHM and NHB.

Total number of cold storages in the country as on
31.03.2011 is 6156. The State-wise details are given in
the enclosed Statement.

(f) and (g) As per extant policy, External Commercial
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Borrowing (ECB) is permitted investment to cold storage
or cold room facility, and farm level pre-cooling.

These details have been published under RBl's
Master Circular on External Commercial Borrowings (ECB)
and Trade Credits dated July 01, 2011 updated on January
20, 2012.

Statement

Statewise Distribution of Cold Storages as on
31/03/2011

SI. No. State/UT Total No. Total Capacity

in MTs
No. Capacity
1 2 3 4"
1. Andaman and Nicobar 2 210
Islands (UT)
2. Andhra Pradesh 331 11,31,807
3. Arunachal Pradesh 1 5,000
4. Assam 27 1,02,979
5. Bihar 290 13,54,807
6. Chandigarh (UT) 6 12,216
7 Chhattisgarh 75 3,71,939
8. Delhi 95 1,26,158
9. QGuijarat 477 16,50,684
10. Goa 29 7,705
11. Haryana 248 3,98,904
12. Himachal Pradesh 18 19,858
13. Jammu and Kashmir 20 48,069
14. Jharkhand 51 1,97,874
15. Kerala 193 58,105
16. Karnataka 178 4,76,947
17. Lakshadweep (UT)) 1 15
18. Maharashtra 484 5,92,308
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1 2 3 4
19. Madhya Pradesh 223 9,40,679
20. Manipur 0 0
21. Meghalaya 3 3,200
22. Mizoram 1 3,471
23. Nagaland 2 6,150
24. Odisha 104 3,01,139
25. Pondicherry (UT) 3 85
26. Punjab 504 16,79,218
27. Rajasthan 132 4,04,585
28. Sikkim 1 2,000
29. Tamilnadu 157 2,73,857
30. Tripura 12 33,581
31. Uttar Pradesh 1988  1,25,94,486
32. Uttrakhand 16 70,899
33. West Bengal 484 58,11,806

Total 6156 2,86,80,741

Source: DMI, NHM and NHB

Economic Model for Delhi Metro

1013. SHRI MAHABAL MISHRA: Will the Minister of
URBAN DEVELOPMENT be pleased to state:

(a) whether the Government has prepared any
Economic Model in order to increase the revenue of Delhi
Metro;

(b) if so, the details thereof; and

{c} the names of Delhi Metro Stations in Delhi which
have been identified for development of the surrounding
areas under the said programme?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN DEVELOPMENT (PROF. SAUGATA ROQOY): (a) and
(b)Y Under the Delhi Mass Rapid Transit System (MRTS)
Phase-Il! project, Dethi Metro Rail Corporation Ltd. (DMRC)
has been mandated to raise Rs.1586 crore from property
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development out of the total approved cost of Rs. 35,242
crore. DMRC has started an internal study based on
International replicable examples to formulate strategy for
raising Rs. 1600 crore from property development including
Transit Oriented Development (TOD) to part finance Phase-
fll.

(c) The study to provide conceptual design for TOD
for the stretch between Chattarpur to Arjangarh has
commenced.

[English]
Increasing Urban Poverty

1014. SHRI KALIKESH NARAYAN SINGH DEO:
SHRIN.S.V. CHITTHAN:

Will the Minister of HOUSING AND URBAN POVERTY
ALLEVIATION be pleased to state:

(a) the number of people living below poverty line
in small, big and metropolitan cities of the country, State-
wise;

(b) the reasons for increase in incidents of poverty
in the urban areas over the years, despite implementation
of poverty alleviation schemes and programmes;

(c) the amount allocated and spent by the
Government in this regard during the last three years and
the current year, State-wise;

(d) the reasons for under-utilization of the available
resources;

(e) whether the Government has taken any concrete
steps to improve the living standard of these poor, people
as well as to provide jobs and housing facility to them; and

() if so, the details thereof, State-wise?

THE MINISTER OF HOUSING AND URBAN
POVERTY ALLEVIATION AND MINISTER OF CULTURE
(KUMARI SELJA): (a) As per the Tendulkar Committee
estimates released by the Planning Commission 807.59
lakhs urban people were below poverty line in the year
2004-05. A Statement showing State-wise number of urban
poor is given in the enclosed Statement-l. City-wise data
of urban poor is not available.

{b) The major reasons behind increase in incidence
of the poverty in urban areas are as under:
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(i) Structural - which include socially constructed
constraints to opportunities for low-income
groups.

(i) Influx of a large number of workers to cities
without commensurate job opportunities and
availability of housing and basic amenities.

(iii) High cost of living, including cost of health care
and medical facilities, housing, transport and
education.

(iv) Lack of urban planning, especially that for
housing low-income categories and provision of
land for informal sector activities pursued by the
urban poor.

(v) Absence of adequate regulation to protect the
economic interest of the poor; and

(vi) Lack of involvement of poor in urban planning
and developmental process.

(c) and (d) Statements showing state-wise amount
allocated and spent under the urban poverty alleviation
scheme of the Government, namely the Swarna Jayanti
Shahari Rozgar Yojana (SJSRY) during the last three
years and the current year are given in enclosed
Statement-Il.

The Government has been able to utilize funds
allocated under SJSRY. This is an ongoing scheme and
Central funds are released to the States/Union Territories
only after they fulfili the prescribed criteria regarding
submission of utilization certificates (UCs) as well as release
of matching state share to the past release.

(e) and (f) For imprbving fiving standards of urban
poor including livelihoods and housing, the Ministry of
Housing & Urban Poverty Alleviation is implementing the
following programmes on all India basis, covering all
States/Union Territories:-

(i) Swarna Jayanti Shahari Rozgar Yojana (SJSRY)
started in 1997 on all India basis has been
comprehensively revamped since 1st April, 2009.
The revamped scheme aims at providing gainful
employment to the urban unemployed and
under-employed poor, through encouraging the
setting up of self employment ventures by the
urban poor living below the poverty line, skills
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training and aiso through providing wage
employment by utilizing their labour for
construction of socially and economically useful
public assets.

The Jawaharlal Nehru National Urban Renewal
Mission (JNNURM) launched on 3rd December,
2005, supports provision of housing and basic
services to urban poor/slum dwellers in 65
specified cities under the Sub Mission Basic
Services to the Urban Poor (BSUP) and in other
cities and towns, under the Integrated Housing
and Slum Development Programme (IHSDP).
Government grant to States/Union Territories
under BSUP/IHSDP ranges from 50% to 90%.
Mission Duration is 7 years from 2005-06.

The Interest Subsidy Scheme for Housing the
Urban Poor (ISHUP) provides for interest subsidy
on housing loans to the Economically Weaker
Sections (EWS) and Low Income Group (LIG)
as part of credit-enablement measures and
encourages those households to avail of loan
facilities through Commercial Banks/Housing
Finance Companies for the purposes of
construction/acquisition of houses and avail 5%
subsidy in interest payment for loans upto Rs. 1
lakh. This is a demand driven scheme and open
to individuals to avail the benefits under this
scheme.

The scheme of Affordable Housing in Partnership
(AHP) aims at supporting the construction of
one million houses for EWS/LIG/MIG with at least
25% of the units for EWS category through
provision of subsidy for infrastructure @ Rs.
50,000 per affordable dwelling unit or 25% of
the infrastructure cost, whichever is less. The
scheme aims at partnership between various
agencies/Government/parastatals/Urban Local
Bodies/developers for realizing the goal of
affordable housing for all.

The scheme of 'Rajiv Awas Yojana' (RAY) -
aims to provide financial assistance to States
that are willing to assign property rights to slum
dwellers for provision of decent shelter and basic

civic and social services for slum
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redevelopment, and for creation of affordable
housing stock. Fifty percent (50 %) of the cost of
provision of basic civic and social infrastructure
and amenities and of housing, including rental
housing, and transit housing for in-situ
redevelopment - in slums would be borne by
the Centre, including operation & maintenance
of assets created under this scheme. For the
North Eastern and Special Category States the
share of the Centre would be 90% including the
cost of land acquisition, if required. Funds have
been released to States for undertaking
preparatory activities under Slum Free City
Planning Scheme - the preparatory phase of
Rajiv Awas Yojana. The schemes of ISHUP and
AHP have been dovetailed with RAY.

Statement-/

Number and Percentage of population below
poverty line urban areas (2004-2005)

Sl. No. States/UTs No. of Percentage
Persons (%)
(Lakhs) of persons
1 2 4 5
1. Andhra Pradesh 51.33 23.40
2. Arunachal Pradesh 0.67 23.50
3. Assam 8.44 21.80
4. Bihar 40.90 43.70
5. Chhattisgarh 13.43 28.40
6. Delhi 18.92 12.90
7. Goa 1.72 22.20
8. Gujarat 41.94 20.10
9. Haryana 15.77 22.40
10. Himachal Pradesh 0.30 4.60
11. Jammu and Kashmir 2.87 10.40
12. Jharkhand 15.56 23.80
13. Karnataka 50.76 25.90
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1 2 4 5 1 2 4 5
14. Kerala 15.65 18.40 25, Tamil Nadu 61.35 19.70
15. Madhya Pradesh 61.66 35.10 26. Tripura 1.35 22.50
16. Maharashtra 116.12 25.60 27. Uttar Pradesh 130.26 34.10
17. Manipur 2.06 34.50 28. Uttarakhand 6.35 26.20
18. Meghalaya 1.21 24.70 29. West Bengal 57.94 24.40
19. Mizoram 0.38 7.90 30. Pondicherry 0.71 9.90
20. Nagaland 0.16 4.30 All India 807.59 25.70
21. Odisha 22.69 37.60 Note: The new poverty lines have been generated for all the

states. However, in the absence of adequate data, the expert

22. Punjab 17.20 18.70 group has suggested use of poverty line of the neighboring
23. Rajasthan 42.84 29.70 states for union territories.
24. Sikkim 0.18 2590 Source: Tendulkar Committee Estimates of Poverly released by

The Planning Commission.

Statement-Il

Central Funds allocated, releases and expenditure under Swarna Jayanti Shahari Rozaar Yojana (SJSRY)
During 2008-09, 2009-2010, 2010-11 & 2011-12

(Rs. in Lakhs)

Sl State/ 2008-09 2009-10 2010-11 2011-12
No. uTt
Central Central Expen- Central Central Expen- Central Central Expen-  Central Central Expen-
Tentative Actual diture Tentative Actual diture Tentative Actual diture  Tentative Actual diture
allocation Funds reported allocation Funds reported allocation Funds  reported allocation Funds reported
released (central released (central released (central released (central
share)* share)* share)* share)$
1 2 3 4 5 6 7 8 9 10 11 12 13 14

1.  Andhra 3115.78 4327.22 4327.22 3390.53 3390.53 3390.53 3790.43 5226.02 5226.02 4827.60 4827.60 4827.60
Pradesh

2. Arunachal 222.53 0.00 0.00 207.85 103.93 103.93 201.79 201.79 103.93 259.97 129.99 0.00
Pradesh

3. Assam 2956.48 2947.90 2947.90 2956.05 1478.03 1478.03 2869.96 2869.96 2869.96 3274.79 1637.40 0.00
4. Bihar 1855.09 1980.98 1980.98 1790.24 895.12 895.12 2001.40 2001.40 0.00 3158.72 1579.36 30.01

5. Chhattis- 1122.37 637.36 637.36 1075.14 881.30 881.30 1201.95 1201.95 1201.95 1342.71 134271 671.35
garh

6. Goa 110.94 0.00 0.00 90.56 0.00 0.00 101.24 0.00 0.00 115.29 0.00 0.00
7. Gujarat 1450.38 1548.80 1548.80 1501.44 1501.44 1501.44 1678.53 192853 924.75 3843.37 3843.37 0.00

8. Haryana 547.14 1334.27 133427 585.34 585.34 585.34 654.37 654.37 654.37 1597.70 1597.70 400.69
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1 2 3 4 5 6 7 8 9 10 11 12 13 14
9. Himachal 11.64 12.43 12.43 12.15 12.15 12.15 50.00 50.00 0.00 109.54 54.77 0.00
Pradesh
10. Jammu 160.24 0.00 0.00 120.93 0.00 0.00 135.21 135.21 0.00 293.30 146.65 0.00
and Kashmir
11. Jharkhand  727.93 0.00 0.00 728.91 0.00 0.00 814.88 814.88 0.00 1627.99 814.00 0.00
12. Karnataka 3648.54 4896.14 4896.14 352471 352471 3524.71 394045 5376.04 3036.67 4874.28 4874.28 2585.39
13. Kerala 953.22 1017.91 101791 948.13 948.13 948.13 1059 96 47403 474.03 1376.53 1376.53 1034.46
14. Madhya 4722.97 5043.48 5043.48 4087.96 4087.96 4087.96 4570.13 5914.80 4167.05 5719.08 5719.08 2663.09
Pradesh
15. Maha- 8998.10 9608.72 9608.72 8075.96 8075.96 8075.96 9028.52 10464.11 3436.00 10304.04 10304.04 1832.56
rashtra
16. Manipur 445.06 445.71 44571 461.88 461.88 461.88 44843 44843 0.00 799.30 399.65 0.00
17. Meghalaya 381.48 190.74 190.74 369.51 0.00 0.00 358.74 0.00 0.00 469.49 0.00 0.00
18. Mizoram 34970 350.20 350.20 369.51 369.51 369.51 358.74 641.66 641.66 358.74 358.74 0.00
19. Nagaland 286.11 286.53 286.53 27713 277.13 277.13 269.06 419.06 134.53 269.06 269.06 0.00
20. Odisha 1664.03 1776.95 1776.95 147659 1476.59 1476.59 1650.75 1650.75 800.35 2083.28 2083.28 641.58
21. Punjab 241.04 120.52 120.52 358.93 0.00 0.00 401.27 0.00 0.00 2275.11 2275.11 37.00
22. Rajasthan 2773.39 1574.91 1574.91 2623.52 1311.76 1311.76 2932.96 2932.96 518.63 4187.60 2093.80 488.15
23. Sikkim 63.58 63.67 63.67 46.19 46.19 46.19 44.84 194.84 132.84 4484 44 84 0.00
24. Tamil Nadu 4012.17 4284.44 4284.44 3817.38 3817.38 3817.38 4267.63 4267.63 3867.00 6346.09 6346.09 847.44
25, Tripura 44506 248.84 248.84 46188 0.00 0.00 44843 22425 205.40 523.81 523.81 0.00
26. Uttranchal 530.71 566.72 566.72 488.70 488.70 488.70 546.34 546.34 0.00 583.96 291.98 0.00
27. Uttar 6880.05 8846.04 8846.94 6462.43 6462.43 6462.43 7224.67 7224.67 7224.67 11119.01 11119.01 4248.55
Pradesh
28. West 1824.27 1948.07 1948.07 1940.44 1940.44 1940.44 216931 2169.31 2033.29 5764.81 5764.81 248987
Bengal
29. Andaman 43.55 Q.00 0.00 37.50 0.00 0.00 37.50 18.75 0.00 23.34 23.34 9.17
and Nicobar
Istands
30. Chandigarh 58.06 0.00 0.00 78.52 0.00 0.00 78.52 39.26 0.00 14713 14713 0.00
31. Dadra and 25.81 0.00 0.00 17.58 17.58 17.58 17.58 8.79 0.00 17.30 8.65 0.00
Nagar Haveli
32. Daman and 22.58 0.00 0.00 16.41 0.00 0.00 16.41 0.00 0.00 12.23 0.00
Diu
33. Delhi 92.20 0.00 0.00 93.34 0.00 0.00 200.00 0.00 0.00 350.00 175.00 0.00
34. Pondicherry 7.80 7.80 7.80 6.66 6.66 6.66 50.00 50 00 0.00 150.00 75.00 0.00

Total 50750.00 54067.25 54067.25 48500.00 42160.85 42160.85 53620.00

58149.79 37653.10

78250.00 70246.78 22806.91

* Based on the Utilzation Certificates received from State/UT Governments

$ Based on the expenditure reported by States through Quarterly progress reports upto the Quarter Ending December, 2011
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[Translation]

Dues Against Sugar Mills

1015. SHRI MITHILESH KUMAR:
SHRI GHANSHYAM ANURAGI:

Will the Minister of CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION be pleased to state:

(a) the total amount outstanding against the sugar
mills as sugarcane dues during each of the last three
years and the current year, State-wise;

(b) whether there is any provision for payment of
interest on the amount owed by the mills as sugarcane
dues;

(c) if so, the details thereof;

(d) whether the Government has formulated/
proposes to formulate any strict policy to ensure timely
payment of dues by sugar mills; and

{e) if so, the details thereof?

MARCH 20, 2012
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THE MINISTER OF STATE OF THE MINISTRY OF
CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (PROF. K.V. THOMAS): (a) The total amount
outstanding against the sugar mills as sugarcane dues
during each of the last three years and the current year
(upto 31.01.2012) State-wise is given in the enclosed
Statement.

{b) and (c) Yes, Madam. The Sugarcane (Control)
Order, 1966 stipulates that payment for the sugarcane
purchased by the sugar mills should be made within 14
days of the date of delivery failing which interest at the rate
of 15% per annum on the amount due for the delayed
period beyond 14 days becomes payable.

(d) and (e) The Sugarcane (Control) Order, 1966, as
amended from time to time, already contains the necessary
provisions for timely payment of cane price to sugarcane
farmers for sugarcane supplied by them to sugar mills and
the powers for enforcing the provisions of the said Order
relating to payment of cane price dues are delegated and
vested with the State Governments who have the necessary
field formations.

Statement

State-Wise Cane Price payable & due for the last three years & current year
(Sugar season-wise)

(In Lakh Rs.)
State/Zone 2009-10 & Earlier 2010-11 Sugar Season 2011-12 Sugar Season
Sugar Seasons
Balance cane Total price Balance Total Price Balance cane
price payable payable for cane price payable for price payabie
as on payable as on cane purch- as on
31.01.2012 purchased 31.01.2012 ased as on 31.01.2012
31.01.2012
1 2 4 5 6
Punjab 0.00 73384.87 86.52 55993.29 10624.55
Haryana 0.00 92952.46 0.00 62954.80 15020.66
Rajasthan 0.00 880.07 0.00 0.00 0.00
West UP 0.00 414563.52 233.86 326406.16 93967.18
Central UP 937.20 533753.30 428.71 405101.99 132583.20
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1 2 3 4 5 6
East UP 5866.84 346296.88 67.92 280980.36 88274.52
Total UP 6804.04 1294613.70 730.49 1012488.51 314824.90
Uttarakhand 629.73 65577.13 1797.03 53492.61 24394.82
Madhya Pradesh 1151.25 11437.61 205.19 6247.53 480.57
Chhattisgarh 0.00 0.00 0.00 0.00 0.00
South Guijarat 1340.80 212217.65 33.74 76369.19 25422.59
Saurashtra 0.00 7991.42 0.00 4548.89 1880.67
Total Gujarat 1340.80 220209.07 33.74 80918.08 27303.26
South Maharashtra 0.96 529673.99 1824.33 217683.32 7564.36
North Maharashtra 1639.52 288002.73 193.68 125760.59 18246.44
Cent. Maharashtra 96.53 606712.78 1335.00 231406.30 5585.82
Total Maharashtra 1737.01 1424389.50 3353.01 574850.21 31396.62
North Bihar 3213.46 83130.25 231.25 46077.71 21719.85
South Bihar 0.00 0.00 0.00 0.00 0.00
Total Bihar 3213.46 83130.25 231.25 46077.71 21719.85
Assam 0.00 0.00 0.00 0.00 0.00
Andhra Pradesh 3309.32 199575.55 0.00 124290.80 43041.92
Karnataka 2031.21 627513.00 3877.00 368922.00 130790.00
Tamil Nadu 215.23 389808.49 2171.67 12454717 33170.86
Kerala 0.00 0.00 0.00 0.00 0.00
Odisha 0.00 5695.63 0.00 3350.74 814.45
West Bengal 0.00 1387.09 0.00 387.28 219.28
Nagaland 0.00 0.00 0.00 0.00 0.00
Puducherry 0.00 10564.06 243.40 1322.09 972.95
Goa 0.00 2427.27 0.00 813.72 64.49
Dadra and Nagar Haveli 0.00 0.00 0.00 0.00 0.00
All India Total 20432.05 4503545.75 12729.30 2516656.54  654839.18
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[English]
Grants to Agricultural Universities

1016. SHRI L. RAJAGOPAL: Will the Minister of
AGRICULTURE be pleased to state:

(a) whether the Union Government is providing
special grants to Slate Agricultural Universities in the
country since 2005-06;

(b} if so, the details of universities which have got
the special grant;

(¢} whether the State Government of Andhra
Pradesh has sent a proposal to the Union Government for
giving special grant to Acharya N.G. Ranga Agricultural
University; and

(d) if so, the details thereof and the action taken by
the Union Government thereon?

THE MINISTER OF AGRICULTURE AND MINISTER
OF FOOD PROCESSING INDUSTRIES (SHRi SHARAD
PAWAR): (a) Yes, Madam.

(b)y The Government have approved special grants
since 2006-07. The details are as under:-

Year Name of the
University

Amount (Rs.)

2006-07 Punjab Agricultural University,
Ludhiana 100 crores

2007-08 GB Pant University of Agriculture
& Technology, Pantnagar 50 crores

2007-08 Tamil Nadu Agricultural
University, Coimbatore 50 crores

2008-09 Mahatma Phule Krishi
Vidyapeeth, Rahuri,
(Maharashtra) 100 crores

2010-11 SKUASA&T, Srinagar 100 crores

2011-12 Kerala Vety. & Anima! Sciences
University at Pookode, Kerala 100 crores

2011-12 SKUAST, Jammu 32 crores

(c) Yes, Madam.
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(d) Proposals received for special granis are
considered on merit, subject to avaifability of funds.

Accidents in Delhi Metro

1017. SHRI YASHVIR SINGH:
SHRI NEERAJ SHEKHAR:

Will the Minister of URBAN DEVELOPMENT be
pleased to state:

(a) whether the number of accidents involving the
Delhi Metro is increasing;

(b) if so, the total number of people killed and injured
in this regard alongwith the amount of compensation paid
to the families of the deceased during each of the last
three years and the current year,

{(c) the action taken against the officials for not
maintaining the safety norms and ensuring quality of work;
and

(d) the steps/safeguards taken by the Delhi Metro
to reduce such accidents?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN DEVELOPMENT (PROF. SAUGATA ROY): (a) No,
Madam.

{b) to (d) Do not arise. However, Delhi Metro Rail
Corporation Ltd. (DMRC) has reported that in event of an
accident and incident resulting in injury/death of passenger,
the matter is investigated for necessary corrective action,
which includes public education and awareness campaign
also.

[Translation]

Increase in Horticulture Production

1018. SHRIMATI MEENA SINGH:
SHRI PRATAPRAO GANPATRAO JADHAO:
SHRI VIRENDER KASHYAP:
SHRI ANJANKUMAR M. YADAV:
SHRI MURARI LAL SINGH:

Wili the Minister of AGRICULTURE be pleased to
state:

(a) the details of various schemes being
implemented by the Government to promote horticulture in
the country;
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(b) the number of States covered under the National
Horticulture Mission (NHM) in the country including
Chhattisgarh and Maharashtra;

(c) whether some States have proposed/requested
to cover some more districts under these schemes;

(d) if so, the details thereof and the response of the
Union Government thereto, State-wise including
Chhattisgarh;

(e) the financial assistance provided by the Union
Government to the States under the Scheme, State-wise;

(f) whether the Union Government has achieved
the desired success in implementing these schemes in the
country; and

{(g9) if so, the details thereof and if not, the reasons
therefor?

THE MINISTER OF AGRICULTURE AND MINISTER
OF FOOD PROCESSING INDUSTRIES (SHRI SHARAD
PAWARY): (a) The Department of Agriculture & Cooperation
is implementing two Centrally Sponsored Schemes, viz (i)
Horticulture Mission for North East and Himalayan States
(HMNEH) and (ii) National Horticulture Mission (NHM) in
remaining States and Union Territories for the holistic
development of horticulture sector in the country by
adopting an area based regionally differentiated cluster
approach by ensuring an end-to-end approach covering
production, post harvest management and marketing.
Besides, the National Horticulture Board is also
implementing the Scheme of 'Development of Commercial
Horticulture through Production and Post Harvest
Management'.

(b} Under NHM, eighteen States including
Chhattisgarh and Maharashtra and three Union Territories
of Andaman and Nicobar Islands, Lakshadweep and
Puducherry are covered.

(c) and (d) Most of the States have been requesting
to cover some more districts under National Horticulture
Mission (NHM). However, NHM envisages a cluster
approach for developing potential horticulture crops duly
ensuring backward and forward linkages. While selecting
the districts and clusters, comparative advantage of crops
based on agro-climate conditions, potential for
development and marketing opportunities are taken into
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consideration. Accordingly, 372 districts have been covered
under NHM.

The General Council of NHM had decided that in
order to avoid thin distribution of resources, efforts should
be made to consolidate the implementation of the NHM
programme rather than expand it. Non-NHM districts are
eligible for assistance for creation of infrastructure for post
harvest management and marketing. These districts can
avail assistance for horticulture development from schemes
like Rashtriya Krishi Vikas Yojana and Mahatma Gandhi
National Rural Employment Guarantee Scheme.

(e) State-wise details of financial assistance
provided under NHM from 2005-06 to 2011-12 (16th March,
2012) are given in the enclosed Statement.

{f) and (g) Yes, Madam. Desired success has been
achieved in implementing the NHM in the country. Under
NHM, from 2005-06 to 20011-12 (up to February, 2012),
2289 new nurseries were setup, additional area of about
21.15 lakh hectare was brought under new gardens of
various horticulture crops and 3.86 lakh hectare of old and
senile orchards was rejuvenated. An area of 1.39 lakh
hectare was covered under organic farming. An area of
20134 hectare was covered under protected cultivation
(green house/shade net house cultivation, muiching etc.)
Integrated Nutrient Management (INM) and Integrated Pest
Management (IPM) was adopted in an area of 9.46 lakh
hectare apart from setting up of 386 INM/IPM infrastructure
like disease forecasting units, bio contro! labs, plant health
clinics and leaf/tissue analysis labs. Total 23889 community
tanks were created for providing critical irrigation to
horticulture crops. Under post harvest management
component, 7675 units have been set up viz pack houses,
cold storage/CA/MA storage units, pre-cooling units,
ripening chambers, refrigerated vans, mobile/primary
processing units. To ensure proper handling and marketing
of horticulture produce, 387 market infrastructure viz whole
sale markets rural markets and infrastructure for collection,
sorting grading and packing have been created.

Under HMNEH, from 2001-02 to 20011-12 (up to
February, 2012), 1243 new nurseries and 27 tissue culture
units were setup, additional area of about 6.80 lakh hectare
was brought under new gardens of various horticulture
crops and 0.645 lakh hectare of old and senile orchards
was rejuvenated. Total 1135 community tanks were created
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for providing critical irrigation to horticulture crops. An area
of 1030 hectare was covered under protected cultivation
(green house/shade net house cultivation). Total 40 disease
forecasting units and 53 mushroom units were also set up.
Under post harvest management component, 35 cold
storage units and 88 processing units were set up. To
ensure proper handling and marketing of horticulture
produce, 48 whole sale markets, 306 rural markets/apni
mandies and 18 state grading laboratories were set up.

Statement

State wise details of financial assistance provided
from NHM during 2005-12

(Rs. in crore}

Sl. No.  States/UTs Amount*
1 2 3
1. Andhra Pradesh 620.80
2. Bihar 134.27
3. Chhattisgarh 412.77
4. Goa 11.80
5. Gujarat 269.45
6. Haryana 326.79
7. Jharkhand 211.95
8. Karnataka 608.58
9. Kerala 344.58
10. Madhya Pradesh 328.14
11. Maharashtra 801.61
12. Odisha 256.47
13. Punjab 185.93
14. Rajasthan 258.68
15. Tamil Nadu 486.96
16. Uttar Pradesh 422.82
17. West Bengal | 146.04
18. Delhi 3.00
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1 2 3
19. Lakshadweep 0.93
20. Andaman and Nicobar Islands 7.37
21. Puducherry 1.53

Total States 5840.47

*upto 16.3.2012

Target for Agricultural Production

1019. SHRI JAGDISH SHARMA:
SHRI HANSRAJ G. AHIR:
SHRI RADHE MOHAN SINGH:
SHRI BHARTRUHARI MAHTAB:
SHRI DATTA MEGHE:
SHRI JITENDRA SINGH BUNDELA:
SHRI OM PRAKASH YADAV:
SHRI NARENDRA SINGH TOMAR:
SHRIMATI SHRUTI CHOUDHRY:

Will the Minister of AGRICULTURE be pleased to
state:

(a) whether the Government has set any target for
enhancing agricultural production of coarse grain, cotton,
foodgrains, oilseeds, paddy, pulses, sugarcane, wheat in
the country during each of the last three years and the
current year;

(b) if so, the details and the achievement in this
regard alongwith the average production of the above
items during the said period;

(c) the efforts and strategy made/being made by
the Government to make the country self-reliant in foodgrain
production and to improve the economy of the farmers;
and

(d) the assistance being provided to the States for
increasing the production of foodgrains in the country,
State-wise?

THE MINISTER OF AGRICULTURE AND MINISTER
OF FOOD PROCESSING INDUSTRIES (SHRI SHARAD
PAWAR): (a) and (b) Yes, Madam. To enhance agricultural
production and productivity of foodgrains in the country,
Government of India has fixed crop production targets for
the years 2009-10 to 2011-12, in respect of coarse grain,
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cotton, foodgrains, oilseeds, paddy, pulses, sugarcane,
wheat, viz a viz details of achievements, which are given
in the enclosed Statement-1.

{¢) and (d) For making the country self-reliant in
production of foodgrains, various Crop Development
Schemes and Programmes like National Food Security
Mission (NFSM), Integrated Scheme of Oilseed, Pulses,
Maize and Qil palm (ISOPOM), Mini Mission-lI of
Technology Mission on Cotton, Integrated Cereals
Development Programme for Rice/Wheat/Coarse Cereals
under Macro Management of Agriculture and Rashtriya
Krishi Vikas Yojana (RKVY) are being implemented by the
Department of Agriculture & Cooperation through State
Governments.

in 2010-11, in addition to above mentioned schemes,
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two new programmes, Bringing Green Revolution to
Eastern India and Integrated Development of 60000 Pulses
and Oilseeds Villages in Rainfed Areas have been initiated
under RKVY. National Food Security Mission has been
strengthened with the merger of pulses component of
ISOPOM. A new programme Accelerated Pulses Production
programme (A3P) in the form of block demonstrations has
been started to cover 1000 unit of 1000 hectare each of
five pulses crops in 16 pulses growing States of the country.

The Statements indicating assistance provided to
state governments under National Food Security Mission
(NFSM), Mini Mission-ll of Technology Mission on Cotton,
Macro Management of Agriculture (MMA) and Rashtriya
Krishi Vikas Yojana (RKVY) are given in the enclosed
Statement-|l.

Statement-l

Year-wise target for enhancing agricultural production of coarse grain, cotton, foodgrains, oilseeds, paddy,
pulses, sugarcane and wheat/achievements for the year 2009-10 to 2011-12

{Million Tonnes)

SI. No. Crop 2009-2010 2010-11 2011-2012
Target Achievement Target Achievement  Target Achievement
(2nd Adv.
Estimate)
1.  Total Coarse Grain 43.10 33.55 44.00 43.68 42.00 42.08
2. Cotton* 260.00 240.22 260.00 330.00 340.00 340.87
3.  Total foodgrains 239.10 218.11 244.50 244.78 245.00 250.42
4.  CQilseeds @ 316.00 248.82 332.00 324.79 336.00 305.29
5. Paddy 100.50 89.09 102.00 95.98 102.00 102.75
6.  Total Puises 16.50 14.66 16.50 18.24 17.00 17.28
7. Sugarcane@ 3400.00 2923.02 3150.00 3423.82 3500.00 3478.65
8. Wheat 79.00 80.80 82.00 86.87 84.00 88.31

*Lakh bales of 170 kg. each.

@ Lakh tonnes



NFSM-Allocation,

Statement-Il

Release of funds and amount spent udner NFSM-Rice, NFSM-Wheat and
(Rs. in crore)

NFSM-Puises by the Slate during 2008-09

State Rice Wheat Puises Grand Total
Alfoc. Amt. Rel. Exp Alloc.  Amt. Rel. Exp Alloc.  Amt. Rel. Exp Alloc. Total Total
Rel. Exp

1. Andhra Pradesh 36.69 24.15 2498  0.00 0.00 0 68.34 59.00 56.84 105.03 83.15 81.82
2. Assam 32.43 26.86 30.32 0.00 0.00 0 0.00 0.00 0 32.43 26.86 30.32
3. Bihar 39.28 37.00 11.43 40.87 24.02 22.38 29.46 20.03 8.04 109.61 81.05 41.85
4. Chhattisgarh 35.30 29.00 20.61 0.00 0.00 0 52.22 42.65 33.9 87.52 71.65 54 .51
5. Gujarat 445 2.76 0.34 9.48 2.43 4.7 7.21 3.04 1.67 21.14 8.23 6.71
6. Haryana 0.00 0.00 0.00 25.53 10.30 22.67 1.68 0.75 0.75 27.21 11.05 23.42
7. Jharkhand 12.77 9.50 3.19 0.00 0.00 0 0.00 0.00 0 12.77 9.50 3.19
8. Karnataka 19.39 17.73 7.07 0.00 0.00 0 15.92 11.92 11.18 35.31 29.65 18.25
9. Kerala 1.89 1.89 1.89 0.00 0.00 0 0.00 . 0.00 0 1.89 1.89 1.89
10. Madhya Pradesh 20.89 14.16 6.10 42.85 26.18 2717 50.83 24.05 24.79 114.58 64.38 58.06
11. Maharashtra 15.06 14.53 11.57 19.51 18.82 16.94 42.78 37.57 39.65 77.35 70.92 68.16
12. Odisha 40.02 35.64 40.02 0.00 0.00 0 28.43 25.90 28.44 68.45 61.54 68.46
13. Punjab 0.00 0.00 0.00 41.09 33.91 39.21 410 1.78 1.96 45.19 35.69 41.17
14. Rajasthan 0.00 0.00 0.00 25.59 10.96 18.53 14.63 7.12 7.48 40.22 18.08 26.01
15. Tamil Nadu 41.18 30.99 27.29 0.00 0.00 0 6.14 2.02 2.33 47.32 33.01 29.62
16. Uttar Pradesh 33.74 44.89 11.61  120.07 89.61 92.83 38.43 20.70 18.29 192.24 15520 122.73
17. West Bengal 49.02 47.53 28.55 5.69 2.20 2.8 15.69 13.63 7.94 70.39 63.36 39.29

Total 382.11 336.63 224.97 330.68 218.43 247.2 375.87 270.15 243.26 1088.65 82521 715.46
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NFSM- Allocation, Release of funds and amount spent udner NFSM-Rice, NFSM-Wheat and NFSM-Pulses by the State during

2009-10 (Rs. in crore)

State Rice Wheat Pulses Grand Total
Alloc. Amt. Rel. Exp Alloc.  Amt. Rel. Exp Alloc.  Amt. Rel. Exp Alloc. Total Total
Rel. Exp

1. Andhra Pradesh 46.69 38.32 36.84 0 0.00 0.00 95.54 84.02 91.07 142.23 12234 127.91
2. Assam 41.3 36.11 41.07 0 0.00 0.00 0 0.00 0.00 41.30 36.11 41.07
3. Bihar 19.83 0.00 17.13 57.54 25.00 50.94 48.26 18.34 21.67 125.63 43.34 89.74
4. Chhattisgarh 49.88 20.66 20.09 0 0.00 0.00 42.55 0.00 13.22 92.43 20.66 33.31
5. Gujarat 1.92 0.00 0.65 6.58 4.51 5.87 14,19 10.47 7.89 22.69 14.98 14.41
6. Haryana 0 0.00 0.00 23.21 20.35 18.41 10.74 8.30 8.35 33.95 28.65 26.76
7. Jharkhand 16.95 4.68 8.17 0 0.00 0.00 0 0.00 0.00 16.95 4.68 8.17
8. Karnataka 25.05 12.48 18.81 0 0.00 0.00 39.2 34.67 39.26 64.25 4715 58.07
9. Kerala 3.91 2.78 2.78 0 0.00 0.00 0 0.00 0.00 3.9 2.78 2.78
10. Madhya Pradesh 14.59 0.00 6.90 56.42 25.00 37.23 53.97 34.33 39.70 124.98 59.33 83.83
11. Maharashtra 25.63 22.13 26.54 21.26 18.69 21.75 68.18 65.05 64.67 115.07 105.87 112.96
12. Odisha 40.25 40.25 40.20 0 0.00 0.00 24.74 22.16 22.61 64.99 62.41 62.81
13. Punjab 0 0.00 0.00 52.96 50.30 46.51 11.64 10.92 8.40 64.60 61.22 54.91
14. Rajasthan 0 0.00 0.00 31.95 26.38 22.87 20.25 11.68 17.14 52.20 38.06 40.01
15. Tamil Nadu 29.69 17.79 27.11 0 0.00 0.00 14.92 12.28 9.65 44.61 30.07 36.76
16. Uttar Pradesh 77.16 41.17 33.41 164.27 135.92 153.37 71.08 49.19 40.88 312.51 226.28 227.66
17. West Bengal 72.02 51.82 56.60 7.83 7.27 6.27 20.19 12.56 11.37 100.04 71.65 74.24

Total 464.87 288.19 336.30 422.02 313.42 363.22 535.45 373.97 39588 1422.34 975.58 1095.40
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NFSM-Allocation, Release of funds and amount spent udner NFSM-Rice, NFSM-Wheat and NFSM-Pulses by the State during 2010-11
(Rs. in crore)
State Rice Wheat Pulses A3P Grand Total
Alloc. Amt. Rel. Exp Alloc. Amt. Rel. Exp Alloc. Amt. Rel.  Exp Alloc. Rel. Total Alloc. Amt. Rel. Exp
Exp

1. Andhra Pradesh 49.93 39.52 46.33 0.00 0 0 52.47 471 481 32.8 32.80 12564 1352 119.42 106.97
2. Assam 59.15 58.92 28.51 0.00 0 0 6.00 548 5.48 2.18 2.18 1.09 67.33 66.58 35.08
3. Bihar 18.59 156.08 16.83 35.61 29.37 30.4 15.11 1.1 11.92 6.01 6.01 6.01 7532 5156 65.155
4. Chhattisgarh 37.67 5.46 14.33 0.00 0 0 17.07 5.33 7.3 8.75 8.75 512 6349 1954 26.75
5. Gujarat 1.65 0 1.94 6.64 4.44 5.21 17.68 6.34 12.61 13.12 13.11 10.40 39.09 23.89 30.16
6. Haryana 0.00 0 0 24.09 22.08 22.56 10.82 9.3 9.67 4.37 4.37 3.97 39.28 3575 36.2
7. Jharkhand 10.69 5.78 3.94 0.00 0 0 11.59 5.79 3.73 4.92 4.92 1.61 272 16.49 9.28
8. Karnataka 19.53 9.63 15.07 0.00 0 0 41.82 33.92 34.36 28.97 28.97 28.58 90.32 72.52 78.01
9. Kerala 2.62 21 2.1 0.00 0 0 0.00 0 0 0 0 0 2.62 2.1 2.1
10. Madhya Pradesh 11.32 7.9 7 44.58 28 28.89 92.18 58.14 60.13 66.68 66.68 55.25 214.76 160.72 151.27
11. Maharashtra 23.92 19.13 18.26 26.40 21.12 19.94 61.41 50.02 51.18 56.85 56.85 56.78 168.58 147.12 146.16
12. Odisha 43.13 39.45 41.56 0.00 0 0 17.42 13.07 15 6.01 6.01 6.01 66.56 58.53 62.57
13. Punjab 0.00 0 0 4134 34 37.21 6.52 3.02 5.88 0.55 0.55 0.55 48.41 37.57 43.64
14. Rajasthan 0.00 0 0 2220 9 16.62 52.60 34.25 38.89 32.8 32.80 23.24 1076 76.05 78.75
15. Tamil Nadu 26.00 17.86 22.52 0.00 0 0 15.33 511 9.99 7.11 7.11 6.93 48.44 30.08 39.44
16. Uttar Pradesh 80.56 10 4422 121.62 98.77 102.31 58.05 34.91 40.16 33.89 33.89 27.25 29412 17757 213.94
17. West Bengal 49.04 24.8 40.23 8.02 5.86 6.57 5.09 0 3.09 3.28 3.28 272 6543 3394 52.61

Total 433.80 255.6 302.84 330.50 252.64 269.71 481.16 31288 35749 308.29 308.28 248.05 1553.75 1129.43 1178.09
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NFSM-Allocation, Release of funds and amount spent under NFSM-Rice, NFSM-Wheat and NFSM-Pulses by the State during 2011-12
as on 12.03.2012

Rs. in Crore

State Rice Wheat Pulses A3P Grand Total

19€

Alloc. Amt. Rel. Exp Alloc. Amt. Rel. Exp Alloc. Amt. Rel. Exp Alloc. Amt. Rel. Exp Alloc. Amt. Rel. Exp

1. Andhra Pradesh 39.27 35.00 20.76 0.00 0.00 47.12 42.19 38.83 23.97 11.68 30.89 110.36 88.87 90.48
2, Assam 25.24 25.24 49.21 0.00 0.00 9.49 9.49 412 3.02 1.85 1.85 37.75 36.58 55.18
3. Bihar 19.26 17.79 13.89 3747 36.10 35.06 14.96 16.44 6.42 4.72 4.54 1.87 76.41 7487 57.24
4. Chhattisgarh 34.48 30.00 21.82 0.00 0.00 23.68 22.45 5.75 5.13 2.80 2.29 6329 5525 29.86
5. Gujarat 1.90 0.35 1.37 6.15 4.54 2.97 13.52 13.52 8.93 8.70 6.55 3.39 30.27 23.96 16.66
6. Haryana 0.00 0.00 0.00 21.28 14.37 8.51 9.80 9.38 2.09 3.87 3.32 1.83 3495 27.07 12.43
7. Jammu and Kashmir 3.59 2.69 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 3.59 2.69 0.00
8. Jharkhand 8.29 0.00 3.22 0.00 0.00 16.00 11.20 2.68 2.81 1.00 624 2710 1220 12.14
9. Karnataka 17.38 12.31 7.87 0.00 0.00 45.35 45.35 34.14 17.58 15.60 16.78 80.31 73.26 58.79
10. Kerala 3.04 2.28 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 3.04 2.28 0.00
11. Madhya Pradesh 10.61 8.57 6.51 43.53 31.74 22.63 78.79 72.83 48.02 4110 33.68 36.02 174.03 146.82 113.18
12. Maharashtra 20.45 19.17 1456 2217 16.28 7.27 74.35 69.20 38.07 34.70 31.20 3276 151.67 135.85 92.66
13. Odisha 35.97 38.03 26.62 0.00 0.00 20.41 22.29 7.06 4.63 4.44 3.21 61.01 64.76 36.89
14. Punjab 0.00 0.00 0.00 38.39 27.53 14.59 8.83 717 0.44 0.50 0.48 0.00 47.72 35.18 15.03
15. Rajasthan 0.00 0.00 0.00 22.65 22.44 16.05 50.23 45.60 25.38 21.79 11.24 20.80 94,67 79.28 62.23
16. Tamil Nadu 21.44 21.58 3.04 0.00 0.00 0.00 11.44 9.66 2.55 3.70 3.30 0.00 36.58 3454 5.59
17. Tripura 3.63 3.63 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 3.63 3.63 0.00
18. Uttar Pradesh 66.55 61.34 48.25 118.51 101.21 62.22 77.69 68.39 32.11 20.97 14.02 10.77 283.72 24496 153.35
19. West Bengal 40.84 30.63 21.75 7.43 3.64 2.63 6.70 0.00 1.84 2.06 1.40 0.00 57.08 35.67 26.22

Total 351.94 308.61 238.87 317.58 257.85 17193 508.36 465.16 258.43 199.25 146.10 168.70 1377.13 1177.72 837.93
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363 Written Answers MARCH 20, 2012 tfo Questions 364
Statement
Showing allocation release and expenditure of the State under RKVY as on 14.03.2012. (Rs. in Crore)
Sl Name of 2007-08 2008-09
No. the State/UT Allocation Total Expendi-Unspent UC UC Allocation Total Expendi- Unspent UC uc
Release ture Balance Reed Pending Release ture Balance Reed Pending
1. Andhra Pradesh 93.13 61.08 61.08 0.00 61.08 0.00 316.57 29717 296.01 1.16 296.01 1.16
2. Arunachal 2.85 1.90 1.90 0.00 1.90 0.00 6.88 0.00 0.00 0.00 0.00 0.00
Pradesh
3. Assam 23.77 0.00 0.00 0.00 14262 14412 142.62 1.50 142.62 1.50
4. Bihar 64.02 57.77 57.77 0.00 57.77 0.00 148.54 148.54 148.54 0.00 148.54 0.00
5. Chhatisgarh 60.54 52.96 52.96 0.00 52.96 0.00 11648 11745 11745 0.00 117.45 0.00
6. Goa 2.29 1.70 1.70  0.00 1.70 0.00 6.91 0.00 0.00 0.00 0.00 0.00
7. Gujarat 53.71 49.81 47.61 2.20 47.61 2.20 243.39 24339 243.39 0.00 243.39 0.00
8. Haryana 23.12 21.52 21.52 0.00 21.52 0.00 74.00 39.50 39.49 0.01 39.49 0.01
9. Himachal 17.39 16.17 16.17 0.00 16.17 0.00 15.11 15.11 15.11 0.00 15.11 0.00
Pradesh
10. Jammu and 6.85 0.00 0.00 0.00 16.17 1.20 1.20 0.00 1.20 0.00
Kashmir
11.  Jharkhand 61.66 55.68 55.68 0.00 55.68 0.00 58.62 29.31 29.31 0.00 29.31 0.00
12. Karnataka 171.97 15430 15430 0.00 154.30 0.00 316.57 31414 314.14 0.00 314.14 0.00
13. Kerala 61.41 55.40 55.40 0.00 55.40 0.00 60.11 30.06 30.06 0.00 30.06 0.00
14. Madhya 110.01 101.62 101.62 0.00 101.62 0.00 146.05 146.05 146.05 0.00 146.05 0.00
Pradesh
15. Mabharashtra 14220 128.20 12820 0.00 128.20 0.00 269.63 261.77 261.77 0.00 261.77 0.00
16. Manipur 1.35 0.00 0.00 0.00 414 0.90 0.90 0.00 0.90 0.00
17. Meghalaya 7.00 6.37 6.37 0.00 6.37 0.00 13.53 6.77 6.77 0.00 6.77 0.00
18. Mizoram 1.05 0.00 0.00 0.00 4.29 0.80 0.80 0.00 0.80 0.00
19. Nagaland 9.45 3.19 319 0.00 3.19 0.00 13.89 6.95 6.95 0.00 6.95 0.00
20. Odisha 46.59 39.30 39.30 0.00 39.30 0.00 115.44 11544 11544 0.00 115.44 0.00
21. Punjab 39.85 36.05 36.05 0.00 36.05 0.00 87.52 87.52 87.52 0.00 87.52 0.00
22. Raiasthan 71.68 55.76 55.76 0.00 55.76 0.00 233.75 233.76 233.76 0.00 233.76 0.00
23. Sikkim 2.77 2.77 277 0.00 2.77 0.00 11.37 5.68 5.68 0.00 5.68 0.00
24. Tamil Nadu 188.21 153.60 153.60 0.00 153.60 0.00 140.38 140.38 140.38 0.00 140.38 0.00
25. Tripura 4.69 4.16 416 0.00 4.16 0.00 34.02 16.08 16.08 0.00 16.08 0.00
26. Uttar Pradesh 116.15 103.90 103.90 0.00 103.90 0.00 31657 31657 316.57 0.00 316.57 0.00
27. Uttarakhand 30.54 28.25 28.08 0.17 28.08 017 20.60 10.30 10.30 0.00 10.30 0.00
28. West Bengal 60.87 54.93 54.93 0.00 54.93 0.00 147.38 147.38 147.38 0.00 14185 5.53
Total States 147512 1245.39 124402 2.37 1244.02 2.37 3080.53 3876.34 2873.67 2.67 2868.14 8.20
29. Andaman and 9.52 0.00 0.00 6.43 2.26 0.01 2.25 0.01 2.25
Nicobar Islands
30. Chandigarh 0.22 0.00 0.00 2.20 0.14 0.00 0.14 0.14
31. Dadra and 0.25 0.00 0.00 0.61 0.00 0.00 0.00
Nagar Haveli
32. Daman and Diu 0.00 0.00 1.42 0.26 0.26 0.26
33. Delhi 0.56 0.10 0.10 0.10 1.83 0.00 0.00 0.00
34. Lakshadweep 0.92 0.00 0.00 12.08 6.14 6.04 0.10 6.14
35. Pudducherry 3.13 0.40 0.40 0.40 6.67 0.00 0.00 0.00
Total UTs 14.58 0.50 0.00 0.50 0.00 0.50 31.24 8.80 6.05 2.75 0.01 8.79
District Agri Plan 0.00 53.90 0.00
NIRD, ISEC,
IEG, IIM-CMA
& Admn
Contingency 0.00 1.66
Grand Totai 1489.70 1256.89 1244.02 2.87 1244.02 287 3165.67 2886.80 2879.72 5.42 2868.15 15.65

*This includes two new sub-Schemes of RKVY viz. (i} Extending Green Revolution to Eastern India & (i) Special Initiative for

Pulses & Oilseeds in Dryland Areas.



365 Written Answers PHALGUNA 30,1933 (Saka) to Questions 366

Statement

Statement Showing allocation release and expenditure of the State under RKVY as on 14.03.2012. (Rs. in Crore)

2009-10 2010-11 Total
Allocation  Total Expendi- Unspent uc UC Allocation  Total Expendi- Unspent UC UC  unspent
Release ture  Balance Reed Pending Release ture Balance Reed Pending balance

410.00 410.00 410.00 0.00 410.00 0.00 *393.45 432.29 432.29 0.00 43229 0.00 1.16

16.10 15.98 15.98 0.00 15.98 0.00 39.08 28.95 28.95 0.00 28.95 0.00 0.00
79.86 79.66 79.86 0.00 79.86 0.00 256.87 216.87 216.87 0.00 216.87 0.00 150
110.79 110.79 110.79 0.00 110.79 0.00 380.94 415.10 415.10 0.00 415.10 0.00 0.00
131.78 136.14 136.14 0.00 136.14 0.00 461.00 503.44 503.42 0.02 503.42 0.02 0.02
11.87 0.00 0.00 0.00 11.31 7.07 4.71 2.36 4.71 2.36 2.36
386.19 386.19 386.19 0.00 386.19 0.00 353.45 388.63 388.63 0.00 388.63 000 220
112.77 112.77 112.75 0.02 112.75 0.02 204.74 226.80 221.76 5.04 221.76 504 5.07
33.02 33.03 33.03 0.00 33.03 0.00 94.85 94.85 94.85 0.00 9485 0.00 0.00
42.05 4285 42.85 0.00 42.85 0.00 162.16 96.42 95.44 0.98 95.44 098 0.98
70.13 70.13 70.13 0.00 70.13 0.00 160.96 96.90 96.08 0.82 61.10 1580 0.82
410.00 410.00 410.00 0.00 410.00 0.00 284.03 284.03 284.03 0.00 284.03 0.00 0.00
110.92 110.92 110.92 0.00 110.92 0.00 182.35 149.65 149.65 0.00 149.65 0.00 0.00

247.44 247.44 247.44 0.00 247.44 0.00 589.09 559.18 559.18 0.00 559.18 0.00 0.00

407.24 404.39 404.39 0.00 404.39 0.00 653.00 653.00 653.00 0.00 653.00 0.00 0.00

5.86 5.86 5.86 0.00 5.86 0.00 24.81 15.50 15.50 0.00 15.50 0.00 0.00
24.68 24.68 24.68 0.00 24.68 0.00 46.12 46.12 27.38 18.74  27.38 18.74 1874
4.15 0.00 0.00 0.00 7.49 3.75 3.75 0.00 3.75 0.00 0.00
20.38 20.38 20.38 0.00 20.38 0.00 13.24 13.25 13.25 0.00 13.25 0.00 0.00
121.49 121.49 121.49 0.00 121.49 0.00 274.40 274.40 274.40 0.00 274.40 0.00 0.00
43.23 43.23 43.23 0.00 43.23 0.00 179.12 179.12 179.12 0.00 179.12 0.00 0.00
186.12 186.12 186.12 0.00 186.12 0.00 57247 628.01 628.01 0.00 628.01 0.00 0.00
15.29 15.29 15.29 0.00 15.29 0.00 6.56 6.56 6.56 0.00 6.56 0.00 0.00
127.90 127.90 127.90 0.00 127.90 0.00 22571 250.03 250.03 0.00 250.03 0.00 0.00
31.28 31.28 31.28 0.00 31.28 0.00 116.86 116.48 116.48 0.00 116.48 0.00 0.00
390.97 390.97 390.97 0.00 390.97 0.00 635.92 695.36 695.36 0.00 695.36 0.00 0.00
71.36 71.46 64.91 6.55 64.91 6.55 2.61 1.31 1.31 0.00 1.31 0.00 6.72
147.38 147.38 142.82 4.56 105.44 4194 476.15 335.98 278.18 57.80 278.18 57.80 62.36
3770.25 3756.53 3745.40 11.13 3708.02 48.51 5662.00 6719.05 5633.29 85.76 6618.31 100.74 101.93
12.21 1.28 1.28 1.28 10.15 Being 3.53
done by
3.70 0.42 0.42 0.42 0.14 MHA 0.00 056
0.29 0.00 0.00 0.64 0.00 0.00
0.30 0.00 0.00 1.70 0.00 0.26
2.36 0.24 0.24 0.24 0.00 0.00 034
10.12 1.09 1.09 1.09 1.81 0.00 1.19
0.69 0.00 0.00 0.00 18.56 0.00 040
29.67 3.03 0.00 3.03 0.00 3.03 33.00 0.00 6.28
6.82 0.00 0.00 0.00
1.66 1.37 1.37 1.37 60.00 1.03 1.03 1.03 1.37

3806.74 3760.93 3745.40 15.53 3708.02 52.91 6755.00 6720.08 6634.32 85.76 6618.31 101.77 109.58

* Allocation of Rs. 35.00 crore Green Revaludation in Estern India for Assam, Rs. 39.44 crore for saffron Mission for J & K & increased
allocation of Rs. 82.26 crore in respect of Andhra Pradesh is to be met from savings from overall allocation of Rs. 6755.00 crore.




367 Written Answers MARCH 20, 2012 to Questions 368
showing Allocation and Release for Normal RKVY & Sub Schemes under RKVY for 2011-12 as on 14.03.2012 (Rs. in Crore)
Normal RKVY BGREI Pulses Villages Qil Paim Veg Clusters Nutri-Ceraels ATOP
State Allo-  Release Allo- Release Allo- Release Allo- Release Allo- Release Allo-  Release Allo- Release
cation  Stream-l cation cation cation cation cation cation
Andhra Pradash 425.07 318.81 25.10 25.10 102,00 19200 17.00 17.00 1132 12.21 24.50 30.00
Arunachal Pradesh 4.14 3.10 3.50 3.50 0.62 0.62
Assam 17945 134.59 3332 3332 12.00 12.00
Bihar 380.52 505.39 5533 5533 1018  10.18 12.00 12.00 24.50 2450
Chhattisgarh 88.09 56.74 55.21 55.21 11.22 11.22 0.48 0.00 1200 1200 10.28 512 25.00 4.89
Goa 46.05 17.27 3.50 1.75
Gujarat 409.68 307.26 14.40 14.40 4.80 480 12.00 12.00 15.02 15,02 15.00 15.00
Haryana 12627 9470 12.00 12.00 3.47 4.42 15.00 15.00
Himachal Pradash 81.25 00.93 12.00 12.00
Jammu and Kashmir 4103 1539 12.00 9.00
Jharkhand 108.84 81.63 31.68 31.68 12.00 12.00 1.1 1.18
Karnataka 419.37 314,53 30.86 3086 3360 3360 17.00 17.00 2687 26.57 30.00 30.00
Kerala 155.11  116.33 12.00 12.00
Madhya Pradash 229.41 172.06 56.48 55.48 12.00 12.00 2166 2166 30.00 30.00
Maharashtra 47747 358.10 50.98 50.98 0.96 096 17.00 17.00 9148 9148  30.00 30.00
Manipur 18.75 14.07 3.50 3.50
Meghalaya 816  6.12 350 3.60
Mizoram 11.31 8.48 1480 14.80 3.80 1.79
Nagaland 29.04 21.78 3.50 3.50
Qdisha 214.01  180.50 62.62 62.62 9.90 990 17.76 17.76 1200 12.00 2.96 2.96
Punjab 99.67 74.75 12.00 12.00 15.50 15.50
Rajasthan 44433 333.25 43.22 43.22 12.00 12.00 67.68 67.68 4500 62.04
Sikkim 13.15 9.86 3.50 3.50 0.43 0.43
Tamit Nadu 20568 154.26 7.32 732 3360 3360 17.00 17.00 10.79 1079 1550 15.80
Tripura 14.49 10.87 3.50 3.50
Uttar Pradash 929.32 396.99 85.66 85.66 38.36 38.36 12.00 12.00 4.40 4.40 30.00 30.00
Uttarakhand 11390 4271 12.00 6.00 547 2.94
Wast Bengal 376.41 14110 7220 7220 17.00 7.69 0.64 0.64
Total States 5250.87 372163 396.02 396.02 267.00 267.00 298.00 29752 293.00 269.10 294.39 286.10 300.00 202.23
DAPs + NIRD + 60.00 3.60 3.98 0.59 3.00 0.16 2.00 084 * 700 5.65 0.30 0.00
Monitoring
Grand Total 5310.57 372523 400.00 39691 300.00 297.16 300.00 298.36 300.00 268.19  300.00 288.46 300.00 292.23

* Rs. 7.00 crore has been allocated to NCT of Delhi under Vegitable Cluster
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370

showing Allocation and Release for Normal RKVY & Sub Schemes under RKVY for 2011-12 as on 14.03.2012 (Rs. in Crore)

MMPS RADP Saffron Mission Total sub Total Releases Expen- uc w un
Sch-  alloc- diture Read Pen- Spent
emes ations ding Balance
Alo-  Release  Allo- Release Allo- Release Allo- Alio- Sub- Total  Total
cation cation cation cation cation  sche- Stre-  Stre- Total
_mes  amd _am-il
17.75 17.75 1500 15.00 302.67 727.74 300.08 627.47 100.26 734.13 308.99 306.09 429.14 425.14
0.00 4.12 8.28 4.12 7.22 1.04 8.26 4.13 4.13 4.13 4.13
3.00 3.00 4832 22777 4432 182.91 4488 22777 11239 11239 115633 116.18
24.29 24.29 126.30 506.32 126.30 411.68 08.13 806.82 348.72 203.48 303.34 155.10
12.38 1238 1500 15.00 14158 23057 115.62 18246 2225 20441 74.97 7497 12964 129.64
0.00 3.50 4045 1.75 19.02 576 2478 23.11 24.78 1.67
14.50 1456  30.00 30.00 105.80 51649 105.80 413.06 10242 51546 257.74 2567.74 257.74 257.74
12.18 12.18 4265 188.02 4340 138.30 3147 16087 63.05 5389 11696 6592
6.68 6.68 16.68 80.03 18.66 70.41 20.32 9993 26.10 2510 7483 74.83
0.00 50.00 10.00 62.00 103.03 16.00 31.30 513 3862 1740 1740 1942 1912
14.88 14.88 50.72 168.46  80.72 14135 2741 10846 1847 18.47 150.09 150.09
18.80 1858 20.00 20.00 170.53 808.40 176.43 401.08 104.84 59590 200.28 207.73 388.17 166.62
6.82 6.82 18.82 173.03 18.42 135.18 3678 17393 77.56 7756  96.37 96.37
24.82 24.62 25.00 25.00 168.96 300.37 188.00 341.02 8749 308.37 138.66 135.06 262.71 262.71
24.80 2480 3500 3500 250.20 72767 28040 608.30 119.37 72767 192.14 182.14 53553 53553
350 2228 3.50 17.57 468 2225 11.13 11.13 1.12 11.12
3.00 3.00 6.50 14.66 0.60 1242 204 1468 733 7.33 7.33 7.33
5.00 2.60 23.30 3461 19.05 27.43 283 3036 1255 1255 17.51 17.81
5.00 5.00 8.50 37.54 8.50 30.28 7.20 3744  18.77 18.77 18.77 18.77
17.72 17.72  20.00 20.00 14295 386.46 142.00 30346 53.80 35648 159.67 150.67 197.29 197.29
11.70 11.70 30.20 13847  30.20 11345 2442 13887 38.62 38.62 103.25 103.25
17.81 17.61 35.00 35.00 240.71 685.04 24775 681.00 111.08 692.06 264.68 264.68 42740 427.40
3.00 3.00 6.93  20.06 6.93 10.79 3.20 20.09 517 517 1411 14.91
18.17 16.17 2500 25.00 127.38 333.06 127.38 201.04 5142 333.06 170.08 170.08 16298 102.98
0.00 3.80 17.00 3.50 14.37 3.62 1749 4.55 455 1344 1344
27.52 2782 30.00 30.00 22794 78726 22744 02443 13233 757.26 205.00 205.09 55217 952.17
0.00 17.87 13177 8.84 6146 1444 66.88 30.71 39.71 26.18  26.18
10.40 5.20 100.24 47668  88.73 22640 47.08 273.44 120.10 120.10 183.75 153.75
300.00 292.30 250.00 250.00 50.00 10.00 2478.37 7729.24 2391.36 6112.99 1240.55 7383.54 2944.15 2744.19 4609.35 4409.39
21.63 81.63 1.92 0.50 ~5.85
300.00 292.30 250.00 250.00 50.00 10.00 2500.00 7810.47 2393.26 6113.50 1240.55 7359.39 2944.15 2744.19 461520 441524
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Macro Management of Agriculture

State/UT wise allocation and releases during XI Plan period (Rs. in lakhs) as on 14.03.2012

Name of State/UT 2007-08 2008-09
Allocation Release Expenditure Allocation Release Expenditure

Andhra Pradesh 5200.00 4543.82 3884.12 6535.00 3428.72 6430.35
Arunachal Pradesh 2650.00 2650.00 2527.02 2050.00 2050.00 2275.68
Assam 2050.00 1594.64 1629.64 1625.00 812.50 812.50
Bihar 2400.00 3042.14 2184.62 3900.00 4593.03 4514.75
Chhattisgarh 2350.00 2455.48 2461.09 2170.00 2170.00 2137.27
Goa 300.00 432.63 304.75 100.00 140.00 317.01
Gujrat 4350.00 5771.65 5382.86 3645.00 5045.00 4664.65
Haryana 2250.00 2250.00 2323.11 1690.00 2300.00 2277.85
Himachal Pradesh 2300.00 2214.88 2259.09 2000.00 2585.09 2766.47
Jammu and Kashmir 4240.00 2554.04 2790.13 3660.00 3026.35 3555.91
Jharkhand 1700.00 850.00 479.80 1065.00 532.50 944.76
Karnataka 7010.00 7346.88 7165.66 5025.00 4885.43 5550.34
Kerala 3450.00 1725.00 2041.01 1275.00 907.50 2301.61
Madhya Pradesh 6500.00 4789.92 5194.85 6285.00 5834.64 6822.08
Maharastra 12450.00 12034.63 11661.85 9275.00 10313.09 11822.50
Manipur 2650.00 3309.25 3309.25 2050.00 2050.00 2050.00
Mizoram 3000.00 3000.00 2764.28 2325.00 2716.28 2380.00
Meghalaya 1850.00 925.00 1062.23 1425.00 1425.00 1424.88
Nagaland 3000.00 2384.00 2384.00 2325.00 2325.00 2325.00
Odisha 3300.00 3736.11 3748.25 3280.00 4360.00 3308.38
Punjab 1300.00 650.00 1575.54 1750.00 1750.00 1278.23
Rajasthan 8600.00 7835.42 5356.56 5750.00 3775.00 6421.42
Sikkim 2400.00 2335.46 2365.46 1850.00 1850.00 1785.08
Tamil Nadu 5450.00 6662.51 6298.6 3460.00 4270.00 3746.16
Tripura 2400.00 1444.80 2539.07 1850.00 1850.00 1095.03
Uttar Pradesh 8100.00 7153.27 7525.24  11375.00 10893.24 11723.06
Uttaranchal 2650.00 2353.87 2661.95 2300.00 2300.00 2211.39
West Bengal 3500.00 3364.21 2985.30 4425.00 3811.30 3985.18
Delhi 50.00 1.51
Pondicherry 50.00 25.00 10.5 35.00 17.50 11.83
Andaman and Nicobar islands 40.00 20.00 19.52 8.00 8.00 6.28
Chandigarh 0.00 0.00
Dadra and Nagar Haveli 30.00 10.00 5.73 6.00 6.00 3.64
Lakshadweep 30.00 15.00 6.00 6.00 2.60
Daman and Diu 0.00 0.00 15.00 0.00
Total 107600.00 99579.61 96916.08  94520.00 92037.17  100953.40
Direct Funded Component 1400.00 546.50 480.00 240.53

DVC 1000.00 0.00 0.00 0.00

Grand Total 110000.00 100126.11 95000.00 92277.70
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Macro Management of Agriculture

State/UT wise allocation and releases during X! Plan period (Rs. in lakhs) as on 14.03.2012
2009-10 2010-11 2011-12
Allocation Release Expenditure Allocation Release Expenditure  Allocation  Release Expenditure
6535.00 6253.22 3559.28 6307.19 3676.390 5027.47 5335.59 5335.591  4421.100
2050.00 2250.00 2070.93 3021.00 3221.000 3201.58 172250  2022.500 652.570
1625.00 812.50 2337.00 1168.500 1332.50
3900.00 3814.75 4279.92 3857.48 3305.400 3470.98 3263.25 3263.250 1383.300
2170.00 2170.00 2258.99 2081.71 2081.710 2069.35 1761.03  1761.030 654.540
100.00 100.00 100.67 45.51 45.510 45.68 38.50 38.500 19.250
3645.00 3830.30 3650.73 3657.56 3919.130 4229.07 3094.12  4188.120 1703.750
1690.00 2690.00 2685.78 1608.04 1334.410 1305.05 1360.33  1360.330 493.120
2000.00 2000.00 1925.95 2015.79 2290.790 2330.84 1705.26  1705.260 638.410
3660.00 3090.50 2989.233 3716.06 1582.730 1238.67 3143.61  2501.710 408.929
1065.00 876.48 817.83 1076.45 887.860 1063.755 910.63 897.933 383.760
5025.00 5025.00 5031.32 4789.57 4789.570 4885.91 4051.75  4051.750 1786.930
1275.00 1275.00 1278.13 1183.85 1183.850 1287.73 1001.48  1001.480 512.180
6285.00 6170.58 6674.70 6165.40 6915.400 6945.49 5215.64 5515.640 3234.260
9275.00 9275.00 8639.29 8910.17  10910.170  11490.17 7537.59  7537.590 3612.530
2050.00 2350.00 2350.00 3021.00 4721.000 4721.00 1722.50 2072.500 2072.500
2325.00 1801.63 1424.79 3420.00 4009.250 4129.25 1202.50 1617.500 459.250
1425.00 1425.00 2476.63 2109.00 2109.000 1054.50 1950.00 1950.000  975.000
2325.00 2475.00 2475.00 3420.00 3671.000 3671.00 1950.00 2200.000 975.000
3280.00 2353.63 3389.32 3199.44 3873.890 3871.06 2706.58 2706.580 1052.100
1750.00 1875.00 1707.23 1627.27 813.635 1533.07 1376.59 688.295
5750.00 4791.48 5918.87 5585.15 5585.150 5470.99 472477 4724770 1787.870
1850.00 1745.54 1948.58 2736.00 2836.000 2547.23 1560.00  1577.050 947.560
3460.00 2935.04 2987.55 3283.01 4608.010 4581.23 2777.27  3777.270 1457.880
1850.00 1080.25 1875.48 2736.00 3628.650 3681.36 1560.00  1560.000 615.150
11310.00 12060.00 12512.70 10879.01 10129.010 10138.25 9203.14  9203.140 4319.140
2300.00 2236.34 2428.16 2322.54 2322.540 2199.20 1964.76  1964.760
4425.00 5077.68 3936.80 4288.79 3844.840 1917.07 3628.11 1814.055

40.00 50.00 25.00 12.500

40.00 0.00 9.09 50.00 25.000 25.00 25.000

8.00 8.00 4.00 8.00 4.000 4.00 2.000

6.00 6.00 1.81 6.00 6.000 3.00 8.000
6.00 0.00 3.00

6.00 3.000 3.00
94500.00 91853.92 91408.763 99526.00 99502.395 98106.96 77860.00 77084.104 34566.079

500.00 290.78 474.00 487.00 140.00 138.83

0.00 0.00 0.00

95000.00 92144.70 100000.00 99989.40 78000.00 77222.934




TMC (MM-li) Statement

(Rs. in Lakh)
As on 15.03.2012

Sl. No. State 2008-09 2009-10 2010-11 2011-12

Allo- Fund Expen- Allo- Fund Expen- Allo- Fund Expen- Alio- Fund Expen-

cation rele- diture cation rele- diture cation rele- diture cation rele- diture

(CS) ased (CS) (CS) ased (CS) (CS) ased (CS) (CS) ased (CS)

2008-09 2008-09 2008-09 2009-10 2009-10 2009-10  2010-11 2010-11 2010-11 2011-12 2011-12  2011-12

2 3 4 5 6 7 8 9 10 11 12 13 14

1. Andhra 1700.00 882.12 1122.40 1115.00 777.40 571.56 69.00 68.50 116.52 125.00 53.25 478.33
Pradesh

2. Gujarat 1650.00 1290.23 1290.44 1115.00 855.44 993.59 105.00 105.00 152.46 175.00 104.09 149.40

3. Haryana 450.00 385.69 446.34 370.00 366.34 369.83 77.50 77.20 74.65 85.00 82.28 66.23

4. Karnataka 500.00 412.74 423.90 325.00 248.90 314.97 71.50 71.22 68.43 70.00 57.18 32.14

5. Madhya 450.00 142.60 357.36 340.00 729.73 726.31 185.00 184.71 186.51 100.00 95.73 66.25
Pradesh

6. Maharashtra  1750.00 958.89 1983.18 1215.00 1200.00 1180.73 781.50 781.23 788.10 225.00 212.60 162.53

7. Odisha 150.00 141.46 144.64 135.00 129.64 125.00 120.50 101.09 101.09 85.00 85.00 85.50

8. Punjab 10.00 0.00 234.06 5.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00

9. Rajasthan 330.00 103.60 160.18 170.00 131.82 138.96 57.00 56.66 55.50 70.00 43.61 46.89

10. Tamil Nadu 400.00 400.00 391.48 235.00 324.11 330.95 71.00 69.08 70.69 50.00 49.93 20.40

11. Tripura 100.00 5.00 16.00 100.00 20.00 20.00 50.00 20.00 0.00 50.00 20.00 8.55

12. Uttar Pradesh 60.00 59.12 48.09 40.00 36.09 46.60 13.50 13.01 11.42 30.00 27.01 8.90

13. West Bengal 250.00 218.61 141.45 135.00 0.00 82.92 27.50 13.00 0.00 30.00 0.00 0.00

14, Total States 7800.00 5000.06 6759.52 5300.00 4819.47 4901.42 1629.00 1660.70 1625.37 1095.00 830.68 1125.12

15. Misc. 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00

Sub Total 7800.00 5000.06 6759.52 5300.00 4819.47 4901.42 1629.00 1560.70 1625.37 1095.00 830.68 1125.12

16. ICAR/Instt 1160.00 799.99 738.91 660.00 576.31 652.10 330.00 248.72 243.19 390.00 229.03 53.51

17. Others 40.00 11.45 6.05 40.00 16.35 8.52 20.00 13.60 13.60 10.00 2.36 1.34

18. Sub Total 1200.00 811.44 744.96 700.00 592.66 660.62 350.00 262.32 256.79 400.00 231.39 54.85

19. G. Total 9000.00 5811.50 7504.48 6000.00 5412.13 5562.04 1979.00 1823.02 1882.16 1495.00 1062.07 1179.97
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Storage Facilities

1020. DR. RAM CHANDRA DOME:
SHRI KAMAL KISHOR "COMMANDO":

Will the Minister of AGRICULTURE be pleased to
state:

(a) whether farmers have inadequate storage
facilities and holding capacity;

(b) if so, the details thereof;

(c) whether the Government is aware that due to
this, the farmers sell their produce soon after harvest to
local traders/middlemen who store the goods and sell
them at higher prices during lean period;

(d) if so, the reaction of the Government thereto;

(e) whether the Government has taken any steps to
enhance the infrastructure facilities for storage or establish
warehouses storage facilities at all the States, Districts,
Panchayats and Biock Levels; and

(f) if so, the details thereof?

THE MINISTER OF AGRICULTURE AND MINISTER
OF FOOD PROCESSING INDUSTRIES (SHRI SHARAD
PAWAR): (a) and (b) The Draft Report of The Working
Group on Agriculturai Marketing Infrastructure, Secondary
Agriculture and Policy Required for Internal and External
Trade for the Xlith Five Year Plan has indicated storage
capacity gap of nearly 57 million tonnes.

(c) to (f) In order to prevent distress sale of agricultural
produce by farmers to local traders and middiemen, the
Ministry of Agriculture launched a Central Sector Scheme
for i Construction/Renovation of Rural Godowns in 2001.
The main objectives of the scheme include creation of
scientific storage capacity with allied facilities in rural areas
to meet the requirements of farmers for storing farm
produce, processed farm produce and agricultural inputs;
promotion of grading, standardization and quality Control
of agricultural produce to improve their marketability;
prevention of distress sale immediately after harvest by
providing the facility of pledge financing and marketing
credit etc. 27,110 projects having a capacity of 310.29 lakh
metric tonnes have been sanctioned under the Scheme so
far. The Central Warehousing Corporation is also operating
466 warehouses with a total storage capacity of 99.5 lakh
metric tonnes.

PHALGUNA 30,1933 (Saka)
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Under the Scheme, the project for construction of
rural godowns can be taken up by individuals, farmers,
Group- of farmers/growers, Partnership/Proprietary firms,
Non-Government Organizations (NGO's), Self Help Groups
(SHGs), Companies, Corporations, Co-operatives, Local
Bodies other than Municipal Corporations, Federations,
and Agricultural Produce Marketing Committees, Marketing
Boards in the country. The scheme is demand-driven and
not location specific. Bank? sanction the projects depending
on viability. Under the scheme, the entrepreneurs are free
to construct godown at any place outside the limits of
Municipal Corporation area.

Fishermen Endangered by Natural Calamities

1021. SHRI ANTO ANTONY: Will the minister of
AGRICULTURE be pleased to state:

(a) whether the Government has any record
regarding the number of Indian fishermen endangered by
natural calamities and external forces during the last three
years;

(b) if so, the details thereof, category-wise and year-
wise;

(c) whether the Government has received any
complaint regarding missing fishermen during this period;

(d) if so, the details thereof during the said period,
State-wise and year-wise; and

(e) the action taken by the Government in this
regard?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF FOOD PROCESSING INDUSTRIES (DR.
CHARAN DAS MAHANT): (a) to (e) The Ministry of
Agriculture, Department of Animal Husbandry, Dairying
and Fisheries maintains no such databank. However, the
Ministry under a Centrally Sponsored Scheme provides
financial assistance to all Coastal State Governments and
Union Territories(UTs) for supply of safety kits consisting of
Global Positioning System(GPS), communication
equipment, echo-sounder and search & rescue beacon to
fishermen to ensure their safety at sea.

Besides, the Indian Coast Guard is organizing
community interaction programmes for the fishermen to
bring in awareness about safety issues at sea. The Indian
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Coast Guard also undertakes certain welfare measures
such as organizing of medical camps, distribution of
medicines, life jackets etc. to develop a bond with fishing
community. Community interaction programmes are also
conducted by the Coast Guard to sensitize the fishing
community on the prevailing security situation and develop
them to be the eyes and ears for intelligence gathering.

Skill Development and Training to Small Farmers

1022. SHRI P.K. BJU:
SHRI G.M. SIDDESHWARA:

Will the Minister of AGRICULTURE be pleased to
state:

(a) whether any action plan for the skill development
and training of farmers including small and marginal
farmers is under consideration of the Government with a
view to improve their economic condition and boost the
agricultural production;

(b) if so, the details thereof;

{c) whether any mechanism has been developed
in every State to impart such trainings to farmers; and

(d) if so, the details thereof?

THE MINISTER OF AGRICULTURE AND MINISTER
OF FOOD PROCESSING INDUSTRIES (SHRi SHARAD
PAWAR): (a) Yes, Madam. The Skill Development and
Training of farmers (including small' and marginal farmers)
is as an important activity under existing ongoing
programmes of Department of Agriculture & Cooperation
(DAC), Ministry of Agriculture.

(b) The details of schemes having skill development
and training component for imparting training to the farmers
(including small and marginal farmers) are given in the
enclosed Statement.

(c) and (d) There exists an inbuilt mechanism in all
the schemes /programmes under implementation, wherein
the State Department of Agriculture and allied Sectors are
involved in implementation of skill development and
training of farmers -particularly small and marginal farmers.
Brief details of such mechanism are included in enclosed
Statement.

MARCH 20, 2012

to Questions 380

Statement

Skill Development of Farmers including Small and
Marginal Farmers in the ongoing schemes/

programmes of Ministry of Agriculture

Department of Agriculture & Cooperation (DAC)

1. Support to State Extension Programmes for

Extension Reforms (ATMA)

Under Centrally Sponsored Scheme "Support to
State Extension Programmes for Extension
Reforms”, financial support is provided to the
States/UTs for implementation of innovative
extension strategies through the district level
Agency "Agricultural Technology Management
Agencies (ATMA)" for carrying out different
extension activities including skill development
of farmers through training, exposure visits and
demonstrations. The scheme provides for setting
up of Farm Schools on agriculture and allied
activities at farmers' fields for skill developments
of farmers (including small and marginal farmers).
The farm school facilitates farmers to undergo
season long training at 6 critical stages on
agriculture and allied activities with specific focus
on acquisition of skills by progressive farmers
and technical experts. At least 50% beneficiaries
under this scheme have to be small and marginal
farmers. Presently the scheme is under
implementation in 604" districts of 31 States /
UTs.

. National Food Security Mission (NFSM)

National Food Security Mission was launched
during 2007 aimed at increasing the production
of rice by 10 million tons, wheat by 8 million
tons and pulses by 2 million tons by the end of
the Eleventh Plan. Amongst different
interventions, Farmer Field Schools are being
implemented on a large scale to provide first
hapd information to the farmers in their fields
and equip them with necessary skills to enable
them to adopt the improved crop production
technologies for higher productivity. It may
involve demonstration of fmproved Package of
Practices/SRI/Hybrid Rice Technology as the
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case may be. All the farmers including small
and marginal farmers in the Mission areas are
eligible for participating in the FFS. It is
implemented in the Full Crop Season for a single
day in a week or fortnight - total 8 to 20 Sessions.
NFSM scheme is being presently implemented
in selected districts of 19 States.

3. National Horticulture Mission (NHM)

The National Horticulture Mission, apart from
providing technology and resource support for
promoting horticulture in the Project States other
than North Eastern and Himalayan States, has
also got component of transfer of technology
through skill training/exposure visits of farmers,
including small and marginal farmers.

4. Horticulture Mission for North Eastern and
Himalayan States (HMNEH)

The HMNEH scheme, apart from providing
technology and resource support for promoting
horticulture in North Eastern and Himalayan
States, has also got component of transfer of
technology through training/exposure visit of
farmers, including small and marginal farmers.

5. Promotion and Strengthening of Agricultural
Mechanization through Training Testing and
Demonstration

The scheme is implemented through four Farm
Machinery Training and Testing Institutes located
at Budni (M.P), Hissar (Haryana), Garladinne
(A.P), and Biswanath Chariali (Assam) with the
objectives of organizing need based skill oriented
training for trainers, officials from State
Governments, rural youths, technicians farmers
etc. in the selection, operation, maintenance/
repairs of specialised equipments, energy
conservation, scheduling and management of
various agricultural implements and machinery.

6. National Project on Management of Soil Health
and Fertility - Central Fertilizer Quality Control
& Training Institute

The project has a component of capacity building
of farmers for balanced use of fertilizers through
training and demonstration on farmer's fields.
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7. National Project on Organic Farming

Farmers' trainings are being conducted to
educate them on different practices of organic
farming by using low cost input, internalizing the
input management through natural resource
management, thus reducing the dependence on
purchased input and cost of cultivation. Apart
from this, field demonstration are being
conducted on production of organic inputs like
vermin-compost, phospho-compost, use of bio-
gas slurry, setting up of model organic farm etc.

8. Training on seed related issues under National
Seed Research and Training Centre

For effective transfer of seed production and
seed technology, training programmes for the
farmers are organized on field to upgrade the
quality of farmer saved seeds under seed village
programme, which would lead to improvement
in productivity of crops.

Il Department of Agriculture Research and Education
(DARE)

The Indian Council of Agricultural Research has
created a network of 610 Krishi Vigyan Kendras in the
country aiming at assessment, refinement and
demonstration of technology/products. As part of its
activities, the KVKs conduct skill oriented vocational training
programmes for farmers in modern agricultural
technologies.

Relocation of Settlements near Monuments

1023. SHRI RUDRA MADHAB RAY: Will the Minister
of CULTURE be pleased to state:

(a) whether the Archaeological Survey of India has
identified a number of historical structures as national
monuments and banned all building activities within the
parameter of 100 meters;

{(b) if so, the details thereof and the rules framed in
this regard;

(c) whether the Government has any proposal to
relocate the people living near important national
monuments across the country including the Ashokan Rock
Edict at Kalkaji in South Delhi;
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(d) if so, the details thereof; and 1 2 3
(e) if not, the steps proposed to be taken to preserve
the said important monuments particularly the Ashokan 3. Assam 55
ict?
Rock Edict? 4 Bihar 70
THE MINISTER OF HOUSING AND URBAN 5. Chhatti h 47
POVERTY ALLEVIATION AND MINISTER OF GULTURE - Chhattisgar
(KUMARI SELJA): (a) and (b) Archaeological Survey of 6. Daman and Diu (U.T) 12
India looks after 3,677 monuments/sites that are declared
as of national importance under the Ancient Monuments 7. Goa 21
and Archaeological Sites and Remains Act, 1958. An 8. Gujarat 202

abstract is given in the enclosed Statement. Under the
provisions of the Ancient Monuments and Archaeological 9. Haryana 90
Sites and Remains (Amendment and Validation) Act 2010,

the Ancient Monuments and Archaeological Sites and 10. Himachal Pradesh 40

Remains (Framing of Heritage Bye-laws and Other 11. Jammu and Kashmir 69

Functions of the Competent Authority) Rules, 2011 and

National Monuments Authority (Appointment, Functions and 12. Jharkhand 12

Conduct of Business) Rules, 2011 have already been

notified and the above institutional mechanism has been 13. Kamataka 507

provided for, to deal with the applications for grant of 14. Kerala 26

permission to undertake repairs/renovation/re-construction

or construction in ‘prohibited’ and 'regulated’ areas. 15. Madhya Pradesh 292
The persons having buildings or houses in the 16. Maharashtra 285

hibi

prohibited area (100 metres from protected monuments) .of 17. Manipur 01

any Centrally - protected monument may undertake repairs

and renovation after obtaining permission from the 18. Meghalaya 08

Competent Authority on the recommendation of the National

Monuments Authority. 19. Nagaland 04
(c) to (e) There is no such proposal as on date with 20. N.C.T. Delhi 174

the Archaeological Survey of India to relocate the people 21 Odisha 78

living near important national monuments across the

country including the Ashokan Rock Edict at Kalkaji in 22. Puducherry (U.T.) 07
South Delhi. The conservation, preservation and
maintenance of centrally protected monuments is a
continuous process, on need basis as per archaeological 24. Rajasthan 163
norms, subject to the availability of resources.

23. Punjab 33

25. 